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LOK SABHA DEBATES 
LOK SABHA 

The Lok Sabh  met at Eleven of the Clock 
[MR. SPEAKER in the Chair] 

HOMAGE TO MARTYRS 
OF FREEDOM MOVEMENT 

AND 
VICTIMS OF ATOM10 
BO-MBS DROPPED ON 

HIROSHIMA AND 
NAGASAKI 

MR. SPEAKER : Hon. Members, 
today is the forty-ninth anniversary 
of the historic day when the Quit 
India Movement was launched under 
the leadership of Mahatma Gandhi. 

We pay our homage to the memory 
of those patriots !who sacrificed their 
lives for liberating our motherland 
from tbe shaclcles of foreign yo& 
Let us rededicate oursclvts to the high 
i&als for which they made the supreme 
sac r ib .  

This day we are also reminded of the 
widespread devastation and unimagi 
nabte human agony caused by the 
dropping of atomic bombs on the 
Japanese cities of Hiroshima and 
Nagasaki on the 6th and the 9th 
August, 1945, respactively. The radio- 
active fallout of the bombs was so 
intense that ewn succeeding genera- 
tions could not escape its awful conse- 
quences. Till recently the threat 
of nuoloar war with ail its catastrophic 
GCW&tQmncts hung like a DBmOctts 
sword upon ~ILU htunan me. So, when 
the two powas inithtd steps 
iatbdisclctMlaOfn\IcEcardisanaamant 
and of n*r sbdqdlq 

the World heaved a sigh of rcW. 
The House has already welcomed the 
recent conclusion of Treaty on Strata 
gic Arms Reduction (START) signed 
in Moscow providing for the first ~ v e r  
reduction in the strategic arseds 
of the United States and the Soviet 
Union and adopted a resolution on the 
2nd August, 1991. 

The House may now stand in silence 
for a short while in memory of the 
martyrs of freedom movement and tha 
victims of the atomic holocaust. 

7$ae Members then stood in sUence 
for a short while 

[Translation] 

SHRI LAL K. ADVANI (Gandhi 
Nagar) : Mr. Speaker, Sir, owing to a 
statement made by a member of the 
cabinet, then was a deadlock in tho 
relations between my party and the 
ruling party. Yesterday, Members 
of my party expressad theiu an@sh 
and resentment over the incident ia 
the House, and an effort had already 
been made by you to remove the dead- 
lock by consulting the leaders of all 
the political parties. IIhe  discussion^ 
continued till this morning and some 
s w t i o n s  were also thrown up to 
break the impasse. As a lea& of my 
party, I am going through tb s~ggss- 
tions. My bt &on is that my patt)l 
i s n o t s & t i s h i a d ~ h O ~  
SmhatriWis~uscaatdbrva%mm 
sQrted Otlt *@t nmtOb fuar, bpt 
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I;)Mdpm Moycment bc h p p a d  on EimMma and 

NQlrroki 
his has not been done, may be be- 

cause of some bindings on the Govern- 
ment not known to me. The 9th August 
as a very important day in the history 
and it is better that you and the whole 
House have paid tributes to the mar- 
tyrs of the Quit India Movement. 
Next year in 1992, it will complete 
its 50 years and we will celebrate its 
85th anniversary. 

I believe that the nation will cele- 
brate the occasion in a great style, 
but as far as the deadlock is concerned, 
I think that the Government should 
take more initiatives to remove this 
deadlock. Being the historic day today 
i.e. 9th August, I appeal to my party 
colleagues not to press the issue further 
today. But at the same time, I express 
my party's inability to participate 
in the business of the House fixed for 
the day and we will not participate 
in the proceedings of the House today. 
With your kind permission, I would 
like to leave the House along with 
my party colleagues so that the business 
of the House may be conducted 
smoothly. I believe that your attempts 
to  remove the deadlock will continue 
and the Government will handle the 
matter properly. On the historic occa- 
sion, I do not want the proceedings 
of the House to be disrupted and there- 
fore, I would like to appeal to my 
party colleagues to boycott the 
proceedings of the House. 

[English] 
SHRI SOMNATH CHATTERJI 

(Bolpur) : Sir, when we left your room, 
we came out on a definite basis, im- 
pression and understanding. Now it 
seems that my friends in the BJP 
have not accepted that, although we 
had a different impression. Therefore, 
we presume that there is no understand- 
ing any longer. The decision that was 
arrived at is not meant to be imple- 
mented by one of the main parties. 
I would like to know what is the 
Government's response to this. 

AN HON. MEMBER : That has 
been nullified by BJP. 

MINISTER OF HUMAN RE- 
SOURCE DEVELOPMENT (Shri 
Arjun Singh) : Sir, I would like to say 
that the interpretation given by 
hon. Member Shri Chatterjee has to 
be correct became what has gone on 
in your Chamber, I would not 
like to mention it here, but the fact 
is that the situation has emerged, as 
the hon. Member has said, that what- 
ever was decided at that point of time, 
no longer holds good. The efforts 
will continue, that is another thing. 

11 -15 hrs. 
ORAL ANSWERS TO 

At this stage Shri La1 K. Advmi and Dredging of Tapi .ad Narmada Rivers - 
some other hon. Members left the Home- 

(Intermptions) TRANSPORT be pleased to state : 

[Translation] 14 
SHRl RAM VILAS PASVAN (Rcr 

sera) : Mr. Speaker, Sir, a solution 
to tbt deadlock emtrgcd at the meeting 
of the leaders of various parties, the 
h & m  of B.J.P. had also a#endad the 
mnsting @t now they am boycotting 
ah8 d the day. It means 
th.t- was in tk 
~ o f t b e ~ i s ~ y t o b s  
rwkwcd again ...... ( I n t e m p t b ~  ...... 

(a) whether the Government of 
Gujarat has submitted any proposal 
to the Union Governmeat for dredging 
of Tapi and Narmada rivers; 

(b) if so, the details thereof; 

(c) the reaction of the Govenunent 
tbersto; and 

(d) the expenditwe likely to be in- 
curred t b m n ?  



THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH TY- 
TLER) : (a) to (d) A statement is laid 
on the Table of the House. 

STATEMENT 
(a) to (d) A Centrally Sponsored 

Scheme for development of the water- 
way between Bhadbhut and Bharuch 
in river Narmada at a cost of Rs. 
4 -93 crores was sanctioned in October, 
1989 for implementation by the State 
Government. The scheme includes 
dredging the shallow areas of the 
waterway at a cost of Rs. 1 .45 crores. 
The Gujarat Maritime Board had 
submitted consolidated proposals at 
an estimated cost of Rs. 91 .42 crores 
including dredging of river Tapi, for 
development of inland water transport 
during 8th Five Year Plan. No deci- 
sion has been taken on the proposal 
pending the finalisation of the WI 
Plan. 

But we have received a proposal fiom 
the State Government in September. 
1989 for the development of the water, 
ways between Bhadbhut and Bharuch 
in river Narmada. For this purpose 
a provision of Rs. 4 -93 crores has been 
made from the Centrally sponsored 
scheme. But I am sorry to say that 
till date nothing has been done by the 
State Government. 
[Translation] 

SHRI CHHITUBHAI! GAMIT : 
Mr. Speaker, Sir, my second question 
is that the biggest industry has been 
set up and is being set up in Hazira 
near Swat while Surat is also a biggest 
industrial town. If the desilting of 
Narmada and Tapi rivers is under- 
taken, these rivers can conveniently be 
u t h d  for transportation purposes. 
Will the Government of India issue 
some specific instructions to the 
State Government for taking up desil- 
ting work in these rivers, so that these 
rivers can be utilized for water trans- 
port? 

[Tramlation] [English] 
SHRI CHHITUBHAI GAMIT : SHRI JAGDISH m L E R  : Sir 

Mr. Speaker, Sir, through you, I would We have two dmne+the Centray 
like to know from the hon. Minister scheme and State s P n -  
that Narmada and Tapi, the longest ri- sored scheme. I would like to mention 
vers in Gujarat, do not look like rivers that the State Chmnment should take 
due to heavy siltation in the rivers this up as a a n t r a y  sponsored scheme 
accumulated over the years. Big to which 50 Per cent of the funds will 
cities like Surat are situated on the be given us. But today, the 
banks of the rivers and the environ- State G ~ ~ e m m e n t  seems to be not 
ment of these cities has been adversely Ve'Y keen to get the work done. 
affected due to siltation. In view of the 1 ( 
adverse eflect on the environment, I 6 Jde 'mti~ of 

would like to know by whether the *369. SHRI AJOY MUKHOPA- 
Government of India will take a deci- DHYAY : Will the Muster or=- 
sion to launch a desiltation programme -eased to state : 
at the earliest, if so, when the decision (a) whether the G o v e m n t  con- 
would bc taken? template to close down the Jute Corpo- 
[EnglW ration of India or to curtail its opera- 

tions : 



THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) to 
(d) A statement is laid on the Table 
of the House. 

STATEMENT 

(a) No, Sir. 
(b) Does not arise. 
(c) The existing infrastructure of the 

Jute Corporation of India is sufficient 
to purchase the entire quantity of raw 
jute offered for sale in the eventuality 
of a fall in its prices below the mini- 
mum support levels. 

(d) No raw jute has been procured 
by JIQ so far during the 1991-92 Jute 
year (July 1991 to June, 1992). 

SHRIAJOY MUKHOPADHYAY: 
Mr. Speaker, Sir, In the reply the hon. 
Minister stated that the existing in- 
frastructure of the Jute Corporation 
of India is sdikient to purchase the 
entire quantity of raw jute offered for 
sale, in the eventuality of a fall in its 
prices below the minimum support 
level. But the fact is that since its 
inception the performance of the Jute 
Corporation of India is very dismal. 
As an-example to this I may site that 
in 1990-91 the raw jute that was pro- 
duced was to the tune of 85 lakh bales 
in the eleven jute-growing States 
But the J.C.L has procured only 6 -4. 
l a b  bales out of this quantity. So 
I would like to know from the hon. 
Minister whether, in view of the 
situation, they are prepared to stren- 
g t h  the ~perational~machincry of the 
J . a ?  I think it is essential. 

support price. Even then, it intervened 
in the market as per N.J.M.C. demand 
for commercial operations. Even then 
the hon. Member has the opinion that 
the infrastructure of JCI has grown 
so much in size that it has become 
unable to conduct the commercial 
operation successfully. I would like 
to assure the hon. Member that the 
JCI is fully competent to intervene 
in the market to keep up the minimum 
support price level. As regards the 
strengthening of its infrastructure, I 
would like to tell that it is already very 
strong. If there is need to procure 
the jute at minimum support price, 
it wilI be made conveniently. 

[English] 

SHRI AJOY MUKHOPADHYAY : 
My second Supplementary is that 
when there is bumper crop and the 
price crashes down well below the 
minimum support price, the Jute Cor- 
poration can lift only 15 to 20 percent 
of the total market arrival of the raw 
jute with this limited infrastructure. 
That is the statistics we have gathered. 
So, 1 would like to know from the 
Minister (a) whether they are propo- 
sing to instruct the JCI to go in for 
commercial purchaSe of raw jute, and 
(b) The Jute Corporation is inhibited 
by various types of control from the 
Ministry and pre-market operations 
become difficult. It is the experience 
that whenever there is short crop, 
the-raw jute market shows an upward 
curve and the Jute Corporation is 
very shy and it enters into the market 
most reluctantly without any moti- 
vation. Only 7 to 8 lakhs of bales of 
jute is purchased under this system. 
So, part (b) of my question is, what is 
the government contemplating to im- 
prove this state of affairs. 

SHRI AWOK GEHLOT : JCl. SHRI ASHOK GEHLOT : I m* 
wss basidly set up to protect the already stated that the Jute C* 
htmmst~ of the farmers and whenever ration of India has a large iafra8tructute 
tbt price came down Wow tbe mini- with about 3000 employes; wbik 

sPp* price, it itcrvenad in it-has less work in comparison to the 
tbo qarket to jute. In the b t  number of its cmployea~. lt wmks m* I-ha tbo- foronlytLntm-inaye~,that 
to in thtmsrkcr bacwse tbc too when the wtioir af minimum 
oarrrlwe priw wm rbovt t 3 ~  ninimnm support price arises. Therefo ~ c ,  th 



Government is thinking of enlarging 
the scope of JCI so that the existing 
employees may be fully utilized. As 
the hon. Member has raised the issue 
of starting the commercial operations, 
I would like to inform that the issue 
is under consideration of the Govern- 
ment. Many hon. Members of the 
region have already met in this connec- 
tion, but due to deferment of the 
general budget, nothing could be done 
in this regard. We will soon start 
the commercial operations. 

4 
SHRl   OH AM MAD , YUNUS 

S - m s  
#k t  Ben& jute is also largely pro- 
duced in Bihar and also in Andhra 
Pradesh and Orissa. A jute mill in 
Katihar in Bihar has been lying closed 
for the last 3-4 years. When I went 
there at the time of elections workers 
and labourers of the mill met me in 
large number and represented their 
case. Officials of Jute Corporation of 
India are not taking interest in the mill 
and despite the guaranteed minimum 
wages to the employees during the 
closure of the mill, they are not getting 
the wages. Owing to the closure ot' 
mill, thousands of people: are starving 
because they have no other job. I 
would like to know from the hon. 
Minister as to what steps are being 
contemplated for reopening of the 
Katihar Jute Mill and for the 1-::vment 
of wages to the workers who are star- 
ving for the last 3-4 years due to non- 
payment of wages. Further the hon. 
Minister may please state whether it is 
a fact that a meeting is being arranged 
for reopening the closed mill in which 
the officials of Jute Corporation of 
India are also likely to participate ? 

SHRI ASHOK GAHLOT : Mr. 
Speaker, Sir, I shall reply to the hon. 
Member's question regarding Katihar 
Mills after obtaining details about it. 

2 BASU DEB ACHARIA : 
W W o w  a awut  -tion 
of India. The minimum support price 
fixed by the Gowmment is very 
moagrc, it must be raised. The jute 
growers of West Ben@ and Bihar arc 
not gat- m n  t lus  support prim 
~ u s s t h e d i s t r e s 8 ~ i 8 g ~ ~ n  

there. We are getting telegrams almost 
every day from the people who com- 
plain that the Jute Corporation of 
India has not started p r~curemcl~ t  of 
jute. Since the Jute Corporation of 
India is not coming forward 
for procurement of jute, the growers 
are compelled to go in distress sale. The 
farmers are selling their product under 
helplessness and the rates have come 
down. Their condition is very bad. 
Therefore we have raised ,this question 
in the House. If the J.C.I. does not start 
procurement, their conditions would 
further ,.deteriorate. The problem is 
that the J.C.I. does not get funds from 
the Banks. The Minister of Finance 
is present here. . . . . . . . 

MR. SPEAKER : You please ask 
,,our question. 

SHRI BASU DEB ACHARJA : 
How can the J.C.I. start prccurenent 
of Jute if it does not get funds, tLis if 
also a question? The Minister of 
Textile does not state clearly what 
are the problems ? 

MR. SPEAKER : No, it is not so.. , 
SHRI BASU DEB ACHARIA : 

The farmers are not benefited. J.CI. 
is not being financed. He should 
announce it immediately. So, I would 
like to know as to when the J.C.I. 
would come into the market and start 
procurement of jute. Only th& dis- 
tress sale would stop. 

SHRI ASHOK GEHLOT : Mr. 
Speaker, Sir, I have already said 
that the fmancial position of tbe J.C.I. 
is not in good shape. The hon. member 
has said that I am not stating the fad, 
it is not so. I would like to tell the 
House about this and in fact, it is 
well known to the bon. Member as 
to why the financial position of the 
J.C.I. has worsened. 

SHRI MOHAMMAD YUNUS 
SALEEM : Mr. Speaker, Sir, kindly 
tell the hon. Minister to come pre- 
pared here. Regarding every question 
he continuos to say that ha would 
answer after obtaining details. 
WwW 

Tho Mhkter should come 
for e y  question. He dabs not 



ta tb qwtioa; he doss not do bis 
homework properly. 

MR. SPEAKER : You should not 
go from general to specific and from 
spedk  to g t n d  

(Translation] 

SHRI ASHOK GEHLOT : What- 
ever the hon. Member has said just 
now is not proper. His question was 
also not relevant. That is why I had 
said that as far as I know the financial 
condition of the J.C.I. is not good. 
Why it is not good, I think the hon. 
Member knows much more than I as to 
how three thousand persons have 
been employed there. Rs. 16 crores 
are beiig paid there in the salary head 
only. The stock of jute worth Rs. 
10 c r m  are lying in the Nadia Hills 
and in the godowns of the company. 
Keeping in view the sentiments of the 
hon. Member I went to Calcutta 
myselfto take the stock of the situation. 
I met there the Cbief Minister also 

uested him to help in the re- 
k k e  o jute stock of Rs. 10 crore "d ==I 
worth lying locked in the godowns 
there for the last five years. Though 
the J.C.L has won the court case, 
yet we shall not be able to release 
those jutc stocks without Police assis- 
tance. The Banks are not ready to 
inviest money on that jute stock which 
is not in good condition after five 
years. The Bank has closed its com- 
mercial operations regarding that. It 
is seeking guarantee. So we have sug- 
gested the J.C.I. to issue order for 
giving guarantee so that we may 
resume the commetCiat operation. 

EurtBer, I would like to say that the 
finadd Dosition has been deterio- 
rsted due- to the budget which was 
p a e a W  vary b. In the end of 
~ t k v o t G a n l l ~ ~ ~ u n t  was paseed 
fw Tom months. T h a d t m  some 
fimQ sesn deascd. Now again we 
two  #pt tbC VOCt on atccinmt for 
f p r t h g t n o m .  Ihopethstwe 

~ ) o o ~ a n d ~ y l t  

r. Speaker, 5 India sells-te ?o NJMC, 
which is a cent percent Central Govern- 
ment undertaking, which has got six 
Units. I happen to be the Prcsidant 
of the Federation of NJMC .St& 
Association. They talked to me on 
telephone because of the urgency and 
I have written to the hon. Minister 
that no supply of jute is being made 
to NJMC. NJMC does not purchase 
jute from outside except through Jute 
Corporation of India 

If jute is not supplied to NJMC, the 
operational functioning of those six 
mills will come to a halt. It will have 
very serious repercussions. Therefore, 
I have requested the hon. Minister 
through my letter and he sent the 
acknowledgement. May I find out 
from him what steps Jute Corporation 
is taking to continue supply of raw 
jute to the Central Government jute 
mills ? 

[Translation] 
SHRI ASHOK GEHLOT : Mr. 

Speaker, Sir, through you I would like 
to say to the hon. Member that the 
situation there is very bad indeed. 
A sum of about Rs. 100 crore of the 
J.C.I. is outstanding against N.J.M.C. 
A vicious circle has formed there. That 
circle is needed to be broken. That is a 
government Enterprise, yet the Bank 
has suspended its commercial opera- 
tion there due to bad situation pro- 
vailing there. The J.C.I. pressurises the 
N.J.M.C. to clear its arrears of Rs. 
100 crores. And the N.J.M.C. is 
suffering from the loss of Rs. 65 aore 
at the turn over loss of Rs. 150 mores. 
How long the Government can afford 
to bear such situation? I wish in this 
regard that your government in that 
State, the C.P.M. government should 
also extend its cooperation to us. 
[English] 

SHBI SOMNATH CHATTERJEE: 
Thart is ths left front govarnment. 
These Gowrnment jute millo are 
c~miug  to a halt b u s t  raw jul is not 

to those &. Norrr he my, NJ 
5 m d d d a p 1 i r b r d . M  



ote arrewr of molrey due to JCI from 
NJMC. Because of these inter depart- 
mental transactions, should all these 
six jute mills run by the Central Gove- 
rnment come to a halt? Therefore, you 
have to find some way out. 

[Translation] 
SHRI ASHOK GEHLOT : Hon- 

Speaker, Sir, I have told the reality 
we will take action. We will not 
allow them to close down. 

[ English ] 

SHRI 

F== : Mr. Speaker, Sir, in 
gayanagar district in Andhra Pra- 

desh, an inferior variety of jute is 
being grown for Mesta. The support 
price has not been given for the com- 
modity. Even last time in 1986-87, 
when there was surplus production, 
Jute Corporation of India did not come 
forward to purchase. Two years back 
also, the same thing happened. 

I request the Minister that for this 
Mesta variety also, at least some kind 
of money can be kept aside for purchase 
by the JCI so that the poor farmers 
of the area are benefited and not the 
traders. 

MR. SPEAKER : Do you have the 
information? Do you like to reply? 

[Translation] 

SHRI ASHOK GEHLOT : Mr. 
Speaker, Sir, I will collect the informa- 
tion as it is not available with me 
at present. 

[English] 

SHRI CHITTA BASU : I think 
the hon. Minister knows the problem 
to a certain extent but not the entire 
problem. 

Jute has startcd arriving in the mar- 
ket now because jute season has al- 
mady commenced. Unless JCI is in 

Therefore, the only alternative is to 
see that JCI enters the market and 
purchases as much as possibk on 
commercial rate. If the question of 
support price is there, then there will 
be no purchase by the JCI during this 
season. 

May I know from the hon. Minister 
what immediate arrangemem has been 
made by the Government of India in 
order to enable JCI to enter the market 
to protect the interests of the growers 
of Jute? 

May I, in this connection, know 
whether NJMC, as already promised, 
paid an amount of Rs. 15 crores to 
start the purchase operation by the 
JCI? 

May I also further know whether 
NJMC has placed a proposal to the 
Government to organise a separate 
cooperative agency to purchase raw 
jute on your behalf in place of JCI 
and what is the reaction of the Govem- 
rnent to that reported proposal by the 
NJMC? 

[Translation] 
SHRI ASHOK GEHLOT : Mr. 

Speaker, Sir, there is no such proposal 
received by us from NJMC. As far 
as the remaining proposals of hon. 
Member are concerned, the Govern- 
ment is aware of those. But I want 
to inform you that I have all the figures 
relating to decrease in prices of jute. 
If you wish, I will submit those figures. 
I don't want to take time of the House 
as, the prices have certainly come down 
during the last month. Last year the 
support price of jute was Rs. 375 and 
this year the prices of jute is in the 
range of Rs. 440 to 450 in North Bengal. 
[Interryptions] 
[English] 
SHRI AMAR ROYPRADHAN : 

It is not the correct report. 
[Tmslation] 
SHRI ASHOK GEHLOT : I am 

talk* about North Bengal. I have 
widthatjuteis availaMcat R s . 4 4 0 ~  
a p h t  Rs. 375. Althaqhprkzs brw 
not come down bdow q p t  pice. 
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[Ehg1W 5 
name --A of JCI is not heard o in : Orissa. The 
I t  has never started its operation in 
Orissa. They have never gone to the 
field and they have never purchased 
a single tonne of jute from any com- 
pany- 

Since the position of JCI as stated 
by the hon. Minister is like this, I 
want a definite answer from the hon. 
Minister whether Government are 
going to market through JCI in the 
year, 1991-92 or not. 

[Translation] 
SHRI ASHOK GEHLOT : Mr. 

Speaker, Sir, I have already stated 
that it will go to the field and start its 
operation soon. 

[English] , $ 
\. 

NIRMAL KANTI CHAT- 
T - du~try Ts-- 
known field and the Finance Minister 
is fully aware of the problem. The 
industry shows loss and the trade 
makes the profit and, therefore, the 
workers are continuously threatened 
with retrenchment while profits have 
gone up in the name of trade. 
Majority of the jute growers are small 
farmers. JCI should move out into the 
market to purchase. It is one of our 
demands that the wholesale trade in 
such sectors should b: in the hands of 
JCI, not only in ths matter of support 
prices. The question is : Would the 
JCI move out into the market with a 
fixed target? Would the JCI purchase 
at  least 60 per cent or 70 per cent or 
80 per cent of raw-jute that is sold in 
the market? If that is done, the small 
and marginal farmers would be saved 
and the profits shared by the trading 
sector are denied and a l l  the profits 
come to the public sector despite the 
wishes of Shri Chidambaram. 

[ Translation ] 
SHRI ASHOK GEHLOT : Mr. 

Speaker, Sir, the question is the same. 
I b.vc already stated about it that 
S C I  i$f d t u t t d  for pratacting 
the intmsts of the farmns and as 

regard the feelings expressed by the 
hon. Member, I would like to ensure 
that JCI will definitely protect the 
interests of farmers. I can't tell the 
figures of the moment in respect of 
percentage of procurement. 

S GEETA MUKHER- 
J - Sir, the fact is tnat the = Lok Sabha has decided 
to go in for purchase of jute carpets 
instead of this kind of carpet and the 
same can be done in respect of all the 
Government offices. (Interruptions) 
The entire jute products of the Jute 
Mills can be purchased by the JCI. 
Why don't the JCI go to the market 
now and buy the jute products? I 
think Manmohan Singh-ji would be 
happy with this proposal. Let him 
respond. 
[Translation] 

SHRI ASHOK GEHLOT : Mr. 
Speaker, Sir, the suggestion given by 
the member is good. It will be taken 
into consideration. 

[English] 

Fpnds for Development of National 
H m s  in ~aharashtrh*'-' l~" 

_I_- . _ --~, 

*373. SHRI DHARMANNA MON- 
Q A X L L ~ ~ ~ c r  
of SURFACE TRANSPORT be ple- 
ased to state : 

(a) whether the National Develop- 
ment Council at their meeting held 
on October 11, 1990 at Delhi inter-alia 
discussed the modalities in regard to 
release of funds to States fbr develop- 
ment of National Highways from the 
Central Road Fund; 

(b) if so, the details thereof; 
(c) the quantum of funds proposed 

to be released to the State of Maha- 
rashtra; and 

(d) the present position regarding 
release of funds to the State? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) No, Sir. 
(b) to (d) Does not arise. 



[ Translation ] 
SHRI DHARMANNA MON- 

DAYYA SADUL : Mr. Speaker, Sir, 
in his reply the hon. Minister has 
stated that the National Development 
Council has not discussed the matter 
regarding release of funds to states for 
development of National Highways. 
Would the hon. Minister tell how 
many proposals, with regard to con- 
structing National Highways, have 
been received so far from the Govern- 
ment of Maharashtra since 1985. My 
second question is that no new National 
Highway has been constructed in 
Maharashtra for the last 6-7 years. 
With the result great difficulties are 
being faced with regard to traffic 
management and development of the 
area. What is the reason for not con- 
structing even a single national high- 
way in Maharashtra. The third ques- 
tion is whether the Government have 
received any proposal from Maha- 
rashtra Government regarding Na- 
tional Highway No. 11. If so, when 
will you take the decision in that 
regard? 

SHRI JAGDISH TYTLER : Mr. 
Speaker, Sir, the first thing is that 
the Minister of Maharashtra Govern- 
ment never raised this matter in the 
meeting of National Development 
Council. He has raised the other 
issues there. 
[English] 

Central assistance to the State Plan 
and right to work to be introduced 
as a fundamental right in the Consti- 
tution. Your Minister never raised 
the issue which you want to raise now. 
I would like to point out that 11 
proposals for declaration as a National 
Highway in Maharashtra were given 
by the State Government. All these 
proposals can be considered once I 
know what is the budget allocation 
for that. 

[Translation] 
SHRI DHARMANNA MON- 

DAYYA SADUL : Mr. Speaker, Sir, 
besides this my second suggoistion is 
that tho National Highways and the 
roads which arc m o w ,  need to be 
widened, 64.. National Hi@my No. 

13 which passes through Solaprtr to  
Bijapur. 11 is very narrow road and the 
trclffic on it is heavy. Genwdly rcci- 
dents occur during rainy days. There- 
fore, it is needs to be widened. Han 
the Hon. Minister has received any 
proposal from the State Government 
in this regard? 

SHRI JAGDISH TYTLER : Mr. 
Speaker, Sir, I want to enlighten the 
hon. Member that there is no such 
proposal pad ing  with us. I would 
request.the hon. Member to ask the 
State Government to submit the pro- 
posal. Keeping in view of funds avai- 
lable with us we mcy consider it only 
after receiving the proposal from the 
State Government. 

[English] 1 $ 
SHRI MUKUL BAGKRISHNA 

WA-M~~ I know from Ee 
f i o % : m s t e r  the total contribution 
of ~ ~ h a r a s h t r a  iowards the -Central 
Road Fund during the last two years 
as well as the grcnt of funds to Maha- 
rashtra out of this Central Road Fund 
for the development of roads during 
the lost two yeaars ? 

SHRI JAGDISH TYTLER : I do 
not hwe the figures for the last two 
years. But I can tell him that the total 
Centrd Road Fund in respect of 
Maharashtra, right up to March, 1990 
was Rs. 441 6.06 lakbs, out of which 
for approved scheme, it was Rs. 
3960.57 1.-khs. I still have some bal- 
ance of Rs. 455.49 lakhs which I will 
be using for the new scheme. 

Private Sector in Road 
Constraction - 

- - - . - - - . . - - 

SPORT be pleased to state : 
(a) whether the Government pro- 

pose to involve private sector in road 
construction; 

(b) if so, the details thereof ; and 
- I (c) if not, the reasons therefor ?, 



THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH TY- 
TLER) : (a) to (c) Yes, Sir. There is a 
proposal to involve the private sector 
in the development of National High- 
ways. One of the pre-requisites for 
involving private sector in road cons- 
truction is an amendment of the 
National Highway Act, 1956 to provide 
for levy of fee on National Highway 
sections, which is yet to be done. 

SHRI HANNAN MOLLAH : Sir 
the Government is privatising every- 
thing. Probably, the Government 
itself will be privatised. Now they are 
looking at the roads. . . .(Interruptions 

1 ' SHRI SOMNATH CHATTERJEE: 
~lrea-eyhave been-pd%itWd. 
(Interruptions) 

SHRI HANNAN MOLLAH : They 
are involving the private sector to 
construct the national highways. I 
would like to know from the hon. 
Minister, when they participate in the 
construction, what will be the owner- 
ship of the road and what will be 
the right of the people who use the 
road? What safeguard will be given 
to the public to use that road? (Inter- 
nrptions) Secondly, what is the parti- 
cular aspect in that amendment? 

SHRI JAGDISH TYTLER : The 
amendment is still to go to the Cabinet 
and then I will bring it to the House. 
I am trying to bring it in this session. 
Once the Cabinet clears it, I will come 
out with the proposal. I would like 
to inform the hon. Member about 
all these proposals and the points 
which he is raising. I will make sure 
that we take into consideration that. 

SHBI HANNAN MOLLAH : What 
about the h t  part of the question? 
(Internrptions) 

SHRI SOMNATH CHATTERJEE : 
How much the banks will contribute 
as also the private finance? 

SHRI JAGDISH TYTLER : I wil l  
be rble to tcll you once the Cabinet 
dam am p o r n .  

SHRI SOMNATH CHATTERJEE : 
But have you not thought about it? 

SHRI JAGDISH TYTLER : I have 
thought about it. But I would like to 
come to this House once the Cabinet 
clears it. 

SHRI HANNAN MOLLAH : I 
would like to know whether the foreign 
capital also will be invited to parti- 
cipate in this private sector. (Interrup- 
tions) 

SHRI SOMNATH CHATTERJEE 
That is also under consideration. 

SHRI JAGDISH TYTLER : It is 
not under consideration. Anybody 
who wants to come and participate 
in our development is most welcome. 
But he will have to adhere to all the 
rules and regulations of the country. 
We will not relax anything which should 
harm our 'ytv'. 

SHRI PAVAN K U M ~ B A N S A L  : 
Mr. Speaker, Sir, I would like to know 
from the hon. Minister whether the 
intended privatisation would be limi- 
ted to the starting of new roads or 
would it extend to the existing roads. 
Also by what time,. would he take 
steps to see that the poor running of the 
National Highway Number One from 
Delhi to Amritsar, is completed. 

SHRI JAGDISH TYTLER : I 
would not have the answer of the 
last part of the question. 

SHRI PAWAN KUMAR BANSAL: 
What about the first part? 

SHRI JAGDISH TYTLER : We 
would like them to undertake to the 
roads which will be recommended by 
the State Governments and also to the 
present national highways which are 
not in a very good condition. Well, 
I do not have that kind of money 
to repair them and maintain them. 
If somebody comes and wants to help 
us in this development, I would be 
happy to welcome him. 

SHRI SOMNATH CHATTERJEE : 
Will that induda Bridges a h ?  

SEW JAGDISH TYTLER : Yea. 
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any comprehensive scheme to construct 
the bridges on the national high way 47 
and national highway 17. The Govern- 
ment was not able to provide sufficient 
funds due to paucity of funds. In view 
of this, whether the Government 
would also consider to get the private 
parties involved in the construction 
of the bridges on the national highways. 

SHRI JAGDISH TYTLER : Sir 
I will consider it. 

SHRI NIRMAL KANTI CHAT- 
TERJEE : When the private sector is 
considered to construct the road, will 
the private sector be given ownership 
over the land on which the road will 
be constructed? This is part A. 

SHRI SOMNATH CHATTERJEE : 
How can it be given? 2 1 

SHRI NIRMAL KANTI CHAT 
T E ~ J E E  : 'mat is for the Minister to 
BmmiT and not for you. 

The second part of it is that the 
private sector is not a homogenous 
one. We are told that there is a village 
sector; there is a tiny sector; there is 
a small scale sector; there is a large 
scale sector and MRTP sector etc. 
Now, my question is : wdl each of these 
sectors be considered for construction 
of roads and make profit out of it? 

SHRI JAGDISH TYTLER : Any- 
body who comes forward to construct 
the roads for us is most welcome and 
I would like to inform the hon. Member 
that the ownership of the land will 
never be given to anybody. 

SHRI NIRMAL KANTI CHAT- 
TERJEE : The real estate has been 
offered to the NRIs by the Finance 
Minister. They can have the real estate 
and they can construct the road. 

SHRI SOMNATH CHATTERJEE ' 
The real estate has been offered to the 
NRIs. 

SHRI JAGDISII TYTLER : It is 
just not possible for anybody to come 
and buy such a big peace of land and 
then make profit out of it. 

SHRI NIRMAL KANTI CHAT- 
TERJEE : But possibility is there fer 
the NRIs. 

SHRI JAGDISH TYTLER : I 
would like to inform you that though 
there is a possibility , I would not allow 
them to be the owners. 

SHRI CHIRANJI LAC SHARMA : 
The hon. Minister was pleased to 
reply to a supplementary "that it de- 
pends on the availability of funds". 
I had referred to National Highway 
No. 1 and an amount of Rs. 53 crores 
was advanced by the World Bank. 
(Interrupt ions) 

MR. SPEAKER : This is a specific 
question. He may not have the infor- 
mation with him. This is exactly what 
he said while replying to one of the 
questions put earlier. 2.1 

SHRI CHIRANJI LAL SHARMA : 
Sl'r, ~t IS a speciEc question b e c p z  
a sum of ~ ~ - 5 3  cror& was advraced 
by the World Bank for comp!etion of 
80 Kms of road beginning from .... .. 
(Interruptions) 

MR. SPEAKER : This is a question 
on allowing private persons to construct 
the roads. From that, you are going 
to a specific question and the Minister 
may not ha\e the information with 
him. Anyway, you put the question 
and if the Minister has any informa- 
tion with him. he will reply to it. 

SHRI CHIRANJI LAL SHARMA: 
My simple question is regarding the 
completion of work on four-laning 
on National Highway 1 i.e. from 
Murthal to Western Jamuna canal-a 
length of 80 Kms. Though a loan 
amount of Rs. 53 crores was advanced 
by the World Bank, it is lying in- 
complete and for the last 24 years 
there is no progress in the work. 
May I know from the Minister whether 
the work is likely to begin in the near 
future, if so, by what time it is likely 
to be completed ? 

SHRI JAGDISH TYTLER : I had 
informed the hon. Members that I 
will not give it up and I will ctrtainly 
look into this. 
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going to be put on the common man? 
Secondly, 1 would like to know w b  
ther the Government is also thinking 
to employ certain well known agencies 
to run certain parts of the Govern- 
ment also. 

SHRI JAGDISH TYTLER : I 
don't thjpk I can answer this question. 

had received any proposals for the 
construction of bridges on the river 
Krishna? (Interruptions) 

MR. SPEAKER : He may not be 
having the information with hi. 

(Interruptions) 

MR. SOBHANADRESWARA RAO 
VADDE : I wauld like to know from 
the Minister whether he has any propo- 
sal for the construction of bridge on 
the river Krishna in the State of 
Andhra Pradesh? 

SHRI JAGDISH TYTLER : I do 
not have any specisc answer for this 
specific question. I have a lot of 
proposals from different companies 
with me who would like to go into 
construction. 

SHRI MUKUL BALKRISHNA 
WASNIK : I welcome the Govern- 
ment's attitude towards involving the 
private sector in road construction. 
But at the same time I would like to 
know fram the hon. Minister, as tbe 
Government is planning to amend the 
National Highways Act, 1956 to in- 
volve the private sector, what are the 
objectives behind involving the private 
sector, whether it will be restricted 
only to profit making by the private 
sector or will it ensure better roads 
and roads in the neglected backward 
areas. 

SHRI JAGDISH TYTLER : I 
think both the things will come in this. 

b% ? 7 m R A ~ L m  : 
It seems that the Government is going 
all out for privatisation and we seem 
to have entered into an era of priva- 
tisation. My question firstly is whether 
the Government has considered the 
asp& that no private sector will come 
to construct the roads unless they 
have a good margin of profit. Ultb 
mte1y that burden will have to be 
borw by the common p e o ~ k  by 
those who want to use the roads. 
m y  urill impose =stain kind of road 
toll sad bridge toll and all these thin $; % the G o v m t  considered t 
~ p e c t  &'to how much burden b 

(a) the target fixed for the production 
of Janata Cloth per year; and 

(b) the extent to which the target 
has been achieved during the last 
three years ; year-wise? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) and 
(b) The targets fixed and the achieve- 
ments made in the production of 
handloom janata cloth in the country 
during 1988-89, 1989-90 and 1990-91 
are as under :- 

(In million squre metres) 

Year Target Producticn 
f ixd %hioved 

SHRI D. VENKATESWARA RAO : 
1 ,would like to know whether there is 
any proposal to stop this scheme in 
the 8th Plan in a phased manner and 
if so, what are the reasons thereof. 
In the State of Andhra Pradesh this 
scheme has been stopped for the last 
one and a half years. Is the Minister 
aware of this stoppage of the scheme 
in Andhra Pradesh? If so, what are 
the actions the Government is going 
to take to implement this scheme 
propetly? 
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[Translation] . 
SHRI ASHOK GEHLOT : Mr' 

Spetaker, Sir, at present there is wither 
any reason nor any proposal to stop 
this scheme. As far as the matter 
relating to Andhra Pradesh is concern- 
ed, I am not aware of it whether the 
scheme has been abandoned or not. 
However, I will look into the matter 
and the Hon. Member will be informed 
accordingly. 
(English] CL 5 

S n VENKATESWARA 
R A P  For the lGt  0% 'aid-a itdf 

we have not seen anywhere in 
Andhra Pradesh the distribution of 
this cloth whereas before that we used 
to see that about 30 to 40 lakh metres 
of cloth was distributed every year. 
This is the statistics we have got. 
Recently we have not seen anywhere 
in Andhra Pradesh that these cloths 
are distributed. A lot of fraud is 
taking place in procuring all these 
materials from the societies. Some 
societies are acting in such a manner 
that while procuring this cloth from the 
weaver a lot of misappropriation is 
taking place. Is the Government going 
to take any kind of action against 
this? 
[Translation] 

SHRI ASHOK GEHLOT : Mr. 
Speaker, Sir, as far as I understand that 
no fraud is taking place in the distri- 
bution of cloth for the last one and a 
half years as has been stated by the 
hon. Member. However, if some fraud 
is there; it would have been for the 
last four to five years. I will look 
into the matter. I would also try to 
ensure that there would be no incidence 
of fraud and distribution may be made 
properly. Since the distribution work 
is carried out by the State Govern- 
ment, I don't think that the fraud 
has been taking place for the last one 
and a half years. I can give you this 
assurana that neither any scheme has 
been abandoned in Andhra Pradesh 
nor such a thing would happen in 
future. If there is some fraud in distri- 
bution, it will be set right. 

.WRITTEN ANSWERS TO 
. QUESTIONS - 

Priority Sector obligations of PnMk 
Sector Banks 

*366. SHRI RAM= 1 - I 
S H K I L " P R A ~ ~ ~ ~  K~~ K +- 1 ' w'l 

the MinislWWFfN.4NCE b: ple 
to state : 

(a) whether the Government pro- 
pose to revise the priority sector obli- 
gations of the public sector banks: and 

(b) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and (b) 
At present there is no such proposal. 
However, Government has decided 
to appoint a high level committee to 
consider all relevant aspects of struc- 
ture, organisation, functions and 
procedures of the financial system. 
The Committee is expected to advise 
the Government on appropriate mea- 
sures that would be needed to enhance 
the viability and health of the financial 
sector so that it can better serve the 
needs of the economy without any 
sacrifice of the canons and principles 
of a sound financial system. 74 
Declaration of Magalore-Mysore Road 

as National H!-Iihwa% 
*368. SHRI V. DHANANJAYA 

K UM ---*the - bfi6%tf f 'OT 
ACE TRANSPORT be pleased !md- 

to state : 
(a) whether the Union Government 

have received a proposal from the 
Government of Karnataka to declare 
the road between Mangalore and 
Mysore via Mercara as a National 
Highway; and 

(b) if so, the steps taken in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH TY- 
TLER) : (a) Yes, Sir. 



@) A decision about the dsdaradon 
of new National Highways in variowi 
States including Karnataka can be 
taken only after finalisation of the 8th 
Five Year Plan. 

370. SHRI KARIA MUNDA : 
Will thi5- MiGsfer ofTINANCg be 
pleased to refer to the reply given to 
Unstaned Question No. 848 on 
Ma rc 16, 1990 and state : 

(a) whether any of the companies 
mentioned therein have been allocated 
foreign exchange amounting to more 
than Rupees Two Crores in a year for 
meeting expenses abroad; 

(b) if so, the details thereof; and 
(c) whether the Government pro- 

pose to reduce the allocation of foreign 
exchange to them till recovery of the 
excise duty is made? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) and (b) : The companies men- 
tioned in the reply to the unstarred 
Question No. 848 on March 16, 1990 
are : (i) M/s. ITC Ltd., (ii) M/s. Godfrey 
Philips India Ltd. and (iii) M/s. Voltas 
Ltd. No foreign exchange is allocated 
by the Government to companies. 
However, permission to use foreign 
exchange for expenses abroad is gran- 
ted by the Reserve Bank of India 
under the relevant provisions of the 
Foreign Exchange Regulations. Out 
of the three companies mentioned 
above, only one, namely, MIS. ITC 
Ltd. has been allowed to make 
remittance amounting to more than 
Rupees Two Crores as follows : 

(i) Maintenance of overseas offices : 
Rs. 383 -73 lakhs per annum 

(ii) Blanket Permit or Export Pro- 
motion: Rs. UX).OO lalrhs (For 
one year valid upto 3 l st March, 
1992). 

(c) The cases involving evasion of 
e x c i ) ~ ~  duty are under adjudicetion. The 
RHer+e Bank of India allocates foreign ~~ for the p~tpoasr dd 

abovo, based on the size of fblrsign 
axchange transactions and the 
performance of the company. %? 
Reserve Bank of India does not include 
recovery of excise duty as one of t he 
criteria, 

Ynv&'d.t by Banks a d  Financial 
Institotions in B i i g  ....' 

*371. SHRI RA,M LAKHAN SINGH 
Y A D A c m  the Minister o r 4 1 1 r  
A3lClT& pleased to state : 

(a) the amount invested by the Life 
Insurance Corporation, General Insu- 
rance Corporation and various banks 
in Bihar; separately during the last 
three years; 

(b) whether the Union Government 
propose to encourage the banks and 
financial institutions to invest more 
capital in Bihar; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to (c) 
The amount invested by the Life 
Insurance Corporation of India (LIC) 
and General Insura.nce Corporation of 
India (GIC) in Bihar during the last 
3 years is given below : 

Amount (Rupecs in Cr( res) 
Year L. I .  C. G. I .  C. 

Bulk of the investment by LIC and 
GIC is made in Central and State 
Government securities, other Govern- 
ment guaranteed marketable securities 
such as bonds of financial institutions 
ctc. Besides, LIC and GIC also ad- 
vance loans for approved purposes in 
the socially oriented sector like hou- 
sing, water supply etc. in accordance 
with the investment guidelines a p  -3 the Oovrmmcnt and as pet 
annual locations made by the Plan- 
ning Commission. LIC and GIC 
ale0 invest in debentures/sham of 
public limited companies in the private 
ractot. 

t* .. - ' 1 4 3 3  =/(ND)/91 
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2. As regards banks, the amount of 
outstanding credit and aggregate de- 
posits and the credit deposit ratio of 
all scheduled commercial banks in 
Bihar is given below : 

(Amount Rs. in Crora) 
Year Deposits Credit8 C.D. 

Ratio 
March, 1989 . 7091 -62 2804 -86 39 -6 

March, 1990 . 8253 ~ 0 2  3304 -08 40 -0 

December. 1990 . 8793 -43 3408 -74 38 4 

3. The actual level of credit in rela- 
tion to locally mobilised deposits in a 
particular State or Region depends 

, upon the credit absorption capacity 
of the State/Region which in turn is 
determined and influenced by factors 
such as development of infrastructural 
facilities. The banks as well as finan- 
cial institutions have been advised to 
ensure that wide regional disparities 
among various States in credit de- 
ployment are avoided and effective 
steps are taken to ensure increased 
flow of credit to all productive and 
viable proposals in deficient areas. 

[English] 2 zj 

Alleged flight of capital in !Sou& E.st 
Asia 
L_ 

*372. DR. LAXMINARA- I 
Am -T&iiEYA' ' $Will & . ~ T x - ~ A L  mmr t 
~ A J P A P E E  -- J 

the Minister of FINANCE be 
pleased to state : 

(a) whether attention of the Govern- 
ment has been drawn to the news 
item captioned 'Flight of Capital to 
S-E Asia' appearing in Tbe Statesman 
of June 29. 1991 ; 

(b) if so, the facts in this regard; and 

(c) the steps taken or proposed to  be 
taken by the Government in the 
matter 7 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
SHRI (RAMESHWAR THAKUR) : 
(a) Yes, Sir. 
2-233 LSS/(ND)/B~' 

(b) There was some evidence that i n  
the last few months capital was flowing 
out of India. In particular,- there was a 
net outflow on account of non resident 
external accounts. However, the direc- 
tion of these outflows is very difficult 
to establish. 

(c) Government have taken a number 
of measures to enhance confidence in 
the Indian- rupee and to  halt capital 
outflow. These, include : adjustment 
in the exchange rate of the rupee as 
well as the fiscal stratew outlined in 
the Union budpet for -1991-92. 

r 1  .* .?  ran rla tion] 

Development of Tea Gardens in U.P. -- " 
*375. SHRI KESHRT LAL : Win 

the Miz%r--oT--E be 
pleased to state : 

(a) whether the Government have 
formulated any scheme ti, develop tea 
gardens in Uttar Pradesh: 

(b) if so, the details thereof and the 
areas where the said scheme is likely 
to be implemented: 

(c) whether the existing tea gardens 
in these areas wotlld rlso be benefited 
by this scheme; 2nd 

(4) if SO, the det ils thered and ibe 
estimated expenditure likely to be 
incurred thereon ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIPAMB.4RAM) : 
(a) to (d) A study by a consultancy 
firm. commissioned bv Uttar Pradesh 
Government on development of tea 
in the hilly regions and Terai area of 
U.P. has been received. 

The report envisages development 
of tea gardens'in about 50.000 hectares 
of land in 25 districts in the areas of 
Garhwal, Kumaon and .Terai. It also 
deals with rehabilitation of tea estates 
in Kausani, Vijaypur. Berinag, Chow- 
korie. Jhaltola and Cherapani. 

The investment requirement has 
been assessed at Rs. 909 crores spread 
over a period of 33 pars. 
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Per Capita External Debt -..*..-*- 
Agricultural & Rural Debt Relief 

Scheme 

*377. SHRI CHANDUBHAI D-E- 
S H M U K ~  : will the ~ i n z  o? .z. - - -  FINANCE be pleased to state : 

(a) whether the Union Government 
have received any proposal from the 
Government of Gujarat to extend the 
benefit of AgricuItural & Rural Debt 
Relief (ARDR) Scheme to those SCs{ 
STs who had taken loans from nationa- 
lised banks ; 

(b) whether the Government pro- 
pose to extend the period for repayment 
of loan granted to the State Govern- 
ment under the Scheme; 

(c) if so, the details thereof; and 
(d) the action taken or proposed 

to be taken by the Union Government 
thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBlR SINGH) : (a) A re- 
quest was received from the Govern- 
ment of Gujarat in September, 1990 
that the Agricultural and Rural Debt 
Relief (ARDR) Scheme may be ex- 
tended to Scheduled Castes, Scheduled 
Tribes and Backward Classes who 
have taken loans from State Govern- 
ment agencies like the Scheduled Castes 
& Scheduled Tribes Development Cor- 
porations, Backward Classes Boards, 
etc. The ARDR Scheme was formu- 
lated by the Government of India for 
providing debt relief to farmers, arti- 
sans and weavers who have taken loans 
from Public Sector Banks and Regional 
Rural Banks onlv. The State Govern- 
ments have formulated similar schemes 
for cooperative banks. Scheduled 
Caste, Scheduld Tribes borrowers 
who are farmers, weavers and artisans 
an eligible for debt relief under the 
rcbeme. 
(b) No, Sir. 
(c) : Das not arise. 
(d) The Government do not p r o m  

to make any changes in the scheme. 

*378. SH-J?--- am V*.GFELA): Will 
QR7A3C. *PATEL J 

the Minister of T'RARCE be 
pleased to state the per capita external 
debt of the Union Government at the 
end of 1988-89, 1989-90, 1990-91 and 
as on date? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
The per capita external debt on Govern- 
ment Account and IMF borrowings at 
the end of 1988-89, 1989-90 & 1990-91 
is estimated to be Rs. 618, Rs. 683 and 
Rs. 835 respectively. Information as 
on date is not available as the accounts 
for the period are yet to close. . 

'379. SHRI K. D. SUL- 
TANPUP1 
SHRI BALRAJ 1 : Will 
PASS1 J 

the Minister of FINANCE be 
pleased to state : 

(a) the details of the oficers/staff 
of the Customs Houses and Central 
Excise Collectorates found responsible 
for aiding and abetting the smuggling 
activities during 1990 and January- 
July, 1991; 

(b) the action taken against such 
employees/officers ; and 

(c) the details of the cases pending 
findisation and steps taken to expedite 
the same? 

THE MINISTER OF STATE IN 
THE MTNISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) Available reports indicate that 1 9 
personnet of theC ustom Houses and 
Central Excise Collectorates, as per 
details in the table below, have been 
allegedly found to be involved in 

activities during the calendar 
yeam 1990 and 1991 (up to 3 1 st July, 
1991). 
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(b) Departmental action under the 
CCS (CCA) Rules, 1965 and/or pro- 
secution in the Courts of Law have been 
initiated against these personnel. 

(c) All these cases are at various 
stages of enquiry/investigation/prose- 
cution. Pending proceedings are being 
expedited by close monitoring for 
early finalisation thereof. 

3; 
Conveyance Allowance to Central Gov- 

ernment Employees - --- 
-.-.-- 

380. SHRJ JEEVAN SHA-R-M-A : - __I__ I?r_ --- Will the Rmister ci FINANCE 
be pleased to state : 

(a) whether there is an Arbitration 
award for sanction of a certain amount 
of conveysnce allowance to Central 
Government employees; 

(b) if so, the details thereof; and 
(c) the time by which final decision 

i:, likely to be taken in the matter. 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SH L1 RA jiESHWAR THAKUR) : 
(a) and (b) The Board of Arbitra- 
tion has giben the Award that the non- 
gazetted Central Government emplo- 
vees except those who actually enjoy 
the benefit of free or subsidised 
transport facility for travel between 
their residence and place of duty or 
are in receipt of Conveyance Allow- 
ance for that purpose. shall be given 
a transport subsidy of Rs. 30 (Rupees 
thirty only) per employee per month. 
This award was to take effect on and 
from the 1st day of April, 1989. 

(c) The Award was considered by 
the Government. It was estimated 
that the implementation of the Award 
would entail an expenditure of Rs. 
176 crorcs per annum. In the context 
of need for exercismg utmost economy 

in the Government spending, a re- 
curring expenditure of this size will 
impose additional burden on the ex- 
chequer, which would adversely affect 
the National economy. It was, there- 
fore, decided to reject the award. 
A statement to this effect was laid on 
the Table of the House on the 31st 
August, 1990. A Resolution to  reject 
the Award will be moved in the 
House as early as possible, as per 
the prescribed procedure. 

Ra 12' ng of Indian Banlrs in World - 
*381. DR. C. SILVERA : Will the 

Minis t r ryf  - ~ V , C E  be pleased 
to state : 

(a) whether some of the Indian 
banks are among the top one thou- 
sand banks in the world; 

(b) if so, the names of these banks; 
(c) the criteria adopted for ranking 

these banks in the top list; 
(dj whether the Government pro- 

pose to take some steps to ensure that 
other banks also come up to this 
level ; 

(e) if so, the details thereof; and 
(f) if not. the reasons therefor? 

THE MIKISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBlR SINGH) : (a) and (b) 
Reserve Bank of India has reported 
that the following eight Indian banks 
figure among the top 1000 banks in 
the world as per information pub- 
lished in "The Banker" a Financial 
Times publication, in their July, 1991 
issue :- 

Industrial Development Bank of 
India 

State Bank of India 
Canara Bank 
Bank of India 
Export Import Bank of India 
Punjab National Bank 
Maharashtra State Cooperadve 

Bank 
Bank of Baroda 
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(c) T h e  Banker" has given the 
rankings separately in terms of strength, 
size, soundness and profit performance. 

(d) to (f) Various measures have 
been taken by Government and RBI 
to improve the capital base, quality 
of assets, operational efficiency and 
profitability of the banks. These 
measures include subscription to the 
share capital of nationalised banks, 
rationalisation of service charges and 
interest rates structure and contain- 
ment of staff growth. For reinforcing 
financial viability. the banks have been 
advised to ensure better credit rnanage- 
ment, raise productivity and effect 
economy wherever possible. To pro- 
vide the competitive edge to banks, 
new money market instruments like 
certificates of deposits and commercial 
papers have been introduced and inte- 
rest rates on term deposits have been 
enhanced. Banks have also been 
uermitted to diversify their activities. 

*382. SHRI M. V. CHANDRA- 
~REKAKK-M~RT~T'? . 
SHRI V. SREENIVAS ' ) ' 
PRASAD 3 

Will the ~ i n i s t e r  of FINANCE be 
pleased to state : 

(a) whether the Enforcement Di- 
redmate, Bombay has recently un- 
earthed a super efficient Muscat-to- 
Bombay cash transfer system as re- 
ported in the Times of India of July 13, 
1991; 

(b) if so, the facts and details thereof; 
(c) the &tails of the arrests, if any, 

made in this connection; and 
(d) the further steps contemplated 

by the Government in this regard : 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) and (b) The OfEars of the En- 
forcarhat Directorate at Bombay 
searched two residential premises of 
Shri Sam= Kader Khisay. As a 
rmlt  of the search Indian currency 
in cmh amountin to Rs. 25,45,00Q, 
~ h ~ d n m P o c * t a r t n l p o d  

Rs. 3,02,500, foreign currency Omani 
Riyals 430 and U.S. Dollars 570 werc 
seized, alongwith incriminating docu- 
ments. Shri Sameer Qader .Khisay is 
alleged to have made payments of 
about Rs. 15 crores in India over a 
period of fifteen months, by order or 
on behalf of persons resident outside 
India in violation of Section 9 of 
Foreign Exchange Regulation Act. 
Such payment in India without corres- 
ponding inward remittance other than 
through authorised channels, caused 
loss of foreign exchange. 

(c) Shri Sameer Qader Khisay as 
well as one Shri Abdul Qayoom Da- 
modi and his employee Shri Mohd. 
Hussain Damodi, have been arrested 
under Sec. 35 of the FERA, 1973. 

(d) Appropriate action as warranted 
under the law is being taken. 

[Translation] -2 6 
Ban on Imports -- -_ - 

*383. SHRI HARI 
SAD: W ~ l l  -r!%?!$% 

- 
MKiERCE be pleased to state : 

(a) the items which have been ban- 
ned for import keeping in view the 
economic crisis prevailing in the 
country ; 
T h o w  long this ban is likely to 
continue ; 

(c) whether it is likely to have an 
adverse impact on industrial produc- 
tion; and 

(d) if so, the annual loss of revenue 
as a result thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) to 
(c) No. items have k n  banned for 
import under the new trade policy, 
announced on 4th July, 1991. How- 
ever, unlisted raw materials, compo- 
nents, consumables Bt spares have 
been shifted to the Limited Permissible 
List and the same can now be imported 
through REP licences. 

(d) Doa not ark.  
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Ma's  Share in ce Trade JB 
*384. SHRI HARI KlSHORE 

SINGH -0lW 
be pleased to state : 

(a) whether there has been a de- 
cline in India's share in spice trade in 
the international market; 

(b) if so, the reasons therefor; and 
(c) the steps taken by the Govern- 

ment to rectify the situation? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED) : 
(a) to (c) Thele is some fall in our 
share in world trade in spices. This is 
due to a variety of reasons, the main 
reasons being (a) increase in domestic 
consumption, (b) high prices in do- 
mestic market, (c) fall in international 
prices of major spices, and (d) lower 
productivity leading to India being 
generally out-priced by competitors. 
The Spices Board has taken the 
following measures to promote 
exports of spices from India : 

Encouraging export of value 
added items like spice oils and 
oleoresins, spice blends and mi- 
xes and also export in branded 
consumer packs, 

Sending delegations/study teams 
to selected markets for market 
promotion, 

Arranging buyer-seller meets in 
India for business development, 

Participatin in selected inter- 
national f airs and exhibitions, 

(7) Undertaking various steps such 
as grower education and esta- 
blishment of quality upgrada- 
tion laboratory for improving 
cleanliness of Indian spices to 
meet importers requirements. 

The exchange rate adjustment and 
the enlarged REP Scheme are ex- 
pected to give an impetus to the growth 

of spices. 
~ v e r a  Population coverage by 8 

Bank Branch - 
*385. DR. SUDHIR RAY : Will 

the Minister of F- pleased 
to state : 

(a) the average population covered 
by a bank branch in the States of 
Punjab, Himachal Pradesh, Karna- 
taka, Kerala, Goa, Jammu and 
Kashmir and West Bengal, separately; 
and 

(b) the all India average of popu- 
lation covered by a bank branch ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) : Average population per bank 
office (APPBO) as on 30-12-1990 in 
the States of Punjab, Himachal Pra- 
desh, Karnataka, Kerala, Goa, Jammu 
& Kashmir and West Bengal is given 
below :- 

Name of State APPBO 
(Rounded 

off to 
thousand 

Punjab . . . . . 8000 
Himachal Pradesh . . . 6000 
Karnataka . . . . 9000 
Kerala . . . . . 9000 
Goa . . . . .  4000 
Jammu & Kashmir . . . 8000 
West Ben@ . . . . 13000 

The All India average on that date 
To popularise various brands of as 11000. 
Indian spices and to develop C?.A$PL 
loyalty to Indian Brands, the Zpgrndption of Bhn- to r* 
Soices Board have introduced Class City 
I - - -  - - ----  - 
a Brand Promotion Scheme, 2334. SHRI CHARAN 

: I t eMinistertf 
Taking up development and re- pleased to state' : 
starch programmes for in- 

roductivity and pro- (a) the population of Bhubaneshwar ZZEf o r  gpices, city as per 1981 and 1991 eensus; 



(b) whether the Government pro- 
pose to upgrade the Bhubaneshwar- 
city to a 'B' class city for the purpose 
of House Rent Allowance and Com- 
pensatory City Allowance; 

(c) if so, the details thereof; and 
(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE) 
(a) : The population obtaining within 
the Municipal limits of Bhubane- 
&war city as per 198 1 Census is 2,19,211. 
The final population figures of this 
city as per 1991 Census are not yet 
available. 

(b) to (d) The question of upgrada- 
tion of Bhubaneshwar to a 'B-2' 
class city for the purpose of House 
Rent Allowance and Compensatory 
(City) Allowance will be taken up 
after final population figures of 1991 
census become available. 

[Translation] 

2335. SHRI DAU DAYAL JOSH1 : 
Will the =ter ot 
pleased to state : 

(a) since when the Sainik School is 
functioning at Chittorgarh in Rajas- 
than and the details of income and 
expenditure of the school for the last 
three years; 

(b) whether-any step .has been taken 
for the progress of the school during 
this period; 
(c) if so, the details thereof; and 
(d) if not, the reasons therefor ? 
THE MINISTER OF DEFENCE 

(SHRI SHARAD PAWAR) : (a) 
Dttails of the income and expenditure 
of tbe Sainik School at Chittorgarh, 
which was established in 1961, are 
given below :- 

(Amount in lPLh of Rs.) 

(b) to (d) The performance of Sainik 
Schools is regularly reviewed, at va- 
rious levels. Some of the important 
steps taken in the recent past are : 

(i) Improvement in the service condi- 
tions of the Sainik School em- 
ployees (provision of General 
Provident Fund, Pension, Death- 
cum-Retirement Gratuity, Leave 
Encashment, Leave Travel Con- 
cessions etc.) to attract better 
talent and encourage motiva- 
tion. 

(ii) Complete prohibition on private 
bition work being done by the 
teachers of Sainik Schools. 

(5) Arrangement of special (extra) 
classes in English for the new 
entrants. 

In the Chittorgarh School the follow- 
ing steps have also been taken to 
improve the teaching :- 

(a) An Audio Visual Resource Cen- 
tre has been established. It 
has video cassettes of lessons 
taught to reinforce learning. 
Video cassettes on other sub- 
jects are also made available 
to the students. 

(b) Computer training has been in- 
troduced. 

Mdbeny Cultivation 

ed to state : 

(a) the places where Mulberry is 
mainly cultivated ? 

(b) the incentives given by the Gov- 
ernment to increase the cultivation 
of Mulberry; and 

(c) the target fixed for the cultiva- 
tion of Mulberry during the current 
year and the results achieved so far ? 

THE MINISTER OF STATE OF 
THE MlNISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) 
K.arnataka, Andhra Pradesh, Tamil 
Nadu, Wart Wqpl and Jammu & 



Kashmir are traditional liiulberry'culti- 
vating states accounting for about 
85% of mulberry acreage in the coun- 
try. 

(b) In order to supplement the effort 
of the State Sericulture Deptts., the 
following schemes are being imple- 
mented by the Central Silk Board to 
increase cultivation of mulberry : 

1. Supply of Mulberry cuttings to 
State Sericulture Deptts. at sub- 
sidised rates. 

2. Supply of mulberry saplings to 
farmers at subsidised rate under 
Kisan Nursery Programme in 
selected districts. 

3. Supply of improved varieties of 
mulberry cuttings to states free 
of cost for propagation of new 
mulberry varieties. 

(c) An incremental target of 0.25 
lakh hectares has been fixed for mul- 
berry acreage during the current finan- 
cial year. However, the extent of 
achievement will be known only at the 
end of the financial year on the basis 
of the progress reports to be received 
from the State Sericulture Depart- 

men"' @ (5 2 
4/ Overdrafts of States 

2337. S--AJSJALOSE : 
Will the Master of F I N A N e b e  
pleased to state the amount of over- 
drafts of States as on June 30, 1991, 
State-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE): 
No State was in overdraft by the end 
of June, 1991. Li 
Shifting of Prdes&d Proashg Unit 
of Iatcrnotiod Finance Corporation 

2338. SHRI SUDHIR G I N  : Will 
the Minister of F T N A N ~  be pleas4 
to state : 

(a) whether the Union Government 
are aware of the International Finance 
Corporation's (I.F.C.) proposal to shift 
its professional process unit from 
washington to India; 3 

(b) if so, the reasons advanced by 
the I.F.C. to the Union Government 
for such shifting? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) and (b) The International Finance 
Corporation is considering expanding 
its Regional Mission in India to enable 
it to undertake more investment pro- 
motion and project processing work 
in response to the needs of its clients 
in the region. 42- Export of Leather goods from Tamilnadu 

be pleased to state : 
(a) the foreign exchange earned from 

the export of leather goods from 
Tamil Nadu during the last three years, 
year-wise; and 

(b) the steps taken by the Govern- 
ment to develop the leather trade and 
introduce modem equipment for leather 
manufacturing in Tamil Nadu? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
The exports of leather and leather 
products from Tamil Nadu during the 
k t  three years have been as follows : 

(in Rs. Crom) 
Year Eaports 

(b) The steps taken by Government 
of India include facilitating the import 
of machinery, equipment and raw 
material building up infrastructural 
facilities and directly assisting exporters 
in their efforts to promote exwrts. 
w&'b ~aa-ukr 
d Rural Debt Relief 

be pleased to state : 
(a) whether only the instalments dm 

on October 2, 1986 and unpaid and 
not the whole amount due on that 
date were covered under the A&- 
cultural and Rural Debt W e f  -, 
1990; 
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(b) the number of beneficiaries and 
the total amount waived as on March 
31, 1991, State-wise; and 

(c) the number of beneficiaries in- 
cluded in @) above who remained 
indebted and the total amount out- 
standing against them, Statewise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) The 
Agricultural & Rural Debt Relief 
Scheme provides inter alia for writing 
off of chronic overdues also. The 
'chronic~overdues' according to the 
Scheme bcover instalment(s) of loans 
due for repayment upto October 2, 
1986 andiremaining unpaid on th'at 
date and not the whole amount of 
loan outstanding. 

(b) and (c) As on 1-7-1991, 3 . 0 3  
wore beneficiaries who are farmers, 
weavers and artisans, have been pro- 
vided relief to the extent of Rs. 7560.88 
crores, by the Public Sector Banks, 
Regional Rural Banks and Coopera- 
tive Banks. Position regarding number 
of beneficiaries and the amounts wai- 
ved state-wise is given in the attached 
statement. Under the Scheme, the debt 
relief is provided in full upto a maxi- 
mum limit of Rs. 10,000 per borrower 
and in case the relief amount to the 
maximum amount is not sdc ien t  to 
clear the entire amount in default, 
the balance amount is to be repaid 
by the borrower. In the case of first 
category of borrowers, the dues are 
fully settled and in the case of second 
category of borrowers, there would 
be a balance to be repaid. The repor- 
ting system does not yield information 
on such category-wise lists of bene- 
ficiaries. 

Statement 
Statement shdwing the State-wise 

number of persons who hare been pro- 
vided relief and the amount .involved 
under the Agricultural and Rural Debt 
Relief ARDR) Scheme, 1990 as on I 19th Ju y, 1991. 

~ 

Namc ofstatel No. of Amount 
Union Tmitoty 

Name dSrate /  
Union Territory 

A m a m .  . 
B i h a r .  
Q o a . . .  
0-t . . . 
H a r ~ r a n a . .  . 
HimahlRadesh . 
Jamrnu&Kashmu . 
Karnataka . 
Kerala . . . 
Madhya Radesh . 
Maharashtra . 
M d p u r  . . . 
Meobalaya . 
Mizoram. . 
Nagalarid . . 
o r k a . .  0 

pusiab . . 
Rajashn . .  
SiLLim. . .  
Tamil Nadu . . 
Tripura . . . 
Uttar Pradesh . . 
West B e n d  . 
Chandigarh . . 
Dadra B Nagar Haveli 
Daman & Diu . 
Delhi . . . 
IllrrhaAamcp. a 

Pondichary . . 
&&asn & Nicobar 

bland8 I I 

No. of Amount 
parsons (Rs. in  
given lakhs) 
relief 

5,08,442 11863 
37,31,001 82368 

19,101 437 
13,52,728 49942 
5,99,086 23371 
2,77,942 5571 

33,811 824 
15,92,305 49425 
8,45,101 ! 16061 

19,14,150 46338 
28,78,901 77208 

79,019 1310 
71,652 1676 
6,396 265 

50,101 949 
21,60,832 38576 
4,63,699 19727 

19,17,714 53088 
9,394 268 

19,71,771 53194 
1,49,479 2445 

51,63,306 104653 
15,03,896 26270 

3,363 111 
2,798 33 
1,115 14 

11,117 456 
91 3 

41,643 1065 

k Export of Handloom Cloth - - 
2341. SHRI J. C H O W  RAO 

Will the Miruster of .-bk 
pleased to sate : 

(a) The quantity of handloom cloths 
exported to different countries during 
1989-90 and 1990-91 together with its 
cost, country-wise; and 

(b) The respective participation of 
each apex organisation in the said 
export effort together with the quantity 
and cost of cloth? 

THE MINLSTER OF STATE OF 
THE MINlSTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) 
The exports of cotton handloom fabrics 
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amounted to Rs. 112 ~ 1 6  crores during (b) As per information available with 
1989-90 and Rs. 122 -66 crores in Handloom Export Promotion Council, 
1990-91. A statement showing quantity Madras the export performance of 
and value of cotton handloom fabrics apex organisations in the field of 
exported to major importing countries handlooms has been as under : 
during the past two years is enclosed 

(Value in Rupees C r m )  

1989-90 1990-91 
1. All India Handloom Fabrics Marketing Co-op. Soc. 13 -88 16 -91 

Ltd., G Sunkurama St. Madras-600 001. 
2.  Co-optex International 350 Pantheon Road, Madras- 1.09 0 -98 

600 008. 
3 .  Andhra Pradesh State Handloom Weavers Co-op. 0.07 0 -71 

Sac. Ltd., APCO Export Division, 608 Elchiguda, 
Secunderabad-500 380. 

Statement 
Statenlent showing Exports of Cotton Handloom Fabrics to major importing 

Coimtries during the past two years 
Q=Quantity in lakh sq. mtrs. 
V=Value in Rs. Crores 

COUNTRY 1989-90 1990-91 
Q v Q v 

Oman . . , . .  6 .O 1 a0 6.7 1 4 
Saudi Arabia 5 -7 1 -0 7 -4 1 -6 
Honp Kong 34.7 6 . 9  31 .2 6.1 
Japan . . . , .  40 -1 8 -6 48 -0 10 -2 
Malayasia . 51 4 6 .9 63 4 9 .7 
Philippines . . . 7.3 I .2 6.7  1 .? 
Singapore . . .  74 - 7  12 -6 78 e l  14 -3 
U.A.E. 40 -2  5 .8 35 .O 5 -5 
Nigeria , . . . . 2 -3 0.7  6 -3 2 ~5 
Dohomey Rep. . . . 56 02 11 -5 68 a 4  16 a8 
Togoland . . .  . . .  3 .6 1 .2 8 ~5 3 .2 
E E C .  . . 55 .3 11 -3 43 .7 14 a 1  

Swede11 . . . . . .  19.6 3 .9 18 6 4 -0 
. . . . . .  U. S. A. 200.5 26.6 155.3 22 -3  

4 5  S U K ~  H E P & ~ ~ ~ p l  

Central Bills pending for President's 
Assent 

2342. SHRI BHAGEY GOBAR- 
e Minister of 

wJU&g ;!D COMPANY 
AFFA~RS be pleased to state : 

(a) the number of Bills passed by 
the Parliament pending for President's 
assent as on June 30, 1991 and details 
thereof indicating the period since 
when these are pending; 

(b) the reasons for the delay in 
each case; and 

(c) the time by which these Bills are 
likely to be cleared? 

THE MINISTER OF STATE 1N 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINIS- 
TER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGA- 
RAJAN KUMARAMANGALAM) : 
(a) and (b) As per our records, one 



Bill is pending and another Bill is 
referred back for reconsideration by 
Parliament. The Indian Post Office 
(Amendment) Bill, 1986 was sent to 
the President for his assent on the 
19th December, 1986. The said Bill has 
been returned by the President to the 
Chairman, Rajya Sabha, with a message 
dated 7th January, 1990, that the same 
may be reconsidered by the Houses 
of Parliament. The Salary, Allowances 
and Pension of Members of Parliament 
(Amendment) Bill, 1991 was sent to the 
President for assent on 19th March, 
1991. Although the Bill has not been 
returned by the President, certain 
clarifications have been sought re- 
garding the validity of the amendments 
moved and accepted in the Lok Sabha 
on 12th March, 1991. 

(c) Sice there is no time limit 
fixed for returning such Bills, it is not 
possible to indicate the time by which 
the Bill is likely to be cleared. 

Overdraft by Bihar Goveroment - 
2343. SHRI RAM NAIK : Will the 

Minister ot riPh4M7575t pleased 
to state : 

(a) whether the Reserve Bank of 
India has refused to honour the un- 
autborised overdraft of the Govern- 
ment of Bihar; 

@) if so, since when; 

(c) the total amount of overdraft 
onthat date and what was the autho- 
rised Limit ; 

(d) whether thz &serve Bank of 
Iodi~  h .s exlrninzd anl analyscd the 
reasons for increase in unauthorised 
overdraft ; 

(e) if so, the findings thereof? 

THE MINISTER OF STATE IN 
?HE MINISTRY OF FINANCE 
(SHRi SHANTARAM POTDUKHE): 
(a) Undcr the Overdraft RegIdation 
Scheme, the Reserve Bank of India 
woald iswe instructions for refusing 
to honour payments on behalf of the 
!weir  Go~cmmeat only when the 
,vdnafb co&ues for more than 
@*a o o d i r c  waking days ffom 

the date of emergence of overdraft. 
In the current financial year, the over- 
drafts which occurred in the account 
of the Government of Bihar with the 
Reserve Bank of India were cleared 
within the time limit of seven conse- 
cutive working days stipulated under 
the Overdraft Regulation Scheme. The 
Reserve Bank of India did not, there- 
fore, have any occasion to refuse to 
honour payment on behalf of the 
Government of Bihar, so far, during 
the current financial year. 

(b) to (e) In view of (a) above, the 
question does not arise. 

[Tmnslarion] 4 
Investment by I1.B.L .ad Public Sector 
B a n k s ~ ~ ' i ~ t o t i 0 ~ 0  in Bihar - 7 

(a) the amount of investment made 
by the Reserve Bank of India and other 
public sector banks/financial institu- 
tions in the various States during the 
years 1989-90 and 1990-91, State-wise ; 

(b) whether the Government pro- 
pose to make investment in Bihar 
according to its population; 

(c) if so, the details thefeof; and 
(d) if not, the reasons therefor? 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Reserve 
Bank of India (RBI) has reported that 
they do not subscribe to the bonds 
issued by State Governments/Statc 
bodies. The public sector banks in- 
vest in the stcurities issued by Stab 
Governments/State bodies. The amount 
of investment made by public sector 
banks during the yeam 1989-90 and 
1990.91 in the securities issued by State 
Govcrnm~~~ts/State bodies is given in 
Statement I. As regards Statcwise 
investments of finaacial institutions. 
data are not available for the years 
1989-90 and 1990-91. However, data 
on Statewise assistanca sanctioned and 
disbursed by dl financial institutions 
for 1989-90 are furnishad in Statamant 
II. Similar data for 1990.91 is still 
not avrilrble. 



(b) to (d) The public sector banks STATEMENT I 
have been advised by RBI to achieve a deposit ratio of at least 60% Statement showing [the State-wise 
in respect of their rural and semi of Investment by Public 
urban branches separately. The above Sector Bank's in the securities issued 
mgeb  are with reference to location by State Governments and the State 
of branches in the State and not with Bodies 
regards to population of the area (Rs. C m )  
served by these branches. 

Amount of Inveet- 
States ment in Securities The credit deposit ratio of Bihar Ki. as at the end of March '89, March 1989-90 19W91 

'90 and December '90 as well as All 
India average for the same period is 
given below : 

Credit Deposit 
Year Ratio (Yd 

Bihar All India 

March, 1989 . , 39 96 65 .4 

March 1990 . . 40.0 65.8 

It may be observed that the C:D 
ratio in Bihar is lower compared to 
the ratio for All India. However, 
it may be stated that credit deposit 
ratio is not the sole indicator of eco- 
nomic development of a particular 
State/Region. The actual level of credit 
in relation to locally mobilised deposits 
in a particular State or Region de- 
pends upon the credit absorption capa- 
city of the StatetRegion which in turn 
is determined and influenced by factors 
such as development of infrastructural 
facilities like Irrigation, Power, Rail, 
Road, Transport etc. and availability 
of required inputs and marketing outlet 
for agricultural, industrial production 
etc. Nevertheless, the banks have been 
adviced to ensure that wide regional 
disparities among various States in 
m d i t  deployment are avoided and 
effective steps arc taken to increase 
the flow of credit to all productive and 
identified viable proposals in deficient 
areas. The matter is also monitored 
b State Lave1 Bankers Committee ( J L B ~ .  suts ~ovsrnm~nt md RBI 
on regular bash 

1 Andhra Pradesh 

2 AtuDachalPradesh 

3 A s s a m . .  

4 Bihar . . 
5 Goa . . . 
6 Gujarat . . 
7 Haryana . . 
8 Himachal Ptadcsh 

9 Jammu & Kashmu 

10 Karnataka . 
1 1  Kerala . . 
12 Madhya Pradesh 

13 Maharasbtnt 

14 Manbur . 
15 Megbalaya 

16 Nagaland . 
17 Otissa . 
18 Punjab . 
19 Rajasthan . 
20 Sikkim . 
21 Tamil Nadu 

22 Ttipura . 
23 Uttar Radesh . 
24 west Bcn~al . 

TOTAL . . 
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STATEMENT I1 THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE Statetnenr showing State-wise as!is- (SHRI P. CHIDAMBARAM) : (a) to 

lance sanctioned and disbursed during (,.) In respect of guarantc, @ven by the Yrur 1989-90 by ail Financial the E~~~~ credit G~~~~~~ corpo- 
Instirutions ration of India Limited (ECGC) re- 

(Rs. crores) lating to Middle East (GI& coukies 
claims in respect of seven guarantees 

Sr. State/Uqion Sanctioned Disburs- amounting to Rs. 161 '62 crores have 
No. Temtones ed been received by ECGC. Out of this, 

in four cases, the claims are not pay- 
1 Andhra pradesh 1075.45 727.22 able at this stage according to ECGC 
2 Arunachal Pradesh 1 -76 .I6 since the banks have not yet remitted 
3 Assam . 221 .82 64.04 the amounts under the relative gua- 
4 Bihar . rantees to the overseas banks. In one 
5 Goa . 426 '26 'j8 '34 case, the claim has been admitted 
6 Gujarat . 

126.84 83 '20 by ECGC and disbursement will be 
ltig9 loo4 'DQ made after fulfilment of necessary for- 

7 Haryana . 555 -51 298 -78 malities by the bank. The remaining 
8 Himachal Pradesh 162.01 99.67 two cases are under scrutiny. 
9 Jammu& Kasbmir 65-92 62.44 (jSNcn CompDs. 10 Karnataka . 627 370 497.78 kb&= 

1 1  Kerala . . 277.41 218.67 Expijrters 
12 Madhya Pradesh 645 5 2  460 -19 2346. 
13 Maharashtra . 4036.55 2153 42 HOTm 
14 Manipur . , 10 a96 9.57 ~ R C E  be pleased to state : 
15 Meaalaya . 11'65 lZa62 (a) whether the Government pro- 
16 Mizoram . 4.71 4.66 pose to introduce a new Compensa- 
17 Nagaland . 3 .70 4 ~ 4 6  ion Scheme for the exporters; 
18 Orissa . . 443.36 
19 Punjab . . 385.59 
20 Rajasthan . . 639.95 
21 Sikkim . 6 -51 
22 Tamil Nadu . 1249.97 
23 Tripura . 9 -87 
24 UUar Pradesh . 1 1 8 1 ~ 7 7  
25 West Bengal . 643 ~ 6 6  
26 Union Territories 330 -05 

TOTAL . . 14843 a59 

VISHWANA 
I the Minister yf 

pleased to state : 

(b) if so, the details thereof and 
when it is likely to be introduced; 
and 

(c) the percentage increase in the 
exports envisaged as a result of this 
scheme ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) No 
such proposal is under consideration. 

(b) and (c) Do not arise. 
[English] 

(c) if not, the reasons t h f o r  ? every dollar spent on imports; 
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@) whether Pepsi Foods is importing 
the special formula for the domestic 
market; and 

(c) if so, the reaction of the Govern- 
ment thereto? 

THE MINISTER OF STATE; 1N 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (aj to 
(c) The information is being collected 
and on receipt of the same shall be 
laid on the Table of the House. 

F n 

u 
Facilities to Civilians residing in 

Cantonment Areas 

ENCEbe pleased to state : 
(a) the manner in which the primary 

facilities like electricity/water are pro- 
vided to the civilians residing in Can- 
tonment areas; 

(b) whether Cantonment Boards ex- 
tend their co-operation in providing 
such facilities; 

(c) if so, the details thereof; 
(d) the rules of the Cantonment 

Boards in this regard; 
(e) whether the Government have 

received some suggestions for amend- 
ments therein; and 

(f) if so, the details thereof and the 
reaction of the Government thereto ? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR) : (a) to (c) 
Responsibility for the supply of elec- 
tricity to civilians residing in Canton- 
ments rests with the State Electricity 
Board. The Cantonment Boards make 
arrangements for the provision of 
street lights. As regards the supply 
of water, certain Cantonment Boards 
provide it, in accordance with their 
bye-laws, while others arrange it 
through the Military Engineering Ser- 
vice. Cantonment Boards provide 
land for the installation of Sub-Sta- 
tiom and permit laying of distribution 
lines; 

(d) Under Section 1 16 of the Canton- 
ments Act, 1924, it is the responsibility 
of the Cantonment Boards to mzke 
reasonable provisions for water supply 
and street lights in the Cantoments 
within the f~:nds at their disposal. 
Under Section 11 7 of the aforesaid 
Act, Cantonment Boards are em- 
powered to make additional provisions 
in this regard. 

(e) No, Sir 
( f )  Does not arise. 

Pre-Payment received by Pepi Foods 

2349. SHRI PRAFU 
Will the -----f-L% Mmls.er COMM CE . 
be pleased to state 

(a) whether the attention of the 
Government 11~s been drawn to the 
newsitem captioned "Pepsi receives 
Rs. 35 crores export prepayment from 
parent firm" appearing in the Economic 
Times dated July 18, 1991 ; 

(b) if so, the items, quantity and 
price of the order for which the amount 
of Rs. 35:crores has been received by 
the Pepsi Foods and shipping schedule 
thereof; 

(c) whether it is customary for com- 
panies to receive prepayment; 

(d) whether any FERA or RBI 
rules have been biolated in such pre- 
payment; and 

(e) if so. the details in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) Yes 
Sir. 

!b) According to the information 
received by Ministry of Food Pro- 
cessing Industries from M/s. Pepsi 
the salient features of the agreement 
are as follows :- 

(i) Pepsi Co. World Trade has ad- 
vanced $13.6 million against 
export of goods to be made by 
Pepsi Foods .Private Limited to 
Pepsi Co. World Trade. 
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(ii) After evcry shipment, 90 % of the 
value of the shipment will be 
adjusted against the advance 
and balance 10% will be paid 
by Pepsi-Co. World Trade. 

(iii) It is planned that this advance 
will be utilised fully through 
exports upto April 30, 1992. 

(iv) The advance will be used for 
export of goods manufactured 
by Pepsi Foods Private Limited 
and/or procured bv it from 

rmlw 56 
Tea Industry in Tripura 
7 

2351. SHRIMATI BIBHU KUMA- 
RI DE . I 1fiG3"- -m state : 

(a) whether there is rich potential 
for tea industry in Tripura; 

(b) whether the Government have 
formulated any scheme for proper 
and adequate exploitation of the tea 
potential in the region; 

third p&es. '(c) if so, the details thereof; and 
In order for Pepsi Foods Private (d) the steps contemplated by the 
Limited to maintain adequate Government to ensure a viable and 
workins capital, Pepsi Co. growing tea industry in the area and 
World Trademay replenish the to run it on proper commercial lines? 
advance from time to time. 

THE MINISTER OF STATE IN 
to (e) The R.B.I. is beinn con' THE MINISTRY OF COMMERCE ( 4  -.- I-: 

sulted in t h s  regard. 

[Translation] 
5 5  

T d e  with Nepal - 
2350. SHRI RUDRA SEN CHAU- 

DHARY-ill the Minlsfcr of 
COMWERCE be pleased to state : 

(a) the steps taken by the Govcrn- 
ment to boost trade with Nepal; 

@) whether some special facilities 
are being provided to the traders en- 
trepreneurs in Indo-Nepal border amas ; 
and 

(c) if so, the details thereof 

THE MINISTER OF STATE IN 
THE MTNISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) In 
terms of the Joint Communique signed 
in June, 1990, India and Nepal re- 
stored tkc preferential trade arrange- 
ments between the two countries. This 
tacilitates greater flow of bilateral 
ttade. This has been supplemented by 
eflfwts such as exchange of official 
and trade delegations. 

@) No, Sir. 

(SHRI P. CHIDAMBARAM) (a)-~&,  
Sir. 

(b) to (d) For development of tea 
plantation and tea factories, Tea Board 
provides financial assistance under its 
continuing schemes such as Tea Planta- 
tion Finance Scheme, Tea Machinery 
and Irrigation Equipment Hire Pur- 
chase Scheme, Replantation Subsidy 
Scheme, Rejuvenation Subsidy Sche- 
me, etc. These are also available for 
the development of tea estates in Tri- 
pura. Besides, the industry is flee to 
invest its own surduses and to borrow 
loans from banks: 
M 

2352. DR. KRUPASINQHU BHO[: 
Will the%nlster of FINANCE bc 
pleased to state : 

(a) whether the Bank of India in 
northern zone is charging twenty five 
percent interest on the lending to small 
scale units; and 

(b) if so, the justification thereof7 

THE MINISTER OF STATE IN 
THE MINISTRY OF 'FINANCE 
(SHRI DALBIR SINGH) : (a) Tho 
Bank of India has reported that as 
per the present lending policy of the 
Bank all advance accounts with Udtr 



5 7 Written ArrPwrrs SRAVANA 18,1913 (SMA) Written A n s w m  58 

over Rs. 2 lakhs, including SSI units, 
are being charged interest @ 25 % 
p.a. in working capital accounts and 
24% p.a. in Bills purchasedjdiscounted 
accounts except in the following cases : 

(i) Advances accounts having credit 
rating 'AAA'; 

(ii) Export Finance; 
(iii) Term Loans; and 
(iv) Sick units under nursing pro- 

gramme. 
As regards advances below Rs. 2 

lakhs, interest rates range between 
10% to  18 3% p.a. based on the 
size of the' loan. 

(b) The Reserve Bank of India has 
prescribed a minimum interest rate of 
18 ~ 5 %  p.a. in respect of short term 
loans over Rs. 2 lakhs, and banks are 
allowed to charge a higher rate of 
interest over and above such a floor 
rate as FaC)matter of policy. 

2- / 
Export of Basmati Rice to Calf - Countries - 
2353. SHE GOVINDRAO 

NIKAM_ : Will the Minister or 
COMMERCE be pleased to state . 

(a) whether the Government pro- 
pose to export Basmati rice to Gulf 

fixed for Gulf market for 1991-92 is 
over Rs. 300 crores. 

(d) For increasing production of 
Basmati rice, 20 major Basmati rice 
producing districts have been indenti- 
fied in Haryana (2) , Punjab (7), 
and Uttar Pradesh (1 1) and a produc- 
tion programme is being implemented 
in these states under the ongoing 
Centrally Sponsored Scheme on 
Integrated Programme in rice deve- 
lopment (being implemented in 239 
selected districts in major rice pro- 
ducing states), For propagating 
tht adoption of improved Basmati 
rice production technology assistance 
is being provided to the farmers 
of the identified districts for use of 
inputs like seeds, micronutrients, 
pesticides, farm implements, plant 
protection equipment, etc. Besides, 
field demonstrations in Basmati rice 
production are being organised and 
training programmes for the farmers 
and farm labourers are conducted. 

The seed of Basmati rice is being 
provided to the farmers of 20 selected 
districts on subsidy of Rs. 200/- per 
quintal. Assistance through this scheme 
is being provided mainly to the small 
& Marginal farmers. However, other 
category of farmers also get assistance 
to some exent under this programme. 

countries ; c li..CoL& fb3ab~~~hy~ 
(b) if so. the names of countries to Nwigabilit)- of Hoogblg Riwr 

C__ 

wGch it i s  proposed to be exported; 
(c) the amount of 'oni@ e x c h n a ~  

expected to be earned as a result there- state : of: and 
(a) the steps taken by the Govern- 

(d) the steps the Government Pro- ment to improve navigability of the 
Pose to take to increase the production Hooghly river for the benefit of the 
of basmati rice ? Calcutta and Haldia Ports; and 
THE DEPUTY MINSTER O F  (b) the results achieved so far ? 

THE OF 'OMMERCE THE MINISTER OF STATE OF (SHRI SALMAN KHURSHEED): THE MINISTRY OF SURFACE 
(a) to  ( 4  : The export of basmati rice TRANSPORT (SHRI JAGDISH 
is fns l~  subject a T n L E R )  : (a) A comprehensive 

Rice and scheme for the improvement of draught pre-shipment inspection. in the Hooghly Estuary was sanction- 
Basmati rice is exported to Gulf ed in August, 1982 at an estimated 

countries in substantial quantrties cost of Rs. 42 crores. Under this 
Saudi Arabia. UAE, and Bahrain scheme the works being undertaken 
arc major markets. Export target are river training works, ~~ocurcmen 



59 Wmtrn Annvm AUGUST 9, 1991 Written An~u.trs 60 

of a navigational tug and navigational (,) aids and instruments. Another scheme (2) (3 J 
namely, recession of Jiggerkhali 19 Nagalaod . .  I13 Flats was sanctioned in April, 1990 20 Orissa . . at an estimated cost of Rs. 43-29 21 Punjab ' 

1649 . . . .  crores. The scheme involves dredp- 22 Rajuem . 892 
ing of the order of about 7 million 

23 Sikkim 
. . .  293 1 

cubic metres. . . 62 
24 Tamil Nadu . . . 1896 

(b) The Comprehensive scheme is 25 Tripura . . 200 
in progress and is anticipated to be 26 Uttar Pradesh , . . 2613 
completed by June, 1992. The con- 27 West Bcngal . . .  tract for the dredging of Jiggerkhali 2g Pond 

1638 

flat has been awarded and the work:is . . 23 

still to be completed. TOTAL . . . 33689 

\ of National Highways 6 0 A *  *e t * 
%/I 'C m3 

Option to SC/ST En1p1oyee.s in 
2355. LHRI H.D. DEVEGOWDA I Punjab National Bank for Deletion of 

Will the mnister of - their Belonging to the Cstegor! 
TRANSPORT be pleased to state 
the total length of National Highways 2356. SH SHAN LAI. : Will 
h the country as on December 3 1, the Minist- c pleased 
1990, State-wise ? to state : 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : A statement 1s attached. 

1 Andhra Pradclb 
2 -ha1 Pradtsh 
3 A u e r n . .  
4 Bihar . 
5 Cbandioprh , 

6 Delhi . . 
7 Goa. . 
8 Gujrrat . 
9 H s r y r n a . .  

10 Himchid Radesh 
11 Jammu & Kashmir 
12 K.rnatalra . 
13 . . 
14 Madhya Radssb 
IS Mbrrrsrhtra . 
16 Mnipm . . 
n Msohslrya * 

1s Mifarns 

(a) whether the Punjab National 
Bank has given option to Schedulecl 
Castes and Scheduled Tribe% emyloyees 
to get the fact of their helonging to 
SC/ST category deleted from their 
service records ; 

(b) if so, the reasons therefor; 
and 

(c) the number of SC/ST employees 
category-wise who exercised this 
option and their recordr have been 
amended, accordingly ? 

THE MINISTER OF STATF OF 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to 
(c) Puniab National Bank has re- 
ported that on receipt of a request 
from one of its employees belonging 
to Scheduled Caste category for 
deletion of his name from the 
Scheduled Castes, it had taken up 
the matter with the Government for 
advice. The Government, after ex- 
amination of the issue, had advised 
the public sector banks, includiry 
Puniab National Bank. that such a re- 
quest could be acceded to if the em- 
ployees furnished a swarn afidavit 
to the effect that he is voluntarily 
quitting the benefits available to him 
as a Scheduled Caste/Schedukd Tribe 
d d a t e  and that he will not claim 
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such benefits in future also. On 
receipt of this advice the bank advised 
its Zonal/Regional Offices to allow 
its Scheduled Caste/Scheduled Tribe 
employees to exercise the option after 
giving the affidavits. However, ex- 
cept the one case referred to above, 
no other request has been received by 
the bank. 6 1 

Development of Sericulture in 
Sikkim- - 

2357. SMT. DIL KUMARI 
BHAND Will the Minister of 
&be. pleased to state : 

(a) whether any facilities have been 
provided by the Union Government 
to encourage sericulture in Sikkim; 
and 

(b) if so, since when and the details 
of assistance given to the State 
Government, till-date ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) 
Yes, Sir. 

(b) CSB had established one Re- 
search Extension Centre in the State 
during the year 1978. This Centre is 
presently assisting the State Govern- 
ment to formulate Sericulture 
Development Programmes and also 
popularising package of practices for 
mulberry and technology transfer 
for silk worm rearing. Besides the 
Centre is also imparting training to 
farmers on various aspects of seri- 
culture. 

61 
Proposal of West Be Govern- 

meat on B a l a n c e d e n t  Crisis 

pleased to state : 
(a) whether the Government of 

West Bengal has submitted any pro- 
posal to  tide over the balance of pay- 
ment crisis; and 
(b) if so, the reaction of the Union 

ammment tkereto ? 

THE MINISTER O F  STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) Yes, Sir. 

(b) The Government of India has 
made a careful assessment of the 
alternative policy approach submitted 
by the West Bengal Government. 
As a package it does not provide an 
effective way out of the balance 
of payment difficulties a t  the present 
juncture. The Non-Resident Indians 
wodd not send large amounts to 
India so long as our reserves remain 
at the low level that they are now. 
As regards import compression, a 
severe cut has been imposed, and there 
is no scope for further import com- 
pression without serious adverse con- 
sequences for production and em- 
ployment. 

The Government of India has also 
taken a number of measures in areas 
which have been referred to in the 
policy initiatives indicated in the 
alternative policy approach. Firstly, 
a number of steps to maintain the 
reserves and thus the confidence of 
the Non-Resident Indians have been 
taken. Secondly, the reforms in the 
areas of exchange rate. Trade and 
Industrial policy are also meant to 
add to the confidence of the Non- 
Resident Indians. The package of 
measures already taken have started 
showing results in terms of reversal 
in the trend of outflow of NRI funds. 
Thirdly, a scheme enabling Non- 
Resident Indians and their overseas 
corporate bodies to contribute to 
India Development Bonds denominat- 
ed in US $ to be issued by State 
Bank of India has just been announc- 
ed to attract NRI funds. Fourthly, 
a review of policy and procedures 
bearing on Non-Resident Indian's 
investment has been proposed. Fif- 
thly, maximum import compression 
is being achieved through a series of 
measures including those announc- 
ed by Reserve Bank of India, changes 
in import policy and economies in 
canalised imports. In addition the 
m n t  exchange rate adjustment 
makes imports more expensive. Final- 
ly, the danncd reduction in the fiscal 
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deficit has been formulated in such (e) The officer of Indore (Palsika 
a manner that it does not ~f fec t  sub- Colony) branch was fined by Customf 
sidies dirzcted towards the poor. Department for backdating letters o 

credit. Bank has initiated disci~linarv 
Imwl.ritia in the Bnnebr, of action against the concerned bffia; 

State Bank of Indore Tn the case of Tilak Road branch at - Ahrnedabad the bank has taken 
: will measure to initiate appropriate action 
sed to against the concerned officers. 

state : (4  O ~ ~ S S C ,  
(a) whether several cases of irreguia- Of 

rities have been detected in the transac- at Paradeep - Port 
tions of the State Bank of Indore 2360. SHRI ANBARASU ERA : 
branches at Ahmedabad, Bangalore, Will t h e T j i i & $ -  Z ~ E  
Kota, Jaipur and hdore since April, TRANSPORT be pleased to state : 
1988; 

(a) whether the Government have 
(b) If so, the details thereof; received any proposal for introduction 
(c) whether facilities have been of mechanisation of coal handling 

granted to the firms,kornpanies through facilities at Paradeep Port; 
ietters of credit and discounted bogus (b) if so, the details thereof; bills etc. ; 

(c) whether the Government have (d) if So, the details of the recovery approved the and of amount advanced against such loan 
during April, 1988 to June 30, 1991; (d) if not, the reasons therefor? 
and 

(e) the action taken by the Bank THE MINISTER OF STATE OF 
against the guilty officers?; THE MINISTRY OF SURFACE 

TRANSPORT (SHRI JADGISH 

THE OF (b) The proposal envisages con- 
(SHR1 DALBIR 'INGH) : (a) struction of 2 mechanised coal berths 

Reserve Bank India re- and ancillary facilities at Paradeep 
ported that they do not mantam port. 
branch-wise details of irregularities 
in banks. However, RBI has noticed (c) and (dl The proposal requires 
in December, 1989 certain irregula- investment decision by the Govern- 
rities committed by an officer in the ment and the same is under process. 
Palsikar Colony branch, Cloth Market 5 ) d ~ - ~ , w ~ %  &G branch and P.Y. Road branchesbv pmotion to Employca 
of State Bank of Indore at Indore. 
State Bank of Indore has also reported at Maximum of Pay Scales 
to RBI in June, 1991 irregularities 
in one of the group accounts at the 2361. SHRI M N 4 8 N  LAL KHU- 
bank's Tilak Road, Ahmedabad RANA : m l  the Minister ZFIRXNCE- 
branch. bmeased  to state : 

(d) State Bank of lndore has in- 
formed RBI that out of 85 sticky 
accounts in Palsikar Colony branch, 
suits have been fled against 74 bor- 
mwcrs. Out of 74 suits filed, decrees 
have been awarded in 36 cases. In the 
q s c  of Tilak Road, Ahmedabad 
branch b k  har closcly followed up 
tbt Pmw for =pa-t 9f d w ,  

(a) whether the Government have 
decided to give at least one promotion 
to those employets who arc &gnat- 
ing at the maximum of - their pay 
scales for the last one year; 

(b) if so. the details thereof; and 
(c) the categories of employee( 

which are likely to bc benefited ? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE): 
(a) to (c) The matter is still under 
consideration of, the ,Government. 

c i c w -  v q F  \5 Payment of interest by 
S R 

HAsTR-r 
J Cz AND COMPANY AFFX- 
IRS be pleased to refer to the reply 
given to Unstarred Question No. 2295 
on March 27, 1990 regarding collec- 
tion by DLF Limited for sale of plots 
and state : 

(a) whether the Monopolies and 
Restricted Trades Practices Com- 
mission has completed the inquiry 
against the DLF Universal Limited; 

(b) if so, the details thereof: 
(c) whether the DLF has paid in- 

terest on the application money it 
held for a number of months to all 
unsuccessful applicants; and 

(d) if not, the steps proposed to be 
taken in this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINI- 
STER OF STATE IN THE MINI- 
STRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI RAN- 
GARAJAN KUMARAMANGA- . LAM) : (a) No, Sir. 

(b) Does not arise. 

suited to production of exportable farm 
products and provide all infrastruc- 
tural facilities for production ; 

(b) if so, the details thereof ; and 
(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED) : 
(a) to (c) Government's policy is to 
promote export of farm products as 
such exports have low import inten- 
sity and these can help generate larger 
incomes and employment in the rural 
areas, while at the same time generating 
much needed foreign exchange for 
the country. The strategy for in- 
creasing the export of farm products 
includes a stable policy framework, 
conscious generation of surpluses for 
export, establishing backward linkages, 
providing incentives and assistance of 
various kinds to exporters, generating 
better packaging, improving quality 
control measures, simplyfying ins- 
pection and certification procedures, 
making credit available on more liberal 
basis, and improving other infrastruc- 
turd support. 

Some of the measures recently an- 
nounced by the Government such as 
the enlarged REP Scheme, and the 
exchange rate adjustments are expected 
to give a boost to exports of our 
farm products. 

(c) and (d) : M/s DLF Universal I  translation] 
Limited has contended that under the 3 Delegation to Kuwait to Procure 

Contracts for GiiEGction Work terms and conditions of the scheme, 
it was not required to pay interest 
to unsuccessful applicants. The ap- 
plicants also agreed in writing to the 
refund of registration money without 
any interest in the event of their being 
declared 'unsuccessful at the draw of 
lots. Accordingly, it did not pay any 
interest to them. 

to state : 
(a)whethcr the Government - r0 pose to increase the export of arm 

products by identifying artas most 

2364. SHRI DEVENDR&.E!&& 
- r ~ i ~ ~ i n i s t e r  of %&%& E l e a s e d  to state : 

(a) whether a high level delegation 
from India went to Kuwait to procure 
contracts for construction and nno-  
vation work and in the field of engme- 
ering; and 

(b) if so, the details of the contracts 
finalised by the delegation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : 
(a) Delegations from the Overseas 
Cnstruction _Council of India - (OCC, 

- -. - 
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and the Agricultural and Processed 
Food Products Export Development 
Authority (APEDA) led by high 
level officials visited Kuwait recently. 
A delegation from the Engineering 
Export Promotion Council (EEPC) 
is also likely to  visit Kuwait during this 
month. 

(b) M/s. Telecommunications Con- 
sultants India Limited (TCIL). a 
Public Sector enterprise, have secured 
contracts of approximately of the 
order of S 20 million, and about 
250 technicians from TCIL are em- 
ployed. Besides, some private trans- 
portation companies are reported to 
have secured orders for roughly S 10 

ExiG OF Agricdtmal Products -. 
to Gulf Countries 

2365. LHRI V I S H W A N A T H  
msTRlr,-;lr the mi ix~-  ir 
COMMERCE be pleased to state : 

(a) whether the Government pro- 
pose to send a delegation to gulf coun- 
tries to discuss and finalise the export 
of agricultural products, processed food 
items and spices; and 

(b) if so, the total foreign exchangc 
likely to be earned from the export of 
these product5? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) : (a) A 
s x e n  member trade delegation of 
leading Indian exporters headed by 
Chairman, Agricultural & Processed 
Food Products Export Development 
Authority has recently visited 
three Gulf countries for the promotion 
and export of agricultural products. 
processed food, and spices. 

(b) As export is an on-going pro- 
cess, the total foreign exchange likely 
to be earned cannot be estimated. 

S q p l y  to Consumer Goods to 
Kuwait - 

2366. SHRI VISHWANATH 
s e @ E k m ~ e e e e  =fcT Sf 
COMMERCE be pleased to state : 

(a) whether the State Trading 
3orporation propose to resume 

the supply of consumer goods to 
Kuwait; 

(b) if so, by when; and 
(c) if not. the reasons thercfor? 
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMRCE 
(SHRI P. CHIDAMBARAM) : (a) 
and (b) Yes, Sir. STC has posted a 
Manager in Kuwait recently. 
(c) Does not arise. 

[Engiisl,] 6 S 
Border Clashes with Pakistan 

2367. SHRI RAJENDRA K U M ~ R  
SHARMK : Will the Minister'% 
D= be pleased to state : 

(a) the number and nature of border 
clashes with Pakistan during the last 
one year: 

(b) the number of persons killed/ 
wounded on Indian side in these cla- 
shes ; 

(c) the con~pensation paid to family 
of the victims and 

(d) the steps taken by the Govern- 
ment to prevent such cases in future? 

THE MINISTER O F  DEFEN- 
CE (SHRI SHARAD PAWAR) : 
(a) to (d) No border clashes 
took place on the Indo-Pak borders 
bct\scen the security forces of India 
and Pakistan during the last year. 
However. there have been incidents 
of exchange of fire between Indian 
and Pakistani forces across the Line of 
Control and in the Siachen Glacier 
region in J & K, during this period 
resulting in some casualties on both 
sides. It would not be desirable to 
disclose dctails. 

2. The Directors General of Mili- 
tary Operations of India and Pakistan 
have been in weekly telephonic con- 
tact with each other. 

3. Next of kin of Army personnel 
who are treated as battle casualties 
are authorised liberalised pensionary 
benefits as per details given below : 
Liberdised Pensionary a w r d  : 

(a) Liberalied Family pension at 
the rate of last pay drawn till 
death or disqualification. 
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(b) Family gratuity at the specified 
rates ranging between Rs. 2000- 
to Rs. 19000/- for officers: and 
Rs. 4501- to Rs. 16001- for JCOs 
and ORs, depending on the 
rank. 

(c) Death Gratuity as under *:- 
(i) Less than one 2 months pay 

year servlce 

(b) Grants to meet hostel char- 
ges in full for those study- 
ing in Boarding Schools 
and Colleges: 

(c) Full cost of books and sta- 
tionery: 

(d) Full cost of uniform where 
this is compulsory. 

(ii) Between 1-5 6 months pay 5. Additional benefits admissible 
years service. include Army Group Insurance Bene- 

fib; Financial Assistance from Armv 
(iii) Over 5 years 12 months pay officer's Beneb olent Fund, &mi 

but below 20 Wive3 Welfare Association Fund 
years service and Army Relief Fund; grant for con- 

(iv) 20 years or One month's pas struction/repair of houses and foa 
over service for every complet- the mania&s of daughters and con- $,s ;: %:; cession in rail travel. The benefits listed 

mum of 33 months in this para are made available from 
or Rs. 1 lakh, the non-public funds of the Service. 
which ever is less. 

-\ ?twC".\++-- ~ y . 4  rA~iCC * Weightage of five years is added to the 7' 
actual service rendered for calculation, Customs Appraisers service 
subject to the total qualifying service 
not exceeding 33 years. In case acutai 2368. StiRI RAM NIHORE RAI : 
service is less than 5 years, no weightage Will the Minister or 
is given. pleased to state : 

4. Other benefits granted in such 
cases are as under (educational con- 
cessions are available only in case of 
battle casualties in Siachen and certain 
other listed military operations) : - 

(i) Employment Assistance 
Upto two dependents of Service 

personnel killed or severely 
wounded in the operations are 
entitled to priority IIA for em- 
ployment in Group 'C' and 'D' 
posts mled through DG E&T/ 
Employment Exchanges. 

(ii) Educarional Cortcessions 

Children of Defence personnel 
killed or disabled in action. who 
are studying in educational in- 
stitutions under the Depart- 
ment of Education, are entitled 
to the following educational 
concessions :- 
(a) Complete exenlption from 

tuition  fee^ and other fees 
levied by the educational 
institution concerned ; 

(a) whether recruitment is done to 
various Group 'A' and Group 'B' 
services through the Civil Services 
Examination conducted by the Union 
Public Service Commission; 

(b) whether in all the Group 'B' 
services; when pronlotion is done to the 
corresponding Group 'A' services, the 
pay scale given is Rs. 3000-4500; 

(c) whether in Customs Appraisers 
Service, the pay scale of Rs. 22-000 
is given on promotion to Group 'A' 
service ; 

(d) if so, the reasons therefor; and 
(e) the action proposed to be taken 

by the Government to remove this 
anomaly? 

THE MLNISTER OF STATE : IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) A list of various Group 'A' and 
Group 'B' Services, where recruitment 
is done through the Civil Services 
Examination conducted by the Union 
Public Service Commission, is given ;n 
the attached statement. 



(b) to (e) Promotion from Group Appraisers, to Group 'A' is made in 
'B' to Group 'A' is done in accordance the pay scale of Rs. 2200-4000, which 
with the rules governing the respective is in accordance with the Indian 
Services. The pay scales are also pre- Customs & Central Excise Service 
scribed in the relevant rules. Group 'A' Rules 1987. 

In the Indian Customs & Central 
Excise Service, promotion from all cate- 
gories of Group 'B' officers, including 

Statement 
List of Group 'A' % 'B' Services for which Recruitment is  done through 

the Civil Services Examination conducted by U.P.S.C. 
(1) The Indian Administrative M a .  
(2) 'Ibe Indian Foreign Service. 
(3) The Indian Poilce Service. 
(4) The Indian P & T Accounts and Finana Service, Group 'A'. 
(5) Tht Indian Audit and Accounts Service, Group 'A'. 
(6) The Iodian Customs & Central Excise Service, Group 'A'. 
(7) The Indian Defence Accounts Service, Group 'A'. 
(8) The Indian Revenue Senice, Group 'A'. 
(9) The Indian Ordnance Factories Service, Group 'A' (Asstt. Manager-Non-Techid), 
(10) The Indian Postal Scrvia, Group 'A'. 
(11) The Indian Civil Accounts Service, Group 'A'. 
(12) The Indian Railway Traajc Servia, Group 'A'. 
(13) Thc Tndian Railway Accounts Service, Group 'A' . 
(14) The Indian Railway Personnel Service, Group 'A'. 
(IS) Posts of Assistant Security Officer, Group 'A' in Railway Protection Force. 
(16) The Indian Defence Estates Service, Group 'A'. 
(17) The Indian Information Service, Junior Grade, Group 'A'. 
(18) The Central Trade Service, Group 'A' (Grade 111). 
(19) The Posts of ASSistant Commandant, Group 'A' in the Central Industrial Security Force. 
(20) The Central Secretariat Servia, Group 'B' (Section Officers Grade). 
(21) The Railway Board Secretariat Service, Group 'B' (Section Officer's Grade). 
(22) Thc A n d  Forces Headquarters Civil Service, Group 'B' (Assistant Civilian Staff 

Ot6cers Grade). 
(23) The Customs Appraisers Servia, Group 'B'. 
(24) The Delhi and Andman and Nicobar Islands Civil Servia, Group 'B'. 
(25) The Delhi and Adman and Nicobar Islands Police Service, Group 'B'. 
(26) P e  of Deputy Superintendent of Police, Group 'B', in the Ceatral Bumu of I n ~ t i -  

gatlon. 
(27) Pondicberry Civil Service, Group 'B'. 

Patna branch of Central Bureau of 
Investigation since 1988 ; 

(b) the names of persons against 
whom such cases have been registered; 

(c) the number of cases investigated 
so far and the cases which are et to f" be investigated and the reasons or the 

(a) the number of uros of fake ad 
lmmmce claim by persons of Jehana- (d) the action takan by tbs Gowrn- 
bad district (Biher) ngisttred by the mcnt to expedite these c a m  7 
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THE MINISTER OF STATE IN in respect of fake insurance claims and 
THE MINISTRY OF FINANCE investigations in both the cases have 
(SHRI DALBIR SINGH) : (a) to (d) been completed. In one case, the 
It has been reported by the Central chargesheet has already been filed in 
Bureau of Investigation that CBI, a Court of Law against the following 
Patna Branch have registered two cases persons : 

(I) Shri Krishna Singh, Assistant Engineer, NBCC, NOIDA. 
(2) Shri Rajendra Singh (Private Person). 
(3) Smt. Shanti Devi (Private Person). 
(4) Shri Mohindcr Rasad Singh, S.I., Ramgarh, P.S. 
(5) Shri Rajendra Thakur (Private person). 
(6) Shri Babu Pratap Singh (Private person). 
(7) Shri Yoginder Rasad Mehta (Private person). 
(8) Shri Ram Narayan Singh (Private 1;erson). 
(9) Shri Surinder Singh (Private person). 

(10) Shri Ram Vijay Singh (Private person). 
(11)  Shri Shiv Keshwa Singh (Private person), 
(12) Shri Ram Mishra Singh (Private person). 

MOT ~ u s t  class Certificates to 
Ex-Naval Officers of Engineering 

Branch 

TRANSPORT be pleased to state : 

(a) whether the Government recog- 
nise the basic engineering qualification 
of naval engineers obtained at INS 
Shivaji ; 

(b) if not, the reasons therefor; 
(c) the reasons why the Naval En- 

gineer Officers independently handling 
the machinery of warships are required 
to appear for any examination to be 
eligible for MOT 1st Class Certificate; 
and 

(d) the existing procedure for grant 
of MOT 1st Class certificate to ex- 
Naval Officers of Engineering Branch ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) and (b) For the 
purpose of Marine Engineer Officers 
Class I and Class I1 examinations, the 
basic engineering qualification of INS 

Shivaji is not recognised as graduate 
degree in Mechanical/Electrical En- 
gineering. However, training received 
under basic engineering course in INS 
Shivaji is accepted as part of prescribed 
apprenticeship period required for being 
eligible to appear for Marine Engineer 
Officer Class I1 examination. 

(c) Under Article VI of the Inter- 
national Convention on Standards 
of Training, Certification and Watch- 
keeping (STCW) for Seafarers, 1978, to 
which India is a signatory, a candidate 
is required to pass the examination 
conducted by the Mercantile Marine 
Department as per the guidelines pre- 
scribed by the convention, before a 
Certificate of Competency, including 
MOT 1st Class Certificate, can be 
granted. 

(d) Ex-Naval Officers of Engineering 
Branch who possess Marine Engineer 
Class I1 Certificate of Corn ntency 
or Second Class Certificate o y Service 
and perform qualifying sea-service as 
required under the Merchant Shipping 
(Examination of Engineer Officers in 
the Merchant Navy) Rules, 1989 are 
eligible for taking Marine Engineer 
O5cer Class I Examination. On passing 
the examination, MOT 1st Class Certi- 
ficate is granted. 



----- 
2371. SHRI C P. MUDA-1 

B7zXRYAPPA-9 1 ----- ----"-- ): Will 
SJlJU BklENDRA 

- --- - 14- 
the Minister of COMMERCE be 

pleased to state : 

3-cll 2372. SHRI MUKUL WASNIK . 
Will the Mimster of -E 
be pleased to state : 

(a) the trade deficit during the period 
from April 1990 to November, 1990; 

(b) whether this is the highest trade 
deficit ever recorded for eight months; 

(c) if so, the reasons therefor; and 

(d) the corrective measures the 
Government propose to take to im- 
prove the situation ? 

THE MINISTER OF STATE OF 
THE MINlSTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) As 
per provisional figures available from 
the DGCI & S, Calcutta, the trade 
deficit amounted to Rs. 7181 crores 
during April, 1990 to November, 1990. 

(b) Yes, Sir. 

(c) The main reasons for the high 
trade deficit during April-Nov., 1990 
were decline in exports of Gems & 
Jewellery on account of recession in the 
world market for small diamonds, 
coffee, rice, etc., and increase in import 
of petroleum and petroleum products, 
Edible oil, pulses etc. 

(d) The Government have recently 
introduced far-reaching reforms in the 
export-import policy aimed at reducing 
wntrols through licensing, strengthen- 
ing export incentives and linking import 
capability in a wide range of imports 
to aport earnings. These are designed 
to improve the export environment 
which will lead to increase in produc- 
ti,, and improvement in the quality 
of aport goods. Besides, the down- 
ward adjustment in thc value of Rupee 
cf&c& by RBI on 1st and 3rd July. 
1991 is also txptdcd to improve India's 

earnings and tbis will conse 
red- the tnda dcsdt. 

(a) Whether the Supreme Court has 
ordered the Syndicate Bank to provide 
reservation for Scheduled Castes and 
Scheduled Tribes in Services upto Top 
Executive GradoScale VII; 

(b) if so, whether the bank has im- 
plemented the orders; 

(c) if not, the reasons for the delay ; 
(d) whether the Government have 

issued a similar directives to other 
nationalised banks also; and 

(e) if so, the details thereof 7 
THE MIMSTER OF STATE IN 

THE MINISTRY OF FINANCE (SH- 
R1 DALBIR SINGH): (a) Yes, Sir. 

(b) and (c) Syndicate Bank has re- 
ported that the Hon'ble Su reme Court P has granted extension o time upto 
15-10-1 991 for implementation of the 
judgement. It has further, reported 
that the judgement would be implemen- 
ted by it within the time granted. 

(d) and (e) The Hon'ble Supreme 
Court in its order dated 1491 has 
ordered that its judgement dated 
10-8-90 is applicable only in respect 
of the SC/ST employees in Syndicate 
Bank. As such, no directives to other 
nationalised banks have been issued. 
[Translation] 7 6 

Financial Assistance by LOB1 to Mini 
Cement Plants b a- Aodbn - P s - 

- - 
NCE rpleased to state : 

(a) whether the Industrial Develop- 
ment Bank of India has stopped 
financing mini cement plant in Gujarat 
and Andhra Pradtsh; 

(b) if so, the masons thardor; 
(c) whether there are any rastrictions 

on the transportation of cement from 
one State to another State; and 
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THE' MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and (b) 
The Industrial Development Bank of 
India (IDBI) has reported that the 
States of Gujarat and Andhra Pradesh 
Qe in the cement. surplus region and 
even the existing units are facing mar- 
keting problems resulting in a number 
of such units becoming sick and com- 
mitting defaults to the financial insti- 
tutions. In view of this; financial 
institutions are not considering finan- 
cing any grass-root cement projects, 
including mini-cement units, in these 
States for the present. 

(c) No, Sir. 
(d) Does not arise. 

4 

Bank Robbery ia Okhla Braoch of - State Bank of Patiala 

SHRIMATI BASA- - J 
the Minister of FINANCE be pleased 
to state : 

(a) whether robbers killed five bank 
employees and decamped with ru r two lakh from the Okhla branch o the 
State Bank of Patiala on July 15, 1991; 

(b) whether the security provided 
by the bank was inadequatt; 

(c) if so, the steps taken to further 
tighten the security arrangements in 
the bank; 

(d) whether any compensation has 
been announced b tb Government r to the next of kin o the deaascd; and 

bank employees and two members of 
the pubhc were killed by the robbers 
in Okhla branch of State Bank of 
Patiala on 15th July, 1991. Robbeis 
also took away an amount ( i  R 
2,04,040. 

(b) The branch had one armed -3 
and also a security alarm system, The 
alarm ,system was in working order 
but wuld not be activated earlier as the 
employees were under a state of shock 
due to fear and dacoits were dictating 
terms at gunpoint. 

(c) Police authorities have been re- 
quested to take all preventive measures 
in so far as bank branches in the Union 
Temtory of Delhi are concerned. Se- 
curity measures needed by public sector 
banks are constantly reviewed and 
depending on the risk factor involved, 
armed guards are posted and anti- 
burglary/robbery devices etc. are 
installed wherever necessary. 

(d) and (e) The bank has sanctioned 
Rs. 1-00 lakh each to the next of kin 
of all the 5 persons killed. 

Recmitment O f k s  for Defence Forces 

2375. PROF. RASA SlNGH 
RAWAT : Will t m n i s t & m  . . 

FEmW be pleased to state : 

(a) the Statewise number of rc- 
cruitment offices in the country for the 
various wings of the defence forces; and 

(b) the norms prescribed for the 
physical standards and educational 
qualifications for recruitment ? 

THE MINISTER OF DEFENCE 
(e) if so, the details thereof and if (SHRI WARAD PAWAR) : (a) 

not, the reasons 'therefo~ ? . Statement I is enclosed. 
- .  . , . . 

THE MINISTER OF STATE IN (b) Statements 11, 1U and fV . In 
THE MINISTRY OF FINANCE respect of Army, Navy md Air Force, 
(SHRI~•’MSR--SWH) : (a) Three mpsctively, am enclosed. 



Statement I 1 2 3 4  5 
11 MadhyaPradcah. 5 . . . .  

. . . .  12 Meghalaya . .  1 

. . . .  13 Nagaland . .  1  
14 Ori- . . .  3 1 1 . . . .  IS Punjab . . .  5 
16 Rajasthan . . 5 . . 1  
17 Tamil Nadu . . 3 1  1  
18 Utta~Pradesh . 10 .. 1 
19WcstBu1gal .  . 4 1 1  .. . . . . .  20 Goa 1  
21 Delhi . 1 1 1  
22 Andaman & Nicobar .. . . . .  Islands. 2 
23 Lakshadwap k .. . . .  Minicoy Islands 1 

TOTAL . . 71 15 13 

SL Name of State/ ROs .ROs ROs 
No. Union Common for fot 

Territory t o  Navy Au 
-1 F o m  
Nayy 

1 2 3 4  5 

1 AndhraPrrdesh . 
2 Aarun. . . 
3 B i h a I . .  . 
4 Gujarat. . .  
5 Haryana . 
6 Himachal Pradesh 
7 Jammu & Kashmir 
8 Kamataka . 
9 Kerala. 

10 Maharashtra 

Statement I1 
&. Division States/Region included Physical Standards 
No. 

Height Chest Weight - - -  
1. Regional Physical St&& 
(a) Western Himalayan 1 & K, Himachal Pradesh, Garhwal 

Region. and Kumaon. 
(b) Eastern Himalayan Bhutan, Sikkim, Nagaland, Aruna- 

Region chal Radesh, Manipur, Tripura, 
Mizoram. Meghalaya, Assam and 
Hill Region of West Bengal. 

(c) Western Plains Region Punjab, Haryana, Chandigarh, 
Delhi, Rajasthan and Western UP 
(Merut) and Agra Division. 

(d) Eastan Plains Region Eastern UP, Bihar. West B e n d  
and Orisga. 

(f) Soutbgn Rtfion . Andhra Pradesh, Kamataka, Kcrala, 
Tamil Nadu, Goa and Pondichear). 

. . .  (b) Gorkhar (Nepalese and and Indian Domiciled) 
(c) h+qn a d  NicObar Islands, Lak8hadweep Group includ- 

ineMrmcou-- . . . . . . . . .  (i)  scarsn . . . . . . . . .  (ii) Loab 



3. T r d w i s e  Physical Stpndcrdr- 
(a) Military Police (CMP) . . . . . .  170 77 50 

(b) Bde. of the Guards . . . . . . . 170 77 50 

(c) Medium Artillery . . . . . . . 167 77 50 

4. Rekatwns : Certain relaxations in physical standards are granted 
to special categories details of which are given below:- 

Height Chest Weight 

(a) 1 Cm 1 Cm 2 Kgs For candidates in the age group (1618 
years) 

(b) 2 Cms 1 Cm 2 Kgs For one son of serviceman and Ex-Service- 
man. 

(c) 2 Cms 3 Crns 5 Kgs For outstanding sportsmen of National 
or State level. 

(dl 2 Cms 1 Cm 2 Kgs For categories of Tradesmen. 

I I .  Statement showing Educational Q~lolificorions for Recruitment 
in the Army 

S1. Name of Category 
No. 

Educational Qualification 

1. Soldier General duty . . . . Matric 

2. Soldier Technical . . . . . Matric with English, Science & Mathematics. 

3. Soldier ClerkIStore Keeper Tech . . Matric with English and Mathematics. 

4. Soldier Nursing Assistant . . . Matric with English, Mathematics and 
Science with Biology. 

5. Soldier Tradesmen . , . . Non-Matric 

6. Havildar Clerk . . . . . B.A./B.Sc./B.Com. (Matric with Endish 
& Math.) 

7. Havildar Education- 
(a) Oroup 'A' . . . . . Trained Graduate/M.A./ M.Sc./M.C 

(Matric with Science & Match in cluc bf 
Arts Graduates) 

(b) Oroup 'B' . . . . . B.A./B.Sc./B.Com. (Matric w i t h j l e a  
and Math in case of Arts Graduates) 

8. Jm (RT) . . . . . . Graduate in any discipline from recognised 
University. In addition individual must 
posses . additional qualification aceor* 
to r cbous  denomiaation. 
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SI. Name of Category Educational , Physical Standard 
No. 

1. Dirsct Entry Sailors (Matric) . Matric 1 (a) Minimum height at ) 18 years age is 157 Cms, 

2. D h t  Entry Sailor (Non-Matric) 6th Std for stewards; 1 (b) Weight should be in 
5th Std. for Cooks ) co-rel~tion with height. 

3. ~ r t i f i c u  Apprentices. . Matric with Science ' (c) ~elldevrlopedchcsl&th J minimum 5 cm expansion. 
4. h d y a r d  Apprentices. . . Matric preferably with (a) Minimum height 150 cm. 

Science (b) Minimum weight 45 
KtP). 
(c) Well developed chest 
with minimum 5 cm 
expansion. 

Statement 1V 
SI. Name of Category Educational Physical Standards 
No. Qualifications - - 

Height Chest Weight 

TECHNICAL 
(a) Missik Filter 

' 1 Matric with Physics and 
Maths. Scored 60 :! on 
aggregate 

(b) Eledronic Stre- 
am 

OR (c) Mech. S t m  ; 

(d) Radio Tech . 10$2 with physics and 
Maths 

152.5 75 Cms According to 
Cms with 5 Cma a height and 

Gild of the 
expansion ind~v~dual. 

Due concession 
qven at the 
drsneation of 
R M O .  

(e) A D S 0 OR 
Diploma holder in Elec- 
tronics, Electrical or  
Mechanical Enginwing. 

NON-TECHNICAL 
(a) General (Other Matric--45 % and above -do- 40- -do- 

thao thosc given 

(b) G T I . 167 -do- -do- 
Cms. 

(c) IAF/P . . 40 175 -do- 40- 
Cms 

(d) MTD . . Matric below 45 % 165 do- d- 
acceptable Cm 

(cj Musician . . Ability to read and un- 167 40- 40- 
dustand English Cms 

(0 Ed&n . . B.A./B.Sc. (Horn) or 152 4 40- 40- 
Graduate with,B Ed or Cms - ytpr=DentllQC. 

Mcl(e)  . . . NIL 151.5 40- -4- . 
Qn, 
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Posting of H& Court Judges from 
other 

2376. SHRI N. DENNIS : Will the 
Minister E AND 
COMPAN: L A A w b c  pleased 
to  State : 

(a) whether the Government pro- 
pose to post one third of the judges 
of the High Courts from outside the 
States over which the courts have 
jurisdiction ; 

(b) if so, the steps taken in this 
regard so far; and 

(c) if not, the reasons therefor? 

THE MINISTER O F  STATE IN 
THE MINISTRY O F  PARLIAMEN- 
TARY AFFAIRS AND THE MINIS- 
TER O F  STATE I N  THE MINISTRY 
O F  LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGA- 
RAJAN KUMARAMANGALAM) : 
(a) to (c) The Government have accep- 
ted as a policy recommendations of 
the Law Commission, in its 80th 
Report, that there should be a con- 
vention according to which 1/3rd of 
Judges in each High Court should be 
from any other State. The Govern- 
ment decided that this may be imple- 
mented either by making initial ap- 
pointments from outside or by effecting 
transfers. A beginning in this direc- 
tion has been made by adopting the 
policy of having Chief Justices of High 
Courts from outside. Few initial ap- 
pointments of puisne Judges from 
outside have also been made and trans- 
fers of some Judges from one High 
Court to  another have also been made 
after adopting the policy. 

B 5 
Criteria to Grant Public Co- 

Status to Private ComEny 

2377. K UMA BHARTI : 
Will the iniste: o E 
AND C E 2 ? m F b e  
pleased to  state : 

(a) the criteria laid d w n  by the 
Oovernmcnt to  accord status of public 
company-to a private company; 

(b) the names of companies accorded 
the status of public company during 
the last three years; and 

(c) the safeguards adopted to ensure 
that public company status is accorded 
only to those companies which fulfil 
the criteria laid down in this regard? 

THE MINISTER O F  STATE 1N 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINIS- 
TER OF STATE IN THE MINISTRY 
O F  LAW, JUSTICE & COMPANY 
AFFAIRS (SHRI RANGARA- 
JAN KUMARAMANGALAM) : 
(a) Articles of Association determine 
the status of a company. A company 
may be registered as a private company 
if its Articles of Association include 
provisions under Section 3(l)(iii) of the 
Companies Act, 1956. These provisions 
are not required to be included in case 
of a public company. A private com- 
pany becomes a public company 
in certain circumstances, specified in 
Sections 43, 43A and 44 of the Act and, 
thereafter, it ceases to be entitled to 
the privileges and exemptions conferred 
on private companies under the Com- 
panies Act. 

(b) The number of private companies 
which have become public ccmpanies 
mder  Sections 43. 43A and 44 of the 
Conlpanies Act is being compiled and 
will be laid on the table of the House. 

(c) The procedural requirements laid 
down in the Act provide adequate 
safeguards for conversion from private 
to public company. 

Repair of National Highway No. 31 

TRANSPORT be pleased to state : 
(a) whether the National Highway 

No. 31 passing through Khageria has 
been damaged by floods at several 
places ; 

(b) if so, the action taken by the 
Government for the repair of the 
highway and the time by which the 
repair work would be completed; grid 



(c) if no action has been taken, tho 
reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) As reported by the State 
Public Works Department, this section 
was damaged by floods during the 
last years. However, no report of any 
damages has been received so far in 
the current year. 

(b) and (c) During the last three 
years (1988-89 to 199@91), improve- 
ment works costing Rs. 339 lakhs and 
flood damage repair works costing 
Rs. 103 lakhs were sanctioned for the 
portion of this National Highway in 
Khagaria Division (Km. 218 to Km. 
331) apart from normal maintenance 
activities. Most of the flood damage 

&& % Patehganjpurvi in Bareilly - District (U.P.) 
2379. SHRI RAJVEER SING-H_ : 

Will the MnZtiKbTTrNANCE be 
pleased to state : 

(a) whether the Government have 
received any requests for opening a 
branch of a nationalised bank in 
Fatehganjpurvi district, Bareilly, U.P. ; 

(b) if so, whether it is proposed to 
open a branch in that area; 

@) ti- steps taken by the Union 
Gover .ent to check smuggling in 
the P resaid areas? 

THE MMISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) The Customs authorities have seized 
contraband worth Rs. 6.22 crores 
approximately a8d arrested 11 persons 
in the Coastal areas of the State of 
Gujarat during the period from 
January to June, 1 99 1. 

(b) The anti-smuggling drive has 
been intensified and the anti-smuggling 
machinery throughout the country es- 
pecially in the vulnerable areas of the 
coastline has been geared up. Close 
co-ordination is being maintained bet- 
ween all the agencies concerned in the 
detection and prevention of smuggling. 
The Customs officers have been equip- 
ped with vessels, vehicles, firearms, 
night vision binoculars, etc. for comba- 
ting smuggling activities more effec- 
tively. A Telecommunication network 
has also been provided to the Customs 
Pqeqtive Collectorate, Gujarat. 

4'-: - [E&,I&l -, , ,. 8 1 ,''A - - A -  , > , , , ' , . A  
State Transport aotbohty permits to 
Ltransporters belonging to SCs/STs 

2381. SHRI KALKA DASS : Will 
the ~ i n i s G  of SURFACETRANS- 
PORT be pleased to state : 

(c) if so, when the said branch is 
likely to be opened; and (a) the number of transporters having STA permits issued by the 

(d) if not, the reasons therefor? Directorate of Transport. Delhi - - 

THE MINISTER OF STATE IN Administration ; 
THE MENISTRY OF (b) the number of Scheduled Castes 
(SHRI DALBIR SINGHI : (a) It is and Scheduled Tribes among them; 
reported by the Reserve Bank of India 
that no such request appears to havc (c) whether some more STA permits 
been received by them. are proposed to be issued to the persons 

@) to (d) Do not arise. belonging to Scheduled Castes and 
Scheduled Tribes; and 

Sciand gooQ on Corstd (d) if so, the'details in this regard ? 
AremofGujar8t - THE MINISTER OF STATE IN 

2380. SHRI DILEEP BHAI SAN- THE MINISTRY OF SURFACE -amf TRANSPORT (SHRI JAGDISH 
FINANCE be pleased to state : TYTLER) : (a) Delhi Administration 

(aj the number of smugglers caught have inf&med'that 306 Stage Cardav 
in the coastal areas of Gujarat during Pennits on city routes havc been bwd 
tfrs last six mouths and tk m u  led by the State Transport A u t w t y ,  

rcwvarcd from them; 2 Ddhi., - %  - 
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(b) Out of the above 306 Permits, THE MINISTER OF STATE OF 
41 have been allotted to SC/STs. THE MINISTRY OF COMMERCE 

(SHRI 1'. CHIDAMBARAM) : (a) 
(c) and (d) Delhi Administra- The exports of gold jewellery in value 

tion have informed that 15 Permits reported by the G~~ & ~ ~ ~ ~ l l ~ ~ ~  
are be granted to SC/STs based On Export Promotion Council (GJEPC) the decision taken by the Executive is given as under :- 
Council in May, 1989. In response 
to an advertisement published in the 
newspapers inviting applications for 
these permits, a total of 61 applications 
were received. After scrutiny, 14 
applications were found eligible and 
their cases have been approved by the 
State Transoort Authority, Delhi. 

at Baluaghat 

2382. SHRI RATNA 
MAuR 4 f " m s t e r  of 
-RANSPORT be pleased 
to state : 

(a) whether the construction of the 
proposed bridge on the Ganga river 
at Baluaghat in Varanas District has 
been started; 

(b) if not, the reasons therefor; 
(c) the time by which the work is 

proposed to be started and the cons- 
truction of the bridge is likely to be 
completed; and 

(d) the amount allocated by the 
Union Government for this purpose? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRTNSPORT (SHRI JAGD JSH 
TYTLER) : (a) to (d) The bridge on the 
Ganga river at Baluaghat in Varanasi 
District when constructed, would 
fall on a State Road and as such the 
Government of Uttar Pradesh are 
primarily concerned in the mpfter. 

&-& :Q Q-c*v-& 
G\wt of QM ~maments  -.---- - 

2383. PROF. TH 
Will the%inis$~T CO$M*€ 
be pleased to state : 

(a) the total value and quantity of 
gold ornaments exported during the 
last two years; and 

(b) the special incentives given for 
be sxports of gald ornmonts? 

(Value Rs. i n  Crores) 
Year Value --- -- - 

However, for gold ornaments, statistics 
are maintained only of value and not 
in quanlity. 

(b) Gold Jewellery is a thrust sector 
for expcrts. Government have taken 
a series of measures to enhance thu 
exports of gold jewellery. Special 
complexes for export production of 
gold jewellery have been established 
in Bombay and Delhi, with an 
exclusive arrangement for supply of 
gold by Minerals and Metals 
Trading Corporation of India Limited 
(MMTC). Permission has also been 
granted for 100% Export Oriented 
Units operating outside such com- 
plexes provided they are able to 
achieve the export of Rs. 50 crores 
in the 2nd year of production. The 
repeal of the Gold Control Act has 
given an impetus to gold jewellery 
exports. 

c\ C 
Non-implementation of Acts by 

Tea Estates - 
2384. -- 

DAS : f COM- 
ERCE be pleased to state : 

(a) whether the nationalised tea es- 
tates under the Tea Trading Corpo- 
ration of India are not implementing 
Plantation Labour Act. Gratuity Act. 
Provident Fund Act and other similar 
Acts beneficial to workmen of tea 
gardens ; 

(b) if so, the reasons therefor; and 
(c) the steps pmpmd to be 

by tbt Government in this regard? 
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THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) All 
provisions of Labour Act, Gratuity Act, 
Provident Fund Act, and other similar 
Acts which are applicable and bene- 
ficial to tea workers of tea gardens 
arc implemented by Tea Trading Cor- 
poration of India Ltd. in respect of 
its tea estates after nationalisation 
with efftct from 5-4-1985. 

(b) and (c) Do not arise. 

[Translarions] - f 
j :  ic yci 1 -  

Compensation for l h d  acquired for 
Hema nage in Mahu Cantonment 

Wc'ESbt  pleased to state : 

(a) whether compensation has been 
paid for the land acquired for army 
for Hema Rang in Mahu Canton- 
ment ; 

(b) if so. when ; and 

(c) if not, the reasons for the delay? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR) : (a) to 
(c) The Land Acquisition proceedings 
in respect of Hema Range, Mhow 
Cantonment, could not be completed 
as the Award given by the Collector, 
in December 1988, fixing Rs. 15,97,92, 
267.50 as cornpens-tion an& Rs. 
3.1926 crores as rehabilitation grant, 
respectively, was considered excessive. 
Constqumtly, no land has b z n  taken 
over for establishing the proposed 
Hema Range. 

2386. w -. 
G M H I  : Will 
F~~XE-TRANSPORT be pleased to 
!date: 
-$a) wherbes tbe Union G o v c m m t  

Mve & any proposal from the 

Government of Orissa for conversion 
of State Highways into National High- 
ways; and 

(b) if so, the details thereof and the 
action taken in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) and (b) The Government 
of Orissa has forwarded the following 
roads for inclusion in the National 
Highway Grid during the 8th Five 
Year Plan, viz. 

SI Name of the Road Lcngth 
No. (in Kms) 

2. Panikoili-Keonjhar-Barbil- 
Koira-Rajamunda . . 220 

However, a decision about declaring 
new National Hishways in various 
States including Orissa can be taken 
only after finalisation of the 8th Five 
Year Plan. 

Varieties of cloth reserved in Handloom 
Sector 

2387. PROF. UMMAREDDY 
Y E N K A m A R L U  : Will the Minis- 
ter or ' f ! ! m p l e a s e d  to state : 

(a) whether the Government have 
reserved manufacturing of 22 varieties 
of cloth to handloom sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) Yes, 
Sir. 

(b) List of 22 res-d items i s  at- 
tacbsd as statrment, 



Statement 

S1. ITEM Range of Items Reserved for Reduction by 
No. Handlooms 

1 2 3 

Sarees with woven borders or headings and with extra warpor 
extra weft anywhere in the fabric (except those made from 100% 
synthetic fibres and those made with more than 45% by weight 
of man-made fibres). 

Kotah Doria Saree . These sarees having corded effect in stripe of check pattern made 
of cotton or with wtton as one of the major wmponent in the 
blend/un ion. 

Tie & Dye Saree and All tie & Dye Saree and material. 
Material. 
Dhoti . . . Dhoties with woven borders with mtra warp in the border (ex- 

those made from 100% synthetic fibres and those made with 
more than 45% by weight of man-made fibres). 

Gamcha & Angavns (a) Only wtton Gamchas produced in a loose weave. 
tram 

(b) Plain wovan Angavas trams with border and with extra warp 
in the border made of any fibre except spunsill. 

Lungi . . . Plain woven check lungies made of any fibre except spunsilk. 
Shirtings . . Only 100% cotton check shirtings. 
Crepe fabria . . Only 100% cotton crepe fabric produced using highly twisted 

yarn. 

Towels . . . Towels with borders or headings made of cotton or blends of 
cotton (except terry towels). 

(a) Khes . . Cotton or art silk khes fabrics in double cloth weave using counts 
ranging from 21 17s to 2 / 2 3  in warp and 8s to 12s in weft. 

(b) Bed Sheet . . Cotton or art silk bed sheets with coloured woven borders or 
headings. 

(c) Bed Cover . . Cotton or art silk bed covers with decorative or coloured woven 
borders or headings. 

(d) Counter Pane . Cotton or art silk counter panes with woven borders or headings 
woven in raised figures. 

(e) Furnishing . Cotton or art silk furnishings (including tapestry) woven in double 
cloth or pique weave. 

Table Cloth Table Cotton or art silk items having woven borders on all the four 
Mat & Napkins . sides. 
Duster & Basta . Cotton Duster and Bastas woven in plain or twill weave oing 

yam of counts not exceeding 10s. 
Chaddar . . Chaddars with check or stripd pattern woven using cotton or 

blends of cotton. 
Jamakkalrm Durry Mono coloured fabrics produced using coarse yarn ranging 
or Durret from 4s to 1 3  in warn .and weft, made of cotton or art silk or 

con~bination with woollen yarn. 
Bukram Cloth! . Bukram cloth made h m  wtton. wool, jute or in blends produad 

using counts of 8s to 12s in warp and weft. 
Madm Cloth . . Mashru cloth in satin weave having colourcd stripes with silk or 

art silk in warp and cotton in weft. 

Low i w d  pick cloth (i) Cotton cloth with 20s yam in warp and weft with reah 
picks less than 36 and 32 r~~pectively. 
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(ii) Cotton cloth with 22s to 40s yarn in warp and weft with 
ruds and picks less than 40 and 36 respectively. 

(iii) Cotton cloth with 40s and above 
with reeds and p a s  less than 44 an=&e%%Fd 

Norp :-NO- in this direction shall apply to- 
(a) Dhoties and Sarees. 
(b) S u c h  
(c) M w u i  o netting cloth 
(d) Leno cloth 
(e) Mesh c 0th 
(f) Dyed and Printed cloth; and 
(g) Coated fabrics. 

IF.  Silk . . (i) All silk sarees having more than 25% of pure silk by w i ~ k t  
in combination with other fibres with woven borderlPallav 
except Georgette, Chiffon and Crepe. 

(ii) +I1 silk dhoties haying more than 25 %.or pure silk by weight 
1n combination mth other fibres wth woven borders. 

19. Kambal or Kamblies Kambals produced using the wool of average 34 micron (fibre 
fineness) and coarser with a finished weight in range 300-450 
gmslsq. mtrs. with fibrous surface imparted by milling and raising 
(except those made of shoddy woollen yarn.) 

20. Barrack Blankets . Barrack blankets produced using natural grey/black wool of 
average 34 micron and c o w  with fibrous surface imported 
by milling and raising (except those made of shoddy woollen 
yam). 

21. Shawl, Loi, Mufflers. All such material woven in designs using woollen yarn alone or 
Pankhi etc. in combination with other fibres. 

22. Woollen Tweed . 100% pure woollen tweeds in check or stripe designs and in tw:ll 
weave woven using 7Nm to 9Nm yarn in warp and weft. 

- 
OECF Lour to OrisSe THE MlNISTER OF STATE 1N - 

2308. DR. KARTIK-R] - ! 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Government of 
CMssa has submitted any revised pro- 
posals in response to the Union 
Government's proposal for external 
assistance from Japan with special 
Overseas Economic Co-operation-Fund 
Loan; 

(b) if so, tbc W l s  tbercof; and 
(c) the progms made so far to secure 

the loan? 

THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) Government of Orissa submitted 
the following three proposals for assis- 
tance from Japan in the 1991-92 OECF 
Loan package : (i) Upper Kolab h i -  
gation Project (2nd Loan), (ii) Upper 
Indravati Irrigation Project (right 
canal) and (iii) Rengali Irrigation 
Project. after consulting Ministry of 
water Resourcc s proposals relating to 
Upper Indravati (right canal) and 
Rengali Irrigation projects. were 
posed to OECF for Loan ass~stance. 

(c) Government of Japan has not 
picked u any of the above projects 

92. 
B for OEC loan assistance during 1991- 
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Import of Defence Armaments - 
2389. SHRI BHOGENDRA JHA : 

Will the Minister of -E 
be pleased to state : 

(a) the expenditure incurred on the 
import of defence armaments during 
the last three years; and 

(b) the steps being taken by the 
Government to become self-reliant 
in regard to defence armaments? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR) : (a) & 
(b) The equipment requirements of the 
Armed Forces are met by imports 
only when the required items are not 
available in the country or when they 
cannot be produced indigenously 
in the necessary quantities within the 
required time frame. Orders are 
placed for import taking into conside- 
ration factors such as technical 
specifications, prices, delivery sche- 
dules, credit terms, assurance for trans- 
fer of technology, where required, 
and assured product support as ne- 
cessary. 

India has a strong research and 
development base as also a sizeable 
production infrastructure for manu- 
facture of Defence stores. Efforts i.r: 
being continuously made to reduce 
imports of Defence items and to make 
the countr? self-reliant i n  Defence 
armamentl;. 

It will not be desirable to disclose 
further details. 

Improvement of Cbempakara Canal 
Stage I1 and Udyogamandal Canal 

2390. SHRI RE=H CHENNI- 
THALA : Will the Min~cter of 
S'FPRFACE TRANSPORT be pleased 
to state : 

(a) whether the Union Government 
have received the revised estimate 
for the improvement of Chempakara 
Canal Stage 11 and Udyopamandal 
Canal from the Government of Kerala: 
and 

(b) if so, the action- taken thereon? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Yes, Sir. 

(b) The revised estiments of the two 
schemes were examined and the State 
Government asked to furnish certain 
clarifications. These clarifications have 
been received from the State Govern- 
ment recently. - & 

[Translation] 7 2  
Insurance _A__-- claim cases of Jehanalnrd 

district of Biiar - 
2391. SHRI -RAMASHRAY- 

PRASAD SINGH : Will the Minister 
o f z p l e a s e d  to state : 

(a) the details of cases of personal 
accident insurance claims pertaining 
to district Jehanabad, Bihar pending 
in the New India Insurance Co. Ltd., 
Gulab Bhavan, New Ddhi, Oriental 
Insurance Co. Ltd., NOIDA, Ghazia- 
bad and National Insurance Co. Ltd., 
Yusuf Sarai, New Delhi Branch; 

(b) the details of cases of death 
claims pertaining to that district pending 
in L.I.C. Tamluk branch in Midna- 
pore ?istrict of West Beg:-1, P; tna 
bra!-ch No. 2 end Kh: n Mzrket 
branch in Delhi; 

(c) since when all these cases are 
pending and the reasons for delay in 
their settlement ; 

(d) whether it is proposed to pay 
the interest for the period of delay 
at the time of settlement; 

(e) if so, the details thereof and if not 
the reasons therefor; and 

(f) the action taken or proposed to 
be taken by the Government in the 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Three 
policies for a total sum insured of 
Rs. 18 -00 lakhs were taken by one 
Shri Anii Kumar Singh from New 
India Assurance Co. Ltd., Gdab 
Bhavan, New Delhi, Oriental Insurance 
Co. Ltd., Noida (District Ghaziabad) 
and National Insurance Co. Ltd, 
Yusuf Sarai. New Delhi. 



(b) Eleven Accident Policies for a 
total sum insured of Rs. 8.77 lakhs 
were taken by Shti Anil Kumar Singh 
fkom L.I.C. Out of these eleven poli- 
cies, four were issued by Midnapore 
o h ,  five by Patna B.O. I1 and two 
by Khan Market Branch, New Delhi. 
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Construction of Highway between 
Madras and Kanyakumnri 

2393. SHRI K. RAMAMURTHEE -- 

T 1 N D I V ~ : T ' T I T E ~  
o r  TRANSPORT be 

(c) The claims are pending since 
early 1989 as the cases are under 
investigation by the C.B.I. 

(d) & (e) The liabilities under the 
policies have not yet been established 
and therefore the question of payment 
of interest does not arise. 

(f) Action can be initiated by the 
Insurance Companies only after find- 
ings of the CBI become available. 

Sickness in Small Scale Sector 

2392 SHRI&&XIL- BASVA- 
RAJESWARI : Will the Minister -3 
FINANCE be pleased to state : 

(a) whether the Government have 
received any suggestion from the Asso- 
ciated Chambers of Commerce and 
Industry for the setting up of a body 
similar to the Bureau for Industrial 
and Financial Reconstruction to deal 
exclusively with sickness in the small 
scale sector; 

(b) if so. the reaction of the Union 
Government thereto; and 

(c) the number of small scale sector 
units which are in the list of sick 
units? 

THE MINISTER OF STATE IN 
THE MMISTRY OF FINANCE 
(SHRl DALBTR SINGH) : (a) No, 
Sit. 

0) Docs not arise. 

(c) As per tbc information compiled 
by tbc Racwe Bank of India, the total 
nmubcr of sick small scale industrial 
units as on December 31, 1988 (the 
labst datt for which information has 
been compiled) was 2,40,573. 

pleased to state : 

(a) the progress made in laying the 
highway road between Madras and 
Kanyakumari and the number of road 
bridges completed and under comple- 
tion for this purpose; 

(b) whether the Government pro- 
pose to monitor the progress of this 
project in view of the heaty traffic 
on the Grand Southern Trunk Road 
and completed the work in a specified 
period ; and 

(c) if so, the time-schedule therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER): (a) to (c) Madras to Kanya- 
kumari stretch is already connected 
by sections of National Highway Nos. 
45 and 7 which arc fully bridged. 
Presumably, the Hon'ble Member is 
referring to development of Eaqtcoast 
Road connecting Madras and Kanya- 
kumari via Pondicherry-Naeapattinam- , 
Tuticorin. This road is a State 
road and as such, the Government 
of Tamil Nadu are primarily concerned 
with its development. However, with 
the financial assistance of the Govern- 
ment of India, 38 bridges have been 
completed under Central Aid Program- 
me for State Roads of Inter-State or 
Economic Importance. In addition, 
the section from Madras to Cuddalore. 
having a length of about 160 kilometres 
is being improved under Loan Assis- 
tance of Asian Development Bank. 
The work has recently been awarded 
by the State Government for execution. 
The progress of this project will be 
monitored by the State Government 
and the project is targettcd to be 
w m p W  by 1995. 
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[Tram lo! ation 1 U% b5+, &&ng 
Modernisation and expansion of C.O.D. Garhwal Region 
and Army Base Workshop, Agra - 
2394. SHRI BHAGWAN SHAN- 

: Will the Min i s te r7  
pleased to state : (a) the number of branches of Re- 

(a) whether there is any proposal gional proposed to be 
for modernisation and expansion of opened in the Garhwal region during 
Central Ordnance Depot and Army the next three Years, year-wise and 
Base Workshop situated at Agra; disf.'ict-wise; 

(b) if so, the details thereof; and (b) the number of extension counters 
(c) the time by which it is  likely to functioning in these districts, district- 

be implemented? wiss and thc particulars of extension 
counters to be set up du ing  the next 

THE MINISTER OF' DEFENCE three years, separately; and 
(SHRI SHARAD PAWAR) : (a) No 
such proposal has so far been received (c) the policy regar- 
from the Army Headquarters. ding opening of more bank branches 

in the area? 
(b) and (c) Do not arise. 

l o  THE MINISTER OF STATE IN 
[English] THE MINISTRY OF FINANCE 

(SHRI DALBIR SINGH) : (a) and Road Linkage across Ynmuna River in (b) Opening of branches of banks Delhi - including Regional Rural Banks 
23%. S H R I  B. L. SHARMA P ~ E M  (RRBs) under the extant licensing 

f-i policy is a continuous process which Will th> Minister o 
TRANSPORT be pleaqed to state : is governed by h ~ ~ c e s  issued by 

(a) whether the Government are Reserve Bank of India (RBI) in this 
regard. As such it is not possible aware that the residents of Trans to project the number of branches areas have to face great of RRBs and extension counters to be difficultics while coming to their place opened in the Garhwal region during of work in Dehi erpccislly during the the ned yearre However, out of morning and evening peak hours due the 94 branch licences issued to RRBs to the lark of road brdges across the under the 1985-90 policy, only arc Yamuna river although the new pending. 

ISBT bridge has been made partly 
functional; District-wise number of extension 

(b) if so, the step\ taken or pro- counters functioning in Garhwal re- 
posed to & taken by the Government gion at present are indicated below :- 
to augment and strengthen the road 
linkage across Yamuna; and Name of District Number of exmlsbn 
(c) the time bound programme in coun~r 

this regard? Dehradun . . . - 33 
THE MINISTER OF STATE IN ,uri Garhwal THE MINISTRY OF SURFACE . . . 3 

TRANSPORT (SHRI JAGDISH G"hwa' - - - . . 
TYTLER) : (a) Yes, Sir. w l i .  . . . . 1 

Uttarkashi . . . . 1 (b) It is proposed to construct 3 
more bridges across Yamuna parallel (c) RBI haliscd iU yi* 
to the existing bridges at I.T.O. for future branch expansion. ~b 
Wazirabad and Nizamuddin approach has taken into consideration 

(c) It is too early to give a time bound the special needs of hayf t r iw  areas 
programme in this regard. which will be given due weightyp. 
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5 ~ o a  in Regional ~oll B ~ L .  Reimbursement of investment made by - 
2398. PROF. RAM KAPSE : Will Government of Orissa on Paradeep - 

the M i n i i r .  be pleased 2399. SHRl LOKANATH CHOU- 
to state : DHURVWTD the  mister- 

-TRANSPORT be pleased to (a) whether the Regional Rural state : 
Banks have incurred heavy losses 
during 1 990-9 1 ; (a) whether the question of reinl- 

bursement of initial capital expendi- 
(b) if so, the details thereof and the ture incurred by the Government of reasons therefor ; and Orissa on Paradeep Port is pending 
(c) the remedial measwe, taken or with the Union Government for a 

proposed to be taken by the Govern- long time; mind 
ment to prevent losses in future? (b) if so, the details thereof and when 

the final decision on this issue is likely THE MINISTER OF STATE I N  to be taken*! THE MINISTRY O~ F I N A N C E  
(SHRIDALBIR SISGH) : (a)anJ THC 31INiSTEilOi. S - i : \ T E i S  
(b) National Bank for Agriculture & THE M l h l S r K Y  OF SURFACL 
Rural Development (NABARD) has TRANSPORT (SHKI J AGDISH 
reported that out of 196 Regional TYTLER) : (3) Yes, Sir. 
Rural Banks (RRB'!. lJ6 RRBs hait? (b) under lilt provi,,d;i, "1. tiic so far intimated their working rewlts Major Port Trust.; Act. 11163. tile terms for the year 1990-91. The and of tils ropayniellt of' 
=ulfi imiicate that 36 RRBs have initial c a p i ~ l  cnpendilurc ioccrrcd in  profits amo3ntingto Ks . i8-W respect of a nlajor pL>rt by the Central crorzs, whereas 110 b~nlcs hav.: in- Government or a State Government 

losses to Rs. .'' i b  rspa? ~ b l e  by the Port Trust on such mores. t:rm and conditions as may be mes- 
Some of the reasons for RRBs in- 

curring losses are as under :- 
(i) insufEcient average return oil 

advances ; j 
(ii) restrictions on choice of clien- 

tale and the purpose of advances, 
(ii) poor quality of lending5 and 

large scale defaults. 
(iv) Implements tion of award of the 

National Industrial Tribunal- 
(c) The performance of Regional 

R d  Banks is continuously monitored 
by the Central Government, State 
Govts, NABARD and the Sponsorsrl 
Banks and appropriate action is taken 
to improve their working. The share 

scribed by the Central ~&crn&nt.  
The question of finalising such terms 
and conditions of repayment of the 
initial capital expenditure incurred by 
the Orissa State Government in the 
construction of Paradip Port is under 
consideration. It is likely that a tinal 
decision in this regard may take home 
more time. \ 7 ' 4  
Opening of ~rancbtk by Xiltionalised 

Banks in Kerala -- - 
2400. SW& MU 

PAN : Will the Minister 
be pleased to state : 

(a) whether there is any proposal 
to open new branches of the nationa- 
liscd banks in Kerala; and 

capital of Regional ~ 6 a l  Bmks i s  (b) if so, the details thereof and the Rr. crore each* in  a names of the placer *here the= bran- 
phucd maanere Government ha' ches Will knk+ipe ? 
alrtadv taken a decision to maintain 
the idehtit~ and character of the RRBs. TH E MTNISTER OF STATE IN 
Rwcrvc Bank of India in consultation THE MINISTRY OF FINANCE 
with NABARD is engaged in evolving (SHRI DALBIR SINGH) : (a) and 
x k a g e  of 6naoFia.l msawm for (b) 0 niog of branch- of nationa- 

g the RRBs viable. lised r anlrs under the extant branch 
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licensing policy (1990-95) is a conti- 
nuous process, which is governed by 
licences,issued by Reserve Bank of 
India in.$this regard. Hence, at this 
stage it IS not possible to project the 
number of branches of banks that 
will be openedjn . - Kerala. 
permission& &tinationals for entering 

into Insurance Sector 
i 

I PATNAIK : 
~-TNXVCE 

be pleased to state : 
(a) whether the Government pro- 

pose to allow the multinationals to 
enter into the Insurance Sector; and 

(b) i f  so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) No, 
Sir. 

(b) Does not arise. 1 95 
Raising of Loans by UCO Bank from 

Foreign B&s 

-eased to state : 
(a) whether the Reserve Bank of 

lndia has authorised the UCO Bank to 
raise loans from foreign banks; 

(b) if so, the details thereof and the 
rca5ons therefor- ; 

( c )  whether the foreign banks have 
imposed wme conditions in this re- 
gard; and 

(J) if so, the reaction of the Govern- 
ment thereto'? 

THE MINISTER OF STATE IN 
T H E  MINISTRY OF FINANCE 
(SHRI DALBlR SINGH) : (a) to (d) 
The information is being collected and 
will be laid on t e able of the House. j S T  Payment of ompensatory Allowance 
and construction of Staii Quarters for 
Employees posted in Tribal Areas of 

Orissa 

to state : 
(a) whether any award was given 

by the Ninth Finance Commission 

for the upgradation of administration 
in tribal areas regarding compensatory 
allowance to the employees posted in 
those areas and construction of staff 
quarters for them ; 

(b) if not, how the Government 
propose to meet the expenditure; 

(c) whether the Union Government 
have issued any directives to the 
Government of Orissa to release funds 
for the purpose; and 

(d) if so, the details therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE): 
(a) to (d) The Ninth Finance Commis- 
sion in its First Report for 1989-90 
had recommended upgradation grants 
for following two schemes in tribal 
areas i.e. (i) housing units; and (ir) 
capital outlay for villages. In the case 
of deficit States like Orissa, the grants- 
in-aid recommended by the Commis- 
sion took into account the liability 
on account of continuance of payment 
of compensatory allowance to the 
employees posted in tribal areas. In 
the case of surplus States, the surplus 
was worked out after allowing for such 
payment. 

i The Ninth Finance Commission in 
their Second Report for the period 
1990-95 have adopted "normative 
approach" in assessing the revenue 
receipts and expenditures. The Com- 
mission have not recommended any 
specific grants-in-aid for upgradation 
of the services because "the needs for 
upgrading these services in States 
where they are below average has been 
taken care in the norms" adopted by 
the Commission. The Ministry of 
Welfare had requested the State Gov- 
ernments, including the Government 
of Orissa, that the scheme of payment 
of compensatory allowance to the em- 
ployees in tribal areas be continued 
with the provision under the devolved 
fuds. As regards the construction 
of staff quarters in tribal areas and 
infrastruct~al development in tribal 
villages, since they involve new invest- 
ments, they would form part of tbe 
Plan programmes. 



The Government of Orissa have 
informed that it would not be possible 
to give special incentives to the Govern- 
ment employees in tribal sub-plan 
areas as in their view the entire State 
should be treated as one unit. The 
State Government was requested to 
reconsider the matter with a view to 
reviving the scheme of grant of special 
compensatory al'owance. The State 
Government have reiterated their posi- 
tion. 
[Translation] 
Loaos advanced by Banks in Maha- 

rashtra- - 
_C 

2404. SHRI VIJ ASRAO XAG- 
NATH-&4O GQNDEWAP- : b7l 
the Minister of f IRANCE %e pleased 
to state : 

(a) the number of persons living 
below and above poverty line respec- 
tively who have been sanctioned loans 
for various purposes by the branches 
of the nationalised banks situated in 
Parbhani and Nanded districts in Ma- 
harashtra from January, 1990 till date: 

(b) the number of farmers and other 
people who were sanctioned loans for 
buying Jeeps, Trucks, Autorickshaws 
and setting up small scale industries 
during the abme period; 

(c) the number of applications pend- 
ing with these banks for more than a 
year and the reasons therefor; and 

(d) the action taken or proposed 
to be taken thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and 
(b) The commercial banks 
loans to borrowers who come ride orward 
with viable scheme, in all parts of the 
country including Parbhani and Nan- 
ded districts of Maharashtra. The 
quantum of loan will depend upon the 
nature of the activity proposed to be 
taken. The data collecting system will 
not generate infornlation about the 
mmber of penons sanctioned loans 
who may be l i~lng below the poverty 
lines or above the povert) line. Simi- 
larly. the activity like accpisition of 
jeeps, truchs, autor ick~hdw\ etc., will 
be cc\ersd under the K ~ z d  Tramport 
adkances of the b~nAs ,  which form part 
of ths Priority Sector lending by the 
banks. The priority sector advances 
by puhllc sector banks under agricul- 
rur e,  \:,>:ti1  ale industries including 
i ~ : ! i l >  LO artisans, village and cottage 
industries and small road & water 
transpcrt operators in the State of 
Maharashtra as on the last Friday of 
September, 1989 were as under : 

No. of Balance 
Accounts outstanding 

(Rs. in- 
croresj 

1. AgkuIturc (Direct & Indirect) . 1554394 1514 
2. Small Scale Industries including loans to Art~sans, Vil- 157570 2449 

lngc 8: Cotton Industries 
3. Sdl Road and Water Transport Operators . 55001 24 1 
- -- - - -- - 

The brz,:k-up of advacci to w:&er s d i o n s  unc er priority scctor by public 
sector banks in Mahiraat ra  as on thz last Fiiday of S,ptember, 1989 were as 
follows : 

N 0 . d  Bahace 
!KC ~ n t s  0 t J ~ ~ h g  

(Rs. m u m s )  
1. w t e d  R d  Development Programme (IRDP) . 666820 1s 
2 ~~ . . . . ,  271486 42 
3. S n m I l r a d ~ f ~ n n e r s c t c .  . . . 76W!X 401 
4. Mimms, Vilag~ and Cottage hiustrim . . 62304 29 . . 5. ScfST kadiaum . . . . . .  6 1 5293 228 
6 SalfenrprOymeat P r o p m m  for Urban Poor (SBPUP) 97631 28 

karlbisrbr. 
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(c) and (d) The information is being 
collected and will be laid on the table 
of the House. 

2405. W R I  SOMJIBHAI] 
DAMO SHRr L N T o s H  1 : will 
KDMXRGANG- I - -- - - - - --.._ 
WAR - 1 

the ~ i n z z o f  COMMERCE be 
pleased to refer to  the reply given 
to Unstarred Question No. 93 on 
February 22, 1991 and state : 

(a) whether the Government have 
taken any decision on the decentra- 
lisation of the Directorate General of 
Supplies and Disposals; 

(b) if so, the details thereof; and 
(c) if not, when a final decision is 

likely to be taken and the steps being 
taken in this regard? 

T H E  DEPUTY MINISTER IN THE 
MlNlSTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) : (a) to 
(c) The entire matter is under active 
consideration. 

? 
'- : /L*r+c! f > 

~rb/&Liml 
Allocation of Market Loans to States 

2406. SHRI CHEEDI-_9$S\KAN .: 
Will the Minister of FINANCE 
be pleased to state : 

(a) whether the allocation of market 
loans to the States has been less than 
one third of the total market loans 
during the last year I 

(b) if so, what was the decision of 
t!ic National Development Council in 
this regard; and 

(c) the reasons for not implementing 
the decision of the National Develop- 
ment Council? 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE): 
(a) The net market borrowings of the 
States in 1990-91 was Rs. 3300 crores 
out of a total net borrowings of Rs. 
11300 crores for the Centre and States 
taken tqpthcr in that year. 

(b) No formula for last year's allo- 
cation of market loans came up for 
discussion in the meeting of the Na- 
tional Development Council. 

(c) Does not arise. 

[English] ) \ 0 
Proposal to raise ceiling on Bank Loans 

for Homing - --- 
2407. S&RIMATI- GEETA MU- 

KHERJEE : mth-- 
er of ~ 1 m e T e a s e d  to state : 

(a) the amount of bank loans given 
for housing purposes to bank employees 
Government employees and the gene- 
ral public, separately, during 1989-90 
and 1990-91 ; 

(b) the amount earmarked by the 
Government,bankj for booSting the 
housing sector through different agen- 
cies in Delhi during 1991-92; 

(c) whether the Government pro- 
pose to raibz the ceiling of housing 
loans in iie\v of the general price 
rise ; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 

THE MI?;ISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBlR SIKGH) : (a) The 
reporting system does not generate 
information on bank loans for housing 
separatel) for bank employees, Govern- 
ment employcei and the general pub- 
lic. The banks extend housing finanw 
to individuals. housing finance insti- 
tutions and Statr Housing Boards. 
They also inbe4 in bonds and deben- 
tures of the Houiing & Urban Dme- 
lopment Corporation (HUDCO) and 
National Housing Bank (NHB). Du- 
ring 1989-90 banks h'lve extended 
housing finance as under : 

(Rs. in cram) 

Dinct Financt . . 41-61 
Indirect Financc . . . 197 -75 
lnnshmnts in Bounds and Dohen- 

tures of HUDCO and NHB . 152 -89 

TOTAL . . . 392 -25 - 
(Data Provisibnall) 
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Reserve Bank of India has reported Name of Centre that the complete information for the 
year 1990-91 has not been received 
from the commercial banks. However, 1. Alisarh . . .- 
an amount of Rs. 387 crores was d o -  2. Atrauli . . . 
cated under housing finance for the 3. Beswan . . . 
year 1990-9 1. 4 Chandaus . . 

5. Charra (Rafatpur) . 
(b) The overall housing finance target 6. Chherat . . . 

is linked to growth in bank deposits 7 .  . . 
and banks are advised to compute *, Harduaganj . . 
their respective shares at 1 5 %  of 9. Hmyan . . . 
their incremental deposits of the current 

0. Hamas year over that of the previous year. . . . 
Accordingly, the housing finance target ' I .  '%Ias . . . 
for the year 1991-92. works out to Kfiimpur . . 
Rs. 364 crores for the country. Therr: ' 3 .  Khi:  . . . .  
is no State-wise earmarking of fundb 1.1. htilrsan 
for lending by banks. li. PaIIasuIIa (Sroppanagar) 

16. I'isawa . 
(c) to,(e) Earlier. there was a ceiling 17. Sikandra Rao . 

of Rs. 3 lakhs on amount of housing 18. Dzbinagar . 
financz to be extended per individual. 19. Raipur ~ ~ ~ ~ t , ~ ~  . 
The ceiling has been withdrawn with Zo. Tappal , . , 

effect from October, 1989. The hou- ,,, Akrabad 
sing loans exceeding Rs. 3 lakhs per 
individual will not form part of housing '" B'Jaigarh . . 
finance allocation/target. 23. Bijouli . . . 

Chandaula-Sajanpur . 
[Translation] "' 

-25. Danipur . . . 
26. Ciondai . . . 

Ope* of new &y& branches in 27. ~ ~ l ~ , ~  . . 
Aligarb District 28. Jalalpur . . . 

2408. DR. LA1 BAHADUR RA- 29' Kacho'd . . . 
WAL : q m - ~ l n l i t e r  ofm.&m 30. Kan'-h-ka-Nasla . 
S."p'leased to state : 31. Nagla T a j n ~  . . 

32 .  Purdilnagar . . 
(a) the number of branches of na- 33. Bhrtnmori B ~ u r g  . 

tionalised banks functioning in Aligarh 34. S3sni . . 
district at present and the locations 3 ~ ,  -rarnkoli . . . 
thereof? 36. Lodha . 

(b) whether there is any proposal to 37. Kauriaganj . . 
open more bank branches there; and 38. Kazimabad . . 

39. RuXhala . . 
(c) if SO, the proposed kcations 40. B m a n a  . . 

thereof and the time by which these 41. Bhudia . . . 
branches are likely to be opened? 42, . a . 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) As on 
30-6-1991, 105 branches of nationalised 
banb were functioning in Atigarh 
Dis* of U#ar h%deSh. Location 
of thwc branches are indicated below : 

No. of 
branches 

39 
2 
1 
1 
1 
1 

. . I  
2 

Rajmahow . , . 
Sofa . . . . 
Jawan . . . 
Jiittari . . . 
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(b) and (c) Reserve Bank of India 
(RBI) has reported that there are no 
licences pending with nationalised banks 
for opening branches in Aligarh Dis- 
trict. Opening of branches of na- 
tionalised banks under the extant 
branch licensing policy is a continuous 
process which is governed by licences 
issued by RBI in this regard. Hence, 
at this stage it is not possible to project 
the number of branches of nationalised 
banks that will be opened in Aligarh 
District. , hg+.-,,++A 

) Export of Pearl Ornaments 
2409. SHRI KAMLA --MISLRA 

MADHOKAR : Will the Min~ster 
o r C I M M  tRCE be pleased to state : 

(a) ~ h e t h e r  ornaments made of 
pearls are exported from Mehsi in 
Poorvee Champaran district; Bihar! 

(b) if m, the value of pearl orna- 
ments exported during the last three 
years, year-wise and the names of 
countries to which these ornaments 
arc being csported; 

(c) whether the Government have 
formulated any scheme to develop 
this industry and increase the exports; 
and 

(d) if so, the details thereof and if 
not, the reabons therefor? 

T I i E  MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
and (b) Separate data on district-wise 
exports of items are not maintained 
by the Government. 

(c) and (d) The Government has 
notified in the Current Import-Export 
Policy, 1990-93 in Chapter XXI, Part 
11, five scheme:, for export of gold 
and silver jewellery and articles which 
inter-alia include pearl studded jeuel- 
lery. 

I 

Making self cmplo ment scheme more k 
2410. S H R l  ASTBHUJA PRASAD 

ill t6CYQrnister -Sf- 
S%%$6~~eased to state : 

(a) whcthcr the Government pro- 
pose to  make more effective the self- 
employment scheme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE Ifi  
THE MINISTRY OF FINANCE 
(SHRI DALBIR SJNGH) : (a) and 
(b) The performance of various self 
employment schemes such as the 
Scheme for providing Self Employ- 
ment to, Educated Unemployed Youth 
(SEEUY), Self Employment Program- 
me for Urban Poor (SEPUP) and 
Scheme for Urban Micro Enterprises 
(SUME) are periodically reviewed by 
the Board of Directors of Public Sector 
Banks, Reserve Bank of India and 
Government of India and steps, as 
are necessary, taken to make the self 
employment schemes more effective 
and responjive to the needs of people. 
The implementation of these Central 
Government sponsored schemes are 
also kept under rcviow in the District 
Level Consultative Committees and 
State Level Banker's Committees con- 
sisting of thc ofiicials of the banks 
and State Governments. 

? .  . +  T9,,( <J-\. c* 

Outstanding Income-Tax Against Big 
Business Houses 

341 1. SHRI MRUTWNJAY A 
NAYAKYWdT thF Ministrr of-'Fm- 
AlPfE bZ pl:w:d to state. : 

(2.) the n:rries c.f lhe 20 big busi- 
ness housc in thi. ccuntry 2nd the 
amount of incorn:-:& x outstanding 
against thcme ; a d  

(b) the steps bcing taken by the 
Governlnrnt to recover the income-tax 
dues from them?  

THE !4I?.ISTER OF STATE Ih 
THE XIIYISTR) OF FINANCE 
(SHRI KAhlESHWAR THAKUR) : 
(a) The name, of the 20 big business 
houses i n  thc country ranked in order 
of their awt .  during 1989-90 are given 
in thc c n i l o d  ~tatenient. 

_ Each of thcbc bu\inesc houses com- 
prises a large number of companies. 
The Centr,,l Board of Direct Taxes 
maintains information only in respect 
of those companies which individually 
owe income-tax of Rs. 10 lakhs and 
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above. The total amount of income-tax 
demand outstanding against these busi- 
ness houses in respect of such wmpa- 
nies was Rs. 393 a76 crores as on 31-3- 
1991. 

(b) Out of the total demand of Rs. 
393.76 crores, demand of Rs. 290 -61 
crores was not enforceable as on 31-3- 
1991 either because the demand had 
not fdlen due for payment or recoverv 
thereof had been stayed or the 
had been made by the assessees bui 
were yet to be verified and adjusted 
in the departmental records. A large 
p r t  of the demand is disputed in 
appeals and appellate authorities have 
been requested for disposal of appeals 
on priority. In suitable cases payment 
of demand in instalments had been 
allowed. Recovery action in 311 these 
cases is regularly monitored at thc 
level of Commissioner of Income-tax 
and above for taking suitable legal 
cnd administrative steps to recovcr 
the tax dues. 

Statement 
- - - - - - - 

S1. Name of the business house 
No. 

1. Tata 

2. Birla 

3. Reliance 

4. T h a w  

5. J. K. Singhmia 

6. LMw & Toubro 

7. uodi 

8. Wj 

9. Mafat&l 

10. M. A Chidunknm 
- 

St. Name of the business house 
No. 

11. Hindustan L e w  

12. United Brewaier 

15. Shri Ram 

16. A .C. C. 
17. Oswal Agro 
18. Mah indra & Mahindra 

~ A 2 m e a t  of cotton by Cotton C O ~ -  - --- 
~oration of India - 
I --- -- - A  * - 

2412. SHRI SURYA NARAYAN 
YADAV' ?m the-a?-nister ot 1 EX, *- 
__I 

TILES be pleased to state : 
(a) the total production of cotton 

in bales during 1990-91 ; 
(b) the number of bales procured 

by the Cotton Corporation of India 
during 1989-90 and 1990-91 and the 
price per quintal paid by the Corpo- 
ration State-wise; 

(c) the number of bales of cotton 
exported and their sale price in rupees 
as well as in foreign currency; and 

(d) the details of losslprofit to the 
Cotton Corporation of India during 
the last three years? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) Thc 
production of cotton during the 1990-91 
cotton season has been estimated at 
11 5 lakh bales by the Cotton Advisory 
Board. 

(b) to (d) A statement isattached 
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Statement 
(b) The number of bales procured seasons and the average price per 

by Cotton Corporation of India quintal paid by CCI, State-wise, is as 
during 1989-90 and 1990-91 cotton follows : 

1989-90 1990-91 
STATE Purchases Price Purchases Price paid 

by CCI paid by CCI by CCI 
(in bales) (R?. Per b y m  

(in bales) (Rs. pa 
qumtal) quintal) 

~ a & a n a  
Rajasthan 
Madhya Pradcsh 
Gujarat 
Andhra Pradesh 
Karnataka 
Tamil Nadu 
Others 

(Mizoram) -- (Mizoram) 
TOTAL 12,42,863 10,17,196 

(c) The details of exports of cotton 
by CCI during 1989-90 and 1990-91 
and their sale price in Rupees as weil 
as in foreign currency, is as follows :- 

Sales realisat ion 
per ba!e 

Cotton Exports 
season (in bales) In Rupees In U.S. 

Do!lers 

1989-90 . 6.65,756 4.31 1 755 44  
199@91 . 2,67.060 4,829 271 .50 

recognise foreign matrimonial judge- 
ments if it has been obtained by fraud; 

(b) if so, the details thereof; 

(c) whether the Government have 
assessed its impact on such divorce 
decrees already ordered or pending 
before foreign courts including the 
United States courts; and 

(d) The details of profits earned by 
Cotton Corporation of India durinz 
the last 3 financial years are as follows : 

- - 

Y e s  Profit after Tax 
(Rs. in crored - 

1988-89 . . . 8 -56 
1989-90 . . 23 .2J 
1990-91 . 40 40 

(pror isionat) --- .- 

Recognition of Foreign Matrimonial 
Judgements 

2413. SHRI RABI RAY : Will the 
Minister o T ~ C E  AND 
COMPAN): =A;&? he pleased 
to state : 

(a) whether the attention of the 
Government has been d n u n  to the 
latest judgement delivered by the Su- 
prom Court that the courts would not 

THE MINISTER OF STATE IN  
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND MINISTER 
OF STATE IN THE MINISTRY OF 
LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARMANGALAM) : (a) and (b) 
Yes, Sir. Recently (on 9-7-1991), the 
Supreme Court in Y. Narasimha. 
Rao & Ors. Vs. Y. Venkata Lakshmi 
& Ant.. Criminal Appeal No. 385 of 
1991 [Arising out of SLP (Criminal) 
No. 3860A of 1988) held that decree 
of divorce passed by a foreign court 
cannot be recognised and enforced 
by the courts in this country when the 
jurisdiction of the foreign court as 
well as the ground on which it passed 
the decree is not in accordance with the 
Act under which the parties wcre marri- 
ed, and the respondent had not submit- 
ted to the jurisdiction of that comt or 
consented to passing of thedecree. 
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(c) and (dl Under article 141 of the 
Constitution, the law laid down 
by the Supreme Court is binding on 
all courts within the territory of India. 
Therefore, the foreign matrimonial 
judgements would be recognised and 
enforced by the Indian courts in the 
lisht of the aforesaid decision of the 
Supreme Court. 

L t 
\ Surplus transferred by RBI to Union 

GovernmenF 
MAHESH KUMAR 

2414- S?%m- KANOD A K~-ME~FFTT 
~TNANCE & pleased to state : 

(a) whether the surplus profit trans- 
ferred by the Reserve Bank of India 
(RBI) to the Union Government has 
rcinained constant at Rx. 210 crores 
for a decade now: 

(b) if so. the details thereof; and 
(c) the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FlNANCE 
(SHRI SHANTARAh4 POTDUKHE): 
(a) Not now, Sir. 

(b) Tne .urplus profits transferred 
to Central Government b j  the Re- 
serve Bank of India remained at Rs. 210 
crores upto 1990-9 1. This was because 
of the increase in expenditurs of the 
Bank mainly due to higher interest 
payments to scheduled commercial 
banks on their depoits and larger 
transfer of profits to long term opera- 
tion funds to finance the requirements 
of industry and a ~ c u l t u r e .  For 
1991-92, the Reserve Bank has agreed 
to transfer Rs. 350 crores to Govern- 
ment. 

(c) As stated in answer to part (b). 

Smuggling of Biack Stows from Bihar - 
241 5. SHRI SIMON MARANDI : 

Will t t ~  Minister X - - F ~ C E  
bt pleased to state : 

(a) whether the black stones are 
smugglad to Bangladesh from Saheb- 
ganj district of Santhal Pargaaa area 
in Bibsr; 

(b) if so, the steps being taken by 
the Government to check smuggling 
of these precious stones; 

(c) the number of persons held for 
smuggling, against whom caseswere 
filed in the Court and those who havc 
been prosecuted in this connection 
during the last three years; and 

(d) the value of black stone confi- 
scated from these persons? 

THE MINISTER O F  STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) to (d) Instances of such smuggling 
of Black stones from Sahebganj dis- 
trict of Santhal Parganas area in Bihar 
have not been reported. Anti-smuggling 
agencies have, howcver, bccn alerted. 

[English] } .2 p 
Criteria for declaring State Highwa! as 

National Higbwa! s 
C--" -- 

m-iCfi;l̂ "-.- 
-- - I"--"- - J' 

the Minister of SURFACE 
TRANSPORT be pleased to state the 
criteria adopted by the Gokernment 
to declare any State Highway as a 
National Highway? 

THE MINISTER OF STATE OF 
T i i k  MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : The criteria for selection 
of New National Highways are as 
under :- 

(i) roads which run through the 
length and breadth of the coun- 
try; 

(.ii) roads connecting adjacent coun- 
tries ; 

(iii) roads connecting State capi- 
tals; 

(iv) roads connecting major ports 
and important industrial and 
tourist centres; 

(v) roads matting very important 
strategic requirements ; 
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(vi) roads carrying high density of 
traffic over an adequate length; 
and 

(vii) roads which will enable sizeable 
reduction in travel distance and 
achievement of substantial eco- 
nomies thereby. 

However, besides these criteria, the 
declaration of new National Highways 
is also governed by certain other 
factors viz. availability of resources, 
recommendations of the N.T.P.C. (Na- 
tional Transport Policy Committee), 
inter-se priority of a road on all-India 
basis, proximity to other National 
Highways in the area, etc. 
 ons st rue ti on/ 3 $arapuzha Brid e on 
National Highway No. 17 in Erna dam - -d 

2417. PROF, SAVITRI -LAK>H_ 
M A N A m I  the Mlnister OTSUR- 
-RANSPORT be pleased to 
state : 

(a) whether the Government have 
sanctioned the Varapuzha bridge on 
National Highway No. 17 in Erna- 
kulam district, Kerala; 

(b) if so, whether the land acquisition 
process has been completed; and 

(c) if not, the reasons therefor'? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) and (b) No. Sir. 

(c) Land acquisition for approacim 
on both sides of the bridge has to be 

completed before the estimate for the 
bridge can be sanctioned. , , p  I &- Recognition of Exwrt Houses 

2 
VA 
COMMERCE 'be pleased to state : 

(a) the number of companies recog- 
nised as export houses till April 30, 
1991; 

(b) the number and names of the 
companies given recognition as export 
houses in the engineering and diesel 
engine sector; and 

( c )  the special benefits the export 
liou<es will get under the new trade 
policy? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
The number of valid Export Houses as 
on 30th April. 1991, is 665. 

(b) The names of export houses 
exporting the goods of engineering 
sector and diesel engine sector are 
tabulated in the statement enclosed. 

(c) In the new Trade Policy, as an- 
nounced on 4-7-1 991, the Export 
Houses will be eligible to get additional 
REP licences at the rate of 5 %  of their 
FOB admissible, on prospective basis 
ix.. for the exports for the year 1991-92 
the additional REP licences will he- 
come due on or after 141992 and 
will be governed by new Trade Policy. 
The details of this policy and the issues 
related to its coverage of special sectors 
are being worked out. 

Statement 
Names o f  Export Housv.\ c3vp-p:)rting goodv of Enxinrrring Srcror and Diesel 

Frigine Scrror 
-- -- -- 

SI. Name of the Company 
No. 

- - 
1. M/s Addison & Company Ltd., Madras. 
2. MIS Agra Engineering Co., Bombay. 
3. MIS Akai Impex Limited, Bombay. 
4. M/s AUeo & Alvm (Private) Limited. Aligarh. 
5 .  M/s Ambika Forgiw, Jalandhar. 
6. MIS Amaican Dry Fruit Stores. Bombay. 
7. M/s Ashok Layland Limited, Madras. 
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sr. 
No. 

Name of the Company 

8. M/s Atlantic Exports, Bombay. 
9. MIS Avon Cycles Limited, Ludhiana. 

10. M/s Avta.~ Singh and Co. Pvt. Ltd., Bombay. 
11. MIS B a l m  Lawric and Co., Ltd.. Calcutta. 
13. MIS Banaras Beads Limited, V ~ ~ ~ l l a s i .  
: 3. MIS Bata India Limited, Calcutta. 
14. M/s Bharat Earth Movers Limited, Bangalore. 
15. M/s Bharat Forge Limited, Pune. 
16. M/s Bharat Heavy Electricals Limited. Delhi. 
17. MIS Bicycle Manufacturing Corpn., Ludhiana. 
18. MIS Bihar Merchantile Union Limited, Calcutta. 
19. M/s Buskss Universal Incorporation, Pune. 
20. MIS C. Arunkumar and Company (Exports), Bombay. 
2 1. M/s Chika Limited, Ronbay. 
22. M!s Chloride Industries, Calcutta. 
23. M/s D.L.F. Universal Limited, Faridabad. 
24. Mls Dabur India Limited. New Delhi. 
25. hvs Daruilra International, Jaipur. 
26. M/s Deepak International Pvt. Ltd., Ludhiana. 
27. M/sE.C.P. Limited, N e w  Delhi. 
28. Mis Elgal Flask Industries Limited, Bombay. 
29. MIS Eastern Owseas Corporation, Bombay. 
30. MIS Eichcr Goodearth Limited, New Dclhi. 
3 1. MIS Elsctrometal Limited, Calcutta. 
32. hi,% Escorts Limited, Farida bad. 
33. Mis F. ihmed I. Co. Calcutta. 
34. Mi's Fort Gloskr Industries Limited, Calcutta. 
35. Mis Gcekay Exim (Pvt.) Limited, Bombay. 
36. Mls Grand Foundry Rt Ltd.. Borntray. 
37. M/s Grasirn Industries Limited, Nagda (MP). 
38. Mls Greaves Cotton and Co. Ltd., Bombay. 
39. MIS Grover Sons, Bombay. 
40. Mls Gum Export Corporatjon, Bombay. 
41. MIS Harirm Gobindram, Bombay. 
42. MIS Heavy Engineering Corporation, Ranchi. 
43. Mp Hindustan Elactro Graphites Limited. New Delhi. 
44. Mis Hindustan Export Private Limited, Ludhiana. 
45. M;s Hindustan Sheet Metal Limited, Calcutta. 
46. M/s lFB Industries Limited, Calcutta. 
47. MIS lnalsa Limitcd, New Delhi. 
48. Mls locab Industries Limited, Calcutta. 
49. M/s Indactraad Rajgharhia and Sons Pvt. Ltd., Calcuttr. 
50. M/r Indian Artwam Corporation, New Delhi. 
51. Mls Indian Gum Industries Limited, Bombay. 
52. MJs W a n  Rayon and Indumie~ Limited, Calcutta. 
53. MIS IDdo Java and Company, New Dclhi. 
54. W8 In~erroli Rand (India) Ltd., Bombay. 
55. MIS Inter Glob Sxvictr, Bombay. 
56. MM/c latcndr Export DivMa Pvt. Ltd., Nsw DdhL 

1 
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57. M/s K.R. Mod' & Company, Giridih. 
58. MIS Kajaria Exports Pvt. Ltd., Calcutta. 
59. M k  Kamalakant Chhotalal Exporters Pvt. Ltd., Bombay. 
60. MIS Kartik International, Bombay. 
61. M/s Kat (Export) International, Ludhiana. 
62. MIS. Kejriwal Iron & Steel Works, Calcutta. 
63. M/s Lakshmi Textile Exporters Limited, Coimbatore. 
64. M/s Lastango Treasures, New Delhi. 
65. M1s Libxty &ports Private Limited, Bombay. 
66. M,'s Vaharashtra S.S. Inds DW. Corpn. Ltd., Bombay. 
67. M/s Mansons Auto International, Bombay. 
63. Mis Mas.-ot (India) Tools & Forgings Pvt. Ltd., Ghaziabad. 
69. Mis Mayur International, New Dclhi. 
70. Ws M~ridian Exports and Industries, Bombay. 
71. M's Mohan Export (India) Limited, New Delhi. 
7.'. \I1s NCw Ddhi Silk Co., New Dclhi. 
73.  I.1 's  Sinirs Trading Corporation, Ronlbay. 
7 t .  \.Z s P~lrn i i'.rss and l'arns Trading Co. Cochin. 
75. \1 F 

76. vs 
7 7 .  \ I  .; 

78. 1 1 .  
79. 

8ti. \1 > 

8 :  \ I s  
82. M s 

82. M,s 
8 :. M's 
SC. M s 
86. M > 

Pho:nix C)vcrs:'as Pvt. Ltd., Nsw Ddhi. 
Popul~r  Art Plancr: Pi,{. Ltd., Jaipur. 
Pi-c~!>!i:it Irldustric.~, RoniSay. 
I? ii117.1ks ( l : ~ i l i ~ )  Pkt. L I ~ . ,  !%m!-ay. 
1':iy;inka Obcrscas Li:nitcJ. Nw. DAhi 
1':.,,1 arlJ Eqiup. C o ~ p n .  oI' India Ltd., New Delhi. 
Rdson (Inilia1 Ltil., Ludhima. 
R a t m  Export 6; InJustri~J Ltd.. NCW D~lhi .  
Ratan Slica Fxportj PI[ .  Ltd., Cal:utta. 
Roadmaster Industrits of India I.rd.. Rajpura. 
Roxy Industrial Corroration. Ludhiana. 
She111 Brothus. Bombay. 

87. M s S t a t u s  Investments Ltd.. NC'H Delhi. 
85. Xlgs Tat3 Iron S: % I L ~  ('0. LtJ. .  Bon~ba:*. 
89. M.'s Technocraft Industries, Bombay. 
90. M s Teksons Limitcd, Bombay. 
9 1.  $1 's Torrent Exports P\ t. Lt;., Ahmedabad. 
91. .M s Trans Freight Containers Lrd.. Bombay. 
93, MIS  Linited Brrweries International. Bangalore. 
91. M's  Universal Cables Limited. Bombay. 
95, M ' s  Vcnus Engg. Works and Foundry. Bombay. 
96. Mis Vikram Forgings 61 Allied lndus Pvt. Ltd . Calcutta. 
97. M,'s Voltas International Ltd., Bombay. 
98. ,M:s Wzston Electronics Limited. New Delhi. i 
99. . M'.; W'rn:,, L:d. B lmbay. 

. ., 

5-233 LSS/(ND)/91 , - 
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Export. of Tea, - pper, Coffee and 
4 Tardamom 

2419. SHRI P. C. THOMAS : Will 
the ~ i n g " f i r - * - o r - ' "  be 
pleased to state : 

(a) the steps taken by the Govern- 
ment to increase the export of tea, 
pepper, coffee and cardamom; 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH TY- 
TLER) : (a) and (b) Yes, Sir. Against 
estimated cost of Rs. 98,39,660, Rs. 
25 -00 lakhs were sanctioned for con- 
struction of Erumely-Chalakkayam 
road out of Central Road Fund on 
24-8-1983 the balance cost to be met 
by the State Govt. 

(b) whether the Government pro- 
pose to encourase the cultivation of 
these products; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY O F  COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
Government have taken a series of 
measures to increase the export of 
tea, pepper. coffee and cardamom. 
Some of the important measures in- 
clude (a) Assistance for brand promo- 
tion. (b) enhancement in the quantum 
of REP licences. (c) participation in 
f i ir  and exhibitions abroad with a view 
to popularise export of these products. 

(b) and (c) It has been the endea- 
vour of the Government to encourage 
the cultivation of these products by 
providins assistance for optimisation 
of inputs and improved cultural practi- 
ces. irrigation, drainage, rejuvenation, 
extension planting, replantation. new 
planting in non-traditional areas and 
also by providins advisory services to 
farmers. 

Assistance from Central Road Fund for 
Hlgliway from m a l a k k a -  

yam in Kerala 

2420. SHRI P. C. THOMAS : 
Will the MIli-E 
TRANSPORT be pleased to state : 

(a) whether the Union Government 
had granted any assistance from the 
Central Road Fund for constructing 
a highway from Erumely to Chalakka- 
yam via Kanamaca and Pampavaly; 

(b) if so, the details thereof; and 
(c) the present stage of the said 

p ~ ~ ?  - . .-  

(c) Work is delayed due to require- 
ment of clearance by the State Forest 
Deptt. Overall progress ending Sep- 

- 
242 1. =I-_SH,AWB,UD- 

DIN: Will the Minister OF FINANCE - 
be pleased to refer to the redv eiven , - -  
to ~tarred Question No. 7 on July 12, 
1991 and state : 

(a) the break up of the beneficiaries 
under the Self-Employment to Educa- 
ted Unemployed Y outh Scheme, bank- 
wise and State-wise for each of the 
last three years; 

(b) the total amount advanced as 
loan to the beneficiaries, State-wise; 
bank-wise and year-wise; and 

(c) the average amount advanced 
as loan per beneficiary in  the country 
as a whole. State-wise. bank-wise 
and year-wise? 

THE MINlSTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to (c) 
The Development Commissioner (Small 
Scale Industries) in the Ministry of 
Industry implements the scheme for 
providing Self Employment to the Edu- 
cated Unemployed Youth (SEEUY). 
It has h e n  reported that the scheme 
is executed at the District level through 
the District Industries Centre under 
the Director of Industries and the 
bankwise data is not maintained by 
them. However, a statement showing 
State-wise number of cases sanctioned 
amount of loan sanctioned and average 
amount per beneficiary under the 
SEEUY scheme for the years 1987-88, 
1988-89 and 1989-90 are set out in the 

! t ifcn ( r  1 attached. 
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Export of Iron Ore Statement ' - . ': 

-2422. SHRI SY ED SHAHABUD- 
-im- 

RCE be pleased to state : 

(a) the total quantity of iron ore 
exporlcd during tile lait threc >ears 
ending 1990-9 I ; 

(b) the names of major importing 
countlie, witi i  the quailuty i~l~ported, 
year-wihe; 

(d) the cxport target in terms of 
quantity and SUK vaiur: for 1931-92 ? 

Countrj,-wise  export^ of Iron Ore 
(Quautny in Million tonnes) - 

Mureuafs & Meru.s Truding Corporation of 
I I I~ IU Lfd. ( M M T C )  

- 

C'OJ. ry l i x - a 9  Ivhr-rb 1490-91 

Japan . . lu.49 1048 8 -60 
Korea, Rep. . 3 . I 1  2.91 3 -07 
Pdirtan . . 0.34 0.39 0.41 
Kv,;,anra . . 2 .36 2.32 1 9 5  
G . 0  It .  . . 0.61 0-70 0.10 
Olhers . . 0.54 1-12 0.99 

Kiidremukh Iron Ore Cotr.pat~j Lfd. ( KlOCL) 

JJpan . . 
Bahrain . . 
Czcchoslo\akia . 
Hungary . 
Turkey . . 
Others . 

- 
TOTAL . 

(In million tonne,) 

(b) and (c) A statement giving desti- 
nation-wise csports of iron ore during 
the I ~ i d  tllrec years. ycx-wise', is att;icIi- 
ed. Tllc unit value re:lliriltion ranges 
widely and is not comparrlhk as it 
delxnds on various factors like type 
of ore (lumps. fines, concentrates or 
pellets), grade of ore (low. medium 
or high depending on Fe content), 
size of vessels loaded, rate of loading 
etc. Export data is not maintained/ 
compiled in SDRs. 

(d) The export target for 1991-92 
in respect of iron ore is 34.75 million 
tonnes valued at Rs. 1225 crores. 
J$ rt tar&@ are not setjmopitored 
in T DRS. 

Country l YbS-89 19b9-90 1996-91 

Japan . . 8.336 1. 868 9.332 
West Europe , 1 .665 2 .I 17 1 4 5 5  
Sou111 Korea . 0-996 0.613 0-818 
Taiuan . . 1 0.036 Nil 

2313. SlxI-.LYED SHAHABLID; 
DIN I $ill the KGT<&r of TEX- 
~ I L E S  be pleased to state : 

(a) the present status of the proposed 
jute mill at Kishanganj (Bihar); 

(b) the amount invested in the pro- 
ject as on March 31, 1991; 

(c) the latest estimated cost of the 
project ; '8: . _  

(d) thc estimated annual raQluring 
expenditure on the project; ahb . 
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(e) the likely date of the completion THE DEPUTY MINISTER IN THE 
of the project? MINISTRY OF COMMERCE 

(SHRI SALMAN KHURSHEED) : 
THE MINISTER OF STATE IN (a) India has vast unexploited marine 

THE MINISTRY OF TEXTILES resources in its Exclusive Economic 
(SHRI ASHOK GEHLOT) : (a) The 
h e r  of Intent for setting u p  jute 
mill at Kishanganj, Bihar, lapsed on 
30685. 

(b) to (e) Government are not aware 
of these details. However, in accor- 
dance with the new Industrial Policy 
no licence is required for the purpose 
of establishment of such a project. 

' Introduction of Fire Day Week in 
Banks - 

2424. SHIU J. CHOKKA RAO - 
Will the W ~ S ~ ~ F - ~ ~ A N C F  '"be 
pleased to state : 

(a) whether there is any proposal to 
introduce five day week in the banks; 

@)if  so, the details thereof 
and the reasons therefor; and 

(c) what will be its effect on the 
business community and others '! 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) No. Sir. 
(b) and (c) Do not arise. 

F 

2425. SHRI BHAGEY GOBAR- 
DHAN : the h4inister of'- 
'IUERCE be pleased to state : 

(a) the potential for promotion of 
marine products export during the 
next three years ; 

@) the new markets, other than 
Japan and U.S.A. being explored for 
export of marine products; 

(c) the names of the countries which 
are competing in marine products 
eaport; and 
(d) how the Indian wuinc products 

starjd in tbe intanatimal market 7 

Zone (EEZ). The present yield from 
the Indian EEZ is less than one-third 
of the resource potential available. 
There is a vast potential to increase 
export through captured fisheries. Be- 
sides captured fisheries, emphasis is also 
given for prawn farming to augment 
the export production through cultured 
fisheries. The target for marine exports 
during the current year and for next 
three years, as projected by Marine 
Products Export Development Autho- 
rity (MPEDA) in quantity terms, 
is as given below : 

(b) EEC has emerged as the leading 
market for our marine exports, besides 
a traditional market-Japan and USA. 
Export to EEC in last 3 years are as 
given below : 

Quantity Rs. in 
MT Cram 

Our marine export; to Singapore, Hong 
Kong, Malaysia and UAE are indica- 
tive that these are the growing markets. 

(c) China, Indonesia, Thailand, Phi- 
lippines, Vietnam and Ecuador are 
our major competitors in our major 
markets in Japan, USA and Europe. 

(d) India is a marginal player in the 
global marine scenario. The total world 
import of mariie products during 1989 
was US 8 35 billion and India's share 
is approximately 1 % both in terms of 
quantity and value. 
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[Translation] THE MINISTER OF STATE OF 
\ 31 Export of Animals THE MINISTRY OF COMMERCE - (SHRl P. CHIDAMBARAM) : (a) 
2426. %HRI DAU DAYAL JOSH1 : Yes, Sir. 

Will the Minister of COMMERCt' 
be pleased to state : (b) Exports of Live Sheep and Goat 

are allowed against an annual ceiling 
(a) whether anilnals have been ex- released in consultation with the Mini- 

ported during the last three years; stry- of Agriculture & Cooperation. 
Export of Horses, Donkeys and Mules 

(b) if SO, the details thereof and the are allowed "On MeritsM. Such appli- 
reasons therefor ; cations are considered by the Export 

(c) the names of the countries where Licensing Committee chaired by the 
these animals were exported and the Chief Controller of Imports & Exports. 
rate> thereof; However, Rathiawari, Marwari and 

Manivuri breeds of Horses are not 
(d) the amount of foreign exchange allowed for export. Similarly, exports 

earned, particularly from export of of Monkeys and frog legs are not per- 
frog legs and monkeys; year-wise; mitted under the Export Policy for 

(e) whether the Government propose 1988-91 as well as 1990-93. 
to stop the aforesaid exports; (c) and (d) A statement is enclosed. 

(f) if so, the steps proposed to be (e) No, Sir. 
taken in this regard; and (f) and (g) In view of the above, as 

(g) if not, the reasons therefor ? stated in (b) question does not arise. 

Statement 

1988-89 1989-90 1990-91 Countries to which 
(Value (Value (Value exported 
in Rs.)  in Rs . )  in Rs.) 

Live Goats . . . 411000 635000 842000 Iraq, Sri Lanka, United Arab 
Emirates 

Live Sheep . . . .. l8@MO .. Germany (FRG), Japan 
Live Horses . .. 91000 237000 SriLanka 

H' (e) if so, the action taken by the 
Government in this regard ? 

2427. SHEECU D A P  : 
*ill the Minister of 0 ERCE 
be pleased to state : THE DEPUTY MINISTER IN THE 

(a) the names and value of fruits MINISTRY OF COMMERCE (SHRI 
exported during the last three years, SALMAN KHURSHEED) : (a) A 
country-wise and the rates thereof; statement is enclosed. 

(b) whether the fruits are being ex- (b) Average FOB realisation of 
ported at lower rates than those Pre- fruits has generally been higher. ' 

vailing in India; (c) Does not arise. 
(c) if so, the reasons therefor; (d) No, Sir. 
(d) whether it has resulted in loss to 

- 

the producers; and (e) Does not arise. . -  , 



139 WrUlen Answurs AUGUST 9, 1991 Written Answers 140 

STATEMENT 
Export oJ Fruits 1988-89 to 1990-91 

QTY : TONNES 
VAL : Rs. Lacs 

AV. RATE : Rs./Kg. 

19 88-89 1989-90* 1990-91 * 
Qty. Av. Val. Qty .  Av. Val. Qty. Av. Val. 

Rate* * Rate** Rate 
- - - . - - - -- - - . -- - 

- - -- - - - - - . . . - 
Saudi Ard bia . 3025 13 .24 4 3301 I f  5.11 2230 2 5  O 5h2 
U.A.E . . 9939 1 1 ' 7  1170 585' 1 0 7 3  629 4940 1 3  710 
Kuwait . . 10.12 17.37 I8 I 969 17  95 174 745 27 90 308 
United Kingdom 903 19.37 175 282 26.24 74 371 28 .5 106 
Others . . 1930 13.16 154 1030 19 90 205 h77 22.12 194 --- - - 

Sub-Total . 16839 13 13 2311 1 1 9 1  13 97 1613 9213 19 38 1786 
- - - --- - -- - - - --. - - 

O t h z  Fru~ts  . SOUU 3585 30387 2281 21311 1949 
of \\hich nlajor 
f ru~ts  are : 

Grapes 
- - 

U.A.E. . . 2303 !1.76 310 2067 16.06 3 2  2665 16.54 441 
Saudi Arabia . 993 11  %I 148 1ow 7 2 181  293 16 4)s 53 
Kuwait . 201 11.93 3 0  I 15 16 27 IS 13.33 2 
Basdad . 891 . . I P  102 1 7 1  I? I8 22.22 4 
Bahrain . . . . . . . . . I 19.56 36 
Othm . . 147 29.97 104 332 15.66 52 110 17.27 19 

-----..-- -- 
Sub-Total . 4738 13 3 0  630 3739 1630 608 3285 16 4 9  555 

Oranges 
Bagdad . . 8284 4.15 313 1317 3.75 57 1806 1.98 37 
Saudi Arabia . 22 9.09 - 7 . . . . I# . .  1 . 5  
U.A.E. . .  31 9.67 3 . . . . . .  I27 7.08 9 
0 t hers . 138 2 .P9 4 1 . . I 28 12.50 3 . 5  

W n  !ChiEtroo\ 
U.A.E. . 611 5 ~ 8 6  36 207 6 . 8 9  14 236 7-20 17 

Qatar . . 284 7 .74 -- -I 7 15 IO4K) 1 .5 ' . C  6.67 1 
Saudi Arabia . 201 6.46 13 31 6.45 2 28 7.14 2 
O t l m  . . 253 6.71 17 20 12.00 2.5 29 10.34 3 

TCTU . 1602 6.49 104 311 7.39 23 374 7.48 28 

F i  provisional l#ucd on party returns. 
** Aymsc Rate. 
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Welfare of Ex-servi4cemen in Kota, 
Bundi a n m ~ a n r a m a s t h a n  

-I--. 

2428. SHRI D&J- 
Will the Minister 
pleased t o  state : 

projects; the SEMFEX-I1 scheme to 
encourage ex-Servicemen to take up 
gainful farm and non-farm activities In 
rural areas; allotment of Petroleum 
product agencies; allotment of Unit 
Trust of Inuia agencies, etc. 

(a) the nulnbcr of ex-Fer\icenlen in 
Kota, B~!ndi and J?;~nra rli\~rict$ jn 
Rajasthan and the \ t c p  L~hcn by tllc 
Gokernment for their rehabilitation and 
welfare ; 

(b) \\hether any complaints of ex- 
servicemen regarding pension etc. ha\e 
been rccci\cd I,\ the G o \ e r n n ~ e n ~ ;  and 

(c) i f  scr. the tlc.t:!ilb thcrcuf wid 
action tahcn thereon '! 

THE %lIhlSTER OF DEFEKCE 
(SHRI S1-iARAD PAWAR)  : (2) A i  
per ~ i : c  i:.!; IT.;  tic,n r.ccci\eci from the 
C;<:\c!rai: <I:: <.!' H , i i ; ~ i t l . , ~ n ,  the arpro- 
i i ~ i ; . r i t  I .  c8r:,l:cr ell' cs-Sen iccn,rn i i l  
h<,i:t. lJcr,Ji ~11.d B::nrit di\tric~\ i h  

79bO ( h t . ~ r  : 4250. Bundi : 21 70 a d  
B;:nr:: : 15'1(1). 

TIxrc i b  a comprehensi\e package of 
rcxttlcrncnt and \\elfitre measures for 
the ex-Ser~ ~ C C I ~ ~ C I I .  The Central Gc1icr1:- 
ment 1 1 : ~ ~  r r in  idcd refcr\:ition for es- 
Serviccnxn i n  C i r o ~ ~ p  ' C '  an;J Group 'D' 
posts in lhc Ccntral C;o\crnmcnt Ds- 
partnicnb ah  \\ell 3s Pilhlic Scctor 
Undcrtahinp. including thc Kntions- 
l i d  Baii ks. Dcfence Service.; yer~onncl 
H ~ O  ha\c  hcen di\ablc.d in \tar or  in 
pencc-tinx. and ul~ohc di\:ibility is 
attributable to mili~ary cer\ ice, arc 
iiccordcd Priorit},-I. \ k h i l s  u r to  t \ i v  
dcpentlent\ 01' Dckncc Scr~ic'c? per- 
~onnc l  hilled in rcr\ ice or  mcrelg 
diial led (\\ i1i1 w c r  50 j',, di\ability 
iind H . ~ O  ha\e t~c~i11:r: ~ n f i t  for CIX- 
ployrnent hut iii~;il4lity i \  n~trih~itablt. 
to  military scnicc) \\ lictlwr during 
\var or pxtcc-time. arc gi\c11 rriority- 
ininicdi:ttcl! hclo\\ the di\zl.lccl e l -  
Sen iccn~en. i.c. Priority-ll(a1. K:~ja- 
than Go\.crnn:cnt has al>a yrcv i d d  for 
reservation i n  civil posts for cx-Srrvicc- 
men. Besides. a number of ~ c h ~ m e s  3rc 
in existence to provide self-employment 
opportunities to  ex-Servicemen. These 
include the SEMFEX-I scheme which 
provides financial assistance to  ex- 
Servicemen for setting small industrial 

(a) ~ h e t h e r  the G o \ m n x n t  propose 
to  set up a h i ~ h  level Committee t o  
review the entire set up of the Comp- 
troller and Auditor General of India; 
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(b) if so, the details thereof; and 
(c) if not, the reasons therefor ? 

THE MINISTER OF STATE I N  
THE MINISTRY OF FINANCE : 
(SHRI SHANTARAM POTDUKHE): 
(a) No, Sir. 

(b) Does not arise. 

(c) Comptroller and Auditor General 
is an authority provided for by the 
Constitution of India. His appointment, 
terms and conditions of his service, his 
duties and powers are governed by 
articles 148 to 151 of the Constitutions 
of India and also the Comptroller and 
Auditor General's (Duties, Powers and 
Conditions of Service) Act, 1971 enact- 
ed in terms of articles 148 and 149 of 
the Constitution. 

4.5 
Exempting C AG from Accounting 

Respons~ -%r I ity 

2430. SHRI ANADI CHARAN 
DAS : w ill'cfbeMnis-i<i 
m e a s e d  to state : 

(a) whether there is a paistent  
demand for exempting the C & AG of 
India from his accounting responsibi- 
lities ; 

(b) if so, the reaction of the govern- 
ment thereto; 

(c) the States which have exempted 
the C & AG of India from maintaining 
their accounts and entitlement fun- 
ctions of their staff; and 

(d) the reasons for the delay in 
exempting the C & AG of India from 
such accounting functions when the 
Government had accepted the proposal 
for separation of Audit from Accounts 
in 1975, with the departmentalisation 
of central accounts ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE): 

. (a) Government have already relieved 
the Comptroller and Auditor General 
from the responsibility of compiling 
the accounts of the Union and also 
the Union Territory of Delhi and An- 
daman and Nicobar Island and Pon- 
dicherry. The accounts of the State of 
Goa and the Union Territory of Daman 
and Diu were being compiled by the 
concerned Government/Administration 
even prior to the coming into force of 
the Comptroller and Auditor General's 
Act. Government have since received 
proposals for relieving the Comptrol- 
ler and Auditor General of his func- 
tions of compiling accounts in respect 
of the State of Mizoram and Union 
Territories of Lakshadweep and Dadra 
and Nagar Haveli. 

(b) The proposals of the State of 
Mizoram and Union Territory of 
Lakshadweep were received and exa- 
mined by the Government and the 
Comptroller and Auditor General and 
were returned for taking further neces- 
sary action. So far as, Union Territory 
of Dadra and Nagar Naveli is concerned 
the proposal for separation of accounts 
was recei~ed and is under consideration 
of the Ministry of Home Affairs. 

(c) Exempting Goa; the responsibi- 
lity for compilation of the  accounts of 
all other States is with Comptroller and 
Auditor General. A copy of the state- 
ment furnished by the Comptroller and 
Auditor General indicating the posi- 
tion of take over of entitlement of 
functions by various State Governments 
is attached. 

(d) It is for the State Governments 
concerned to make proposals for relie- 
ving the Comptroller and Auditor 
General of his functions with regard to 
compilation of accounts. No proposal 
other than those indicated in part (a) 
has been received so far, 
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[Tnmslation] Mtg vGa&4. Special h l  co~cessions to the 

Wi handloom sector to remove the 
cost handicap of handlooms 
vis-a-vis the powerlooms; Setting up of a Depot to Provide 

Silk to Weavers in Azarngnrh 
W*P4 

2431. SHRI RAM BADAN : 
Will the Minister of -be 
pleased to state : 

(a) whether there is any proposal to 
open a depot in dijtrict Azarngarh, 
Uttar Pradesh to provide silk to weav- 
ers ; 

(b) if so, the details thereof; and if 
not the reasons therefor; and 

(c) A number of centrally sponsored 
schemcs are being operated through 
State Governments to nrcv icle incen- 
t ive~ and nc!eyu~tc fncilitict to hdnd- 
loom weavers. Thc follownr schemes 
are being owratc'  throu_ehout the 
country, including U.P. :- 

1. Financial asriztance for moder- 
nisation of looms; 

2. Scheme of decc~~tralisc.cl trainin? 
to train weavers on improved 
technolog.; 

3. De;icn wpnnrt and pro\iiiotl of 
technologicnl inptltg throurh a 
number of Weavers' Service 
Centres in the country; 

5. Assistance to weavers to enable 
them to form industrial type 
cooperatives ; 

6. Hill Area Woollen Handloom 
Development ProjectjExport 
Production Projects; 

7. Pre-loom, post-loom processing 
facilities for weavers to make 
their products competitive in 
the market; 

8. Thrift Fund Scheme which covers 
Grou? lnjumnce Scheme; 

9. M'ni-!, .! c,\-c~~*-:-Fio~i ;is: Scheme . .. f . 1 wcrk 
ti> t ! ; e  \\c.~;er, iind thus 

aci:iz\ c lxttrr p;.iductivity; 

11. The J~lnzta C.lotli Scheme under 
~hicll. i t  \ cnbureii that reasona- 
ble level of \vages is paid to 
handloom \\ ea\ ers. 

Export of Sugar 
_I -- 

T!IT PTPl'T't' \!JKISTFR 1s 
TtII' llI\ISTR'Ir OF CO\lhlfRCE 
(SHRI S3LMAN KHURSHEED) : 
A statement is attached. 



Tha details of export of sugu mado 
by STC as well as by -the Industry 
during the period from January, 
1989 to June, 1991, are as under :- 

Sri Lmka . . 0.36 22-15 

SdoPtc of Smuggled Gdd 
cC-- 

2434. SHRI DALDAYAL JOSH1 : 
Will the Minister o f m ' T i J -  

(a) the value of smuggled gold 
s e i d  during the last one year and the 
names of the countries from which it 
was smuggbd; 

(b) the pIVtiOularS of the. psrsorls 
from whom it was mized and whether 
all of them were prosecuted the 
details in this rtgard; 

(c) the number of persons out of . 
them acquitted and whether any 
appeal has been filed against the~r 
fclcase; and 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) to (d) The quantity of gold 
which is reportedly being smuggled 
into India by various srnuggline syn- 
dicates based in certain countries of 
West Asia, seized, the number of 
persons arrested, the number of 
persons apinst whom prosecutions 
were launched by the Customs autho- 
rities and the number of persons con- 
victed and acquitted by the Courts 
in prosecution proceedings during the 
calendar years 1990 and 199 I (upto 3 1 
July) arc given in the table below. 
Persons found to have been involved 
in smuggling of contraband, including 
that of gold, are liable for penalty in 
deaprtrnental p r o d i n g s  and pro- 
secution in courts of law. The dis- 
posal of prosecution rnaiqly rests with 
the trial courts and the Department can 
only expedite the process within its 
1 imited means; Courts' decisions lead 
to both conviction and acquittal. 
Appeals against acquittal are made 
if warranted. 

*I931 (upto 1st July) . 3321 11733  I432 825 344 86 



- s 

2435. 

Will 

the M ~ ~ S ~ F I N A N C E  be. >eased 
to state : 

(a) the number of authorised shops 
in Uttar Pradesh, Madhya Pradesh 
Gujarat and Rajasthan selling goods 
confiscated by the Customs authorities; 

(b) whether unauthorised shops ate 
also selling such goods in these 
States; and 

(c) if so, the value of goods seized 
by custom authorities from such shops 
in the above States during 1990-91, 
State-wise? 

THE MINISTER OF STATE 1N 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR~ : 
(a) to (c) Bulk sale of seizedtcon- 
Ascated goods is made by the Customs 
Department to approved co-oper61tive 
societies and to State Civil suppli,s 
Corporations/State Co-operative fc- 
derations for further sale to bonafidt: 
consumers through cosperative socie- 
ties, Super Bazars, Sahakari Bhandars, 
etc. Such goods are also offered for 
sale to Military/Para-Military/Pc)1ice 
canteens. A small quantity of consumer 
goods are also sold in retail through 
Customs Retail Shops on a first- 
come-first-serve basis. 

Available reports indicate that ccr- 
tain persons clandestinely sell smag- 
glcd goods through shops. The Cus- 
toms authorities remain. dcrt against 
such unautborised disposal of smug- 
gkd podsmidduring the period from 
January, 1990 to June, 1991, 13735 

(provisional, raids/searches were car- 
ried out against &ch muthorissd sale 
of smuggled goods resulting in re- 
covery and seizure of goods worth 
Rs. 64.58 crores approximately, 
throughout the country. State-wise 
figures are, however not maintained 
separately. 

Indian B t u h  
-c. 

 rim^ J will 
~ ~ B A  1 
PASS1 : I 

the ~inigter  of FINANCE be pleased 
to state : 

(a) the names of Indian banks having 
their branches in foreign countries, 
country-wise; 

(b) the number of c..ses of irregula- 
rities reported in these branches during 
1990-91 and upto June 30, 1991, 
ban k-wise; 

(c) the amount involved therein, 
ban k-wise ; 

(d) whether some bank employees 
are also invo1v.d in these cases; 

(e) if so, the derails thereof; and 
(f) the action taken or proposed to be 

taken by the Government in the mat t:r. 
THE MINISTER OF STATE IN 

THE MINISTERY OF FINANCE 
(SHRI DALBIR SINGH) : (a) At 
present, 9 Indian banks are operating 
115 branches abroad. 5ank-wise and 
country-wise breakup is given in the 
Annexure. 

(b) and (c)  Bank-wise and branch- 
wlse details of irregularities in over- 
seas branches of Indian banks are no- 
available' 'id 'the present reporting 
system. However, details of frauds at 
'these branches as reported by R e m e  
Bank of India are as under :- 
- - 

'& Name of Bank No. of Amount Rs. - fraud in iakhs 
lrt April, 1990 to 31st March, 1991 State Bank of India 5 354.71 

Bank of Baroda 12 95 -27 
Bank of India . , . 7 16-94 

( to (f)  The infomtion is being cokted and will be laid on & 
T & oftbbHousct 

P 
II - 

, i  
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Will t h r ~ i n i s t e r  of COMMERCE 
be pleased to state : 

(a) the quantity of tea exported to 
hard currency areas and rupee pay- 
ment areas during 1990 and from 
January to June, 1991 ; and 

(b) the biggest buyers of tea among 
the rupee payment areas and hard 
currency areas, separately? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) I 
(a) The quantity of tea exported to 
hard currency areas and rupee payment 
areas during 1990 and from January 
to June, 1991 is as under :- 

(Q~Y. M. -1 
RPA* GCA Total** 

+ Basad on shipmmt licence 
**Eatitcd exports. 

(b) USSR is the biggest buyer 
amongst rupee payment areas and UK 
is the biggest buyer of Indian tea in 
hard currency areas. 

2438. SWRl V- DHANANJAYA 
KUMAR : Wit1 the Minister 

of COMMERCE be pleased to state : 

(a) whether the Coffae Board is 
able to dispose d the produce of coffee 
growers collscted in the coffec pool 
and disburse the salt procccds to tbem 
in time; 

(c) whtther the Board's apemad 
deducted from the pool fund are ex- 
horbitant and the Board is also debiting 
the expenditure on items which are not 
legally permitted resulting in lower 
share to the growers; and 

(d) if so, the steps, the Government 
propose to take in this regard? 

THE MINISTER OF STATE 
OF THE MINISTRY OF COM- 
MERCE (SHRI P. CHIDAMBA- 
RAM) : (a) Yes. 

@) Does not arise. 
(c) No. 
(d) Does not ar@. 

1 59 I 
#eeovery of Excise Duty From 
Foreign Share Holding Companies 

2439. S MUNDA - 
Will the -=-%mm?b. Minister of 
pleased to refer to the reply given to 
unstand Question No. 848 on 
March 16, 1990 and state : 

(a) whether the Government have 
recovered the excise duty amount from 
the companies mentioned therein; and 

(b) if not, the amount involved in 
each case and when it is likely to be 
recovered? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR): 
(a) and (b) Since the cases are pend- 
ing adjudication, the excise duty 
amount alleged to have been evaded 
has not yet been recovered. Recovery 
of the amounts would depend on 
the outcome of the adjudication pro- 
ceedings and, if any appellate remedy 
is availed by the parties, on conclusion 
of the appellate proceedings. 

Details of major show-caustdoSi~ 
involving excise duty ew-sian of mom 
than Rs. 10 crom each issued . to tbe 
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:companies with foreign share holdings starred Question No. 848 on March 
mentioned in reply to Lak Sabha Un- 16, 1990, are as under :.- 

Name of t b  PI1 ty Date of show- Duty bwim 
cause notice (Rs. in a m )  

MIS. ITC Ltd. . . 27-3-87 803-78 
(5 units situated at  omb bay, ~aIc;tta, &hr&- 
pw, Munger, Bangalore and their out8ide 
COZltRct mmnufact\l~srs). 
MIS. TTC, Bangalore Unit . . . . 25-9-87 143-22 

hys. lTC, Pofel Unit, Bombay . , . 23-9-87 41 -51 
M/r. CTC, Sahamnpur Unit . , , 25-1-88 26 53 
hf/a, fiC, M u n w  Unit . . . . 3-7-87 39.81 

M/G ITC Bombay . . . . . 1 1-8-83 57.23 

Mls. cbdfecy Phillips, Bombay . . . 6-7-89 770.38 

MA Godby  Phillips, Bombay . . , 3 1-1 -89 4 56 -97 

M/b. Vdfas (0 Ltd. Bombay . , , 3 1-3-89 14.92 

Ms. Voltos(1) Ltd. Bombay . . . 27-1&88 15 -35 
---c68-. 

Defence Personnel killed in eaco- - rptel's 

2440. SHRI,. IA MUNDA wn t h - ~ i o i s t e % - w i  
be pleased to state : 

(a) the names of companies with 
foreigu shamholdings who have 
spent mote than rupees five crores 
either on their oflice expenses or 
repatriating profits from India during 
the last two years; and 

(b) whether the Government pro- 
pose to order any enquiry into the 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) As pa the information furnished 
by the Reserve Bank of India. MIS. 
mustan Levar and MIS. ITC 
r m  dividends in excess d RJ. 
5 gons per annum during the last 

yean- 

pleased to state : 

(a) the number of defence personnel 
killed in encounters in di5mnt m a s  
of the country during the last one year; 

(b) whether the Government have 
provided necessary help to the families ; 
of those killed; and 

(c) if so, the amount spent on th~s  
account? 

THE MINlSTER OF DEFENCE 
(SHRI SHARAD PAWAR) : (a) 81 
Defence Services personnel wm killed 
in encounten during the @ad 
1-8-1990 to 31-7-1991. 

(b) Details of the Pensionary irad 
other benefits are given in t b  attached 
statement. 

(cj As payments of liberalised psn- 
sionary a m  to the dependants 
ue continuing, it i s  not f d M e  to 
mmppta tbe sxrcct amount q p t  on 
this ulcoant. 



Libaralised special family pension 
equal to reckonable emoluments last 
drawn, both for the officers and the 
personnel below officer rank till death 
or disqualification. Family gratuity 
at the specified rates depending on the 
rank and death gratuity depending on 
the length of service is also admissi- 
ble. 
2. Army group Insurance Bae& - 

The families would also be entit1;d 
to death benefits from AGI at the 
following scale :- 

Officer - Rs. 3,50,000/- w.-.f. 0 i Apr. 89 

3. Other M t s  
Financial assistance at the following 

scale is applicable :- 

Army Of6cer'sBa-e Next of Kinof Officers 
volent Fund are entitled to maxi- 

mum financial :rant# 
of Rs. 18,000. 

Rs. 
Army Wives . OtIicers 2,000 

Welfare Association . JCO 1,200 
No0 1 ,m 
OR 800 

Army Relief Fund . Officers 1 ,O00 
JCO 300 
OR 200 

- 

Defence Services Officers' Provident 
FundJArmed Forces Personnel Pro- 
vident Fund and leave encashment as 
admissible. 

Upto two dependents of service 
personnel killed or severely wounded 
in the operations are entitled to Pri- 
ority IIA for employment in Group 
'C' and 'D' posts filled thro. gh 
DGE&T Employment Exchanges. 

the Department of Education i r e  
entitled to the following educational 
concessions :- 

(a) Complete exemption from tuition 
fee and other fees levied by the 
educational institution cool 
cerned. 

(b) Grants to meet hostel charge 
in full for those studying in 
Boarding Schools and Col- 
leges. 

(c) Full cost of books and station- 
ery. 

(d) Full cost of uniform where this 
is compulsory. 

6. Grant for C o ~ o n / a e p l i r  of 
Houses 
50% of grant paid to War Widows 

by the State Govts. for construction/ 
repairs for houses is re-imbursed by 
the Centre subject to a maximum of 
Rs. 5,000/. 

7. Grant for Marriages of Daughters of 
war widows 
The Kendriya Sainik Board gives a 

grant of Rs. 1,000 for marriage of 
a daughter of a war widow. 

8. Rail Travel Concespion 

75 % concession in rail fare for trad 
in Second Class is available to war 
widows. 

# .-.*.. - 
Will the G s t e r  of LAW, JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state : 

(a) whether elections in the country 
are becoming too costly: and 

(b) if so, the steps proposed to be 
taken by the Government for reducing 
the cost of elections? - 

5. EI&orl C d o r  - & * 
THE MINISTER OF STATE IN 

v ----'c. - l-,cw THE MINISTRY OF PARLIAMEN- . Children of &fence pcrsonnei killed TARY AFFAIRS AND THE MINI 
or diaabkd h action, who an study- STER OF STATE IN THE MINI4 
bg in oducatiollaf iwtitutioas undg ,TRY OF LAW, fUSrIC E AND 



XXIMPAPIY AFFAIRS AND PAR- 
UAMENTARY AFFAIRS (SHRI 
RANGARAJAN KUMARAMAN- 
GALAM) : (a) The expenditure in- 
curred by the Government on holding 
elections is showing an upward trend. - 

(b) It is proposed to use Electronic 
,Voting Machine at all byeelections 
countermanded elections which may be 
held after 1-10-91 use of these machines 
would greatly reduce expenditure in 
holding elections and there are other 
proposals in this regard under con- 
sideration. 

2443. ND- 
RAO -t= 
RZZ6ir-X SIXFACE TRANS- 
PORT be pleased to state : 

(a) whether the Government pro- 
pose to widen and develop the National 
Highway between Bombay and Pune; 

(b) if so, the details thereof; and 
(c) the action taken so far in this 

regard? 
THE MINISTER OF STATE OF 

THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDlSH 
TYTLER) ' (a) to (c) Yes. Sir. 
A number of works costing Rs. 29 -55 
crores, consisting of widening to 4- 
lanes, strengthening of existing pavc- 
ment. and realignment of the road to 
improve geometries are currentlv in 
progtvss on this section of NH-4. 
Further works will be considered after 
finalisation of the VlII Plan. 
[ T r d a t i o n ]  &&- 

R i u S i .  Kaopm DeJI8t.d 
FIlfbeLpia Dlotrlds aZ uttu - 7 

to state : 
(a) tbc number of Regional Rwal 

Bmb functioning at present in Uttar 
pradcsb ; 

(c) the average population for which 
a Rural Bank is functioning in Kanpw 
Dehat and Fatehpur districts; and 

(d) the bank-wise details of losses 
sufferedlproflts eamcd by the banks 
functioning at present in these dis- 
tricts ? 

MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
DALBIR SINGH) : (a) There arc 
40 Regional Rural Banks operating in 
the State of Uttar Pradesh. 

(b) The number of branches of 
Kanpur Kshetriya Grarnin Bank opera- 
ting in Kanpur Dehat is 88 and the 
number of branches of Fatehpur 
Kshetriya Gramin Bank in Fatehpur 
district is 55. 

(c) As per the provisional data, the 

average po pulation served by each 
branch o a Commercial Bank in Kan- 
pur Dehat is 10,608 and in Fatehpur it 
is 14,840. 

(d) The Kanpur Kshetriya Gramin 
Bank and Fatehpur Kshetriya Gramin 
Bank had incurred a loss of Rs. 1 -44 
crores and Rs. 1 a 0 7  crores respectively 
during 1989-90. 
[ ~ n g l i ~ h l  169 

- . --  m s  be pleased to state : - 
(a) whether the export of Jacquard 

cloth made at Chirala in Andhra 
Pradesh has been stopped by the 
Government; and 

(b) if so, the reasons therefor ? 
THE MINISTER OF STATE OF 

THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) 
Government have not received any 
reports about tbe stopping of jacquard 
cloth exports. 
(b) -Docs not arise. 

I,bY pf-l.- 
2446. PR. C. 

the Minister of 
pleased to state : 

(a) w b t k  Indian exports to C1nada 
aiakmsucomparsdtothowofotber 
Asian cmnbri#; g 



(b) if so, the details thereof and 
masoas theldor; 

(c) whether the Government propose 
to take steps to increase exports to 
Canada; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor? 
THE MINISTER OF STATE OF 

THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
and (b) India's exports to Canada 
are higher than those of most of the 
Asian countries. However, exports from 
countries such as Japan, Republic of 
Korea, Taiwan, Hongkong, Peoples 
Republic of China, Singapore, Malay- 
sia, Thailand and Saudi Arabia ex- 
ceeded that of India. Most of these 
countries are industrialised and highly 
export oriented economies which give 
them a comparative advantage. 

(c) to (e) Efforts are made to boost 
exports to Canada through various 
export promotion measures such as 
sponsoring of sales delegations, parti- 
cipation in fairs. In addition, interac- 
tions at governmental and private level 
help to increase exports. 

Over the past 4 years, India's ex- 
ports to Canada has registered a growth 
of 37% as per details given below 

%over previous year 
million 

1986 Ct . . 165.40 1 -66 
1987 CS . . 170 4 6  3 -30 
1988 CS . . 20593 20.00 
1989 C$ . . 224.09 9 -29 

226 -68 1 -15 

Coatrolw Certilicates : 

Will the-r of S U R F A ~  
TRANSPORT be pleased to state : 

(a) whether the validity period of 
"Pollution Under Control" certificates 
for all vehicles in Delhi has baen re- 
duced from one year to six months; 
ond 

(b) if so, the muons thudor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Yes, Sir. 

(b) The Delhi Administration have 
explained that it would be desirable 
that a vehicle be checked up for pol- 
lution levels after every 3 months as 
the carburettor settingsltuning of the 
engine systems generally goes out of 
order during this period. The cer- 
tification period was originally kept 
at one year in view of the fact that 
adequate testing facilities were not 
available in Delhi at that time. 
Third Party Exports by F E U  J,f6 - 

H&J KISHORE 
*ill the Minister o m  

CE be pleased to state : SHRi 
(a) whether the decision of the Gov- 

vernment to permit FERA com- 
panies to engage in third party ex- 
port of non-traditional items has ad- 
versely affected the small units; 

(b) if so, the reasons for such a 
step; 

(c) whether the Government pro- 
pose to compensate the small scale units 
thus affected ; 

(d) if so, the details thereof; and 
(e) if not, the reasons therefor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
No. Sir. 

FERA companies have been al- 
lowed to purchase third party products 
for export only and not for domestic 
sales. This is expected to benefit small 
scale units in marketing their products 
abroad, especially those who are pre- 
sently unable to find a foreign market 
for their products. There does not 
seem to be any cconomic reason that 
this policy would adversely affect 
small units. 

(b) Not applicabk. 
(c) Not applicable. 
(d) Not applicable. 
(e) Not applicable. 



2449. SHRI MORESHWAR SAVE: 
Will t h e S E E - o  B 
A m  comwT%%2iF7br: 
p h s d  to state : 

(a) whether the Government pro- 
pose to do away with assets limit of 
Rs. 100 crores for the companies con- 
trolled by the Mono olies and Re-- 
stcictivcs Trade*&-- corn- -&on; and " - --- - * - 
. - --- 

(b) if so, the details in this regard 
and the reasons therefor ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIA- 
MENTARY AFFAIRS AND MINI- 
STER OF STATE IN THE MINI- 
STRY OF LAW, JUSTICE & COM- 
PANY AFFAIRS (SHRI RANGA- 
W A N  KUMARAMANGALAM) : 
(a) and (b) With the growing com- 
plexity of the industrial stricture and 
the need for achieving economies of 
scale for ensuring higher productiv~ty 
and competitive advantage in the 
intcmational market, it is decided to 
eliminatt pre-entry scrutiny of cor- 
porate investment decisions under the 
MRTP Act. It is accordingly pro- 
posed to amend the MRTP Act to 
remove tht threshold limit of assets 
in respect of large houses and dominant 
pndgtakings, which will eliminate the 
requirement of prior approval of the 
Ccntnl Government for establishment 
of new undertakings, expansion of 
rmddCr&kingS, merger, amalgamation 
and takeover and appointment of 

- secw 
2450. SHRI C. P. MUDALAM- 

W@A . Will t&F"Minister of . c O m m x E  be pleased to state : 
(a) whether there is a great p w -  

tipl for exports from the small scale 
-; 

(b) if so, tbe dctds thereof; and 
(c) the dtbrtc made by the Govern- - b gainfially otilist this h i ~ h  poten- 

t iJqfsmdlPcale#ctor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
Yes, Sir. 

(b) The share of direct export 
from Small Scale Sector in the overall 
export is around 28% at present as 
against about 22% in 1983-84 and 
1984-85. Besides, small Industries also 
make significant contribution by manu- 
facturing a variety of parts and com- 
ponents that go into the assembly of 
export products of large units. The 
exports of SSI Sector grew from Rs. 
390 crores in 1973-74 to Rs. 7626 
crores in 1989-90. 

(c) In order to boost the exports, the 
has given following facilities to 

Under the scheme of 100 % 
EOUs and units located in 
the Free Trade Zones/EPZs, 
Small Scale Units are eligible to 
import capital goods required by 
them for export production 
un&r Open General Licence 
without payment of custom duty. 
The Export Houses/Trading 
HouseslStar Trading Houses 
exporting products manufac- 
tured in the Small Scale Sector 
are eligible to get double weigh- 
tage for the value of exports of 
products otber than handi- 
crafts, manufactured in Small 
Scale Sector. Net foreign ex- 
change earnings from the ex- 
port of handicrafts manufac- 
tured by Small Scale Sector is 
reckoned at thrice the actual 
net foreign exchange earnings. 
The facility of import repleni- 
shment is also available to 
Small Scale Sector. Under the 
actual user policy the facilities 
of import of Capital Goods 
raw material consumabk and 
spares, subject to indigenous 
availability and 0 t h  dwmt 
consideration, is available to 
Small Scale Ssctor. 
Small Industries Development 
Organization organizes various 
trarajng programmes on ex- 
port =wn& Pa-siao 



tschniquaj for the benefit 7. m. 
of SSI Units. It also or nises 8. CAJW Ckm Ud. ,e annually participation o Small 9. Tinplate Co. of India. 
Scale Units in selected interna- 10. Incab rndusaies L~B. 

0 tional Exhibitions held abroad. 1 I .  S-~OZ ~ndla. 

2451. SHRI MUKUL B A L K .  IS. Hindalco Ud 
HNA *NIL : Will the Mml- 16. Hoechst India ~ t d .  

NCE be pleased to state : 17. 
(a) whether the Government have 

detected a massive reduction in the 
taxable icome by 43 companies through 
deliberate under-valuation of closing 
stock under7 the Modified Value Added 
Tax (MODGAT) scheme; 

(b) if so, names of the companies 
i nvolved; and 

18. Licpin Laboratories. 
19. BASF India Ltd. 
20. Sundram Clayton Ltd. 
21. Wheels India. 
22. Godrej Soaps Ltd. 
23. Gujarat Alkalies & Chem. Ltd. 
24. Shriraol Piston, 
25. Gramophone Co. of India Ltd. - 
26. Vallabh Glass Works. 

(c) the action taken or proposed to n, National be taken by the Government in this 28. Talbm regard? 
29. Johnson & johnson. 

THE MINISTER OF STATE IN 30- Kores India Ltd. 
THE MINISTRY OF FINANCE 31. Prizer Ltd. 
(SHRI RAMESHWAR THAKUR) : 32. SamteI (I) ~ t d .  
(a) The report of a study conducted by 33. BOO~S India ~ t d .  
examining the cases of a few companies 34. Hhdwtan Ciba ~~i~~ ~ t d .  
indicates a possible reduction in the 35. Kirloskar Oil Engiw Ltd. 
taxable income of such companies due 36. German Remedies Ltd. to under-valuation of closing stock 37. - Ltd. under the Modifmi Value Added Tax 

38. Naolcc Ltd (MODVAT) scheme. 
39. Balsara Roduct Ltd. 

(b) The names of the companies 40. ~ ~ ~ k m  colmm. 
whose cases were examined for the 41. Swarai Mazda. 
PurPose. of the said study are as Per 42. ~d~ jzi* SM ~ t d .  enclosed statement. 43. Otis Ekv$for 

(c) The field officers have been in # 7 O  structed to examine the cases of th 
bigger manufactures for ensuring that ScBedPled Tribes in Pablic Sector 
the effect of MODVAT credit on the B a a k s / ~ d  Idmiam9 
valuation of closing stock is duly - 
taken into consideration at the time of 
completion of assessments. NIK : Will the Miluster 

eased to state : 

Name of the Company 
1. lUrok Layland Ltd. 
2. KirlodcPr Cummins Ltd. 
3. -la Cotpn. of India Ud. 
4. . T.V.S. slauw. 
5. c8priham India Ltd. 
6. Feddat Wyod Ltd. 

(a) the number of posts meant for 
Scheduled Castes and Scheduled 
Tribes in Class I, 11,111 and IV mcant, 
Wed, dereserved, camed forward sod 
lapsed in various public sactor banks/ 
financial institutions in the last tBra 
years and the position of tBdr m- 
presentation as on December 31, I=; 
and 



(b) the stbps taka4 by thb Govern- 
ment to Nl the vacancies parbularly 
inClossI~~rvioesOfthCbanks? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RNANCE 
(SHRI DALBIR SINGH) : (a) The 
various posts in the Public Sactor 
B a n k s / F i a l  Institutions arc gene- 
rally classified as Officers, Ckrks and 
Substaff as against Class I, II, 111 and 
N in the Central Government Offices. 
Desired information is being collect- 
ed and to the extent available will be 
laid on the Table of the House. 

(b) The following steps have been 
advised to all Public Sector Banks/ 
Enancial Institutions to 6ll the vacan- 
cies resewed for SCheduled Castes and 
Scheduled Tribes :- 

(1) A lower cut off point is being 
prescribed for Scheduled Castel 
Scheduled Tribe candidates for 
their selection vis-a-vis general 
candidates. 

(2) Prc-recruitment training pro- 
grammes are being conducted by 
Banks to prepare the Scheduled 
Chte/Scheduled Tribe can- 
didates for the recruitment tests. 

(3) A Scheduled Castc/Scheduled 
Tribe member is being associat- 
ed with the interview boards to 
safeguard the interests of 
Schedulsd Caste/ScbeduIcd Tribe 
candidates. 

(4) Edmxtional Qualibtions have 
been relaxed in favour of 
Schabulsd Caste/Schtdultd 
Trii to facilitate their in- 
bkc in the services ofthc public 
sector banks in an increasing 
degree in the clearical cadre. 

(6) Scheduled CMte/SchedPlsd Tribc 
candidates arc not required to 
pay examination fees to facili- 
tate large numbat of Scheduled 
Caste/Schaduled Tribe candi- 
dates applying for various posts 
in the banking industry. 

(7) Scheduled Caste/Schduled Tribe 
candidates called for intsrviews 
arc Wig reimbursed travelling 
expenses, as per the rules. 

(8) A comprehensive proforma has 
been prescribed by the Govern- 
ment to enable the Banks and 
the Banking Service Recruit- 
ment Boards to ensure that full 
permissible backlog for the 
Scheduled Castes/Scheduled 
Tribes is being included in the 
indent. 

2453. 

the Minister o 
PORT bt pleased to state : 

(a) whether the Government of 
Maharashtra has recommended for 
the upgradation of certain roads in the 
State as National Highways; 

(b) if so, the details of the roads re- 
commended for upgradation as National 
Highways; and 

(c) the reaction of the Union Govsnr- 
mtnt thereto? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Yes,Sir. 

avoid tbdr n&- National Highways in variorrr 
with -1 States, including Mahurshtn, cur k 
inanriew pro- taken only after finrlimtion of tbr 

8th Five Year IINL 



Salsput-bad-w 
Aurangabad-DhuIeVadodara . 
Bomba ---Nanded- 
~dpl.. . . . 
~ - S o l a p u r - N a l l p u r  . 
wgtal CossalHighway . 
Smt-Dhule . . . 
Aurawitbad-Nanded-Hydera- 
b a d .  . . . . 
Indore-Amravati-Yeotmal- 
Chandrapllr-Durg. . . 
Aurangabad-Ajant a-Edlabad- 
Burhanpu . . . . 
Betul-Nagpur-Chandrapur- 
F'attagundam . . . 
Amravati-Pandhma . . 
Mangalwadha-Jat-Belgaum . 

2454. SHRI MUKUL BALAKRI- 

(a) whether instructions have been 
issued by the Government to the 
nationalised banks to hold quarterly 
meetings with SC and ST employees 
associations in their respective banks 
to discuss and solve the grievances of 
these employees ; 

(b) if so, whether any monitoring of 
the meeting is being done by the 
Government; and 

(c) the steps taken by the Gonrn- 
mtnt to ensure the implementation of 
reservation policy for Scheduled Castes 
and Schaduled Tribes in services of 
public sactor banks ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Yes. 
Sir. 
(b) and (c) The Chief Executives of 

Nationdid banks hold meetings with 
tbe ntatives of the Schedulad 

~ c i b ~  wsociationa. 
Tbbpsriodicafreport88re~baf0m 

their respective Boards, wbkh includes 
informations about such meeting. The 
review Reports arc also received by the 
Government once in a year. To ensure 
implementation of reservation policy 
for Scheduled Castes and Schodubd 
Tribes in the service of public sactor 
banks, the public sector banks have 
been inter-& advised :- 

(i) to set up Scheduled Castes/ 
Scheduled Tribes ah in the 
Head Otfice/Zonal and Regional 
Offices; 

(ii) to appoint senior level oflicers as 
Liaison OEcem in the Head 
Office and also at Zonal and 
Regional Offices; 

(iii) to place before the Board of 
Directors, at least once a year, 
a report on the progress made on 
implementation of reservation 
policy for Scheduled Castes and 
Scheduled Tribes in the banks 
for review by the Board; 

(iv) to submit a copy of the Review 
Report for the previous year, 
in the prescribed proforma, to 
the Government for monitoring 
the implementation of reserva- 
tion policy in the banks; 

(v) to hbld discussions once a quarter 
at the level of the chief executives 
on the matters relating to reser- 
vations with the representatives 
of Scheduled Castes/Schedaled 
Tribes employees' associations 
functioning in the bank; 

(vi) to impart training on reservation 
policies to all officers and shdf 
deployed to implement the re- 
servations for Scheduled Castes 
and Scheduled Tribes. 

(a) the amount of debt with intarart, 
outstanding afinst Iraq; 

fb) tho time by which this mount is 
likely to be recovered; and 



THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) : (a) to (c) 

of Indian companies in respect of 
projects undertaken in Iraq and dues 
under the Exim Rank Lhes of Credit 
extended to Iraq as on 30th April, 1991 
mount to US $ 614.52 nullion in- 
cluding princi and interest. Con- P" timing efforts or recovery of dues are 
gohg on with the Deferred Payment 
Arrangements having started sin= 1983. 
Dues covered under the Deferred Pay- 
ment Arrangements ($453 -22 million) 
as per the last Agrctment of March, 
1990 with the Government of Iraq, are 
to be paid by 1996. 

After economic sanctions against 
Iraq are lifted, contact will be enhanced 
with the Iraqi authorities to work out 
the modalities for realisation of the 
does under the Defferrcd Payment 
Arrangements as well as others. 

3 5 
24%. PROF. RASA SINGH RA- 

raiEEofDEFENCE 
: 

(a) the Statawisc number of ex- - or their dependtnts who 
have roasivcd financial assistance under 
the various schemes for the welfare 
of exasnicemen during the last 
three ysus and tbc amount thereof; 
and 

(b) tk step being taken to make 
the digttict and State levd Sainik 
Boards mort competent and effective? 

amount thereof are in tho state- 
monk 

@) Rajya Sainik BoardslZih Sainik 
Boards function directly under the 
administrative control of tho State 
Governments/Union Temtories. A 
Committee was set up by the Govern- 
ment of India in 1979 to go into the 
functioning of these bodies and make 
suitable recommendations for revita- 
lising them. This Committee had made 
certain recommendations which were 
accepted by the Gowrnment of India 
and forwarded to the State Govern- 
ments/Union Temtories for imple- 
mentation. Soma of the important 
recommendations made by this Com- 
mittee for revitalising these Boards 
were :- 

(i) Setting up separate Zila Sainik 
Boards by the concerned State/ 
Territory Government if the 

P' ulation of ex-Servicemen and 
d e s  of servingldeceased Scr- 

vice personnel is 7,500 or :nore. 

(ii) Laying down uniform staffing 
pattern for the Zila Sainik 
Boards. 

(iii) Reviewing the existing staff of 
the Rajya Sainik Boards by 
the conarned States, as per 
their norms. 

(iv) Giving status of Class4 gazetted 
ofticcft to the Secretaries of the 
Zila Sainik Boards and docla- 
ring them as W of O b .  

(v) Provision of o b  tekphone with 
the Zito sainik Boardr/Rajya 
Sainik Boards. 

(vi) Provision of OM trwport to 
Secretarim of Rajya Wnik 
Boards. 



Total of Firrancid assistance under various schemes to ex-aervumrm and 
their dependents 

StatpdUnion 1988-89 1989-90 
Tamtoriee 199&91 

No. Amount No. Amount No. Amount 

Rs. Rk Rs. 

Andhra Prahh . . 
Aaam . . .  

Bihar . . . 
Gujarnt . . . 
Haryana . . 
Himachal Pradesh . 
Jammu & Kashmir . . 
Kerala . . . . 
Karnataka . . . 
Madhya Pradesh . . 
Maharashtra 
Manipur . . . 
Megbalaya - 
Nagaland . 
Orissa . . 
Punjab 
Rajasthan . 
Sikkim . . .  
Tamil Nadu . . 
Uttar Radcah . . 
west Bmgal. . . 
c h a n d i i h  . . . 1 220 1 4,800 1 24309 
Dolhi . . . 122 a63.472 149 3,8831 I 15 2.75.692 

1 7 ' 7  
p-f- or N- &sbr THE MINISTER OF STATE IN - THE MINISTRY OF FINANCE 

(SHRI DALBIR SINGH) : (a) The 
NCE paid up capital of 20 nationalid banks 

.as at the end of March, 1991 aggre- 
gates to Rs. 2800 -86 crorts. - 

(a) the amount of capital investad (b) Tho details of pro* and lowas in the nationalid bank8 at pressnt; natidd - fw tu# 
and ~ y e V S ~ P . ~ P Q h l i r l r a r l  
(b) the details d their p i i t  and loss accounts are @m m eacoJld strto- 

during the last yeafs? ment. 



1. 
2. 
3. 
4. 
5. 
6. 

7. 

8. 
9. 

10 

1 I. 

12. 

13. 

14. 

IS. 

I 6. 
17. 

18. 
19. 

m. 

NATIONALISED BANKS : 
AllababedBank . . 
Bank of BuodP . . 
Bar& of I& . . 
Bank of hbhamhtra . 
anmrm . . 
Ceatnl Bank of India . 
L h a % m k .  . . 
IadirnB8nk. . . 
IadknOvlcmsrBulk . 
.Rmj8bNItioarlBulk - 
Syndhte - . 
UnitcdBankof~ia . 
UPionBmkofIndia . 
U C O B 8 n k . .  . 

(d) thc t h e  by which it is IWy to 
tamre : be compbbd; and I 



THEMINISTEROFTHESTATE hdbgt8! '&-d8(1*~dm - IN MIIWIRY OF FINANCE . M I .  HRI RA I) . . .: .will 
(SHIU DALBIR SINOW) : (a) NO, the Mimtm 
Sir. 

to state : M P -  - -.. .. 
(a) the lending target in priority 

ector of the State Bank of Indore for 

2459. SHRI ANAND R A- 
MAUR - - 111 the Minister of d ie rea~ed to state : 

(a) whether the road passing through 
39 GTC (Gorkha Training Centre) 
at Varanasi has been closed recently 
for general public and traffic; 

(b) if so, the reasons therefor; 
(c) whether there is any proposal to 

open the road in public interest; 
(d) if so, when; and 
(e) if not, the reasons therefor? 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR) : (a) and 
(b) No, Sir. However, a proposal to 
close a one kilometre stretch of an 
internal MES road passing through 
39 Gorkha Training Centre, Varanasi, 
for security reasons, is under conside- 
ration in consultation with local ad- 
ministration. 

(c) to (e) Do not arise. 
SrAt&?r c-9 

Witedrrrwd d C ~ ~ Y I C Y  Notes above 
R a  100 Denonhatian 

2460. PROF. 
will t h e i ~  
be pleased to state : 

(a) whether there is any proposal to 
withdraw the currency notes above 
Rs. 100 denomination; and 
(b) if so, the details in this regard 

with reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) No, 
Sir. 

the financial year 1990-91 ; 
(b) whether there is any ~hort-fall 

of the relative targets; 
(c) if so, the reasons therefor; and 
(d) the action proposed to be taken 

by the Government in the matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) The 
Public Sector Banks, including State 
Bank of Indore, are under instructions 
of Reserve Bank of India (RBI) to 
znsure that their advances to priority 
sector reach 40 % of the total advances. 
Against the above stipulated target, 
the achievement of State Bank of 
Indore was 41.03 % as at the end of 
March, 1991. 

(b) to (d) Do not arise. 

LoL Adalats in Uttru Pndesb - 
2462. SHRI RAM B w  : Will 

the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be 
pleased to state : 

(a) the places in Uttar Pradesh where 
Lok Adalats were held during the last 
one year and the number of Lok 
Adalats held at each place; and 

(b) the number of cases disposed 
of by each Lok Adalat? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINIS 
TER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGA- 
RAJAN KUMARAMANGALAM) : 
(a) and (b) During the ucriod 141990 
to 31-3-1991, 200 Lok Adalats bave 
been held in Uttar Pradesh, wherein 
2,22,326 cases were disposed of. Tbe 
laces where the Lok Adalats wuc 
cld and the number of cases d i s p d  K 

of by each Lok Adalat are u m t a i d  
intbedo&fN8temcat,-  . 



the p h  where Lok A d &  were held a d  the nrmkr of 
by each &k A&! in the State of Uttar Pradesh between 

1st April, 1990 and 31st March, 1991. 

S1. Nunc of District Plece of Lok Adalat Date of No. of 
No. Lok cases 

Adalat dis P 0 at 
each Lok 

Adalat 

1 High Cart  (Ludmow Bclrch) . I ~ ~ ~ ~ I I o w  16-2-91 41 
2 Almxa . . . . Head Quarter 24-1 1-90 143 

Raniltbet 22-3-91 89 

3 A ! i g 1 u h .  . . . .Atrol i  29-7-70 317 
Head m 23-3-9 1 975 

4 -  . . . . Head Quarter 7-7-90 583 

S A p m l U h . .  . .HeodQuartg 16-12-90 1749 
M 6-1-91 385 
Head QUartg B1-91 11% 
W- 24-3-91 1 664 

6-. . - . .Saheawan 29-7-90 661 
Bisoli 1612-90 1261 
m w j  31-3-91 1161 

7 E k h d d l  . . .HerdQuarta  26-8-90 1431 
m Q u a r t g  I 6-1 2-90 1310 
w w  24-291 989 
W Q u a r t a  1 1-391 1104 

a * .  . . . . -  27-7-90 670 
w m  1612-90 29 1 
Sohov 20-1-91 450 
=ad- 28-3-91 1440 

9 W  Qllarter 1W1-90 1 929 
N U  17-3-91 382 
Kuvi 3 1-3-91 635 

10 - . . . .EieadQuutca 61-91 1797 
mQ.outer  1 7-3-91 1134 
m ? W W  18-391 Legal Aid 

to & t r h -  
28-3-91 iag Camp 

1 1 - l y .  . - . , m -  3 8-1 1-90 787 
w- 24-2-91 111 

1 2 -  . . . am- 23-9-90 1524 
Had- 24.1 140 544 
Had- 1642-m 656 
yh.h?.lrpA 27-141 610 
wQ=ta' 31-34  SO 

-. ?r 
l r  

b 



ns ~ r # r m ~ m w a s  SRAVA'NA I 8,191 3 (SMA) WrWmAnswas 1% 

Etawah . . . . 

-Qtruter 
Sllrandnbpd 
Head Quarter 
Nagiaa 
Head Quarter 
Joehimath 
Gochar 
Head Quarter 
Deval 
ChaLrota 

Head Quartcr 
Head Quarter 
Ftishikesh 
Head Quarter 

Head Quartcr 
Head Quarter 
Head Quarter 
Kaa~ani 
Ka~eanj 
Head Quarter 
Head Quarter 
Head Quarter 
Head Quarter 
Hcad Quarter 
Biiapur 
Head Quarter 
chauamau 
Head Quarter 
Badrivisbal 
Head Qtlartet 
Haad Quarter 
Head Quartu 
Zahanabad 

Hapm 
Garh 
Head Quarter 
Head Quarter 
Head Quarter 
Saidpur 
Hcad Quarter 
Oahmar 
Fuulc 
lJIodpqj 

22-7-90 102 
18-11-90 126 
16-12-99 73 
1 2-2-91 84 

12-7-90 Leepl Aid 
to &Train- 
13-7-90 ing Camp 
26-8-90 259 
16-12-90 2355 
24-2-91 542 
6-3-91 I.@ Aid 
to & Trsib 

16-3-91 ingCamp 
7-10-90 2832 
24-3-91 2022 
27-3-9 1 355 
241-91 643 
17-3-91 601 



3-2-91 2105 
28-3-91 1427 
28-7-90 704 
184-90 43 
1-9-90 31 1 

1 5-9-90 506 
24-1 1-90 952 

19-1-91 5% 
2-2-91 Legal Aid 
to & h i n -  

9-2-91 iw Chmp 
162-91 48 
23-3-91 loot 
28-3-91 468 



. Head Qoafia 
Head Quarta 
Hcad Quar~a . Head Quater 
Head Quarter 

. Head Quart= 
Qllarkr 

. Kachwa 
Chunar 
L a m  
Bihaua 

. Chandosi 
Amroha 
Head Quarts 

. Head Qurrter 
I(rhaaa 
Head m 

. Head Quatta 
Bhimtal 
Head Q- 
H a l  Quarts 
Khatima 

. Head Quarter 
Kotduw . . . 
Kotduw 
Kotdwu 
-Quuta 
Head Quarts 

Q- 



5 4 S h p ~ r . .  . . . HeadQuarta 6-10-90 1434 
Head Quarter 17-2-91 968 

55 Sultanpur . . . Head Quarttr 14-7-90 1752 
H a d  Quarkz 16-12-90 1587 

% Tehci Ouhwal . . . Chamba 8-7-90 251 
Head Qaartar 2-9-90 154 
Head Qoatta 28-10.90 96 
Head Q-- 2-1 2-90 109 
Head Quarta 12-1-91 142 
Head Quarts 17-2-91 156 
Cbamb 17-3-91 84 

57 U n r ~  . . . . H a d  Quarter 2-12-90 3934 
Head Quarter 6-1-91 875 
Head Quarter 1 7-3-91 3315 

58 Uttarkashi . . . Head Quarts 
Haad Quarter 
Plrrola 

59 Vurnubi . . .GYmpm 
Head - 
N a W  
Head Quarter 
h p u r i  
Head Quarter 

60 Son Bhadra . . . . Dudhi 
Head Quarter 

61 S i  . Head Quarter 3-2-9 1 1082 

To~lu 200 222326 

@) if so, the stops proposed to be 
taken by the Govenunent to avoid Vm N.lx ~~~d duplicatj~ ? 

Re3bl 

Will the Minister of LAW,  am^^ 
AND COMPANY AFFAIRS be 
pleuadtostate: 

(a) wbeqba in a large number of 
cucr the asmt of a voter appears in 
0bcttW rob of mon than one--; 
a d  .. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINIS 
TER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COMPA- 
NY AFFAIRS AND PARLIAMEN- 
TARY AFFAIRS (SHRI RANGA- 
RAJAN KUMARAMANOALAM) : 
(a) Thete are some instanas about 
enrolment of some persons more than 
once in dactoral rob;  but it cannot 
be said that in a large number of cam 
t h 4 n a f n e o f a p 6 m o n a ~ i n e i s o -  
tosrl rotlr in mora.thm one plroo. . . 



- (b) 'T'b law pr0hiW tbr Nrt t~b  
tion of a name in more than one wnsti- 
tuency and the regisration of a name 
in the s a n e  constituency more than 
once. The Electoral Registration 
Officer, on his own motion, or on the 
basis of an objection made to him in 
this regard can delete such duplicate 
entries. '93 
Investment be1 by RBI in Banking 

Depart 

be pleased to state : 
(a) whether the investment held 

by the Reserve Bank of India in its 

baalring drpartment b inmaad in 
between June 1989 and June 1990; 
and 

(b) if so, the details of the incram, 
component-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and (b) 
Yes, Sir. As reported by Reserve Bank 
of India, the component-wise details 
of investments held by RBI in the 
Banking Department and their v h  
tions between June 1989 and June 1990 
are given below : 

(Rs. in crarer) 
- - 

Amount of In\~~dtmmts 
Components 

As on As on (+) Increase 
w a s 9  306-90 (-1 ~cnea# 

1. GO1 Da'-d Rupee securities . . 8912-83 12404-35 (+) 3491 -52 
2. GO1 (Conversion) spl. securities . . .13800-00 17400-00 (+) 360060 
3. Sham, Bonds . . . . . . , 638.71 714-21 (+) 75-50 
4. Foreign Shares/Bonds . . . . 1592.31 1413 -77 (-1 178-3  
5. Others . . . . . .  . 708.95 418-35 (- 290- 

L. 

25652 .SO 32350 -68 (+) 6697 -88 

Export of Iron Ore to ! h t b  Konn - 

- 

MERCE be pleased to state : 
(a) whether the export of iron ore 

to South Korea through Paradip Port 
has since been mumod; 
(b) if eo, the details thereof; and 

(c) South Korea has switched o m  
to large ore carriers for importing 
iron ore so as to economise on freight 
cost. These large carriers cannot call 
at the Paradeep Port because of the 
limitation of draft available at thit 
P rt and lower loading rate. r c 3 ~  

2466. SHRIMATI m m  la?zmnr I 
C 

(c) if not, the rea9ons for the delay? will the 
THE MINISTER OF STATE OF be pleased to : 

THE MINISTRY OF COMMERCE (a) th, cribria laid down for @Hm P. CHIDAMBARAM) : (a) m i ~ w  tk ategory of born- to 
No, Sir. be included in the priority #dar 

(b) ma not arb& - l r  inge by public sactm bnnb) 



.-@+):the -di:taih of each cam 
afb6iroweis entitled to priority WOT 
lendings by public sector b&?nh; 

.&)- whether some of the categories 
of borrowers included in the priority 
sector had failed to meet their obli- 
gations; 

fd) if so, whether the Government 
propose to change the criteria referred 
to in part (a) above; and 

(e) if so, the details thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) The 
rzctors which require assistance from 
the banking system having prefmntx 

over 'othsr mctom due to ink- 
portana and the role played by thbm 
in the national economy are included 
in the priority sector. 

(b) At presetit, agriculture and small 
scale industries are the two major 
segments of priority sactor. The 
details of each category of b o n o ~  
entitled to priority sector lendings are 
given in attached statement. 

(c) Presumably, the Hon'ble Mem- 
bers are referring to tha amount of 
overdues in respect of public sector 
banks. Categorywise advances out- 
standing and overdue in respect of 
public sector banks as at the end of 
March, 1990 (latest available), as 
reported by Reserve Bank of India, 
are given below : 

Large & Medium Inbstrk . . . . 32549.41 4276.94 13 a 1 4  

- - 
, (d) No, Sir. 

(e) OOCS not arissc. 
(A) Purchase of agticul~d impk- 

ments and machinery : 

LDirsctfbmCe tofrnaasfor* 
-f=w- 
(0 Short-term loans for raisingaops: 

ie., for crop loans. In addition. 
advances upto Rs. 5,000 to 
f- against plcdgepypo- ' (b) 
tbccation of agricultural pro- 

,dace Qndlrding warehome re- 
ceipts) for a period not 8 x 0 ~ -  
ding 3 months, wbere tb fit- - - - loslu fk (c) 
raising the podoa. 

Purchasc of agricultural implc- 
mcnta : 
Iron ploughs, harrows, hose, 
land-leveIlers, bundfonnm, 
handtools, sprayers, dusters, 
h a y - m ,  cmsbl)tal 
thresher msc%Eretc. 
Purchase of farm machinery : 

pmchasc of trucks, buuock 
carts and other transport quip 
LDbLLrs, etc., to assist the tram- 
port of @- bP\lt)* 
md fum prod-. 



(B) lkvebpmmt of ktfB~tion potential 
' through : 
(a) Construction of shallow and 

dec tube wells, tanks, etc., B an purchase of drilling unite. 
(b) Constructing, deepening, clea- 

ring of surface wells, boring 
of wells, electrification of wells, 
purchase of oil engines and 
installation of electric motors 
and pump. 

(c) Purchase and installation of tur- 
bine pumps, construction of 
field channels (open as well as 
underground), etc. 

(d) Constiructon of lift irrigation 
project. 

(e) Installation of sprinkler imga- 
tion system. 

(C)  Reclamation and land Develop 
ment Schemes : 
Bunding of farm lands, levelling 

of land, terracing conversion 
of dry paddy land into wet 
imgable paddy lands, develop- 
ment of farm drainage, recla- 
mation of soil lands and p re  
vention of salinisation recla- 
mation of ravine lands, pur- 
chase of bulldozers, etc. 

(D)  Construction of farm buildings and 
structures, etc. 
Bullock sheds, implement sheds, 

tractor and truck sheds, farm 
stores, etc. 

( E )  Construction and running of 
Jtoroge facilities : 
Construction and running of ware- 

house, godowns, silos and cold 
storagts. 

Production mrd processing of 
see& of crop : 

(G) Payment of Irrigation charges, e t 4  
' Charm for hired water from wells 

and tubewtlls, canal warn 
., Chpross, moin2cmance bod up . k q  &oil aar;nW and abctnc 

nlbnl, payment of ltrbour 

charges, - slcctrici@ chargess 
marketing charges, service - charges to Custom Service Units 
payment of development ctss, 
ctc. 

(k) Other typar of direct jhmce to 
frznners : 
(i) Short-term loans 
(a) To non-traditional plantatim 

and horticulture 
(b) For allied activities such as 

dairying, fishery, piggery, 
poultry, beekeeping etc. 

(ii) Medium and long term loans. 
(a) Development loans to all plan- 

tations horticulture, forestry 
etc. 

@) Development loans for allied 
activities : 
(1) Development of dairying 

and animal husbandry 
in all its aspects. 

(2) Development of kheries 
in all its aspects : from 
fish catching to stage of 
export, hancing of equip 
ment necessary for deep 
sea fishing, rehabilitation 
of tanks (fresh water fi- 
shing), fish breeding etc. 

(3) Development of poultry, 
piggery, etc., in all its 
aspects including erection 
of poultry houses, pig hou- 
ses, beo-keeping, etc. 

(4) Development and main* 
nance of stud farms, sericul- 
ture etc. However, breeding 
of race horses cannot be 
classified here. 

(5) Bio gas plants. 

(1) Csedit for financing the distri- 
bution of fertilizers, pesticide 
seeds, etc. 

(2) Loans to Electricity Boards far 
reinbursing thecxpenditurerl. 
ready incuned tbrm for 



providing low teasion connu- 
tions from stepdown point to 
individual farmers ,for an* 
gising their wells. 

Loans to farmers t h r o e  
PACS, FSS and LAMPS. 

Other typw of indirect finance 
such as, 
(i) Credit for hire-~urchase 

schemes for distritktion of 
agricultural machinery and 
implements. 
Loans for constructions and 
running of storage facilities 
(warehouse, market yards, 
godowns, silos and *cold 
Storage) in the producing 
arcas [*If the loans to the 
cold storage are covered 
by the guarantee of the 
Deposit Insurance and 
Credit Guarantee Corpo- 
ration (DICGC), they 
should be classified under 
SSI a d m a s ] .  

(iii) Advances to Custom Ser- 
vice Units managed by 
individuals, institutions or 
organisations who main- 
tain a fleet of tractors, 
bulldozers, well-boring 
equipment, threshers, com- 
bines, etc., and undcr- 
take work from farmers 
on contract basis. If these 
advances are covered by 
the guarantee of DICGC, 
they should be classified 
under SSI advances. 

(iv) Loans to individuals, ins& 
tutions or organisations who 
undertake spraying opera- 
tions. 

(v) Loses to co-operative mar- 
keting societies, co-op 
rative banks for relendme 
to cosperative marketing 
socktics (provided a certi- 
kate  from, the State Co- 
operative Bank in favour of 

(vi) L o u  to co-operrtive bank 
of producers (0.g. Aare 
Milk Colony Co-operative 
Bank, consisting of licence- 
cattle owners). 

(vii) Financing the farmers in- 
directly through the co- 
operative system (other- 
wise than by subscription 
to bonds and debentures 
issues) provided a certi- 
ficate from the State Co- 
o rative Bank in favour P" o such loans is produced. 

(viii) Advances to State-spon- 
sored Co-operations for 
onward lending to weaker 
sections. 

2 SMALL SCALE JNDUSTIUES 
Small scale industries units are those 

engaged in the manufacture, proces- 
sing for preservation of goods and 
whose investment in plant and ma- 
chinery (original cost) does not 
exceed Rs. 20 lakhs. These would, 
inter alia, include units engaged in 
mining or quarrying, servicing and 
repairing of machinery. In the case of 
ancillary units, the investment i n  
plant and machinery (original cost) 
should not exceed Rs. 25 lakhs to be 
classified under small-scale industry. 

Service oriented entaprises having 
investment in plant and machinery in 
each case not exceeding Rs. 2 lakhs 
and which are located in rural areas 
and towns with a population of 5 
l a b  or less are also to be treated as 
small scale industrial units. Such small 
scale establishments would typically 
cover personal or household services 
required in urban, semi-urbanlnual 
contexts such as laundry, xeroxing, 
repair and maintenance of consumer 
durables, etc. 

Indirect finances in the small-sale 
igdustrial sector will include m d i t  to : 

(i) agencies involved in assisting the 
deaatralisad -tor in the 
supply of inputs and marketin6 
o outputs of udurur, villa@ 
mi co#sgs indw*, and 



(ii) Government sp&sorod corpd- 
rations/organisations providing 
funds to the weaker sections in 
the priority sector. 

Mastrial Estates 
Loans for setting up industrial es- 

tates. 

3. SMALL ROAD. AND WATER 
TRANSPORT OPERATORS 

Advances to small road and water 
transport operators owning a fleet of 
vehicles not exceeding six vehicles, 
including the one proposed to be 
financed. 

4. RETAlL TRADE 
Advances granted to (i) private re- 

tail traders dealing in essential com- 
modities (fair price shops) and consu- 
mer co-operative stores, (ii) other 
private retail traders with credit limits 
not exceeding Rs. 25,000 (Retail tra- 
ders in fertilisers will form part of 
indirect finance for agriculture and 
retail traders of mineral oils under 
small business). 

5. SMALL BUSINESS 
Small business would include in- 

dividuals and firms managing a business 
enterprise established mainly for the 
purpose of providing any service other 
than professional services whose ori- 
ginal cost price of the equipment 
used for the purpose of business does 
not exceed Rs. 2 lakhs with working 
capital limits of Rs. 1 lakh or less 
and who are eligible for DICGC 
cover. Advances for acquisition, con- 
struction, renovation of house-boats 
and other tourist accommodation will 
be included here, Distribution of 
mineral oils which was earlier classi- 
fied under 'retail trade' shall now be 
included under 'small business'. 
6. PROFESSIONAL AND SELF- 
EMPLOYED PERSONS 

tools andlor for working capital r e  
quuements to medical practitioners 
including Dentists, Chartered Ac- 
countants, Cost Accountant, Lawyers 
or Solicitors, Engineers, Architects, 
Surveyors, Construction. Contrac- 
tors or Management consultants of 
a person trained in any other art or 
craft who holds either a degree or 
diploma from any institutions esta- 
blished, aided or recognised by Govern- 
ment or to a person who is considered 
by the bank as technically qualified 
or skilled in the field in which he Ir 
employed, Preference may be given 
by banks to finance professionals like 
doctors, etc., who are carrying on 
their profession in rural or semi- 
urban areas. The term also includes 

Loans to professional and self- 
employed persons include loans, for 
the purpose of purchasing eqaipment, 
.rppruring or renovating existing, equip 
' b t  and/or acquiring and repairing 
buainms premiw or for parchasing 

firms and joint ventures of such pm- 
fessional and self-employed petsons. 
This category will include all advances 
granted by the bank under special 
schemes, if any, introduced for the 
purpose. Only such professionals and 
self-employed persons whose borro- 
wings (limits) do not exceed Rs. 2 lakhs 
of which not more than Rs. 1 lakh 
should be for working capital require- 
ments and who are eligible for DICGC 
cover should be covered here. 

7. STATE SPONSORED ORGA- 
NlSATIONS FOR SCHEDULED 
CAsTESjSCHEDULED TRIBES 

Advances sanctioned to state spon- 
sored organisations for Scheduled Cas- 
tes/Scheduled Tribes for the specific 
purpose of purchase and supply of 
inputs to and/or the marketing of the 
outputs of the beneficiaries of these 
organisations. 
8. EDUCATION 

Educational loans should include 
only loans and advances granted to 
individuals for educational purposes 
and not those granted to institutions 
and will include all advances granted 
by banks under special schemes, if 
any, introduced for the purpose. 

9, HOUSING 
(a) Ditecf , Fbance' . .  



(i) Assistance wn to any govern- P b t a l  agency or the purpose of 
aonstruding houses d u s ~ v c l y  for the 
benefit of Scheduled Castes/Schedulod 
Tribes and low-income groups and 
whtn loan component does not actxed 
Rg 5,000 per unit. 

@) Assistance to any govcmmental 
agency for slum clearance and nhabiii- 
tation of slum dwellers subject to other 
conditions specified above. 

Pure consumption loans granted 
MdCr the Consumption Credit Scheme 

7 

N67. D. 
DARL Will the Minister o 
-SPORT be pleased to state : 

(a) tbc number of damaged D.T.C. 
bPces as on date, &pot-wise; 

@) whether the Government pro- 
pose to get these damaged buses re- 
p a i d  in public interest; 

(d) tbs expenditwe iavolvd in the 
repair of these buses? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) The total number of 
Apmaprd DTC ~USCS as on 31-7-1991 
is  23. Ikpot-wLc breakup is given 
t d o w +  

. . 
1 2 3 
3olchLDapot-I . . 2 
4 wrzirpur ~epot-m . . 1 
5 Ylmrmr VihuDcpot . 1 
6 P a t p u o r S i ~ t  . . 1 .  
7 K ~ D s p o t  . 1 
8 Shodip~ Depot . . 1 
9 Harimgar Depot-I . . 1 

10 KPlkajiDepot . . . 1 
11 V m t  Vihar Depot 1 
12 Ambedkar Nagar Depot . 1 
13 OkhlaDcpot-II . 1 
14 Sarojini Namr DCPO~ . 1 

(b) Yes, Sir. Except for the vehicle 
at Vasant Vihar Depot which is to be 

(c) 16 vehicles which w m  having 
heavy damages have been sent for 
repairs to the Central Workshop of 
D.T.C. Rest of the vehicles are being 
repaired at Depot level. 

(d) The expenditure involved in the 
repair of these buses is estimated 
around Rs. 4 -23 Jakho. 
W? "\ 
W d B a n k I m r n t o ~ d D t t c -  -- B8nk 0- - .*c-- 

2468, SH~M- 
v~Wdlthc nistcro 
be p cased to state : 

(a) whether the World Bank has 
grand some loans to the Industrial 
Dcvclopmmt Bank of India; 

(b) if so, the details alongwith condi- 
tions thereof; and 

(c) the atsrvr where this loan is 
lilreiy to be spent? 

THE MINISTER OF STATE IN 

(IDBI) bu re Md that it bu d ~ d  
a of ~ f i  101 million from tb. 
W o r l d B a a k M d o r a l o o a a ~  

1989, faa o&im&u to 
i n t l w a l w d a  



*mkurn o 18, MI3 @.&A) wrYlnr- w 
W6 

(b) 3 details and conditions are as M m S d e  S q m s h  d EmpIoya d 
ollows : P0qj.b Roadways 

rrCI 
' 1. The aggregate amount of all sub- 
, loans made by IDBI to any 

single borrower shall not exeed 
US (1 30 million equivalent. 

' 2, W L I D B I  is to pay interest at (a ) :wmer  the Government am over the cost of Walifid aware of the mass scale suspcmim of rrowing of the World Bank employees in some depots of the Pun- 
payable half-yearly, the Pro- jab Roadways; 
ceeds will be on-lent by lDBl 
with interest @ 2% over the (b) if so, the number of employees 
cost of qualified borrowing suspended during the last one year, 
of the World Bank, where the depot-wise; 
sub-borrowers bear the exchange 
risks or ERAS rates where the (c) the reasons for such large scale 
exchange risks are charged to the suspension; and 
Exchange Risk Administration 
Fund. (d) the action the Government pro- 

pose to take to enquire into the whole 3. The loan carries a commitment rnPner and the moilty o h m ?  charge of #% p.a. on the un- 
drawn amount of ~ r i n c i ~ a l  from 

(c) The projects shall be connected 
with the establishment, expansion 
and/or balancing, modernisation and 
pplacement proposals of electronics 
units and related areas including com- 
puter software development, systems 
integration, know-how, oonsultancy 
and p i s i o n  engineering services, 

(c) and (d) A significant proportion 
of the employees suspended are con- 
ductors/drivers who have been detected 
indulging in cases of fraud and other 
imgularities. Disciplinary action is 
initiated against the employees who 
are detected commiting various casef 
of fraud and other irregularities. 
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Advancing of Loam to Bu&eaemea/ 
ImbtdrllrrQ by Nationalised Banks - 

2470. SHKI VlSHW 
STRI : the Mini 

pleased to state : 

: (a) whether some nationalised banks 
have advanced short-term loans to 
businessmen/industrialists in violation 
of rules during the last three years; 

(h) if so, the details thereof; and 
(c) the action taken or proposed to  

be taken by the Government in the 
matter? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to (c) 
Nationalised Banks being credit insti- 
tutions grant short-term advances to 
businessmenhdustrialists in the nor - 
ma1 banking business after assessing 
their need-based credit requirements. 
However, there is likelihood that some 
accounts/units may become sticky/ 
sick due to factors often beyond the 
control of the banks. With a view to 
minimising, the incidence of such 
advances, Reserve Bank of India 
(RBI) conducts financial inspection 
of banks regularly. After every ins- 
pection the main findin are discussed fP by RBI with the Chie Executives of 
the banks. They are impressed upon 
to take all necessary steps to gear up 
the internal control machinery and to 
reduce the sticky/sick advances within 
a time bound programme. The banks 
are also required to submit their half 
yearly progress report to RBI indi- 
cating the progress in recoverylregula- 
risation of their stickylsick advances. 

Delhi ComQ -- 
JUSTICE AND COMPANY AF- 
FAIRS be pleased to state : 

courts' ap aring in the Hindus- 
Times of P" ebruary 22, 1991 ; and 

(b) if so, the action taken on the 
various points brought out in the 
news-item including expeditious , h a -  
lisation of the pending cases and to 
make the litigation cheap and speedy? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINIS  
TER OF STATE I N  THE MINISTRY 
OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHRI RANGA- 
RAJAN KUMARAMANGALAM) : 
(a) and (b) Yes, Sir. As per the infor- 
mation furnished by the Delhi High 
Court, necessary action has been ini- 
tiated by them on the various points 
made relating to conduct of court 
business, infrastructural aspects, se- 
curity aspects, etc., and that complaint 
about the non-availability of stamps of 
certain denominations, presence of 
touts and corruption are attended to  
and suitable action taken by them 
whenever specific complaints are re- 
ceived. As regards tackling of the 
problems of arrears, various steps are 
being taken by the Government and 
the High Court. Subject to general 
constraint of financial resources, the 
strength of judicial officers as well as 
ancillary staff is being increased perio- 
dically to cope with the increasing work 
load. Procedural and jurisdictional 
improvements are being effected from 
time to time. As regards these aspects 
relating to advocates like strike, fees, 
etc., these are general and wide issues 
which the Government is aware of. 
The relevant recommendations made 
by the Law Commission have been 
brought to the notice of the Bar Coun- 
cil of India. 
3-10 

2472. SHRI RAJNATH SONKAR 
SHASTXT : Will the ~tntster o< & be pleased to state : 

(a1 Whether the attention of the 
~ovbtnmbat has been drawn to the 
mws-item captioned, 'Public tar@ -- - , 

(a) whether income-tax colkctions 
through tax deduction at source have 
p n e  up substantially over the yurs 
whereas the advance tax collections 
have pone down; 



(b) if so, the reasons therefor and 
the steps takcn to gear up the ma- 
chinery to increase advance tax collec- 
tion and to book the offenders; and 

- .  (c) the details of the advance tax 
cofftctions made during 1985-86 to 
date, year-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR I HAKUR) : 
(a) to (c) Sir, while it is true that the 
income-tax collections I om tax de- 
duction at source have g o n ~  up substan- 
tially over the years, it is not correct 
to say that the advance tax collections 
have gone down. as will be clear from 
the figures given below : 

(Rs- in cr ore) 

Amount 
of advana 

Ycar tax 
collected 

1985-86 . . . . . 3133.90 
1986-87 . . . . . 3601 61 
1987-88 . - . . 3912.07 
1988-89 . . . . . 5432.50 
1989-90 . . . . . 4984.54 

Figlacs foa1990-91 are still to be compikd up. 
The advance tax coflections in the 

year 1989-90 were less than such c o l b  
tions in thc year 1988-89 because the 
year 1988-89 was an exceptional year. 
As a consequence of an amendment 
rdating to the definition of "previous 
year" in 1988-89, many assessees 
paid advance tax for a period of more 
than 12 months, whereas in 1989-90, 
advance tax was paid for the normal 

(a) W h e t k  the Government arc 
aware of alleged dday in taking up 
+cu~ssmcnts in search cases, asses- 
mts not being made as per the laid 
&wn ~OCtdures and in a hurried 
~ & ~ k i n g v i t P l e v i ~ ;  
(b) if so, tb ruaxms tbnrdor; and 

(c) the number of assessments made 
by ITOs which were subjected to a 
surprise check to ensure that there was 
no irregularity in those assessments Z 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) and (b) The assessments in search 
cases involve examination of volumi- 
nous documents and books of accounts. 
Therefore, the average time taken in 
the completion of such assessments 
is unavoidably more as compared to 
other assessments. However, all 
assessments, including search assess- 
ments, have to be completed within 
the time limit prescribed under the 
provisions of the Incometax Act. 

Assessments in respect of search cases 
arc completed under the close super- 
vision of senior officers to ensure 
that the procedures laid down are 
followed and all vital evidence is 
taken into consideration. 

(c) No separate data is maintained 
in the Department in respect of ins- 
pection or surprise checks related ex- 
clusively to search assessments. 
9-13 

Import of Cotton 
CC- ------- 

2474. SHRI R JEEVARATHI- 
NAM: win the - s t e r - m  

3E-$ased to state : 
(a) the quantity of cotton imported 

by the Government from the various 
countties and the rate at which the 
import bas been made during the last 
three years, year-wisa and country- 
wise; and 

(b) the break-up of the cotton distri- 
buted to the various States, year-wise? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHUlf? : (a) During 
the cotton seasons 1988-89, 1989-90 
and 1990-91, thara was no import of 
cotton by the CE4Vomment. 

@) Doas not ubo. 



2475. SHRI R. JEE 
NAM ' m m l s t e r  of ' 

esed to state : 
(a) the number of powerlooms in 

Tamil Nadu; 
(b) whether the Government have 

received any request for reducing the 
rate supplied to these powerlooms in 
Tamil Nadu; and 

(c) if so, the reaction of the Govern- 
ment thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) As on 
31-5-91, there are 2,06,892 powerlooms 
jn Tamil Nadu. 

@) No, Sir. 

2476. R- TFFVARATHI 
NAM : Will the Minister of TEXTILPS 
-eased to state : 

(a) whether there has been an in, 
crease in the prices of yam recently; 

(b) if so, the steps taken by the 
Government to reduce the prices of 
Y m l ;  

(c) whether there is any difference 
in the prices of yam in different states; 
and 

(d) if so, whether the Government 
propose to bring uniformity in the 
prices of yam sold by the various 
states 7 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) Yes, 
Sir. 

(b) A Hank Yarn Price Monitoring 
Committee has been constituted under 
the Chairmanship of Textile Commis- 
sioner to monitor supply and demand 
position of hank yam. In the case of 
synthctic/man-made filament yam, Twr- 

MIniotry had arranged various 
mobtiag in tbe past with Ppinnm 

and weavers to amst  the incrk6  in 
prices of VSY, PFY and PQY to a 
large extent. Besides, Textile Commis- 
sioner organised a meeting between 
spinners and weavers to fix statutory 
prices of different varieties of NFY 
and also to keep the prices in check. 

(c) Prices of cotton yarns (cone & 
hank) at various important consuming 
centres such as Maharashtra, U.P., 
Punjab, Tamil Nadu and Delhi vary, 
depending upon the local taxes, quality 
of yarn, locational adantages and 
wage structure etc. 

(d) It is difficult to bring about 
uniformity in prices of yam sold by 
various states as prices vary due to 
difference in quantum of local taxesr 
levies and demand and supply factor. .-- . . . 

\ ;I Pre-shipment Inspection of U n c o v d  
Commodities of Ex~ort 

2477. SHRI RAMESH C m -  
TI-IAL- the Minister of COM- 
m E  be pleased to state : 

(a) whether the Government pro- 
pose to bring the uncovered commo- 
dities of export under the purview 
of compulsory preshipment insp tion; 
and 

(b) if not, the reasons therefor 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED) : 
(a) and @) New items are brought 
under the ambit of compulsory pra 
shipment inspection as and when it is 

at Wrpy 

CFgpleased to state : 
(a) the present status of the National 

Test Range under construction in 
Baliapal area of Orissa; 

(b) the timeframe within which the 
range is expected to become o m  
tional; and - 

(c) the effect of time o m - r u ~  OP 
tile oost of the projoct? - - 



' THE MINISTER OF DEFBNCE 
(SHRI SHARAD PAWAR) : (a) 
Government has accorded Go-Ahead 
sanction for Nation Range Project. 
Layout of facilities and preliminary 
design has been completed. A compre- 
.hcnsive scheme has been drawn for 
rtsettlement and rehabilitation of fa- 
milies likely to be affected. Work on 
these schemes has commenced. 

(b) After acquisition of land, it 
will take about 7 years to make the 
r a n g  operational. 

(c) As on date, time over-run in 
the project will result into upward 
cost revision by about 50 per cent. 

t 
2479. S BHAGEY GOBAR- 

DH4K;%l the Min~ster o t m -  m~ TRANSPORT be pleased t o  
state : 

(a) tbe existing capacity of the Na- 
tional Highways ; 

(b) the current volume of tra5c 
per day vis-a-vis the optimum capacity 
of National Highways; and 

(c) the plans for development and 
expansion of National Highways? 
THE MIMSTER OF STATE OF 

THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) Tbc capacity of Natio- 
nal Highways is expressed in terms of 
Passenger O r  Units PCUs) per day. 
The existing capacity of different Na- 
tional Highways varies according to 
the lane width, type of terrain, compo- 
sition of trafKc, etc. 

(b) The v d k  of traffic c~iad by 
d&reat National Highways varies 
fiom Section to  Section. A9 per 1990 
Trafiic Census, the actual traffic on 
about 113 of the total length of 33,689 
Kmr of N a t i d  Highways is more 
tbn  tbe optimum capacity. 

(c\ The develoutnent of National 
~ i ~ h a ~ s  such i s  improvement of ~ & .  widening, strengthening 

t is a continuous proccs~ 
works am ondca- 

t.Lra after bdng indudtd in the Five 
yruptrnItsepia5fa*-tnfllo 

intensity, existing condtion of the 
highway, inter-se priority on an 
All-India basis and availabilitv of 

2480. SHRI~A~-------~-~~SAVARAJE- 
SW I ?will the Miulster X-XW Fa" CE TRANSPORT be pleased to 
state r 

(a) whether the Government have 
received any proposal for the construc- 
tion of bridge across Tungabhadra 
river near Singatalur in Dharward 
District in Kamataka; 

(b) if so, whether the Government 
propose to sanction funds therefor 
as and when the augmentation of Cen- 
tral Road Fund takes place; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) and (b) Yes, Madam. 

(c) Does not arise. 

2481. S ATL.B AS AV 
S W A N  : #/%Minister of- - - -  ~- - . 

-leased t o  state : 
(a) whether the Reserve Bank of 

India has advised all banks that no 
direct cash dealings be involved in 
bank drafts for amounts over RE. 
0% thousand; 

(b) if so, the numberlnames of those 
banks which have already implemented 
RBI's directions and which have not; 
and 

(c) the action R e s m t  Bank of India 
proposes to take against those bank 
which have not followed its direct iod 

'THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRC DALBIR SINGH) : (a) Resem 
Bask of India (RBI) has advised all 
bnukm that demand dmh, mail trans- 
fon, tolcgcaphic transfers and traveller 
chaqw for b. 50,000 aQd r b t e  



should be issued by. banks ,only by 
debit to oustomers' account and not 
against cash payment. Similarly, such 
payments for Rs. 50,000 and above 
arc to be made through banking chan- 
nels and not in cash. 

(b) and (c) RBI has informed that 
no case of non-implementation of the 

2482. SHRIW BASAVARAJ~ 
Will the Minister of T f l -  

pleased to state : 
(a) whether the Union Government 

have received any representation from 
the Garment Exporters Association 
regarding the increase in REP for 
garment exports; and 
(b) if so, the reaction of the Govern- 

ment thereto ? 

THE MINISTER OF STATE OF 
THE MINIS TRY OF TEXTILES 
(SHRI ASHOK GEHLOT) (a) and 
(b) Government have received repre- 
sentations from sections of Garment 
export Trade for higher REP. Govern- 
ment have noted the sumestions. 

Will the 'Rinister of FINANCE be 
pleased to state : 

(a) Whether the gold coins and 
bullion held by the country have 
iamca.4 during the years 1988-89 
dud 1989-90; and 
, 09. if so, the details thereof? 
THE MINISTER OF S T A n  IN 

THE MMISTRY OF FINANCE 
6 H R I  DALBIR SINGH) : (a) Yes, 
Sir. 
(b) Gold coins and bullion held bY 

the R a m w  Bank of India increaacd 
b 7'374 'M'f ddng  1989-90, whila 

there was no increase- iiurilig- 198849. 
Gold coins and bullion held in Govein- 
ment account increased by 4-10 MT 
during 1988-89 and by 1.392 MT during 
1989-90. There are no estimates of the 
total quantity or increases thereof in 
the gold coins and bullion held by 
private parties/institutions in the coun- 
try. 

3'8 ( p h F . 9 7  
[Translation] 
Opening of Zonal m c e  of Bmk of 

Baroda at Bareilly - 
2484. 

GANGWA : & NCE be pleased to state : 
(a) whether the Government have 

received any requests to open a zonal 
office of the Bank of Baroda at Bareilly 
(U.P.); and 

(b) if so, the time by which the zona 1 
office is likely to be opened? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) NO 
such request appears to have been 
received. 

(b) Does not arise. z \ g  
Shortage of Foreign Excbqe -- --.'. -__C 

2485. SHRI__MADA.E..LAL KHU: 
RANA : Will"the m i t e r  o- -m pleased to state : 

(a) Whether the attention of Govern- 
ment has been drawn to the news 
items captioned "PSUs fear stoppage 
of foreign supplies due to forex crunch" 
appearing in the Indian Express of 
July 1, 1991; 

(b) if so, what are the difaculties 
being faced by the public sector under- 
takings due to shortage of foreign 
exchange; and 

(c) the steps being taken by rh, 
Government to remove them diBku~ 
ties? 



THB' MINISTBR OF STATIE 'IN 
THE MINISTRY OF FINANCE 
SHRI RAMESHWAR THAKUR : 
(a) Yes, Sir. 

' (b) Due to severe balance of pay- 
-merits crisis in the recent past, i t  has 
-become n#xssary to conserve foreign 
exchange through a series of measures 
which imposed some difficulties on 
those undertakings which are depen- 
dent on foreign exchange availability 
for their operations. The restriction 
on the total imports through import 
compression measures, recourse to 
suppliers' credit or commercial loans; 
and availing of institutional lines of 
credits contributed to difficulties in 
terms of the level and cost of opera- +ens of such undertakings. 

(c) The difficulties king faced by 
public sector undertakings and other 
users of foreign exchange arc sought 
to be removed by a series of steps, 
mainly in terms of improving the 
level of foreign exchange reserves in 
the short-run and bringing about a 
reduction in the current account deficit 
in the balance of payment in the me- 
dium term. 

[English] 

1 MADAN LAL KHU- 
%I1 the RWmotStnt- 
TRANSPORT k p l e d  to  

(a) the number of private buses 
plying under D.T.C. and S.T.A. per- 
mits in Dclhi found to have removed 
seats from the buses and the action 
taken against the ownm of ming 
vehicles and to ensure the non-recur- 
rena thereof in future; 

(b) the number of buses whose 
scats have gone hard over the time 
and have not been reptsced with cu- 
shioned and comfortable seat and the 
action talren to ensure the replacement 
of' 8n bard 8Uts with d Q l l O d  
sub; 

(t) the number of buses in wBich 
glass panes and handle bars are missing 
and the steps taken to ensure the 
putting in of handle bars and glass 
panes for the comfort and safety of 
commuters ; 

(d) whether the general cleanlines8 
and maintenance of the buseo art 
far from satisfactory; and 

(e) if so, the action taken to im- 
prove the general get up of the buses? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) to (c) As per survey 
carried out, of the 629 P.O. buses 
under DTC on 1-8-1991, 107 P.O. 
buses were found to have removed 
seats, 45 buses were having hard seats 
and 303 buses w m  having glass panes 
and handle bars missing. 

D.T.C. have issued show cause noti- 
ces to the owners of defaulting private 
buses with a view to removing the 
deficiencies. 

Delhi Admn. have informed that 
their mobile enforcement team have 
canctlled the certificate of fitness of 
331 private buses during the period 
1-1-91 to 30-6-91. 

(d) No, Sir. 
(e) Doen not arise in view of (dl . . 7 Tr h L ' t y y .  i t8siom o Corpntc Tax 

XTk pleased to state : 
(a) whether attention of the Govern- 

ment has been drawn to the news 
item captioned 'Corporate giants do 
not pay corporate tax' appearing in the 
Indian Express of June 19, 1991 ; 
(b) if so, the particulars of the 

companies which have evaded the pay- 
ment of corporate tax; 

(c) the amount of wrporate tu 
evsdcd by each of these companier 
,nd since when; and 
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THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) Yes, Sir. However, the news item 
has not correctly reported the state- 
ments made by the Chief Commissioner 
of Income tax, Madras. Further, the 
contribution of the private sector 
companies to the total corporation 
tax revenues is quite significant and a 
number of large companies in the pri- 
vate sector pay substantial tax. 

Setting up of DisMct level 05- of 
NABARD 

2489, SHRI , SOBHANADREB- 
S ADDIT : Will the 
M w i ; ~ ~ ~ " b e  pleased to 
state : 

(a) the places where the NABARD 
has set up district level offices in the 
country; State-wise; 

(b) the objectives to be achieved 
through these district level offices; 

(b) to (d) In view of the reply of (c) whether there is any proposal 
Part (a), question does not arise. to open more district level offices of 

NABARD in the current year; and 
(d) if so, the namzs of such districts 

Import of Paraxylene, PTA and DMT 
w under OGL 

2488. SSRI MADAN LAL KHU- 
RANA Will the ~ ~ & t & ' o f  COM- 
~VIERCE bz ple3i:d to stat? : 

(a) whether the Government pro- 
pose to bring import of paraxylene, 
PTA and DMT under Open General 
Licence (OGL) to check the monopoly 
of big business houses: 

(b) if so, the details thereof; 

(c) the number of other such items 
on which big business houses have the 
monopoly and)the steps taken to bring 
all such item under the OGL; and 

(d) if not, the reasons threof'? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) to 
(d) Paraxylene is already under OGL. 
PTA and DMT are in the Limited 
Permissible List and can be imported 
against REP LicencesIExim Scripts. 
However, review of Import-Export 
Policy is contmuous process and ne- 

( cessary corrective measures are taken, 
as and when the situation so warrants, 
after taking into consideration all the 
relevant factors and keeping in view 
the needs of the economy. The changes 
in the policy, as and when made, 
are notified in the Gazette of India, 
8-233 LSSI(ND)'PI 

state-wise? 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) By the 
end of March, 1991 the National Bank 
for Agriculture & Rural Development 
(NABARD) has set up 114 District 
Offices. The State-wise details of 
District OfAces is given in the attached 
statement I .  

(b) The District Offices of NABARD 
will co-ordinate the agriculturd and 
rural development activities of various 
rural credit agencies and keep liaison 
with concerned District Development 
Departments of the State Govern- 
ments. 

(c) and (d) NABARD has reported 
that during the current year 1991-92 
it proposed to set up 80 to 85 more 
District Offices. Remaining Districts 
in the country will be covered in subse- 
quent years -in a phased manner. A 
tentative list of the District Offices 
(State-wise) identified so far to be 
opened during 1991-92 is set out 
in the attached statement 11. 

Statement I 
Name of the State Nnme of the ~ k t r i c t  

Gujarat . . I .  K U h h  (Bhuj) 
2. Junagarh 
3. Sabarkantha 
4. Bharuch 
5. s- 
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Name of I he Name of she 
State District Name of the Name of the 

State District 

Madhya Pradesh . 1Z Durg 
13. Dhar 
14. Khandwa 
15. Bilespur 
16. Indora 
17. Gwalior 

orissa . . . 18. Balasore 
19. Bhawanipatna 
20. Sambalpur 
21. Dhanlranal 
22. Gasiam 
23. Bolangir 

Wet Bensal . - . 24. 24. Paraeanas(N) 
North 

H l r y a o l .  . . 30. Gurgaon 
31. Rohtak 
32. Ambala 
33. Kumksbetra 
34. Sonepat 
35. M o b d q a r h  
36. Karnal 
37. Bbiwaai 

50. Nellore 
51. Srikakulam 

Assam . . 52. Mangaldoi 
53. Jorhat 
54. Goalpara 
55 Dibrugarh 

Rajasthan . 56. Ajma 
57. Bikaner 
58. Jodhpur 
59. Chittogarh 
60. Sikar 
61. Pali 
62. Udaipur 

Jammu & Kasbmir . 63. Udhampur 

Uttar Pradesh . 64. Gonda 
65. Dehradun 
66. Sultanpur 
67, Varanasi 
68; Fathehpur 
69. Etawah 
70, Metrut 
7 1. Bareilly 
72, Sahranpur 
73. Gorakhpur 
74, Jhansi 
75, Sitapur 
76, Moradabad 
77, Am 

Tamil Nadu . 78, (RPmnathpuram) 
79. TaQiavlU 
80. Kattabomman) 
91, Dindigul 
81, Dindigul 
82, Pcriyar 
83. South Arcot 
84, Dbannapuri 
85, Trichy 



Nome of tha Name of the 
Stat0 D'strict 

Mabamhtra . 93. Aurangabad 
94 .Nag pu r 
95. Nanded 
96. Ahdnagar 
97. Jalgaon 
98. Akola 
99. KoIhapu r 

100. Ratnagiri 
101. Solapur 
102, Chandrapur 
103, Yeotmal 

Name of the N: me of the 
Statc District 

19. Rewari* 
20. Panipat. 

Punjab . . . 21. Sangcur 
22. Kaplathala 

Asmm . . . 23. Nawgong 
24. Si- 
25 Barpeta 

Meghalaya . . 26. West Gar0 Hib 
Tripura . . . 27. North Tripura 

Himachal Pradesh . 105. Mandi 
106. Hamirpur 
107. Kaagra 

Kerala . . .108.Cannanore 
109. Kottayam 
I lo. Palghat (Palak- 

k W  
1 11. Trichw (Thris- 

-1) 

113. Pathanamthitta 
1 14. Ernakulam 

Statement II 
Name of the Name of the 

State D i i i t  

Gujarat . . . I. Panchmahal 
2, Rajkot 
3, Amroli* 

Bangalore . . 4. Tumkur 
5. Bijapur 
6. North Kanara 
7. Mandya* 

Madhya Pmdesh . 8. Hoshangabad 
9. Jabalpur 

10. Raipur 
11,Basm 
12. Ujjain* 
13. Datia* 

Andhra Pradesh 

Rajasthan 

Tamil Nadu . 

Pondicherry . 
Bihar . . 

Maharashtra . 

Goa . . 
Uttar Pradesh . 

. 28, East Godavari 
29. Guntur 
30, Nalgonda 
31. Vijayanagaram* 

. 32. Tonk 
33. Galxwlaw 
34. Nagaur 
35. Jhunjhunu 
36, Jalore 

. 37. Salem 
38. Kamarajar* 
39. Madnrai* 

. 40. Pondicherry* 

. 41, Madhubani 
42. Bhojpur 
43, Lohardagga 
44. East Singhbum 
45. Deogarh 

. 46, Bhandara 
47. Osmanabad 
48. Jab* 

. 49, North Goa* 



- --- [b) the stegs ,taken-la h s L + l u  
N-trhe 7vliiih.of file export of agricultural products? 
State District 

63. Rai Bureli* THE DEPUTY MINISTER IN 
64. Feroz. bad * THE MINISTRY OF COMMERCE 

Kerala . . -. 65. Korhikode (SHR1 SALMAN KHURSHEED) : 
. 66. Mallapurarn* (a) A statement containing figures of 

67. K~llarn* export of agriculture and allied pro- 
J a m n u  & Kashrnir 68. Rap~r i  ducts category-wise during 1988-89, 

1989-90 (Provisional) and 1990-91 (PI o- 
69. Kathba visional) is enclosed. Country-wise 

*proposed to be tagged he existi figures are available in the published 
neighbowing District micc.& - *. B,\d~cuments of DGCIBS, ~alcut ta .  p" Agricultural and Allied Pr ucts. (b) To step up export of these pro- 

2490. SHRI SOJ~HANADREE- I ducts Government provides various 
s i i ~ j ; C A w ~ o v ~ ~ p - j : w i ~ l  incentives such as REP Iicences, 
SHRI W E E R  SINGHj helps buyer-seller meets, participation 

the MrG&er of C O M ~ ~ R ~ ~  be in overseas fairs, disseminates market 
C 

pleased to state : intelligence to tpe exporters through 
the various Commodity Boards and 

(a) the total exports from the agri- the Export Promotidn Councils. The 
culture and allied sectors during the recent exchange rate adjustments and 
last three years and their value, year- the enlarged REP Scheme would also 
wise, category-wise and country-wise; help to enhance the exports of farm 
and products. 

Statement 
(Rs. Crores) 

SL Item of Exports 1988-89 1989-90 1990-91 
No. (p) (p) 

(a):&-&AUSsdProd~ . . . 1836.56 2637.11 3724.98 
1 . M . .  . . . . . 336.91 430-62 471.95 

( i ) R i a .  . . . . . . 331.47 426-52 439.95 
(ii) Whcat . . . . . 2 9 9  2 . I 4  29 a23 

(iii) Othm . . . 2 -45 ' 1 a% 2 -77 
2. Tabarco . . . . . . UII.34 175.03 263 -35 

(i) Unmanufadund . . . . 102.81 '143 -26 192 -66 
(ii) Manufactured . . . . , 25-53 31 a77 70 -69 

3.Spirer  . .  . . . . . 250.61 264.54 233.21 
4. N . ~ s  P Sscdr . . . 315.49 538.83 596-11 

(i) Corbew incl. CNSL . . . . 277 -20 367 63 446.80 
(ii) Sesame & Niger Seed . . . 23 -57 137.52 91 -31 

(iii) HPS Groundout . . . . 14 -72 33.68 58 -00 
5. Oil M d s  . - . . . . 370.43 546 .I 5 624 ~00 
6. Castor Oil id. derivatks . . . . 5 a 0 6  ,43 -33 57.51 
7. Shelliic . . . . . . . 16.1 1 . 14.00 14 -66 
8. Sugar & Molasses . . . . . 7 -04 .32 -45 37 -39 
9. ibd . . . . 284.52 368.09 430.22 

(i) Fruits bl vcgetablts . . . . 163.85 208 -05 217 -29 
(ii) P r e  Fruits & Juiccs . . . 54.56 71 .35 61 ~98 
(i) M i c . P + o c e r a d I ~  . . . 66.11 88 ~69 150.95 

10. M c a t & M e a t R ~ d ~ c t b  . . . 94.47 113.70 140.93 
I I. Ca#on Raw i d  waste . . . 28 -02 128 -37 - - 8@:72 . - 



Setting up of Trade Fair Complex at , (d) lhe steps taken or p r ~ p ~ s e d  to  
Madras - be taken bv the Government to ensure 

2491. SHRI ANBARASU ERA 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether the Government propose 
to-'set up a p~rmanent trade fair com- 
plex at Madras; and: 

(b) if so, the details thereof? 
THE MINISTER OF STATE OF 

THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
and (b) The Trade Fair Authority of 
India has a proposal for setting up a 
permanent exhibition complex at Mad- 
ras. This is in a preliminary stage 
and no decision has been taken in this 
regard. 2 2 q  

c 0 ~ 3 e n  under SEEUY Scheme 
in Uttar Pradesh 

2492. SHRIHUVANCHANDRA 
KHANDURI. : Will the Ministcr of 
M A N C E  be pleased of s tdc  : 

(a) the total amount of loans given 
under the Self-Employment to Educa- 
ted Unemptoyed Youth Scheme (ST- 
IR") in Uttar Pradesh during f i e  last 
thr& years, division or region-wise; 

(b) whether the Government have 
made any comparative study of the 
plttern of loans issued in different 
regions/divisions of Uttar Pradesh; 

(c) if so, the details thereof and if 
not, the reasons therefor; and 

that the loan facility under SEEUY 
Scheme is fully utigsed in the Garhwal 
Region? 

THE MINISTER O F  STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) The 
total amount of loans sanctioned by 

- banks under the Self Employment 
to Educated Unemployed Youth 
(SEEUY) scheme in Uttar Pradesh 
(hlandalwise) during the last three 
years, 1 988-89 to 1990-91, is given 
in the attached Statement I. 

(b) & (c) In the year 1986-87, the 
Development Commissioner (Small 
Scale Industries) in the Ministry of 
Industry had arranged a concurrent 
evaluation study of SEEUY scheme 
in selected Districts all over the country 
in which five Districts of Uttar Pradesh 
were also covered. The data/hdings 
of the evaluation study in respect of 
five Districts of Uttar Pradesh are 
given in the attached Statement 11. 

(d) The above study did not cover 
the Garhwal region of the State. The 
implementation of SEEUY scheme is 
reviewed in the District Level Consul- 
tative Committees. The State Level 
Bankers' Committee also reviews the 
implementation of the scheme within 
the State. 

Statement I 

Amount of loan sanctioned 
by Banks 

Sl. Name of the Mandal 
NO. 1988-89 1989-90 1990-91 

(Rs. in lakhs) 
1. Agra . . . . . .  653 -41 374 -30 359 -27 
2. ~lhhabad . . . . . . 359 -98 205 -71 193 ~92 
3. Kanpur . . . . . . . 317 -79 202.60 179.60 
4. Bareilly . . . . . . . 325 a 1 3  169 -74 229.98 
5. Faizabad . . . . . . 461 -08 275 48 159 -16 
6. Go+hput . . . . . . ,655 -80 421 -37 355 -62 
7. Jhansi . , . . .  249 40 122.24 11795 
8. Pauri~&hwal' . . . . . 124 a92 85 -58 
9. Moradabad 

62 -66 . . . . .  276 -80 113.09 148-61 
10. L U ~ O W  . . . . . . 538.65 33747 33749 
11. M e e ~ ~ l t .  . . . . , . 703 43 521 ~ 7 1  441 -15 
12. Kumaon . . . . , . 110-13 72 -29 
13. Varanas~ . . . . , . 72 53  %.a 382.28 

TOTAL .* 
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' bismmtliag of ~arukhana Shipbreak- (c) Some relaxations on the margin 
jag Yard - money requirements for imports have - 

2493. PROF&AM&P since been made. Government bave SE : also recently decided to grant exemp the Minister of SURFACE TRANS- tion on a case to case basis from with- PORT be pleased to state : holding tax to those exoorters who are 
(a) whether the Bombay port ~~~t able 6 mobilise credts abroad and 

(BPT) proposes to dismantle the Ship- Open dollar accounts to finance import 
breaking Yard at Darukhana; of rough diamonds. It is also proposed 

to extend full benefits under Section 
(b) if so, the reasons therefor; 80-HHC of the Income Tax Act to 
(c) whether the Government have such accounts. sr-rb chalked out any plan for utilisation 2,: 4 UN Li.a Co* of the said land after dismantling; and h A - 
(d) if so, the details thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER) : (a) and (b) With a view 
to primarily decongest Bombay 
Port, Bombay Port Trust (BPT) 
proposes to discontinue the Ship- 
breaking activity at Bombay Port. 

(c) and (d) Bombay Port Trust has 
prepared a draft Land Use Plan which 

2495. SHRI SIVAJI PATNAIK : 
Will the--E 
TRANSPORT be pleased to state : 

(a) whether the Government pro- 
pose to introduce legislation for giving 
effect to the provisions of the UN 
Liner Code aimed at giving cargo 
support to the extent of 40 per cent 
to the Indian Shipping Companies; 

(b) if so, when; and 
(c) if not, the reasons therefor? 

incorporates proposals as per State 
regulations with environmental up- THE MINISTER OF STATE OF 
gradation., THE MINISTRY OF SURFACE 

i q  ~ ~ w h  5ci.fl,@ cc-8 TRANSPORT (SHRI JAGDISH TYT- 
LER) : (a) to (c) A proposal to intro- 

On Diamond moshy duce suitable legislation to secure cargo 
2494. : w i ~  support for Indian ships in terms of 

the M i n ~ C ~ M ~ C E  & the UN Liner Code is under considera- 
pleased to state : tion. 7 3  Y 

(a) whether the Government have Investment by M u t d  of 
imposed various new restrictions on Natio- 
the diamond industry; 2496. SE VI&Y- NAVAL 

(b) if so, the details thereof and their a: 1 t e Minister %T' 
impact on the diamond industry; and NCE be pleased to state : 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) 
and (b) The Reserve Bank of India has 
since March, 1991, taken certain mea- 
sures relating to financing of imports 
in view of the balance of payments 
dihdties.  I This has, inter-alla, also 
had an effect on the diamond industry 
in arranging remittances for imports 
of rough &amon&. 

(b) the stepsltaken by them to 
achieve the twin objectives of safety 
and growth? 
$ THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) Mutual Funds of the nationalised 
banks invest in shares, debentures 
and money market instruments in 
accordance with the ~ W a a  p, 
scribed by the RBI an Gmrammt. 
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The investment strategy adopted by 
these Mutual Funds is determined by 
the nature and objectives of individual 
schemes. 

(b) With a view to achieving the 
objectives of safety and growth, Mutual 
Funds invest in a diversified portfolio 
of, reputed companies in conformity 
w t h  the existing guidelines. 

' 3  

J 5 Complai~~ts meired b) SEBl 
/ 

2497. SJUUR-AM- WlK : I+ i l l  tho 
Minister t f FINAhCE be pleased to 

stak : 
(a) the number of complaints re- 

ceived by the Securitie, and Exchange 
Board of India (SEBI) against com- 
panies during April to July, 1991, 
month-wise and the general nature of 
such complaints : Z 

(b) the number of complaints, out 
of the above, H hich \here again4 tho 
sick units; and 

(c) the steps taken or proposed to bc 
taken by the Golernment to keep thc 
investors informed of thc current 
status of these sick unit>? 

THE MINISTER OF STATt 13 
THE MINISTRY OF FINANCI-. 
(SHRI RAMESHNAR T H A K U R )  : 
(a) During April-July, 1991, th: 
Securities and Exchange Board of 
India (SEBI) received a total of 19,708 
complaints against companies. These 
complaints mainly related to non- 
receipt of refund orders, alloment 
klltrs, dividendiinterest warrants, 
principal amount after redemption of 
&btnturesJfixed deposits, shares or 
debentures after transfer or  allotment, 
Annual Reports etc. The month-wise 
break-up of the complaints received 
dtuing April-July, 1991 are as 
UOdCT: 

April '91 . , 4,721 
M.y091 . . . 3,761 
ltme '91 . . 5.589 
h b 9 1 .  . . . 5,634 

Tart  . . . . 19,- 

(b) and (c) SEBl have been colld- 
ing information on the complaints 
against Sick Units. So far only 23 
companies have reported their sick/ 
relief status to SEBl and the total 
number of complaints against these 
companies are reported to be 436. 

Clause 41 of the Listing Agreement 
of the Stock Exchanges provides for 
publication of unaudited financial re- 
sults on a half-yearly basis in the 
prescribed proforma at least in one 
English daily newspaper circulated in 
the allolc or substantially wholc ol' 
lndia and in a newspaper published in 
the language of the region ~ h e r c  
the registend office of thc company 
is situated. Thc In\estors are thus 
informed of the financial position of 
ji,sted comp%nics. ,&-A/ r f i L (  , I :+ +J LLk- P e 
Revival of Raghuvanshi Mills Bon~ba) 

2498. S H R I  HAM b A I K  : Will the 
Minister of FINAKCE be pleased to 
state : 

(a) whether the Board for Industrial 
and Financial Reconstruction has ap- 
pointed the I n d u h s l  Dcveioprnent 
Bank of India a> its operating agency 
for the rehabilirarion of the Raghu- 
vanshi hlills, Botnba) ; 

(,b) if  m, the pogrcss nladc so far 
in the rehabilitation of the Mill; 

(c) *helhcr a propowl to run the 
mill on coopcr;itivc b a h  hds k e n  
reccivcd by thc (iovcrnn~ent, BIiR or 
IDBI; and 

(d) if  w. uhcn a decision is likely 
to be taken b} the Gowrnmcnt in 
this repard? 

THE MINISTER 01- STATE Ih 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) Yes, 
Sir. 

(b) The xhemc submitted by the 
existing promoters was found non- 
kiable and BIFR issued a show cause 
notice for winding up the company 
in February, 1989. A pro~osa l  of the 
Workers' Union to run the mill on a 
cooperative basis was substguundy 
caamincd in SQ mber, 1989 but was 
not found v i a b c  Sukoque~~tly. two 
proposals for rovival of the unit w c n  
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received from two new promoters but 
heir schemes were not considered 

supportworthy. In the BlFR hearing 
held on 1 9-7-9 1, the case was adjourned 
for two months in order to give a 
final opportunity to the Workers' 
Union and the existing promoters. 

(c) and (d) The proposal from the 
Workers' Union to run the mill on 
cooperative basis is under considera- 
tion of a quasi-judicial body, BIFR 
which is ex~ectcd to take a suitable 
decision in due cc;urse in terms of the 
provisicns of the Sick Industrial Corn- 
p anies - (Sp,c~& Pro\isionsj Act, 19t-5. 

2499. SHKl K .  PRADHAhl : Hill 
the Minister of FINAKCE ke pleawd 

to state 1 
(a) whether the nationalised banks 

ha\c fully achiewd the target fixed for 
opening new branches in the countr> 
during 1990-91 ; 

(b) if not, the reasons therefor; and 
(c) thc numbcr of branches pro- 

posed to bc. opened by the said bank\ 
during 1991-92 ? 

THE MlhlSTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) to (CI 
No specific target was fixed for opening 
of branches by nationalised banks 
during 1990-91. However. nationalised 
banks have opened 156 branches dur- 
ing 1990-91. As on 31-3-1991, 719 
licences were pending H ith nationn- 
lised banks for opening of their bran- 
ches. The validity period of these licen- 
ces has been extended upto 3 1-3-1 392. 
Since the op:ning of br,.nchrs of b. nk!: 
is i1 con tinuow process, governed by 
licences issued by RBI, it is not possi- 
ble to project the number of branches 
proposed to be opened by nationalised 
banks du 'n 1991-92. 

violation % R  of ortfo~io Managemeat b! 
Foreign 

t o  state : 
(a) whethat tho Reserve Bank of 

India has cautioned the foreign banks 

against the violation of its guidelines 
in relation to portfolio mangaement ; 
and 

(b) if so, the details in this regard? 
THE MINISTER OF STATE lfi 

THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and (b) 
Reserve Bank of India's sample scru- 
tiny of the portfolio management servi- 
ces of some foxeign banks had indicated 
prima-facie non-observance of Reserve 
Bank of India's guidelines regarding 
portfolio management. Reserve Bank 
of India adtlsed these banks to take 
corrective measure., and strict]) follow 
the guidelines in future. Reserve Bank 
of India have since issued fresh guide- 
lines to all scheduled commercial banks 
-0 prevent circumventing of their 
instructions. The banks habe also 
been rid\ised b> the Reserve Bank of 
India that an) \iolation of these guide- - 
lines $ i l l  be -\ iewed seriously. .-- & --, ' 
[ ~ r u s l u r C n )  ? Q, 

Production target of Hindustao Aero- 
nautics ~ i r u i t e n - a m  - _ _  - - _  I- 

2501. SHRI {'ILASRAO hAG- 
?.AJ~~@X~X?;D~T;~-R :WZTifiO 
fikister of DEFENCE be pleased to 
atate : 

(a) uhether the Hindustan Aeronau- 
tics Limited, Ozar. h a d .  has achieyed 
the production target during 1990-91; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor'! 
THE MlhISTER OF DEFEhCE 

{SHRI SHARAD PAM AR) : (a) Yes 
Sir. 

(b) I t  w i l l  not be in the public in- 
terest to disclose the detail%. 

(c) Does not arise. 
q *  

2502. SHRl . VILASRAO N 
ml-m,-N:i4~;-&; 
Minister of COMMERCE be pleased 

to state : 
(a) whether the jeuellers of Maha- 

rashtra have requested the Union 
Government to libcfalise the gold 
import policy ; and 
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(b) is so, the reaction of the Govern- 
ment thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) : (a) No, 
Sir. 

(b) Does not arise. 

[English] 

I Mdtrrisrrtian of Jute Mmtry - 
2503. SHRI HANNAN MOLLAH : 

Will thex-s 
be pleased to state : 

(a) whether the Govetnnlent had 
any programme for the modernisation 
of Jute Industry; 

(b) if so, the details thereof; 
(c) how far the aforesaid programme 

has been implemented and with what 
results; 

(d) the future plans of the Govern- 
ment for the modernisation of Jute 
Industry; and 

(e) the time schedule prepared by the 
Government for their implementation? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) Yes, 
Sir, 

(b) The Jute Modernisation Fund 
was set up by Government of India 
in 1986 to cater to the modemisation 
requirements of the jute industry on 
tbe usual terms applicable for such 
loans. Tbc fund also provides special 
loans at a conccsional intemt rate 
of 6% per annum to maet up to 80 "j, 
of tbc promoters contribution of weak 
bus viable units in order to enable 
tbtm to avail of modemisation assis- 
tance. The opecia1 loans are repayable 
cwcr a period of 12 years, with a 
moratorium for tbe first six years. 

(c) 39 mills bad appkd for modtr- 
*stance under thc Jute 

applications and rejected 9 apptica- 
tions. In the case of 2 applications, 
processing has been completed and 
these cases are awaiting disposal by 
the BIFR. 1 application is under 
preliminary scrutiny of the Financial 
Institutions. Rs. 88 -58 crores has been 
sanctioned in the case of 22 appli- 
cations, out of which Rs. 25 5 5  Ecrores 
has been disbursed in respect of 10 
cases. 

(d) and (e) The progress of the 
utilisation of the Jute Modernisation 
Fund is reviewed and monitored re- 
gularly by a Committee which includes 
representatives of the Government of 
India, the Government of West Bengal, 
banks and financial institutions. 

AUotmcat of L d L t o  Ctoiliam in 
Clotonmeat Areas 

(a) the procedure laid down for 
allotment of land to civilians for their 
residence in Cantonment areas; 

(b) whether there is any proposal for 
giving ownership rights of such land 
being used by civilians for self resi- 
dznce; and 

(c) if so, the details thereof ? 
THE MINISTER OF DEFENCE 

(SHRI SHARAD PAWAR) : (a) to (c) 
The existing policy docs not envisage 
allotment of Defence lands. in Canton- 
ment areas, to civilians for residential 
purposes. Howcvcr, Dtfcncc lands al- 
ready held on leasc~old p a t  terms by 
civilians in certain Cantonments, can 
be converted into freehold on payment 
of thc prescribed conversion chargss, 
provided the site is not required for 
Defcncc or public purposes. 

k pkascd to state : 



industry to corn te with foreign com- be pleased to state the rate of interest 
@ee and ma E" e automatic invest- charged by nationalised banks from 
ment in joint ventures abroad to help riority sector units on cash credit 
promote Indian products abroad; and f' imits during last year and at present? 

(b) if so, by when such a policy is 
proposed to be announced? THE MINISTER OF STATE IN 

THE MINlSTRY OF FINANCE 

deration. 
24 \ The existing rates of interest on loans, 

including cash credit, granted to prio- -troFM%% N&bEs rity actor units as stipulated by RBI 
and the rates of interest ~revalent be- 

2506. DR. KRUPASI fore 22nd Sept., 1990 ard given in the 
Will the Minister oFD%%8!E attached statement. 

Th existing rate 01 inIe?&rI on cuh  credit limits grrurled 10 prioril) secto mits 

Rate of inkrest perceatagc pa 
annum and tbe date from w+kb t k y  

Sizr of loan came into force 

22-9-90 1 3 4 9  1 4-7-91 

. . .  (A) Upto and inclusive of Flr. 7,500 10 -0 10 Q 10 Q 
(B) OHt RI. 7.W and upto Rs. 15,000 . . 1 1  .5 1 1  .5 1 1  5 
(0 Ova h. 15,000 and upto 25,000 . . 12 -0 I2 -0 10 0 
(D) O W  R1.25,tKIOdupto R1. 50.01000 . . 14 .O 14 0 14 3) 
@) ~RhS0,0001md~ptoRt.2~00Lalrhs . 15 Q I5 0 IS 0 
(p) o \ a 1 ~ 1 . 2 . 0 0 ~ o l r h l  . . . . .  16 Q 17 0 18 -5 
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Category and sbe of loan Rate of intcrast 
per annum 

11. SMALL SCALE INDUSTRY 

Composite Loan upto Rs. 15,000 

(A) Upto and inclusive of Rs. ? a00 Lakhs , , 12.5 to 14-00 
(B) Over Rs. 2.00 Lakhs and uplo Rs. 3.00 Lahhs . 14 .O to 1 5  .,( 
(C) O m  Rs. 25 .OI) Lakhs . . 16 .WMixinrnuni) 
Adi.anm to stale le\cl corporalinns for abslsllng. Arl~rans. 
Villagc and Cottage Industr~rts (for the purposc of purchave 
and suppl) of ir.puts tcj and or thc marheling of lhes output of 
the beneficiancs) . . . 12.5 

Ad\anccs to state-sponsored schcdulcd caste scl?cc!uicd tr~bcs 
dc\dopmenr corporations (for Ihc p u r ~ o s r  of pur~llasc and 
supplj of inputs to and,or the marketing of the ourruts of fhc 
beneficiaries r . . . . . 12.5 

Ill. OTHER CATEGORIES 
!I.  Retail Wade a d w a s -  

(A) Limits uptoand jnclusivcofls. 5,000 . . . . 1 2 . 5  
(3 )  O W  Rs. 5.000 and upto Rs. 2 5 . W  , . . . 1? .51015-0  
(C1 Over Rs. 25,000 and upto Rs. I .00 laLh . . . 15.0 to 16.0 
(D) O m  Rs. 1.00 lakh . . -  . . . 16*O(Minimum) 

2. Educational Advanccs 

3. Priority Sector not olhenrir  spwiti4 . . . . I4 .O 10 15 .$ 

4. D.R.I. Advanm . . 4:; 

Pmkhity Liaied Bosus to Dock 
Workers 

~ N S F ~ R T  be pleased to state : 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH TY- 
TLER) : (a) Yes, Sir. A Mcmorandum 
of claims was  received from three 
Federations of Port and Dock Workers 
in February, 1991. 

(a) w W e r  the dock workers have 
submitted a Mcmorandum demanding 
productivity linkcd bonus for 1990.91 
and settlement of pending issue; and 

(b) if so, tbe action proposed lo bC 
&en by the Government in this 
nylrd ? 

(b) The demands were examined 
and a reply was sent to the Federations 
in April, 1991. As regards the demand, 
for payment of Bonus for 1990-91 
i t  is proposed to be discussed with thc 
repnstntativas of Federations of Port 
and Dock Workers to am'vc at a new 
set t lcment. 
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'~od&isetlo k v  of extile Industry 

2508. SHRl GOVIND- 3 : will witEkEl3 
S~WGH : i 

the Minister of TEXTILES be pleas- 
ed to  state : 

(a) whether the Government have 
any proposal t o  encourage the 
modernisation of textile industry: 

(b) if so, the details thereof; and 
(c) the details of textile mills func- 

tioning in the country under NTC' 
and in the private sector at present 
state-wise? 

THE MINISTER O F  STATE OF 
THE MINISTRY O F  TEXTILES 

(SHRI ASHOK GEHLOT) : (a) and 
(b) in pursuance of Textile Policy, 1985, 
Textile Modernisation Fund was crea- 
ted by Govt. of India under IDBI 
in Sept., 1986 by earmarking a sum of 
Rs. 750 crores for a five year period, 
to meet the modernisation require- 
ments of textile rnills. A part of the 
fund was earmarked to provide special 
loans to weak but viable units as a 
major part (upto 80 " 2 )  of their prorno- 
ter's contribution to  enable them to  
avail of the modernisation assistance. 
The special loans carry interest 6j.69; 
p.a .  and are repayable over a period 
of 13 years, including a moratorium 
of 6 years. 

(c) As; on 31-3-91 there were 1062 
cottoniman-made fibre textile mills 
in the country. A Statement giving 
detail, of these mills is attached. 

Statement referred to  in reply to  Unstarred Q~lestion No. 2503 part (c)  
for 9-8-91 regarding Modcrnisstioi of T r t i l e  l?dustry. 

Management Spg. Composite Total Spdls. Looms Labour 
on Roll 

Part-time Messengers io RRR! 

(a) whether the National Indu5trd 
Tribunal for Region;ll Rural Bankc 
sct up at Hyderabad had in thr' award 
dclivercd on March 30, 1990 rcconr, 
mended that the part time messenger, 
working in Rcgisn;d Rural Bmk, 
should be made pcrnlrincnt I'ronl the 
date of their joining the scrkice; ilnd 

(b) if so, the reasons for not imple- 
menting the award so far? 

rb-@ MINISTER OF STATE IN  
THE MINISTRY OF FINANCE 

(SHKI D.4LBIR SINGH) : ( a )  No, 
Sir. 'The Natimal 1ndustri:il Tribunal 
has ho\\cver. recommended that part- 
rime msiscngc'rs i n  Regional Rural 
Rankc be rc_ruliirist.d with eiTect from 
the date, of their continuou. engage- 
Illtllt . 

(b)  The Equ~timi Cornnlittec' which 
had heen zoni t i t~tcd to equate the posts 
i n  Regicm.il Run1 Banks with those 
in the bponior bsnks Iratt recommen- 
dcd thrtt the Cii;tirin;ln of each RRB 
hhould accrrtilin the posi~ion of part- 
time lnessengers regarding their wor- 
king hours and equate them with 
part or  full time messengers of the 
concerned sponsor banks engaged for 
the same hours of work. 
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Booth - 1 2 3 

H A R I K E W A L -  11 GO& . . 
: Will the Minister of LAW, 12 ~ ~ ~ w u  . so. STICE AND COMPANY AF- I,  KanaaUj , . 

FAIRS be pleased to state : 14Bamgaon . 
(a) the total number of incidents 1 s  ~tlh . 

of booth capturing in Uttar Pradesh 16 ~h . 
during the Tenth Lok Sabha elections; -w 

(b) the number of booths out of 18 -ly . : 
them where repolling was conducted 19 s-~ 
consti tuency-wtse ; and 20 Akbarpur (SC) . 

(c) the total number of persons killed 21 F-W . , 
and injured in the said incidents? 2 ~ ~ i ~ ~ ~ ~ i  . 

THE MINISTER OF STATE IN 23 Ball* - 
THE MINISTRY OF PARLIAMEN- 24 Salmpur . . 
TARY AFFAIRS AND THE MINIS- 25 Dcoria . . 
TER OF STATE IN THE MINISTRY 3 ~uckaow . . 
OF LAW, JUSTICE A N D  COM- 27 Ballia . . 
PANY AFFAIRS (SHRI RANGA- 3 earhwsl . 
RAJAW KUMARAMANGALAM) : N ~ n i u i  . 
(a) A total number of 902 incidents 30 A m h i  . . 
of booth capturing and irregularities 31 Sultanpur . 
were reported to the Election Com- 31 talganj (SC) . 
mission. 33 llributli 

Cb) Repoll was conducted at 869 34 Biinw . . 
polling stations. A statement showing 3 s  Saipur (SC) . 
constituency-wise break up of booth5 36 Gharipur 
where repoll was ordered is enclosed. 37 Phu\pur . . 

(c) The information is being collec- 38 Alhhabod . 
ted and will be laid on rhc Table of the 39 Ghail (sC) . 
HOUK. JO Fathchpur . 

41 Hamirpv 
St8tetwnt 42 Jahun(SC) . 

9. Namcof the Parliuamury Numba of 43 Ghr'ampur 
No. Coastitutuency polling 44 Ferozabrd . 

smiom 45 A p  . . 
4 Mllhm . . 

rU 47 Kbutjr (SC) . - 4 8 H 4 t u r . .  
1 2 3 49 &&pat . . 

. . 50 Munr(A.rrupr. 
I B a d i ( s 0  5 1 W . .  

2 M W a ( S C )  . . . 
, . .  52 Robaupnj . 

3 S d u W  l 5  53 Mirpprr 
4 H u Q i .  . . . 9 54 RrupPlh . 
5 W u n d r b d  . .  . 55 Wlbhhr 9 

t i - . .  . . w -1i . . 
7 a m s i  . . .  ' 51 V @ .  . 
IAmm#ub . . . 
9 -  . . . " 58 Hathru(SC) . 5 

1 0 L l C l S w r r . .  . . 3 
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[English] 2 4 for C ~ / S T ~  and otber 
Classes In Publlc is~ues 

Exbansion of Tea Industry in Sikklm c - - *- 

251 1. SHRIMATI D. K. BHAN- 2513. SHRI SOMJIBHAI DAMOR: 

%- WiTl the w x - m -  Will the Minister of F I ~  
ERCE be pleased to state : pleased to state : 

(a) whether thlrc is any proposal (a) Whether the Government pro- 
to cxpmd tea inustry in Sikkim whxt  pose to provide certain reservation in 
v s y  good quality of tca is produced; public issues for Scheduled Castes, 

Scheduled Tribes and other backward 
(b) if so, whethcr th: Union Govcrn- classes; 

m:nt havz sanctioned aqy f u ~ d s  for 
this purpose; and (b) if so, the details thereof; and 

(c) if SO rh: d-.t.tils th-.r:of and if (c) i f  not. the reasons therefor? 
not. the rc'aqons thcrcfor? 

THE MINISTER OF STATE IN 
THE OF STATE OF THE MINISTRY OF FINANCE THE MINISTRY OF COMMZRCE: SHRI RAuESHWAR THAKUR) (SHRI P. CHID4MB4RAM) : (a) (a, No. Sir, 

S i a i m  is d:cl lrcd 2s non-trditionsl 
arcJ for th: nurwsc of financinl assis- (b) Does not arlse. 
tanc:: under- T& Board's N.-w Tc.: 
Unit Financing Schcm: H o w c v . ~  (c) Reservation for Scduled Castes. 
fh:re ar: no proposals to c x p  ?d t:n Scheduled Tribes and other backward 
jndujtty in Sikkim . t pr.-smt. clasces out of the public lssue of capital 

1 %  not considered feasible or'desirable. 
(b) 1:nd (c) Do not arise. 

Wid~n iq  of Y h ' i 3 1  \ I  H gr rr I!: 
No. 31-4 in Sik'rirn 

2512. SHRIMiTI D K. R144V- 
D9Rf : WIII :h: M I ~ I , : : ~  of SUR- 
F.4CE TX iVSP3RT b: p':a\:J t o  
state : 

(,:) wh :rh:r ths Gov;rnment pr+ 
pos.2 to widen the National Hlghway 
No. 3l-A in SiMrim to provide c!oubl< 
lane facility 2nd ro encure fr:e ..nd 
smooth mo ,cm:nt of v:hicl: of . ll 
tYP-r ; 

(b) ~f so, th: t1.n: by wh'n!; &>nd 
(c) if not, the reasons thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDJSH TY- 
TLER) : (a) to (c)  No, Sir. Current 
traffic docs not justify widening of the 
National Highway to two-lane stan- 
dards, and moreover the road passes 
through geologically unstable areas. 
Subject to  requirements, further im- 
provements on this National Highway 
will be taken up in the VIII Plan after 
it is finalisad. 

Litigation Branch of D.G.S.&D. 

2514. StJRI S O M J I B H W :  
Will the hlrnicter of COMMERCE 
be pleased to state : 

(a) the tot31 number oicases assigned 
to the Litigation Branch of the Directo- 
rate General of Supplies and Dis- 
posal> to handle arbitration procee- 
ciinps; 

(b)  the number of cs\es where this 
branch has failed to file any affidavit- 
~n-opposition within the time presc- 
ribed by the arbitrators: 

(c) the number of c393 awaiting 
sward pending over four months, 
one year. two years. three years and 
more than three years: and 

(d) the steps the Government pro- 
p o ~ c  to take to tone up this branch? 

THE DEPLTY MINJSTER IN THE 
MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) : (a) From 
1986 onwards, 1010 cases haw 
rtferrcd to arbitration. 
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(b) No affidavits-in-opposition are 
filed, but only counter claim statements 
are filed in arbitration cases. In 6 
cases counter claim statements could 
not be filed in time. 

(c) Total p x d i n g  c . i e i  a - r  - 3 4  ou 
of which : 
Over 4 months . . . 309 
0v:r I p r  . + 20 
Over 2 years . 98 
Over 3 ycan . . 77 

(d) The working of the Litigation 
Branch is legal in nature and has to 
comply with legal procedures and re- 
quirements. Also the working of this 
branch is monitored as in the case of 
other branches of DGS&D and suitable 
action is taken as considered necessary 
from time to time. 
[Translation] 

\ 3 Credit-Deposit Ratio of Bihar - 
SHRI CHHEDI 

Will 
SHRI RAM LA--: 
KHAN SINGH 
YADAV J 

th: Minist:r of F I V ~ S C E  h: pleased 
to state : 

(a) the creditdeposit ratio of th: 
various States and Union Territories; 

(b) whether the creditdeposit ratio 
of Bihar i s  low a+ compared to smnc 
other states: and 

(c) if so, the steps taken by thc 
Governmen! to incrcasc the credit- 
deposit ratio of Bihar? 

THE MISISTER OF STATE 15: 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) State- 
wiw:Union Territory-wise Credit-Dc- 
pasit (C:D) ratio of commercial bank\ 
at the end of December, 199 i\ p v c n  
[n the enclollpd \[atemcnt. 
(b) Ye\, Sir. 
(c) The C:D Ratio i s  not the wlr 

indicator of Economic Development 
of a particular Statc/Region. The 
actual level of credit in relatian to 
totally mobilised deposits depend 

upon the Credit absorption capacity 
of the State Region. The banks have 
been advised to ensure that wide regi- 
onal disparities among various stat= 
in credit deployment are reduced and 
steps are taken to increase flow of 
credit to all productive and identified 
proposals in deficient areas. The 
progress in this direction is monitored 
by State Level Banker's Committee, 
State Governments and Reserve Bank 
of India on a regular basis 

Statement 

Name of the Slatel C:D 
U7ion Tcrri~ory Ratio 

I. NORTHERN REGION 
Haryana . . 
Himachal Pradcsh . 
Jammu & Kashmir , . 
Punjab . . . .  
Rajasthan . . 
Chamiigarh . . . 
h l h i  . . . . 

I f .  NORTH-E.4STERh: REGION 
A%am * .  . 
Manipur . . . 
Mcghalaya . . 
Napland . . 
Tripura . 
Aru:~achal Pradcsh . 
Sfirorarn . . . . 
Slkk~rn . . . . 

I l l .  EASTERN REGION 
Bihar 
O r i w  . 
West Rcngal . 
Anbnan & Nkoba~ . . 

IV.  CENTRAL REGION 
Madhya Pradah . 
Il'ttar Pradmh . . 

V, WFSTEKN REGION 
G u j a r a t .  . , . 
Mnharad~tra . . . 
Gas . . a .  

Bdrr & Nagar Haveti . 
Danm & Diu . . . 
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Name. of the Statel C:D 
Un 'on Territory Ratio 

VI SOUTHERN REGION 
Andhra Pradesh . . 84.85 
Kamataka . . . 87.23 
Kerola . . . . 59-70 
Tamil Nadu . . . 100.42 
Pondichary . . . 54-96 
Lakshadwap . , . 17.58 

ALL INDIA . . . . 65.95 

ASTBHUJA PRASAD 
: Will the Mtnister of 

pleased to state : 
(a) whether the Government pro- 

pose to impow ban on ncw appoint- 
zxnis i n  the Government offices and 
banks; and 

(b) if w. the rca>ons t lierefor! 

T H E  MINISTER OF STATE I N  
THE MINISTRY OF FINAVCE 
(SHRI SHAX TARAM POTDUKHE): 
(a) There is no proposal to impose 
ban on new appointments in Govern- 
ment Officcs and Publ~c Sector Banks. 

(b) Does not -I me. ' 

[English J 2 5 7  
Re-opening of Bnncbes of Indndy 

vestment Centres 

to state : 
(a) the reasons for closure of thc 

overseas branches of the Indian 
Investment Cenue: 

(b) whether the Government propose 
to  re-open these branches; 

(c) if so, when; 
(dl if not, the reasons therefor; 
(e) whether the Government also 

propose t o  open the branches of the 
fadian Invcstmcnt Centre within the 
country; and 

(f) if so, the details thareofl 

THE MINISTER OF STATE IN  
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) The Indian Investment Centre's 
offices abroad were closed as part of a 
larger design to reduce bureaucratiza- 
tion and to provide integrated services 
to NRIs/investors. 

(b), (c) and (d) Such a proposal may 
be considered, if required for the 
successful implementation of the In- 
dustrial Policy of the Government. 

(e) and (f) There is no s ~ c h  proposal 
under coniideration of the Govern- 
ment. 

Rural Bnak 
.cI, 

251 8. SHRI HASSAN MOLLAH: 
Will the \l:nlst- . 
be pleaied to state : 

(a) uhether the Government propose 
to amalpmate all the regional rural 
banks in the country; 

(b) if so, the details thereof; and 
(c) if  not. the reasons therefor? 

THE i1INISTER OF STATE IN 
THE MIhISTRI' OF FINANCE 
(SHRI DALBIR SINGH) : (a) No, 
Sir. 

f b) Does not arise. 
( c )  Each Rrgicanal Rural Bank is a 

separstr I r p l  entity under the Regional 
Rural Brink', Act, 1976 and operates 
within the specified 1oa1 limits. The 
Government debif: 1.3 maintain the 
separate identit ~tnd duracter of such 
banks. > 5 t( 
Revamping of Elport Processing ZoPC - 

be pleased to state : 
(a) whether the lndian Institute of 

Foreign Trade has cdied for warn- 
ping the export processing zones to 
make free tmde zones an effective in- 
strument of export promotion as re- 
ported in the 'Economic Times of 
July 16, 1991 ; 
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(b) if so, the details thereof; and 
(c) the steps proposed to be taken t o  

improve fiscal and monetary incentives 
and various other facilities at  export 
processing zones? 

THE MINSTER O F  STATE OF 
THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM): (a) Yes. 
Sir. 

(b) The Indian Institute of Foreign 
Trade in its Market Survey conducted 
for the Kandla Free Trade Zone 
in Jan. '90 had outlined some sugges- 
tions for the accelerated development 
of the Zone which included, inter-alia 
cncoura_eing trade with USSR on rupee 
payment hasis. lowering of value addi- 
tion norms, allowing trading activities 
in the Zone, automatic broad banding 
and the setting up of a Central Autho- 
rity for EPZs and 10O0/; Export Ori- 
ented Units. 

(c) These and other suggestions are 
under consideration. 

P 
,' 

Private Sector Putidpation ia Defeoq 
Prodoction and Exports - 

2520AMR151AHESH KUMARJ 
KANODIA . 
SRRI B. L. SHARMA I 
PREM - %- k: 
SHRI VIRENDRA SINGH 1 

SHR~ CHETAKP.-~S,,' 
CHAUHAN J - - -. ..-.+ 

Will the Minister of DEFENCE bc 
pleased to  state : 

(a) whether the attention of the 
Government has been drawn to  the 
wws  item captioned "PEC t o  involvc 
private sector in defence exports" 
appearing in the "Hindustan Times" 
dated July 19, 1991 ; 

(b) if so, whether the Projects and 
Equipment Corporation of lndia ap- 
pointed by the Union Oovemmmt for 

E ornoting and exporting defena  rc- 
tad s t o r e  has decided to eacowagc 

private Ecdor 'ciprtioa in dcf'eaa 
prabetioaan 8"" exports; 

(c) if so, the details in this regard 
and the criteria and terms and condi- 
tions of their appointment; 

(d) whether the Industrial Policy 
Resolution of 1956 is also proposed 
to be amended to tap the defence 
export market; and 

(e) if so, the details thereof? 

ITHE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR) : (a) Yes, 
Sir. 

(b) The PEC offers assistance to 
private sector units. including those 
engaged in production of defence 
related stores, in their exports. 

1 
(c) The PEC works out individua 

agreements with manufacturing con- 
cerns for the export ventures on a case 
to case basis. 

(dl No, Sir, 
(e) Does not arise. 

National Higbwrgs 
LC' - - '  ---- .--.--.- - - 

S H M  DATTAT ---- . < - w e  

"--". "* _ __ I - -.-I.'.- 
Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the names and length of National 
Highways in the country and tbe 
States through which they pass; and 

(b) the names and length of Statc 
Highways under consideration for con- 
version into National Highways. State- 
wise? 

T H E  MINISTER OF STATE OF 
THE MINlSTRY O F  SURFACE 
TRANSPORT (SHRI JAGDISH TY- 
TLER) : (a) A statement is enclosed. 

(b) There is no  proposal at present 
t o  declare new national Highways. 
The w t i o n  of further additions to 
the A.H. grid would be takm only 
after daalirotion of tbe 8th Five Yenr 
P)tn, 
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An abstract of NH Numbers/Narne of Roures/Length in Kms in Various Stater 
Position as on 1-8-1991 

51. N.H. Name of the Route Total States through which p&g 
No. No. m 

-1 ?AT 
1 2  3 4 5 

1 I Delhi-Amritsar-Indo/Pak Border 456 Delbi 22 
Haryana 180 
Punjab 254 

2 1 A Jakodbar- Uri . . .  663 Punjab 108 
H.P. 14 
J & K 541 

3 1 B Batote-Doda-Kiahtwar 107 J & K  107 
4 2 Delhi-Calcutta . . .  1490 Delhi 19 

Haryana 74 
U.P. 770 
Bihar 392 
West Bengal 235 

5 3 A g n - b m k y  . . . 1161 U.P. 26 
Rajasthan 32 
M.P. 712 
Ma harashtra 391 

6 4 Thabe- hladras . . .  1235 Maharashtra 371 
Karnataka 658 
Andhra Pradgh 83 
Tamil Nadu 123 

7 4-A Bdp.um-Plolrji . . . 133 Karnataka 
Goa 

9 5 J h u  Pokhria-Mulnu . . 1533 Orise 488 
Andhra R a w  loo0 
Tamil Nedu 43 

11 6 Dbuk+c.lcuna . . . 1645 Mnbarash~ra 686 
M.P. 314 
Orisrr 462 
Bihu 22 
Wcst B c w l  161 



Palayankottal-Tut icorin Port . 
Ddhi-Bombay. . . . 51 Tamil Nadu 

1428 Delhi 
H ~ r y ~ n a  
Gujmt 
Rajasthm 
Mahamhtra 

378 Gujarat 
206 Gujarat 
46 Gujarat 

791 Mahamshtra 
Karnataka 
A.P. 

403 Delhi 
Hlryaru 
Punjab 

M-Fazilkr-IrrdofRI Border . 

582 U.P. 
Rajaahan 

890 M.P. 
Rajasthen 

491 Maharashwa 
Karnataka 

Pathankot-BamPirhiPIi (near 
Kandh) 

46U A.P. 
Mnharashtn 
M.P. 

220 Punjab 
H.P. 
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Chas-Talchar . . . 
Ddhi-Lucknow . . . 
Ludmow-Shivpuri . . . 
manri-Lakhaadon . . . 

Allahabad-Mangawan . . 

Barauni-Lucknow . . 

Pipra Kothi-Raxaul-indo/Ncpal 
borda 

Barasat-Biurgaon-LndoiBangladesh 
Border 

459 Bihar 
OriBa 

438 D&i 
U.P. 

319 U.P. 
M.P. 

3% U.P. 
M.P. 

93 U.P. 
M.P. 

570 Bihar 
U.P. 

68 Bihar 

1% U.P. , 

230 Bihar 
1125 Bihar 

W-B. 
AhSam 

92 west Bengal 
Sikkim 

19 Assam 
U S  W. Bengal 

Assam 
179 Bibar 

w. BclUnl 
352 B h  

6 8 0 A s a m  
23Arsam 

54Ascam 
436 Assun - 

m p u r  
161 Meoholpya 

51 w. Eon@ 
261 oliw 
SSI M.P. 

Oriorr 
A.P. 



495 MeOhlryr 
Amam 
'kippa 

387 Tamil Nadu 
40 T d  N d u  

pondicbary 
132 Tamil Nadu 
640 Tamil Nadu 

KaPln 
6 K d a  

328 Karnatnka 
440 Tamil Nadu 

K8rAla 
192 Mlhnruhtm 
149 Asmam 

M q W w  
8S0 h m  

Anrnachal Pmdah 
25 APrPm 

Anmochrl mdah 
320 AaPm 

M a n i p  
5 6 o h m m  

Mfiarrm 
9 Mizonm 

27 MIzorun 
77 W. Beil 

285 U.P. 
93 G u W  76 NEI 

2522. SHRI SY ED SHAHABUD- 
DIN : m n ~ s l n  01 IRTEIWX 

b;e""jit^d to state : 
(a) thc nature and extent of violation 

of Indurn territory or air space or ml- 
torid waters by any forei&n country 
durhg 1990-91; 

@) whether the violPtion was 
brought to the notice of tbe offtadin8 
wuntry; md 

THE MINISTER OF DEFENCE 
(SHRI SHARAD PAWAR) : (a)There 
havc been a few cases of such viola- 
tions. It would not be desirable to 
disclow details. 

(b) and ( c )  Protests wcfc lodpd 
with the concerned foreign Govern- 
ments who sere also ukd to enrun 
riminst the recurrence of such incidents 

2523. 
Will the 
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AM) COMPANY AFFAIRS be 
pleased to state : 

(a) whether a bench of Patna High 
Court has been set up at Ranchi; 

(b) whether Santhal Pargana has 
not been brought under the jurisdiction 
of the Ranchi bench; 

(c) if so, the reasons therefor; 
(d) whether there is any proposal to 

bring Santhal Pargana under the juris- 
diction of the Ranchi bench; and 

(e) if so, when and the action taken 
in this regard'? 
THE MINISTER OF STATE IN 

THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINIS- 
TER OF STATE I N  THE MINISTRY 
OF LAW, JUSTICE AND COM- 
PANY AFFAIRS (SHKI R.4NGA- 
RAJAN KUIMAR:~M.~NGALAM) : 

(a) A bench of Patna High Court 
was set up at Ranch1 In 1976. 

(b) No, Sir. 
(c) and (d) No proposal has been 

received from the Government of 
Bihar to bring Santhal Pargana under 
the jurisdiction of the Ranchi Bench. 

(e) Does not arise. 

2524. SHRI Y . w m  
PATIL : Will the Minister of 
~ E R C E  be pleased to state : 

(a) whether the Government propose 
to allow the sugar mills to export 
molasses ; 

(b) if so, the details thereof; and 
(c) if not, the reasons therefor? 

THE DEPUTY MlNISTER IN 
THE MINISTRY OF COMMERCE 
(SHRI SALMAN KHURSHEED) : 
(a) to (c) Exports of molasses are 
allowed subject to registration of ex- 

rt contracts with the State Trading 
oration of India Limited which 
t canalisin8 agency under the 

Export Policy. Annual state-wise re- 
leases of moiasses for export are deter- 
mined by the Department of Chemicals 
and Petrochemicals. f 

nc 6 6 
Pay fixation of 

I_ - 
2525. SHRI JEEVAN SHARMA : 

Will t h a i n i s t e r  ot PTKKFRT 
be pleased to state : 

(a) whethzr the service rendered as a 
combatant clerk in the Armed forces 
by a re-employed clerk in the Civil 
Department is given any benefit in 
fixation of his pay; 

(b) if so, whether the Government 
propose to extend the above benefit 
to the ex-servicernzn re-employed as 
clerks in nationalised banks; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF FIN.WCE 
(SHRI DALBIR SIKGH) : (a) to (d) 
In terms of the instructions contained 
in Department of Expenditure Odice 
Memorandum No. NS)-E.111 63 dated 
1 1463 ,  the pay of the Ex-Combatant 
Clerks re-employed in the c~vil depart- 
ments in the post of Lower Div~sion 
Clerks Junior Clerks. 1s tixed in the 
pay s a l e  of the Idttsr post by giving 
h ~ m  increments 111 that sxlz  above the 
min~mum equal to the number of com- 
pleted years of seNie  as Combatant 
Clerk. In the cdsz of the Ex-servicemen, 
~ncluding Ex-Combatant Clerks, re- 
employed In the public sector banks, 
their pay IS so fixed that their total 
emoluments on reemployment are 
not less than those last drdwn by them 
in the service of the armed fo rm.  
This has been necessitated by the fact 
that the pay scales in the armed fotvxs 
and the banks are rewsed at different 
intervals, are with reference to 
different consumer price indices 
m d  arc governed by different Dcarneu 
Allowance Formulae. 
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hadat ion ]  ?(;? (b) Does not arise. 
Report of Abid Hussain Committee (c) Copies of the Report have al- 

ready bcen placed in t e Parliament 2516. SHRI-  SIMON MARANDI : H~~~~ ~ i b ~ ~ ~ ~ .  %, h& 
Will the%nister of T ~ T I L E S  be L+ 

pleased to state : Modernbation of Textile Mills 
(a) whether the Government pro- 

pose to lay on the Table the Report 
of the Abid Hussain Committee consti- 
tuted in 1985 in regard to New Textiles 
Policy ; 
(b) if 50. when: and 
(c) if not, the reasons therefor? 

THE MIXISTER OF: STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a )  No, 
Sir. 

pleased to state thc n a n k  o f  textile 
niills modcrnised during the last two 
years and the names of mills likely 
to be modernised during the current 
year. state-wise? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
CSHRl ASHOK GEHLOT) : (a) Accor- 
ding lo inforniation givcn hy IDBI, 
statements are attached. 

Textile L'nirs ass is f~ t i  under Textile Modernisation Fund Scheme-Mo&r- 
nisation Scfrenr~s cot?tp/e!eii during 1989-90 (April- March) 

Madanpelit Spg. Milk Ud. 
Sup.; Spinoing Mills Ud. 
1.1. Ttxl ik  Ltd. 

w = l  
Anamday Milb Ud. 
B&nt Vijay Milb Ltd. 
N a w i  Cotton & Silk Mills Lrd. 
PH.M Pol- Ltd. 
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prb.b 
Shrae Bhavani Cotton Mills Ltd. 
Vardhman Spg. & Gcn. Mills Ltd. 

Tamil Nrdu 
Ayyappan Textiles Ltd. 
Ehjraj Textile Mills Ltd. 
Loyal Textile Mills Ltd. 
Paramount Tcrtile Mills Ltd. 
Premier ,Mlils. 
Sitalahshni klrlls Ltd. 
Sreo Karpagirmbai Mill5 Ltd. 
Sri Kannapirm Llills Ltd. 
Karunamb~kal Mills L.IJ. 
Sri K a m k ; - i s h n a  Mills (CBE) LrC. 
Tlr~ipur Tcxriie Ltd. 
c h ~ r  Textilcs Ltd. 
LlruJi~unapx Tzxtils I Ltd. 
Sr! V c n k a t c ~  hlills I.td. 
Kadri Mills ICBE) Ltd. 

wet &aeol 
Shaktiprh Text i le  & Industries. 

- 
KC Tcxtiks Ltd. 

Hhwcbal Pradcgb 

Winsome Textik Industria Ltd. 
Kmlr 

Pi 86.o*wa€M Tentilts LW. 
MdSI- 

Jiyajomo Coma Mills Ltd. 
Mdurabor 

h t u r y  Spg. & Mig. Corn- Ltd. 
I chr lLWi  Cosp. Spg. Mills Lcd. 
RSR Mohtn Sm. & Wvg. Milb (P) Ltd 

pb.ldrrl 
sm&igtswui hdi l l rLki .  
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Ajay Papa Mills Ltd. 

Tamil N d r  
A~arnPIai Cotton MiUr Pvt. Ltd. 
Arcot Textile Mills L€d. 
Kwality Spg. Mills Pvt. Ltd. 
NT'C (TN & P) Ltd. 
Unit : Cbimktme Murugan Mik 
Sdvaraja Mills Pvt. Ud. 
Sholmgur Tcxth Ltd. 
Shri Setta Venkatesh Mills, 
Sri Kannapian Mih Ltd. 
Tirumangal Millo Ltd. 
Vhhau Shadtar Mills Ltd. 

unu Rddi 
Anitabh Tcxtiks Ltd. 

west -1 
Hada Tcntiks Industries Ltd. 

Units assisred undcr Textile Modernisation Fund Schemes-Modrrnlsafion 
Scheme likely to be completed during 1 99 1 -92 (April- March) 



Cali~ut Modsrn Spg. k Weg. Mills Ltd. 
Kathayat Cottoo Milb Ltd. 
Ksralo Textik corporation 

Unit : Kottayam Textiles. 
Madras Spinnae Ltd. 
NT'C (APKKM) Ltd. 

Unit : Parvathi Mills. 
Unit : Alagappa T u d e  (Cochin) Mills. 
Unit : Kaala Lakshmi Mills. 

Rajgopal Textile Milk Pvt. Ltd. 
Rabhakaran Milk Ltd (Unit of Keala Textile Corporation). 

Cfrasim Indurtrier Ltd. 
Jiyajamo Cotton Mills Ltd. 
Sta+d Mills Ud. 

Mhmblm 
Bharat Cottoo Growers' Co-op. Spg. Mdls Ltd. 
Bombay Dyeing & Mfg. Company Ltd. 
Dawn Mills Company Ltd. 
HindooJtan Spg. & Wvg. Milk Ltd. 
Kolhapur Zilla Shelkari Vinkara Soot Girni Ltd. 
Madhaagar Cotton Mills Ltd. 
Mafatlal Fine Spg. & Mfg. Company Ltd. 
Ncclkanlh SSG Ltd 
h a g m n  Textilc Milh Ltd. 
RPlrerh Cotton Mills Ltd. 
Simplar Mius Ltd 
Sakpur VinaLar SSG Niyarnit. 
Yeotmal Zilh SPhkari Soot Wa a p r d  Girni Ltd. - 
NTC (TN & P) Ltd. 

Unit : Smdoshi Cotton Milk 

PIldrb 
M.b.vir SW. Mills Ltd. 
Sutkj Cot~an Milb Ltd. 



M a w  Spg. Mills Ltd. 
Narasimha Mills (P.) Ltd. 
NTC (TN & P) Ltd. 

Unir : Shri Sarda Mills Ltd. 
U n ~ t  : Soma~~ndaram Mills Ltd. 
Unit : Coimbatm Spg. and Wvg. Milb Ltd. 
Unit : Balararn Vanna Tcrtilc Mills. 

Paramount Tcxtila Ud. 
SitaUshmi M U  Ltd. 
S m  Mangayarkamsi Mills Ltd. 
Sm M ~ ~ n s k s h i  Sundaram Textiles Ltd. 
Sri N a n i m h  Textile Ltd.. : 
Srrrr Nithyakalyani T u t i k s  Ltd. 
S:.w Sjkthi Tcxtilcs Ltd. 
Srr.2 S . :eha~l l i  Textile Ltd. 
Snr Natcsar Spg. & Wvg. Mills Ltd. 
Srl Sivakami Mills Ltd. 
Sujani Textiles Pvt. Ltd. 
Supcr Spg. \fills t td .  
Tamara1 Mdls Ltd. 
Thaqlavur Textiles Ltd. 
T~rupur Textik Ltd 
Valh Cotton Trakrs Ltd. 
Vtyjkumar Mills Ltd. 
\.iruihumg;lr Textik M~lls, 
Pmaedl 
A p t a  T c x o k  Lid. 
C+op Texriie .M~lls Ltd. 
C.P. S~arc Spg. Milb Ltd. 
UPSTC Cnm : J h a d  Sandtla. Knrhipur. M-r. 

BC0p.l 
I n j i a  Jute & lnduwits (Text~lc Div*). 

scttiog up of Textile Mi l ls  ia Bibm - - 
( A )  H hethcr there is any proposal 

10 ,et up 3 cotton tcxllle m ~ l l  in tribal 
dominated area of South Bihar; and 
{b) rf so, the deta~ls thereof and the 

rrmc by whlch the mill is likely to be 
XI up there" 

'THE MISISTER OF: STATE Iru' 
THE IclI\ISTRY OF TEXTlLES 
(SHRI ASIIOK GEHLOT) : la)  T h m  
I ,  no proposal pending for setting up a 
cotton textile mill in tribal dormaatcd 
area of South BiLr.  

(b) In view of thc above, question 
docs not wise. 

(In accordance with thc New Indusiri.~l 
Policy, no licence is requmd for such 
mills now). 

Gr-p 
&m 

(a) whether a Group insurance 
Schcrnc for Tendu leaf pickcn has been 
itartcd in Madhya Prdesh in co- 
operation with the Life Insurance 
Corporation ; and 

(b) if w, tbe deb& h o f  md the 
number of ns cowrsd under this 
scheme lo 
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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and (b) 
Yes, Sir. A Group Insurance Scheme 
for Tendu Lcaf collectors, sponsored 
by the Madhya Pradesh Governmcnt, 
has been started through the Life 
Insurance Corporation of India with 
effect from 141991, The Scheme 
envisages that the persons who are 
aged between 18 and 60 years are eligi- 
ble to become members of the Scheme. 
Under the Scheme a sum assured of 
Rs. 3,000 will be paid to the legal heir 
of the insured on the normal death 
of the member. In case the death i, 
due to an accident, double the sum 
assured i.e. Rs. 6,000 will be paid to 
the legal heirs. An annual premium 
of Rs. 13 per insured for the said 
benefits under the Scheme is being 
charged by the LIC. 50 O d  of the annual 
premium is subsidised from the 3ocial 
security fund set up for providing 
Group Insurance benefits to the weaker 
and vulnerable sections of the society. 
and the balance 50"; is paid by the 
beneficiaries. The Scheme is being 
administered by Van Upaj Sahakari 
Sangh of hladhya Pradesh. The 
estimated number of persons to be 
covered under the Scheme is 15 lakhi. 
[English] > 7 3 
Construction of Flyovers in Delhi - 

P m  K. $1. M A -  
the Minister ot m- 

FACE TRANSPORT be pl~ascd to 
state : 

(a) whether the Government havc 
any proposal to construct some flyovers 
in Delhi to ease the congestion on 
roads; 

(b) if so, the details thereof; and 
(c) the schedule of construction of 

these flyovers? 

THE MINISTER OF STATE IS 
THE MINISTRY OF SURFACE 
TRANSPORT (SH RI JAGDISH 
N T L E R )  : la) Yes. Sir. 

(b) and (c) Constitutionall this Mi- 
nistry is responsible for developn~ent 
and maintenance of National Highways 
only. All other roads bridges are 
essentially the responsibility of the 
State Govirnmcnt Union TLrri!orits 
concernc.6. Br:scr: on ti-c. details 
furnished by the various crecuting 
agencies vi?. Delhi Admini.itrarion, 
New Delhi Municipal Committee, 
Municipal Corporation of Dclhi and 
Delhi Tourism and Transport Deve- 
lopment Corporation. 18 flyovers; 
road over bridges road under bri- 
dges are proposed to be constructed. 
The details are indicated i n  atrdchcd 
statement. It is too e a r l  to i n d ~ c j ~ ~  
the schedule of completion. 3s: the 
projects are i n  planning ?; tap.  

Srarcrnenr showing derails of Firover ROBiRUB proposed lo be coturntcred 
in* Dulhi, as litmished by executing Agencies 

R y o ~  at Panjabi h g h  Omsing. 
klyoust at DbwlP Kuan Oo+dne. 
Flyowr at Sddujuq  Cmuing. 
fly- at Raja Gudca Cmning. 
J .  B. Ti to Mug LolP Wpal R u  Marp (Andmwj Ganj). 
Outa Rinp Road Rohtak Rond. 
Ring Road A f h  A~muc. 
Ring Road-Road 41 and 37 (Wuirpur Depot. Criloino). 
Outer R i  Road Madhuban Chowk. 
Ring Road-W Gaon M u g .  
Ring Road Mayapuri Chork. 
Rlnll Road IWQbrt. 

Road Shreti R4 (Moti W E  
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slurlrv RW-Rur Rod--PIbl Road. 
Q. T. Road Sotyamti Mug.  
Baba Kharak Singh Mug-Park Street. 
Tilak M w g - B w  D m  Road. 

Road near Kishan Gapj. 

(c) if SO, the details thereof: and 
-'--'----..a 

2531. SHRI 
SINGH m ~ i n i s t e r  o 
I D S T K E  AND COMPANY AF- - - -  ~ 

FAIRS be pleased to state : 
(a) whether the Government have 

m i v e d  any representations for the 
rationalisation and streamlining of the 
Companies Act, 1956; and 

(b) if so, the steps taken by the Gov- 
ernment in this regard? 

THE MINISTER O F  STATE IN 
THE MIXISTRY O F  PARLIA- 
MENTARY AFFAIRS A N D  MINI- 
STER O F  STATE IN THE MINI- 
STRY O F  L.4W, JUSTICE AND 
COMPANY AFF.4IRS AND 
PARLl AMENTARY AFFAIRS 
(SHRl RAYGARAJAN KUMAR- 
MANGALAM) : (a) Government 
haveruxivcd a number of sugges- 
tions from various organisationsiin- 
dividuals for rationalisation and stream- 
lining of tbe provisions of the Compa- 
nies Act. 
(b) The Government have under- 

taken a comprehensive exercise for 
the d i f i c a t i o n  of the Companies 
Act t o  rationalix and strtamlinc the 
provisions under the Act. 

lmrtrcllr by U.T.I. i. Ssull 
!Mtmm 

2532. CHHEDI PASWAN : 
Will tbc Minister of b m  
bt pleased t o  state 

(a) the amount invatcd by the 
Unit 'TNU of India In small savinga 
sckmes during the last three yean, 
Sute,AJnion Territory-wiw ; 

fb) whether the U.T.I. propow to 
make any f n r h  inve3tmcats in small 
savings on the baris of population 
in B i h r ;  

(d) if not, the reasons therefor? 
THE MINISTER O F  STATE I N  

THE MINISTRY O F  FINANCE 
(SHRI RAMESHWAR THAKUR) : 
(a) The State-wise investment by the 
Unit Trust of India (UTI) in small 
savings schemes during the last three 
years is given in the enclosed statement. 

(b) Presently, U.T.I. has no such 
proposal. 

(c) Doe  not arise. 
(d) The investment by U.T.I. is 

determined by the actual resource flow 
yield and liquidity considerations. 

Strttmtat 
SUte 1988- 198% 1990- 

89 90 91 

(Rs. in Crorrr) 
I. AadhrrPrakh.  25 50 26 
2. Anrnrchol R o d a h  Nil 20 (H 
3. Anom . . 25 105 32 
4. Bihr . 5 70 32 
5. Goa . . . Nil 20 01 
6. G u w l  . . 25 70 43 
7. H 8 r y m r  . 2 5 M M  
8. HimrbrlPrrdeah Nil $0 26 
9. Junmu & Kuhmtr Nil 80 24 

10. KJluuah . . 2 5 2 0 0  I 5  
11. KaJl . . 25 40 I0 
12. MdhnRlrdcrh. 25 70 14 
13. Mabamshtra 50 Iff)  50 
14. Mujprr . . Nil 20 05 
15. M+Jnya . . Nd 20 Q! 
16. Mitaun . . Nil 20 OS 
17. N.pLnd . NU 24 U 
I8 Orhr 4 0 1 0 1  
19. m b  . . 25 25 22 
20. RaJdhra . . 25 75 75 
21.SUdrkD . + Nil 20 Q) 
22. ?'.mil Ndo . 50 60 16 
23. t r i p m  . . NU 40 I t  
24. UnrtRdaS, so 100 329 
25. W m  lkapl . U 70 51 

TmAL . . 4JO 1449 rlB 
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Extedon Scheme of MOIWDOJI 
Procmhmcat of Cotton In ~.hursbtti - ---- 

2533. SHRI PANDURANG 
P U N D L I ~ ~  . will the IcmiE7- =bebe pleased to 
state : 

(a) whether the Government of Ma- 
harashtra has requested the Union 
Government for extension of the 
Scheme of monopoly procurement of 
Cotton in the State for a further 
period of ten years; and 

(b) if so, the reaction of the Union 
Government thereto ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) The 
Government of Maharashtra had 
sought extension of the scheme of 
monopoly procurement of cotton in 
the State for a period of ten years 
w,e.f. I st July , 1990. 

(b) Government have granted ex- 
tension to the scheme for a period 
of three years w.e.f. 1st July, 1990 on 
the existing terms and conditions. 

Indor+Dev.s Four Lam S c k  

2534. S P U L  
V E R M A ? % l  the Minister of SUR- 
-TRANSPORT be pleased to 
state : 

(a) whether the Indort-Devas four 
lane scheme has been included in the 
Package-I1 programme of World Bank 
for India; and 

(b) if so, when the construction work 
on the scheme is likely to commence? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH 
TYTLER):(a) to (b) Yes, Sir. Negotia- 
tions for the loan have beta complet- 
ed. However, agreement for the loan is 
yet to k signed. As such, it is too early 
to indicate the date of  tart of the 
pmjsct. 

2535. SHRI PHOOL CHAND 
VERMA : Will the MINISTER OF 
TEXTILES be pleased to state : 

(a) whether the production in the 
powerloom sector in Madhya Pradesh 
is declining day by day due to high 
prices of yam and the difficulties in 
the availability of weft; and 

(b) if so, the steps being taken by 
the Union Govt. to provide raw mate- 
rial to the powerloom sector? 

THE MINISTER OF STATE OF 
THE MINISTRY :OF TEXTILES 
(SHRI ASHOK GEHLOT) : (a) and 
(b) Details of State-wise production 
are not Centrally maintained. In fact, 
the total production in the country 
is estimated on the basis of delivery 
of yam to powerlooms. Availability 
of yarn to powerloom sector and 
production of cloth by this sector on 
all India basis, have been increasing 
and no report of the shortage of yarn 
has been received. 

Yarn prices from March to July, 1991 
have increased by 5 $: to 9 96. However, 
the Govt. have no direct control over 
yarn prices as they depend upon tbe 
fluctuations of demand and supply 
position. 

Link Road Phm+II from T B e v m  to 
K w r  oa liocbi Bye Plos(Rdr) 

's-r 

2536. PROF. SA I LAK- 
iliY?hiirx 

NSPORT be pleased 
to state : 

(a) whether the Union Government 
have sanctioned the detailed estimate 
for the Link Road Phase-II(NH-47A) 
from Thevara to Kundannoor in KO- 
=hi Bye-pass, Kerala; 

@) if so, the details thereof; and 

(c) if not, the reasons for delay and 
when it is likely to be sanctioned? 



THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRAMPORT (SHRI JAGDISH 
TYTLER) : (a) to (c) No, Sir. HOW- 
ever. this work is included in Annual 
Plan i991-92 for sanction at an 
estimated cost of Rs. 3.2 crores. 

Sick Iadnstrial Units 

2537. SHRI HARIN PATHAK : 
Will tht! Mlnlstcr of m A r n  
be oleased to state the details of the 

Increrrsc in Parliamentary C o n s t i t u ~ a  
due to growth of Populatlon - 

2538. DJ, VASANT PAWAR : Will 
the Minister of LAW. AND 
COhlPANY AFFAIRS be plca~cd 
to state : 

(a) whether the number of Parlia- 
mentary Constituencies in India is 
likely to increase as a result of growth 
of population ar; revcded bensus; 
provisional figures of the recent Census: 
and 

(b) if so. the d h l i  thcrcof? 
extent of funds iosned hy nation:ilised 
banks to sick industrial units; snd the 
steps taken to convert these units into 
profitable ones'! 

T H E  SIISISTTR OF STATE IS 
THE hIIXISTRY O F  FISAXCE 
(SHRI DALRIR SI\GHI : The Rescr- 
ve Bank of In! ia ( R B I )  has reported 
that the outstanding hank credit from 
nzlionaliseii h n k c  sick industrial 
units a t  at ~ h c  cod of i>cccmhcr. 1958 
(the Iatesr date for \s,hich inform~tion 

T H E  hllSISTEK O F  STATE IN 
THE 31INIST'RI' OF: P:ZRI.I.4\1EN- 
TARJ' AFFAIRS :\XI> THE 31INIS- 
TER OF STATE IV T H C  MINISTRY 
OF LAW. JIISTIC'I: :\ \I)  COM- 
P A N Y  AFFAlRS A'iD PrlRLIA- 
MF\TAKY AFFAI KS (SI4RI RAS- 
G A R A J A N  K1'\1.4RMA\(i.ALAI\I):  
(a) and ( h f  No. Sir. ,44 2 matter of 
fact. the Conctiiilrim (Scwnty-first) 
bmrntimc~;t Hill. 1990 u hich i i  pcnding 
beforc P;lrlisniciit prl)pnic\ dclimita- 
tion of constitucncics i i i t l~nut  changing 
the number rhercor. 

Detailed guidelines havc been issue~i 
by R B I  regarding the formulation 
and implrmcnt~tion of rehahilitation 
packages for thr: rcvital crf sick units 
considcrcd potcrii,tlly \fiablc. Rc- 
habilitation package$ provide, i~ircr- 
alia. for the funding of existing dues 
0. banks and financial in4titutions 
wi:h an extended period for repayment 
therecf in a phased manner, interest 
coactssions. grant of fresh term loan 
as also fresh working capital facilities. 

For non-SSI sick industrial corn- 
panics, the Board for Industrial and 
Financial Reconstruction, a quasi-judi- 
cia1 body sct up under t hc Sick InJus- 
trial Comprrni~ (Special Provisions) 
Act, 1985, has bcen ; L I Q J . I L ~ ~  CYI+ 

2539. SiiRI?YfXTf D. K. RHAN- 
DARI  :Fib t t ~ c  . n ~ n r m  , . .  - 

(b) if so, thc react ion of the Govern- 
ment thereto? 

Tfi t  MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESf f W A R  TtiAKUR) * 

(a) and (b) Farcign lonn,'as,istancc is 
taken mainly for mectina the foreign 

pmv~rcd to t Ic  r rct $ 5 ;  7y &rim , exchrrnpc rquircments of- various pk- 
for !he determination of prcvcntive, jcct and non-project programmes ac- 
ameliorative, remedial and other ma- cording to our Nvrlmnal Plan priorities. 
surrs and the expnd i t ioc~  enforcement However, bilrtctal~multilrrtmI aid is 
of such measures. rerrortcd to in respect of ptarscU for 



1 8 5  Written A n s ~ e r s  SRAVANA 18,1913 (SA IA )  Written Answers 286 

which intomal reaourcsr can be nirsd 
provided they result in additional 
inflow of foreign exchange. 

2g 5 
Issue of Licences to Automobile 

Wor ksbops 

2540. SHRI RAJNATH SO 

to state : 

(a) whether the attention of the 
Government has been drawn to thc 
news-item captioned "Mass emission 
norms for vehicles soon" appearing 
in the Indian Express of Fcbruary 
23. 1991: 

(b) the detail5 of action taken on the 
various point5 hrought out therein; 
and 

(c) uhethcr there is any proposal to 
licence all the autanlobile workshop 
in the country to ensure better servi- 
cing and upkrcp of the vehicles given 
to then  for servicing and repairs 
etc.? 

THE MIKISTER OF STATE OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHR1 JAGDISH TYT- 
LER) : ( a l  and (h) Ycs, Sir. Thc 
action taken position on the various 
points raised In the Press Report 

follows : 

Apart from Automo!ive Ressarch 
Association of India, Centrtll 
Farm Machinery Testing and 
Training Institute and Vchiclc 
Restarch and Development Esta- 
blishment arc also thc autho- 
r i d  testing agencies. The 
testin agencies havc contirmed 
that t % cy have issued necessary 
certificates to tbe manufacturers 
after ensurin tbat the prototype 
of the vehic f e conforms to the 
standvdr Wd down in the 
Motor Vehicks Rulcs. 

(ii) The responsibility for implemcn- 
ling the provisions relating to  
pollution control rests with the 
State Governments/Union Terri- 
torie\. The infrastructure is 
being gradually built up by the 
State Governments/Union Terri- 
tories. Necessary equipment. 
have to be purchased from 
indigenous sources and where 
ever necessary supplemented 
by imports. 

All the provisions of the Motor 
Vehicles Act,!Rules, except a 
few. ha\ e already been brought 
into force. 

As regards Ma\, Rapid Transit 
System, the Delhi Administra- 
tion had engaged M/s RITES to 
take up a techno-xonomic fea- 
4bility study for the introduction 
of Mass Rapid Transit System 
for Delhi. The report was sub- 
mitted to the Delhi Adminis- 
tration. The Govt. of India 
in consultation with rbc D.lhi 
,Urnin is\r,.tion have consti- 
tuted a Steering Cornn~i?tcc 
to lake preparatory action. 

With a view to redue: l a d  con- 
tent in the motor spirit, t h t  
Government have approved in- 
stallation of ca ta lpc  reformers 
31 k r a u n i  and Digboi refine- 
ries as an efictive measure 
towards pollution control. 

No, Sir. 
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H a N m  

12-00 hrs. 
RE. BRUTAL KILLING OF 

HARIJANS IN TSUNDUR VTLLAGE 
OF GUNTUR DISTRICT 

[Trmrska tion] 
SHRI RAM VILAS PASWAN 

(Roscra) : Mr. FSpeaker, Sir. I have 
given a notice that more than 20 
people belonging to Scheduled 
Castes have been killed in Tsundur 
village of Guntur district in Andhra 
Pradesh . . . . (Interruptions) . . . . Even 
yesterday our colleagues from Andhra 
Pradesh wen very much agitated. 
People belonging to Scheduled Castes 
including 40 Dalirs have fled away 
from the village. The State Govern- 
ment was alre;.d? aware of the possi- 
bility of such an incident. If the Gov- 
ernment wanted, it could avert 
such a happening. The subject mat- 
ter concerning the protection of 
Scheduled Castes and Scheduled Tribes 
is the responsibility of the Central 
Government. But I find that since the 
new Government took over, the num- 
ber of atrocities is continuously on the 
increase. A few days back three 
people belonging to Scheduled Castes 
were killed in Unnao district of Uttar 
Pradesh. Recently more than 20 
pasons were killed in Andhra Pradesh. 
According to my information, mem- 
bers of almost all the political parties 
have:dcrnanded a judicial enquiry into 
the incident. A delegation of op- 
position members is going t h m  today. 
Home Minister, Shri Chavan is present 
hac. I would like to know from him 
whether the Govmment is concerned 
by growing incidents of killings of the 
members belonging to Scheduled 
Castes and Scheduled Tribes and 
what measures are king takm by the 
Oomnmtnt in this regard? 

( I n t ~ r i o n s )  
1 figlfrkl 

MR. SPEAKER : 1 have allowed 
tlre Hon. Member from A n d b  
Rsdcsh. 

(fntmuptlon) 
PROF, VEfJKATESHWARLU UM' 

MAREDDY 0 : Mr. speaker, *, 8 sbuPclbl iodddPt hU btm 

inflicted on Harijans in my own 
Constituency of Tenali in Andhra 
Pradesh. 

Sir, the incident occurred in village 
Tsundur, is a naked attack on the 
very social order of the country. On 
the Sixth of this month, the upper 
caste people have organised an attack 
on the Harijans. (Interruptions) 

MR. SPEAKER : That is not to 
be shown like that. Please fold it. 
This is not done. 

(Interruptions) 

PROF. VENKATESHWARLU UM- 
MAREDDY : Sir, in Guntur district 
about twenty Harijans have been 
cruelly murdered. The sequence of 
events is that one Mr. Yocob, a Fair 
Price Shop dealer was summoned by 
the MRO. While Mr. Yocob was 
going to MRO's Office, there was an 
attack on him by the upper caste 
people. This has resulted in a clash 
between these two groups; served 
people have gathered from both the 
sides; and there was a clash. Several 
people have been injured in the in- 
cident. After some time. the upper 
caste peoplc-who arc' Congress work- 
ers of that locality-have mustered 
strength not only from that village, but 
also from neighbouring villa es. They 
have come in lorries an d tractors 
with all the lethal wcapons and they 
have massacred about twenty Harijans 
in that village. It is an organised one 
for the reason that they have not 
only murdered. but they have also 
wrapped all the dead bodies in gunny 
bag and thrown them in the Tun 
badn drain which is flowiy near &: 
It is a small drain. Sir, so far--till 
this morning-scven bodies have been 
recovered and the whereabouts of a b u  t 
twenty otlier Harijans are not known. 

We have been feeling that more than 
20 people have been murdered and 
operations arc going on to restrict 
water flow in that canal and they haw 
been searching for the bodies. Sir. 
this i s  not for tbd Atat time that at 
tscks on the down-trodden, the Scba 
daled Cum, the Scheduled Mh 
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women and minorities have been 
inflicted in Andhra Pradesh in the past 
one and a half years. There were 
several other occasions where such 
attacks had been inflicted in Andhra 
Pradesh and even our leader, Shri N, 
T. Rama Rao as the Leader of Op- 
position, had reported all the in- 
cidents to the Prime Minister and the 
President of India. The law and order 
situation has completely deteriorated 
in Andhra Pradesh. Dacoities. high- 
way robberies, rapes and murders and 
communal clashes have been going 
for political gains-wen for changing 
the Chief Minister. Communal cla- 
shes have increased very much 
and now Sir, it has hecome the order 
of the day. There i \  no security for 
life and property of the people. The 
people, pnrticulitrly the Harijans, 
have been victimid.. . . . ( lnt~rrup-  
lions). . . Wc demand that the Go- 
vernment of Andhra Prade5h should 
be dismissed forthwith for the reason 
that there i \  no law and order in the 
State. Sir, not that I am not telling 
that the Congress people have done it. 
The Mini.;ter of AP who had gone 
there himself owned the responsibility 
claimin3 that their own people have 
done i t .  He said that the upper caste 
people belong to the Congress Party.. 
(Interruprions). . . .Sir. wu demand that 
a judicial inquiry should be ordered 
and high compensation *hould he 
given to the victim\. 

SHRl V. SREENlVASA PRASAD 
(Chamarajanngar) : Sir. the country 
is going to celebrate itc 45th Inde- 
pendence I h y  just next week. I 
know that long speeches, colourful 
cultural programmes, etc. will be 
there. Really speaking Sir, certainly it 
is not a day to b: celebrated joyfully. 
1 would like to hr~ng to your notice 
as to what is actually happening in 
this free country. . . . (hferruptiom). . 
Even today, the Scheduled Caste 
Harijans have been killed brutally in 
Chundur village of Guntur district. 
Many of them have been kidnapped and 
haw been missing. What is the reason 
for these killings? A Scheduled Caste 

boy was killed in a cinema hall. Thir 
is the punishment they have given for 
the Scheduled Caste Harijans. Sir, 
we have always been talking of anti- 
apartheid in this country. What moral 
right has this country got to talk 
about anti-apartheid'! We can set 
apartheid in every nook and corner 
of this country in the form of untou- 
chability. How many people have 
been convicted in this country for ex- 
ploiting the Scheduled Caste Harijans? 
Therefore Sir, I demand that this 
Government should hold a judicial 
inquiry and puniih the culprits. 

SHRl BASU DEB ACHARIA 
(Bankura) : Sir. more than 20 Harijans 
were killed by the so-called upper caste 
people in Guntur district of Andhra 
Pradesh. After lulling them merciles- 
sly, they put the dead bodies in gunny 
bags and threw them in a canal. 
This is a wry serious matter. All the 
politic31 parties demanded a judicial 
inquiry into this incident. We have 
precedents in the past also and we 
have discussed this kind of incidents in 
this House. Since the killing of more 
than 25 Harijans i b  a Yery serious matter, 

this should be discussed in this 
Housc . . . . ( Infcrrirpfions! 

MR. SPEAKER : There are many 
others who want to .peak. Please be 
hrief and quick. 

SHRl BASU DEB ACHARIA : 
This kind of killing4 are taking place 
in Tripura as also in Uttar Pradesh.. 
(Interrrrprions) We demand that you 
allow a discussion on this under Rule 
193. Or you may admit an adjournment 
motion. (Interrupfions) 

MR. SPEAKER : Loknathji, I 
will give you a chance. Please wait. 
1 have called nim 

A N  HON. MEMBEk : Sir, arc 
you going to admit it under Ruk 1937 

MR. SPEAKER : 1 do not decide it 
h a .  1 decide it in the Chamber 
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SHRI K. P. REDDlAH YADAV 
(Machhiiipatnam) : Sir, I also hail 
from the same constituency. It is 
my native place. All the facts have 
been brought before your notice 
and I am not going into those details. 
The fsct is that the sub-inspector and 
the circle inspector were very much 
there. These brutal killings went 
on for fi\r hours from 11 AM to 
4 PM. in their very presence. No 
Government machinery works there. 
I request the Hon. Home Minister 
that he should immediately send a 
CBI team-as was done by Shrimati 
Indira Gandhi in 1%9-to arrest those 
people, the Reddys and Telag as of that 
village. I do not call them the upper 
castes. They are the Reddys and Tela- 
gas of that v i l l a p  They have per- 
petuated 211 these brutalities. The Con- 
p s  leaders in connivance with the 
Chief Minister. are not going to bring 
these people to book. 

SHRI CHANDRA JEET YADAV 
(Azarngarh) : I want to bring a very 
important factor before you. 

SHRI MUKUL RALKRISHNA 
WASNIK (Buldana) : Sir. thic is a very 
important izsue. . . . (Inrerruprionrl 

MR. SPEAKER : I have allowed 
Shri Yadav. Piease sit down. 

SHRI MUKL'L BALKRISHNA 
WASNIK : T h i s  brutal massacre of 
Harijanr i3 a very &ous matter. 

MR. SPEAKER : One member has 
already said that. Why do  you want to  
repeat it? 

( Inr t  ruprions) 
SHRI MUKUL BALKRISHNA 

WASNlK : I strongly condemn the 
upper cactes who are responsible for 
the brutal mas- of more than 20 
Hari jan~ in Guntur district of Andhra 
Fradesh. This is a very scriow iissuc. 
I have also condemned the failure of 
the police ofiicials and the Govcm- 
m n t  machintry who arc responsible 
far not providing security ewn  after 
staying for w e n  days in that village. 
In spite of that, so many peopk wen 
k!W. I uert the Hon. Home Mini- 
m st1011 3 immtdiatcly * mtur 
diarim. . . . . . . . 

MR. SPEAKER : You have made 
your point. Please take your seat. 

SHRl MUKUL BALKRISHNA 
WASNIK : Sir, the Harijans are not 
going back to  their villages. They are 
lying on the streets. 

MR. SPEAKER : This is not cor- 
rect. Please sit down. 

SHRI MUKUL BALKRISHNA 
WASNIK : The Home Minister should 
intervene. . . . (hferri~pfions);* 

MR. SPEAKER : What Shri Wasnik 
says. will not go on record. 

(Interruptions) + 

MR. SPEAKER : This is not going 
on record. Ycc, Mr. Chandra Jeet 
Yadav. 

SHRI CHANDRA JEET YADAV : 
I think the entire House will agree with 
this and condemn this kind of brutal 
killings of Scheduled Cacte and people 
who are helpleqs and poor. As soon 
a\ we gat this information yesterday. 
Shri Ram Vila$ Pa$wan. Rajuji and I 
submitted the full Facts to the leader 
of the House. Shri Ar~un Singh. 

SHRI BASU DEB ACHARIA : 
1 was also with you. 

SHRI CHANDRA JEET YADAV : 
Ycs. Shri Acharia was also there. 

Seong the urgency of it, wc rtqucstcd 
him that immediately the Gobern- 
ment should get in touch with the 
Chief Minister of Andhra Raderh. He 
told us that the Chief Minister happens 
to be in Delhi; he will talk to  him and 
will p l a a  the whole facts before the 
Chief Minister, and also that neot sa  
action will be taken. But I am mrr) 
to ray that neassary urgcncy is not 
attached to such c a m  when poor 
people are killed. If a train accident 
takes place and five maple are kitled. 
the Minitter immediately rushes lo the 
spot. ( In i~rmpriulu)  

MR. SPEAKER : T b t  it because thr 
Railways is with tbc Ccatd Oowm- 
mat. 



SHRI CHANDRA JEET YADAV : 
This is also the responsibility ofthe 
Central Government. So far as the 
lives and protection of th.: Scheduled 
Caste and Scheduled Tribe people are 
concerned, it is Central Government's 
responsibility. (Interrupfions) 

MR. SPEAKER;: Ministcr wants to 
say something. 

SHKI CHANDRA JEET YADAV : 
1 would request the Home Minister to 
immediately send a Minister there and 
also order 3 judicial inquiry. I t  will be 
a good gehture it' the Home Minister 
himself visits that place. 1 would like 
to know whether the Chief Minktar of 
Andhra Pradesh was contacted or 
not. (Inierruprions) 

MR. SPEAKER : Thc Hon. tionle 
Minister was on hi> legs. He wanted 
to say something. 

Sl iKl  BUrX SlSCiH (Jalore) : Sir, 1 
am on a point of order. 

MR. SPEAKER : There is no point 
of order in Zero Hour. Howevzr, 1 
will allow you. 

SHRl BUTA SIhGH : You libtcu 
to me. 1 will cxpliun how there is a 
point of order. 

MR. SPEAKEK : Thrrc is no point 
of order in Zero Hour. 

SHRI BUTA SlhCH: Sir. my point 
of order i s  that whilc making the state- 
ment, Hon. Menlbcr from Cenali has 
definitely charged the Congress Pxrty. 
T h c r e f o ~ ,  my objection i s  that unless 
an inquiry is made and the fact is cs- 
tablished, no onc can be nanmi in the 
H o w .  My point of order arises from 
this. My submission to you, Mr. 
Speaker, Sir, i s .  . . . (fnrcrryr- 
tiom) 

MR. SPEAKER : Hc h e 5  raixd a 
point of order. Let me h w  it. If 1 
don't beu it properly I wo.n't be able 
to  rule. 

SHRI BUTA SINGH : My objcc- 
tion is that till an inquiry is made by 
the Cantrrl Government or the Statr' 
Govuemcat, Hon. Member cannot. . . . 
(inlermptions) 

MR. SPEAKER : Please take your 
seats. If I don't hedr him properly, 
I will not be able to rule. Let me hear 
him properly. 

SHRl BUTA SINGH : The Hon. 
Member has grossly misused his posi- 
tion as a Member of Parliament. He 
should not have named the Con- 
gress Party in that statement. 1 would 
request you that you should expunge 
those remarks as he cannot take the 
name bcfore an inquiry is made and 
it is established as to who i s  respon- 
sible. 

Secondly, sir, I would like the Hon. 
Minister not to leave the matter to 
the State Government. It is a heinous 
crime. People have been lulled in the 
presence of police. Therefore, the 
Home Minister is durj- bouud to make 
an independent inquiry and present a 
report to this House. (Inrerruptions) 

SHKl BH. VIJAI'AKUMAR 
RAJ L (Narsapur) : It  is very clear from 
today's newspaper that the upper caste 
pcople belong lo the Congress Party. 
(Inrerruplions) 

SHRl BUTA SINGH : Let there be 
an inquiry from thi, H o w .  I will 
request the Home  minister to send a 
team of thk House to Andhra Pra- 
desh. (Inrerruprions) 

SHRl CMAhDkA JELT YADAV:  
We support tur propod .  (Inrrrrup 
r iom) 

SHRI BH. VIJAYAKLiMAR 
KAJU : We are welcoming him for 
finding out the facts. 

SHKl SOMNATH CHATTERJEE 
(tkrlpur): Since a very wuior  member 
of the Congress Party-the ex-:Minister, 
who was hopefully the new Minister 
unfortunately not toddy, who could 
also have been the Home Minister- 
has made a p ropod ,  the whole House 
unanimously accepts his proposal. 
Let i r  be today, herc and now the 
House Corumittec be constituted. 
Wc support tbe Congress Party. 

SHRl CWANDRA JEET YADAV : 
Lct there be a House Committee, WQ 
support him. (Interrupliorrr) 



Har@m 

MR. SPEAKER : Please take your 
seat. You had seen that the hon. Home 
Minister was trying to get up and say 
something. You should allow him to 
express what he wants to express. 
Only then the things o n  be clear. 
What you actually want is that there 
should be a response from the Govern- 
ment. So, you should allow him to 
nspond. 

SHRI P. M. SAYEED (Laksha- 
dwaep) : He ha, already suggested 
one thing. Now, I %ant to submit be- 
fore you that since Shri Buta Singh has 
given a suggestion chat there musl be 
an Inquiry Committee constituted from 
this House, 1 say, Sir, if that is so, it 
should not confine itself to Andhra 
Radtsh alone but should include also 
other places. (Inrcrruprinns). Including 
Pilibit and Bihar also. 
SHRI BH. VIJAYAKCMAR RAJU: 

(In$cmprions). 

MR. SPEAKER : Do you redisc 
that in tbe process, what >ou are 
saying 1s heard b> none? That 1s why, 
if you war,t to make )our pints, you 
should make one after the other and 
allow the p r d ~ n g s  to proceed ac- 
cording to the rules. Otherwise, there 
is no point in speaking. 
SHRI MUKCL BALKRISIihA 

WASNIK (Bu1dan.t) : Mr. Speakcr, 
Sir, tbc lnqutry will tak I L ~  own 
corusc. The question uhlch 1s more 
important today is that of pro\kion of 
d t y  to the harilans who haw left 
thdr vrllaga and who were not abk 
to go back to their homes. So, the 
question i a  that, they should be im- 
mediately pro\ided security. Thc 
Inquiry may take a week or may take 
e m  a month. What is nccdcd today 
is the imnudrate xcurit!. 

THE MIKISTER OF HOME 
(SHRI S. B. CHAVAN) : Mr. Speaker, 
Sir, 1 qutte appreciate tbe sentiments of 
tbc hon. Members. I had a talk with 
the C b d  Mlnisra of Andbra Pmksb 
w b  left thjr morning aad bc i s  going 
&tnr1ghr to that viw where this in- 
cidcnt ha happeaad. Ht dU makc 
pmoaal caquiriea into the matt# and 
rfaar I get th: rrport, we will KC 
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that necessary security is also being 
provided to all the Scheduled Caste 
people who not only have been affwt- 
ed but all the harijans who arc living 
in that village. 

SHRl RAM VILAS PASWAN : 
Some of them have left the village. 

SHRl S. B. CHAVAN : After we 
get the Report. we would like to 
make a statement on the floor of the 
House. 

SHRl BASUDEH AC'HARIA 
(Bankura) : What about thc House 
Committee'! 

SHRl BH VlJAYAKLlhlAR RAJU: 
(Inlerruprions). 

M R  SPEAKER : Nobody is hear- 
ing what you are all saying. (Infermp- 
Irons) 

MR. SPEAKER : Shri Shravan 
Kumar Patel. (Interrirprions) 

SHRl  BASL'DEB ACHARIA 
(Bankura) : There should be a House 
Committee. (Inlernrpriorr~) 

MR. SPEAKER : 0. li. You take 
your w l s .  You do not allow me to 
say anything. You are all the timc 
shouting. J should alw SI!. something. 
What is tha? You haw made your 
pant. Now I am 5land1ng lo reply. 
You do nut allow me to reply. How 
can we conduct the procecdinp of 
the Houw hke th~s? Let me say some- 
thing. (1nlrrruplion.t) 

MR. SPEAKER : I t  should not 
be like this. I f  you makc one point at 
OM time. then then can bc m atc to 
it. Now I do nut allow you. a you 
MTC calking, I listened to you all. 
But, all the rime you rannot do like 
thw. Let the hjffl, uf dl ;bc PPnia 
mat and decide about it; if thay want 
to constitute r Committee and send 
it to ail tbc Slate, kt t b  do lo. 
(Inrcrny,riu#) 

SHRI RAM V I M  PASWAN 
{Rostrtl) : W b m  wilt it go ? 



MR. SPEAKER : Wherever this 
problem i s  there. You decide between 
yourselves. (Interruptiotzs) 

MR. SPEAKER : Shri Shravan 
Kumar Patel. (Interruptions) 

to go to the other issues? Please ap- 
preciate it and allow me to go to the 
other issues. If you want to appoint a 
Committee, let the senior Leaders of 
all the Parties come together and decide 
about it. (Interruptions) 

MR. SPEAKER : Please take your 
seats when I am standing. (Interrup- 
tions) 

MR. SPEAKER : You tirst please 
take your scats. (ftt~erntpriotls! 

SHRl BASUDEB ACHARIA f 
Are you allowing d~scusslun on this? 

MR. SPEAKER : Now. such 
matters cannot tx decided OII the 
Floor of the Home. If, in your jud- 
gement and wisdom, you want to ap- 
point a Committee, you can do so. 
You have made your point and got 
a response from thc Home Minister. 
The Home Minister told you that he 
will make a statement in the Housc. 
After this if you want to appoint a 
Committe, I am not against it. But, 
you decide bctween yourselves what 
kind of a Committee you want to ap- 
point, what would bc itc jurisdiction, 
where they would likc to go and all 
those things. Such things, on the spur 
of the moment, in the House, cannot 
be d ~ j d c d .  I would not like to take a 
decision on this p i n t  in this manner. 
Now, i t  is for the Leiders to come tope- 
ther and in their wisdom rake a deci- 
sion. I am not saying that you do 
this way or that wry. I have no objec- 
tion to your doing it; 1 haw no objec- 
tion to your not doing it. But you can- 
not place this kind of an issue on the 
Floor of the Housc as if there are no 
other issues to be brought before the 
House. 

Members sitting on the last benches 
were corning to me and telling me 
that they were not gcttiag a chance 
to spmk in the House. Now, you have 
d i d  one issw and ~ o t  this much 
of mponsc. Should you not allow tnc 

SHRI SOBHANA DREES WARA 
RAO VADDE (Vijayawada) : Who 
will decide? 

MR. SPEAKER : You decide bet- 
ween yourselves. 

SHRI BASUDEB ACHARIA : 
What is the reaction of the Home 
Minister? 

MR. SPEAKER : After this also 
you are getting up. You got more 
than you expected. Now you please 
keep quiet. Shri M. V. V. S. hlurty. 

SHRI M. V. V. S. MURTY 
(Visakhapatarn) : The Vizag Steel 
Mill ha> so far cost Rs. 7,800 
crores. (Interruptions) 

MR. SPEAKER : 1 would nor 
always execute theduties ofthe Govern- 
ment. Please do not always ask  me 
to do the duty of the Government. 
As far as the duties of the hws: are 
concerned, it  is my responsibility. But 
for this I shall have to carry you with 
mc. And all the time sitting here. 
without knowing the facts. if I am 
saying "Do this" and "Do that" 
that is not proper. 

SHRI CHANDRA JEET YADAV : 
We are with you. 

SHRI ABDUL GHAFOOR (Gopal- 
ganj) : It is for the Homz Minister 
whether he agrees to form a committea 
or not. As far as my legdl knowledge 
goes. a Speaker suo moru cannot 
form a committee. 

MR. SPEAKER : We will discuss 
this later in the Chamber. Then arc 
other issues. Shri Murty. 

SHRI M. V. V. S. MURTY . Tht 
full targated production of the Vuq 
Stset Mill is three million M.T. 



annum to  be achieved in one year 
from now. It requires Rs. 1,500 crores 
to  complete the project of the Third 
Phase. But the Finance Minister has 
provided only Rs. 398 -93 crores in 
this Budget. To achieve the targeted 

P roduction within the next one year 
rom now onwards, he has not pro- 

vided the balance amount. Unless 
something is done for this Mill, on 
which Rs. 400 crorcs have been lost 
last year, another Rs. 500 c r o m  
would be lost this year. as cash losses. 
Aa additional sun1 of Rs. 1,000 crores 
is urgently needed for it to be comple- 
ted as per Schedule. 

I request the Hoa. Finance Minister 
to provide the necesary amount of 
Rs. 1,500 crorts budgetary support 
so that we can reap the fruits of the 
vast sum of RE. 8,030 crores already 
invested on it so far. Otherwise, 
it will be a big drain on our resources. 
I would request the Finance Minister 
to  pay immediate attention to i t .  
SHRI SHRAVAN KUMAR PA- 

TEL (Jabalpur) : I wish to draw the 
attention of the House to the 
heavy death toll of lifc owing to water- 
borne diseas~s in Madhya Pradesh. 

According to reports available with 
meas many as 537deaths hare occurred 
in Madhya Pradebh up till now. Thc 
number of deaths in Julj- when the 
rains are heavy is anybody's guess. 
Evwy year, water-borne diseavs like 
chokra and acute gastro-enteritis. 
viral hepatire, and enleric fever take 
a beavy toll of human life, This trend 
iscertainly on the asccndency. I n  my 
constituency Jabalpur in Madhya Pra- 
&b every year scvcre gastro-cnteritis 
take the form of an epidemic and thee 
are many deaths in thc runounding 
rural area,. 

1 would lheref'orc u r p  upon tbe 
Govtrnmcnt to take the following 
step immediately : 

(1) To encure that an a d o n  plon 
i r  drawn up every year before 
rk monsoon aets in, to trteasi- 
rely cducatr the rwrl maom 
about the ube ef ~ a f c  drinkmg 
uuer. 

(2) Wells in villages should be appro- 
priately treated by the Govern- 
mcnt. 

(3) The Government of India should 
make available preventive and 
curative rncdicines abundantly 
including distribution of ORS 
(oral rehydration solution) free- 
ly. 

M R .  SPEAKER : Shri R a m  Sagar. 
(Interruplinrrs I 

M R .  SPEAKER : I Iliivc ci~llcd 
Shri Ria111 Sagar. 
[ Translarion) 

SHRI R A M  SAGAK (Bariibanki) : 
Hon. Mr. Speaker, Sir. 1 would like 
Lo draw the attention of the ~ugus t  
Houw and thc Go\crnment towards 
the atrocities. including the police 
firing in  which a studcnt named Kuldip 
Singh Yadav was killed and dozens 
of students were injured and inhuman 
acts commi~ted by policcm.n after 
forcibly entcrmg into the houces in 
C'haubisi Kai~hlii \.illspc in Buland- 
shahar distr~ct of U.P. (Inrrrruptiom) 

SHRI DEVENDRA PRASAD YA- 
DAV (Jhanjharpur) : I all1 on a point 
of informlition. 1 would like to know 
through you. . . . . . (Inrt rrrrpriuns)' 

M R .  S P L A K E R  : Plc.i*e take your 
scat. You need not tcll me a, to what 
I have to do. 

Only Shri R i m  Sirgar'\ \tatcnrcnt 
will go on record. 

SHRI RAM SAGAW : The most 
rcputcd and most respected p m n  
of this area. Shri Amenulhh K b n  
wa\ arrclrtcd by thc police and the 
moat rondemnlrblc acrs of rhaving 
of his hair rand pulling him b his 
beard w e  wrnmitlrd publicly. dolice 
bent him up sever, ly with lrtbis to 
force him to h u t  rlomno like 
"D. P. Yadav MurJlbad" md "M&- 
yam Singh Yadav MurJnbed". Pdkc 
u beating, &lPiaing ead implicating 



in false cases, the supporters of D. P. 
Yadav and S.J.P. workers. Behind 
all these things is the conqpiracy of 
Uttar Pradesh Government. There i s 
terror in the entire area. 

I demand a statement ol' the han. 
Heme Mini,ter and an open d i m +  

sion on this issue in the House. 
[ English] 

MR. SPEAKER : He i \  \pal ing.  
You sit down. 

[Translation] 

SHRl VISHWANATH SHASTRl 
(Gazipur) : Mr. Speaker, Sir, I would 
like lo draw the attention of the Minis- 
ter of Agriculturr: towards Uttar 
Pradtsh, ecpecially towards thc loot 
and exploitation of agriculturirt, it1 
Gazipur dis'rict. 

In Gazi>ur district, the District 
Magiqtrate has ihsued orders to retail 
traders of fertiliwr to sell the old 
stock of fertiliscrs at old rate.;. On the 
contrary wholesale dciilers have been 
ordered lo sell the old btocks at revised 
rates. According to the District Magis- 
trate of Gazipur. these orders have 
been issued to thctn on the directions 
of the State Government and the 
Central Governnlrnt. 

1 would like ro ask the hon. Minlster 
as to what is the factual position. 
OUI demand is that the Government 
should issue orders for selling the old 
stock at old rate%. 

If Lhe District Magatrate has isbued 
orden to sell the old stocks at new 
ratcs contrary to the orders of thc 
Govcmmcnt, I would demand. through 
you, that action should be taken against 
him. 

SHRl JANGBIR SlNGH 
(Bhiwani) : Mr. Speaker, 1 am 
thankful to you for giving me 
an opportuaity to speak. 1 would 
like to draw the attention of the 
Homa Minister through you, towards 
Hiamr district of Huy.na which 
Bar been eonvand into a torturn camp 

these day>. . *of Haryana stopped th- 
trucks and. . *committed.. by shooting 
the p:r,on, i n  the compound of 
Bhanu Indubtries and approximately 
cleven pcrsons were detained in a 
\cry small room They were kept in a 
Torture camp. Sir. today, on the 9th 
Auguit, we arc paying homage t o  
the memory of the revolutionary mar- 
ty r>  who laid down their lives while 
fighting againlt the destructive forces. 
On the other hand such an incident 
is t-iking plait i:i Haryana. 

-- - - -- - 
*Sot recorded. 

MR.  SPEAKER : Thar which can- 
not go on record, ins! not go on re- 
cord. 

S H R l  JAhGBIK SINGH : Mr. 
Speaker. Sir. I would like to draw 
your attention to thc fact that without 
arrestins and ibithout keeping in  police 
custod), ; t pcr<nn\ were confined 
to 3 dark cell whzri. t h r w  was no 
arrangement of l i ~ h t  0; f d n i  and 
c\rn the toiler l ' d r ~ ~ s \  aere not 
thsrc. .A poizonuul atmasphere wab 
crested b l  canhning I I perjon. in 
torture camp a t  such a place. T h i ~  
incident has ~ ~ r p a s d  even the no- 
torious black hale incident of Calcutta. 
In protest against thh ~ncidznt, the 
cntirc HIs3r i i  oh>er\ing a total 
bandh. Under the orders of the Chief 
Minister. neither the Police Chief 
nor an) & " b u t  Cornmissioner is 
listening to the grievances of the 
pcople. I would likc to draw the atten- 
tion of fhc Home Minister, through 
you [hat dc.;pitc hi1 szzurance on the 
floor of the House that there won't 
be any ~ilis;uw of TADA. an industria- 
list, who also tlappcns to be a legislator 
of Hiiryilna Vikas Pat) ,  is being pro- 
secuted under TADA. Such actions 
un&r Terrorist Act should be stopped 
Eleven people have been dctruaad 
under this Act which is also a gross 
misuse of TADA. 

MR. SPEAKER : That is enough, 
plauc tukc your seat now. 
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SHRl JANGBlR SINGH : Sir. 
today the situation is that in Haryana, 
the office of the uuck union has 
beto converted into a Police camp. 

MR. SPEAKER : Alright, Now, 
please take your scat. 

SHRI JANGBIR SINGH : Not 
only this, the Jindal Factory has been 
converted into a Police cantonment. 

MR. SPEAKER : Whateber he says 
now will not go on record. Only 
Shri Ram Prasad Singh will go on 
record. (/nrurruprions)* 

S H R l  RAM PRASAD SiNGH (81- 
kramganjl : Mr. Speaker, Sir through 
you I ~ o u l d  like to draw the attention 
of the Go%ernment touards its apathy 
shown to t h  lrgitirnatc demands of 
thc Central Goternment Health Service 
employees. Sir. the Government has 
turned a blind eye towards lheir pro- 
blem<. These employeti habe been 
raising their demands from time to 
time. The~r main demand I \  that 
their promotions too 5hould be on the 
lines of other Goternmenr employees. 
The) had reached an agreement in 
this regard on September I I .  I989 
with the then Health Miniiter. Shri 
Rafiq Atm,  but unfortunately. that 
a p m e n t  has not been impkmcnted 
p t ,  Furlher. on March 23, 1990 
the Government promised to provide 
them 'Patient Care Allowance* and 
also give thcm promotion by 31 -1 - 1991 
but even tho* promides have not been 
fulfilkd so far. Now. thost ernploytm 
bow gone on a strike as a result of 
which tbr pgtknta are facing mat 
dif&cultlts on the one band and the 
employees too arc sui&rinp in no rmrll 
maas. rnr:fon, throl#b you l 
eqpC$t 1h: Govrnrnegl to accept 
t&ir demands and a l h  thcm to 
k d  a rcr~prctaMc life. 

SHRl HARI KEWAL PRASAD 
(Salempur) : Mr. Speaker, Sir, the 
entire House had expressed its serious 
concern over the growing atrocities 
on the Harijans, especially in the 
context of the carnage in Andhra 
Pradesh, in which Harijans were the 
victims. With your kind permission, 
1 would like to bring to the notice 
of the House, an incident which took 
place in the Chain Khela village of 
Unnao district of Uttar Pradesh, in 
which three Harijans were burnt alive. 
Out of these three Harijans, two by 
name Prem Chand Raidas and Kishan 
Raidas, were shot dead, cut into 
pieces and consigned to the Aamcs by 
two landlords of Mustafabad, alleged 
to be B.J.P. activities. A woman, 
Shrimati Chandrika Devi, who came 
to the rescue of the two victims, was 
also pushed into the fire by the* 
landlords and thus three Harijans 
were killed. 

Sir, the fiiult of thehe innocent vic- 
tims was that they refused to do 
forced labour at the instance of these 
land lords. Though this horrible inci- 
dent occured at a place adjacent to 
the village of Shri E5ja.s Rizvi, the 
State Food and Civil Supplies Min~stcr, 
yet not a ,in& representative of thc 
State Govcramnt dacmed ~t aoccssary 
to visit the scene of this hcmous crime. 
It secms that the Pol~cc too wants 
to cover up the mcidcnt. Fear talks 
the entlrc village. Thc State Govern- 
ment has not ordered any inquiry 
whatsoever into thc incident. 

Sir, through you, I requost tbat 
aeccsary step be taken to a prebend 
the culprits, said to be LIP. a d -  
vim, involved in this crime to tnke 
stringent action against thcm, to put 
an end to l b ~  at~ocitim ~ ~ ' f p e t t d  
on the people living in that trsa and 
to remove tbe fear psycbais that has 
mvdoped that ma (f~)~emrplbm) 

SHRt ARJUN CHARAN SETH1 
(Bbdrak): Sir, r stxiow situation hu 
arim dw LO tbC mnt judlbmbllt 
d tbt  Sttpramc ~~ The Supram 
Ow ia t b k  JPdpmslot dated 4 4 9 1  
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have held the levy of cess on mining 
royalty beyond the competence of the 
State Government and have directed 
refund of the cess collected along with 
interest thereon from the date of judge- 
ment of the Orissa High Court i.e. 
22-12-1989. On this account State 
Government niay have to refund a 
sum of about Rs. 100 crores and 
further an amount of Rs. 171 -75 or 
say Rs. 172 crores has been estimated 
in the budget of 1991-92, towards 
collection of "ccss on Mining Royalty" 
including the arrears pending from 
1989. The Ccs i  drcady collected from 
22-12-1989 to 31-3.1991 and the in- 
terest thereon can be protected through 
enactment of the "Cess on major 
minerals (Validation and termination) 
Bill. 199 1 " which is under considera- 
tion of the Central Government. The 
raquired central legislation to legitimise 
collection of cess already made may be 
enacted inmediately in order to prevent 
further deterioration in the State rc- 
50urCes. 

Therefore, I urge upon the G o w n -  
ment to inimediatelj amend this Cess 
on major minerals (Validation and 
termination) Bill. 199i. so that the 
State Government should not lose 
heavily. Otherwise. it will not be 
possible for it to carry on develop- 
mental works i n  the State. 
[ Trmslar ion] 

SHRl VISHWESHWAR BHAGAT 
(Balaghat) : Mr. Speaker Sir, I would 
like to  make a humble submission 
that pco 4 c  living i n  the Adivasi a r e a  
of Balaghat district of Madhya Pradcsh 
are dying in large numbers for want 
of basic medical and drinkins water 
facilities. Thousands of people have 
died earlier also and many arc in their 
death beds. The State Government is 
totally indiffere~t lowards the preven- 
tion of the spreading of cpidemic . . . . 
(Interruptions) I request that a Commit- 
tee be constituted to inquire into the 
matter. 

SHRI HARPAL SiNGH PANWAR 
(Kaitanr) : Mr. Speaker, Sir. 1 would 
Like to draw the attention of the 
House toward5 thc problem of acute 
w a W  shortage in t h  drstricts of 

Western Uttar Pradesh,namely Mcerut, 
Muzaffar Nagar and Kanpur. There 
is a sharp fall i n  the water level of the 
Eastern Yamuna Canal originates fr;m 
a place called Tajewala and what's 
more the water of the Western Yamuna 
Canal is diverted to  Haryana as a 
reiult of which the distribution of water 
i+  imbalance. Uttar Pradesh is not 
getting its due share. It is a predomi 
nantly agricultural area and soil is 
highly fertile. The water shortage has 
created a grave crisis. I request the 
Union Government to urge upon the 
U.P. and Haryana Governments to 
arrive at cl rnutudly acceptable solu- 
tion and correct the present imbalance. 

SHRI N. MCRL'CiESAh (Karur) : 
Mr. Speaker, Sir. I would like to 
bring to your notice that more than 
focr hundred and odd tiny small- 
scale units created out of Prime Minis- 
ter's sel f-ernpolyrnent programme, ma- 
nufacturing high density polyethylene 
rnonotilarnent yarn used for making 
firhing nets and moiquito nets through- 
out the country. nlostly (eighty r e r  
cent) i n  Tamil Sadu.  cipecially in my 
constituency. that i > .  Karur, have been 
closed 3,  3 r c d t  t ~ f  iniposition of new 
excise Icty of R\. 9 .25 p r  kilogram, 
which resultc in joblessness for more 
than ten thousand workers, mostly 
wornen. In the same manner, due to 
suddell risc in yarn rates by twenty 
p r  ~ m t ,  lhou-;and\ of handloom 
weaver> arc tl irw n out of job. This 
i s  due to export of cotton. 

I request the hon. Finance Minister 
to reped thc imposed excise duty of 
Rs. 9 -25 per Lilogrdm EO as to save 
the soul5 of poor and down-trodden 
cmploycd in this bector 2nd also show 
consideration by yarn price reduction 
and by stoppap of cotton export. 

SHRI BRAHMANAND MANDAL 
(Muaged : Mr. Speaker. Sir, through 
you, I would like to draw the attention 
of the Union Government t o w e  
Munger district of Bihar. I has be. 
come very necessary to build a bridge 
across River Ganges, a t  Munm. 



While on the one hand, then is a 
serious transportation problem in the 
Begusarai, Munger, Khagaria and 
Jamui districts, on the other develop 
ment work has come to a standstill. 
If this bridge is constructed, it would 
not only increase the revenue of the 
Government but also prove beneficial 
to foul crores of people. Although 
both Pandit Nehru and Shrimati Indira 
Gandhi, had given assurances in this 
regard in I F 3  and 1971 reqxctively. 
the Cln~on Government is yet to take 
anin) concrete action. 1 request the 
crntr.il Gowrnment lo allocate the 
necessary fin- and start construc- 
tion work of the bridge without delay. 

SHRI SCKDEV PASWAN(Araria)l 
Mr. Speaker, Sir, Bihar products 
more Jute than Bengal or Orissa and 
I represent the Araria Parlia mentary 
constituency, which contributes major 
cbunk to the total jute production. 
Last gear. the procurement pria for 
jute was Rs. 600 to Rs. 700 per quin- 
tal, but now it has been rtduced 
to &. 300 to Rs. 400 per quintal. 
lnrerrupr ions) 

MR. SPEAKER : 1 had allowed 
a h i f  an hour discuuion on this 
issue and many questioas were raised 
and answereu on rhis topic. This is 
nuruce of time, tou *re infrrngiog 
on othdr ' time. (Inlerruprw*.r: 

SHRI SAIkUDDlh C'HOUDHU- 
RY (Katwa) : Sir, I would hke to bnng 
to the notla of thts House a very 
trnponrrnt Issue. 'INDRADHANUSH' 
a video eawlle magame, has cam& 
an intcrvum--in thhr Augud l5suC-d 
o m  S h  Rajcndni Dam, who IS 
w m g  an IUVCOU~~UVC book on PEPSI, 
In that rncmrcw bc has r a d  certain 
~mportlnt points rn regard to tbc 
& a d  bchrnd t k  Rqtv GPndhl asasfpi- 
nation. A p m r m  gruatim hrr been 
r a i d ,  wha.ber the CIA and PEPSI 
arc ~nvolvtd ro thu. Thc Censor 
b a r d  hOL not permitled this to ~o 
in tbat ISWC. Cbey b v c  &tettd n. 
Wby b95 lhir been dose? We arc 
aomdmmve that an atrcmH ir d n a  

on to subvert any attempt to unravel 
the conspirators behind the assassina- 
tion of Rajiv Gandhi and those who 
have motivated LTTE in doing that 
kind of ghastly act. You will also 
remember about the musterious death 
of Shanmugam which has caused a 
lot of apprehension in our mind. 

t 

You also know how the Thakkar 
Commission report, that part which 
mentioned about the foreign powers' 
involverncnt in Indira Gandhi's murder 
case, %as not placed before the House. 
I have these paper cuttings with me 
wherein the Home Minister has said 
in the other House that Rajiv Gandhi 
became an imtant to some of the 
countries who are left unchallenged 
as super powers. That had been 
contradicted by Foreign Offia. 1 
want to know that in every step where 
an attempt is made to unravel the 
conspirators behnd the assassination, 
there is an attempt to subvert it and 
suppress it. I want a dcfini t t  statement. 
Who arc the people responsible for 
not clearing th~s in the Censor Board ? 
We have a right to know. 

This man Shri Rajendra Dan  will 
give all the information to the Home 
Minister. He must be protected. He 
is writing an investigative book. He 
must be having many ducs. These 
clues can be pieced together. I will 
hand over all tbc information to tbe 
Home Minister, Shri Data should be 
protected and idonnation from him 
should be taken for tbe Inquiry Com- 
mission rhat is going into the case. 
That is very important. (lnfcrrupfioru;) 

SHRlMATl GEETA MUKHER- 
JEE flaaskuro) : This is m f l y  a very 
trnportaat matter. 
SHRI MANORANJAN BHAKTA 

(Andaman-Niwbar) : Mr. Spsrker, 
Sir, f have a very importat matter,. . . 
(Inrerrryrrlonr) 

MR. SPEAUR : Evay day you 
want lo bring 8mportaat matters. 
(tacrrygIlorur) 

SHRI MANORANIAN B W T A  : 
Thc Miib Court of' Wtr ia d o  
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functioning as the High Court 'for the 
Union Temtory of Andaman and 
Nicobar islands. But, of late, there is a 
conspiracy going on in a section of the 
bureaucracy in the island. They want 
to change that provision and have a 
Judicial Commissioner's post which is 
an inferior type of judiciary and the 
people of Andaman and Nicobar are 
not willing to accept that position. For- 
tunately, my good friend, Shri Ranga- 
rajan Kumaramangalam is also here. 
I would like to request him to consider 
to have a single-member permanent 
Bench of Calcutta High Court at Port 
Blair. This is the need of the islanders. 
(Inrerruprions). 
Sir, the Minister wants to reply. 

MR. SPEAKER : I have no objec' 
tion, if  he wants to reply. 

SHRl SOBHANADREESWARA 
RAO VADDE (Vijayawada) : That is 
pre-arranged. 

MR. SPEAKER : Even then. it is 
welcome ! 
THE MINISTER OF STATE 

I N  THE MINISTRY OF PARLIA- 
MENTARY AFFAIRS1 AND 
MINISTER O F  STATE IN THE 
MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIR (Shri 
Rangarajan Kumaramangalam) : 
Mr. Speaker, Sir, I understand that 
the High Court Judicature of Calcutta 
IS seriously considering having a 
permanent Circuit &nch at Port Blair 
and we hope that a decision will be 
taken soon. Thmaftcr we will have a 
permanent Bench at Port Blair. 
(Intemcprions) 

SHRI BRISHlN PATEL (Siwan) : 
Mr. Speaker, Sir, Siwan is an impor- 
tant district of Bihar. The First 
President of India, h h  Ratna, Dr. 
Rajcndra Prasadji and Maulana Maz- 
roo1 Haq Saheb came from this dis- 
trict. But I am sorry to say that the 
district has bcen deprived of the 
facilities psovidad by the Railway 
Ewtd . , . . . .(infmcqptbnr). . . . . . 

MR. SPEAKER : We have already 
had a discussion on the Railway Budget 
. . . . . . . .(Interruptions). . . . . . 

SHRl BRISHIN PATEL : Mr. 
Speakcr, Sir, there is no mention about 
Bihar in the Railway Budget. . . .(Inter- 
ruprions) . . . . . . Please allow me to say 
what I want to say. . . .(Interruptions). . 
... . . . . Only Vaishali Super Fast Train 
runst here. I demand that the Central 
Government should run one more 
Super Fast Train in the memory of 
Desh Ratna. 

MR. SPEAKER : You have already 
had a discussion on the Railway for 10 
hours but even then you speak. Let 
other members speak. (Inetrruptionsb 

[English] 
MR. SPEAKER : Please sit down, 

not like this. Shrim: :i S ~ s e - 1 ~ .  Gop. I.  n 

SHRIMATI S USEELA GOPA- 
LAN (Chirayinkil) : Sir. Onarn is a 
national festival of Kerala and all the 
employees of the State Government 
and public sector cooperatives and 
even the petty shop owners are given 
salary advance and bonus advance. 
But the Central Government is not 
prepared to give this bonus advance 
and salary advance to their employees. 
Especially this year Onam falls at the 
end of this month. It is very Jifficult 
for the middle class employees to get 
on without these advances. You 
should take steps to disburse salary 
advance and bonus advance to the 
Central Government employees also. 

One thing more. The Onnm cele- 
bration is affccted because of the 
lack of wagons to transport things into 
Kerala and to take them out of Kcrala. 
This is a very important issue because 
Rs. 4 -50 crorcs worth of coir goods 
arc stranded and ~ l s c r  20,000 bags of 
cement is held up. So, the workers 
arc actually going to be laid off. 
Therefore, immediate steps should 
bt taken in this regard. 

Wheat also is not taken t o  Keralo 
because in the open market thae is 
no wha t  and all the flour d l s  arc 
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closed. This is going to affect Onam. 
That is why t\e arc teilin_p that closed 
wagons should be given to Kerala 
rmmediatelj. Otherwise there will 
be \o much trouble and IaLh\ of wor- 
kers will be aA'ected. (Intiwrtprrons) 

SHRI K. V. THANCiliB.4LU 
(Dharmapuri) : Sir. the Television 
vieuers in some pockets of Dharma- 
puri do not receive adequ:lte signal 
and they complain about poor recep- 
tion of LPT. Dharmapuri. The Dhar- 
mapuri district popk do  nor get the 
Madras Doordarshan service at all. 
I request. through your goodself. 
the I. & B. Minister to consider the 
enhancement of the power of the 
existing transmitter to a high power 
transmitter (1.c.. HPT) to increase 
the coverage area. I n  c ~ \ i .  11 is not 
feasible. it 1 5  reque.!c.d that an alter- 
native accommcxiritron m:i\ be seen. 
i.e.. i'attairnalar near Dharmapuri 
which 1s 31 ;i highcr .dt~tude. It is 
needles. to hr?) thst thi, propoul, if 
approbed b! the I .  & B. %finistry 
will go a Icwg uay rn sarlrf?-ing a large 
chunk of TV \ic\hcrs in IX~irmapur~. 

The Dharmapurt J~,trrct consist\ 
of lot of mountalnz. Duc to that thc 
TV co\erape is not satisfactor). We 
requtit the hon. k l ~ n ~ w r  t t b  g~vc a11 
HIT. That I $  thc o n 1  drcrnatnc 
for the proper zobrr.tge In the drrtrrcr 
Thanh you. 

SHRI AJOt- MI. GHOPADWYAY 
(Kmhnapr i  : S!r. i nctuld Irkc to 
rarse a mjrter 01 urgnt naticlnal 
importana. 

It rs learnt that an nrdcr Rar recently 
been tswcd from the Ikpartmcnt of 
Pown Government of indla, for 
trandcr t f 3 portton 4 axcct$ and 
manpower from ~ h c  U ; t t t c w d  I'hnmal 
Powcr Corporation lo A nculj formed 
Natronal P m c r  Tranmlssrun d'orpu- 
ration (NTPC'). E loump tlic crtrttng 
labour laws and even urlhout gtwng 
any opportunity of rrerrrrrnp option. 
the w ~ r k m c n  of the NTK,  Both 
cxocut rvez snd non.cnecutivr, engaged 
ta t ranrmwon lint activ~treli at present 
have k n  askctl to lorn the NTPC 

This unilateral and arbitrary decision 
h3s caused resentnient among all sec- 
tions of the officers and workers of the 
NTPC which may tell upon the effi- 
cient functioning of the organisation. 
Above all, the job ol' grid management 
which is presently done by the zonal 
Electricity Boards on advisory basis 
through coordination between various 
State Electricity Board3 and Central 
sector utilities is now going to be 
entrusted to the NTPC and such an 
important decision. so Fir as I know. 
has been taken without any prior 
consultation with the State Govern- 
ment. This attcrnpt of establishing 
total control of the Central Govcrn- 
ment over the power management of 
all the regions of the country will 
inevitably jeopardi\c the intc.rcst\ of 
the Stares. This is nothtng hut a direct 
interferenu in the atbirs of thc Statc:. 
and a sinister design 3hift power 
from the Concurrent Lisi to the Union 
List. This is a v e r  ~ c r ~ o u s  matw. 
I uould, therefore, rcquekt the Central 
Govcmment to refrain from this un- 
j u ~ t  and undesirable nww. I would 
alco requcst the Governmot to make a 
statement forthwith on this matter, 
which i 5  of national Imprt;incc. 

SHRI CHHEDI PASH'AS (!ha- 
ram) : Mr. Speaker. Sir. thc h a u w  
k ing  conwucted h) D. D.A.  . . . . 

MR. SPEAKER : l r  im 3lrc;rd) 
heen d r s c u ~ d .  Wdl you not d o u  
others to s y a k ?  You are rcpentlnp rl 

SHRI CHHEDI PASWAS : Srr, 
this is  not the only p m t .  

MR. SPEAKER : Othen hi lw said 
about i t . .  .. . . ( Inrcrrupfiun~J..  .. . . 

SWRl Cf4liEDI IBASN'AtV : Sir. 
gro\s irrcgularities arc 1n~7e:ilsing In the 
matter of allotment of flats and hnndtng 
over the pooocs5ion thereof hy D.D.A. 
Flats arc not allotted 1 1 )  needy pcrlonr. 
but.. . . . 
MR. SPEAKER : 11 ha5 rlnody 

baa m i d  , Paswuni~ . . . . . . . . . 
(bletruptloftr). . . , . . 
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SHRI CHHEDI PASWAN : Mr. 
Speaker, Sir, that is why I am sub- 
mitting that flats are not allotted to, 
needy persons in Delhi. Therefore 
through you, I request the Central 
Government to  cancel the allotment 
of the flats and allot them to needy 
persons in case the allottees of these 
flats fail to  shift within tu.0 months. . 
(Ititerruptiom). . . . . . 

SHRI S U R Y A  NARAYAS YA- 
DAV (Srtharasa) : Mr. Speaker. Sir. . 

M R .  SPEAKER : You please raise 
a question a4 has not been raised 
earlier. 

SHRI SURYA NARAYAN YA- 
DAV : 1 will raise the issue that has 
not been raised during Zero Hour 
so far. Sir. 1 am sorry to say that 
our places of worship. Gurudwaras 
in Pakistan arc k i n g  demolished and 
a mosque or a daughter house i 4  being 
raiscd in place of these shrines. Through 
you. I demand that the Government 
should look into the mattcr at the 
earliest and initiate action against 
demolition of Gurudwaras for the 
purpose of convening them into mos- 
ques. This is my submistion.. . . . . 
( I n  l errup t inns) . . . . . . 

SHRI RAHl RAY (Kendrapadal : 
Mr. Spakcr .  Sir. 1 would l ~ k c  S h r ~  
Chidambaram Sahcb to listen to  me. 
Through you, I would like to  subm~t 
that the Government of Indm ha> 
hit hard the Fourth Estate. Questions 
were raised in the House regarding 
prices of news-print in the latt week 
also. Mr. Speaker, S r .  you might 
have read in newspapm. rather in 
detail, that there has been an increasc 
of 60 per cent in the p r i m  crf news- 
print recently. During the lnct 8-10 
days it appeared as though the Woux. 
the country and the entire press \\'ere 
passing through a tumultous situation. 
All of a sudden the prices of newcprint 
were raiscd by 60 per ccnt. The point 
is that the S.T.C. handles the work 
of newsprint and it is under Chidam- 
baram Saheb. That is why 1. & R. 
Ministry of the Govmmen t  of India 
and the Ministry under Chidambaram 
Sahcb took un the mattct with the 

Prime Minister during the last 
8-10 years. The meeting of the Com- 
mittee on Price Fixation held yesterday 
had declared-'It is a crisi, situation'. 
Sir, it appear, that the S.T.C. is ex- 
pressing its inability to supply news- 
print to those newspapers who have 
deposited money before July, 30. The 
question is that we are not getting 
newprint and who knous. we may, 
perhaps, get a neu-spaper for Rs. 10 
in future. . . . . . (lnrerruptions). . . . . . . . 
That is why I am submitting that, as 
you know. and as everybody knows, 
we would not lx able to  read news- 
papers when the newsprint is not 
available. And the electronic media 
is unable to communicate news to the 
countrymen . . . .  (Inrrrrirptions) . . . .  
The Fourth Estate is very important 
for the nation. In such a situation, 
w h y  the Government has hi t  hard the 
print media. I am afraid that the 
S.T.C.. which i s  a public undertaking 
is adopting a role of a hoarder. Through 
you. I would like to knou from our 
learned friend. Shri Chidambaran1 Sa- 
heb as to how long the Go\.ernment 
would keep mum on this issue? The 
newsprint industry has announced that 
they Here goins on a strike and they 
would not wait for the decision of the 
Price F i~a t ion  Committee. Therefore. 
through you. 1 would like to bring 
this serious matter to the attention 
of the Government. of' the countrymen 
and particularl! to !-our attention. 
Plea,e issue instructions to the Gotern- 
mcnt to  take decision in regard to  
i t  b! Monday and also ensure that 
newsprint induhtr! docs not s o  on 
ctrikc. 

SHRI RAM VILAS PASWAN (Ro- 
sera) : Mr. Speaker. Sir, this is s very 
important issue and the newspapers 
arc facing clozurs due to it. 
[English] 

SHRI SOMNATH CHATERJEE : 
What is the response? 

SHRI E. AHMED (Manjeri) : I 
just want t o  bring t o  your notice 
one KP~CPCC. I endorse the views of 



whet he said. I just want to bring to much do you want you tell me? Whot- 
your notice : ewr you wanted, we have giveq. 

Your system is wrong. 
"The STC has decided ta . . . . " 

SHRI SRIBALLAV PAMGRAHI : 
MR. SPEAKER : You do not have Thc Oovernment of India should 

to read the newspaper here. come to the rescue of the m d e .  
The State Govrmment is p k & n g  SHRI E. AHMED : I am quoting. a wtiw. - -  - 

MR. SPEAKER : YOU do not quote SHRI LOKANATH CHOUDHU- the newspapcr. RY (Jagatsinghpur) : There is enough 
SHRI E. AHMED : The attitude food stock. Thev should direct the 

taken bv the STC has vut the small 
and mcbium newspap& in difficulty 
and hardship. They are put to trouble. 
Unkss the Government takes a deci- 
sion and asks ST% to rectify the mis- 
appropriation and irregularities corn- 
mined by it, smajl newspapers will be 
in trouble. Therefore. will the hon. 
Minister make a statement because a 
e o n s  situation has arisen out of it? 

SHRI K. PRADHANI (Nowrang- 
pur) : The controlled r i a  in FCI 
godowns in Koraput district, i.e. 
in my district, has exhausted. The 
State Government is unable to provide 
adequate supply of rice to the tribal 
people living in that district. In the 
market, rice is being sold at about 
Rs. 6 per kg. Therefom, I roqum 
tbe Civil Supplies Minister to supply 
d k i e n t  r ia  ta thaw anas as early 
as possible. 

SHRI SRIBALLAV PANJGRAHl 
(Dcogarh) : Dw to faulty i d  policy 
d tht Sate Govcrnmmt, no rice i s  
avdlabk to the people. Tht Govern- 
ment of India shouId mcomc fomatd. 

MR. SPEAKER : Allow otba 
Membcls to speak. It is not like that. 

SHRf SRIKANTA lENA (Cuttack): 
la Oriw, the rice i s  being rold at 
Rr. I2 pcr kg. The Central Ooyern. 
mtnt is  irlmt. Tlw Minister of SIIIk 
far Agricuttur: has gone rhetc but he 
did not kelp. 

dealers to distribute the foodgrain 
that has been built up in the country. 
(Interruptions) 

MR. SPEAKER : I would request 
the hon. Minister to have a talk with 
thost hon. Members who a n  speaking 
on it. 

SHRI SRIBALLAV PANIGRAHI : 
Before elections, to colkt  funds, 
scarcity conditions had been created. 

SHRI SOBHANADREESWARA 
RAO VADDE : In Andhm Pradesh, 
swefal cram of rupees have been 
callccted 9 the Chief Minister from 
the rice mrllm. 
SHRI MANORANJAN BHAKTA : 

He is making a ba~less alkgation. 
(Interruptions) 

MR. SPEAKER : It is  not like this. 
Let tha r  be some order in the House. 
I am asking other Members to sp&. 
Pieorc have pity an the Members 
who have not been given un opponu- 
aity. 

PROF. SUSANTA CHAKRABOR- 
TY (Hownb) : Mr. Speaker, Sir, I 
woobl like to draw tbe attention of this 
Howc and the Government to r ntws 
rcporr pirMisbbd in r Fttoch wsddy 
news mngdnc. d y  t' E*s~#rar 
Du Jut#. It foeuucs on tbe ruk of 



The report features an interview 
with Dr. Kesava Rcddy of the Guest 
Hospital in Mach\  who has performed 
680 transplants with organs taken from 
live donors. 

At ;i Conference In Mun~ch. Dr. 
Reddv shocked hi\  Wertcrn colleague\ 
hy \ayln_r that : 

"Wh:rt is th: cokt nf life in  this 
Country? When :I train derails. the 
family of c.:~ch victim receive\ bet- 
ween K,. lO.OOO and R\. 30.000. 
Rs. 2f .5Ml  for a kidney i\ ju\t7'. 
The nl,qynne also publi\hed an 

inter\ rcu n ~ t h  Dr G~lba-t Rcno~t \tho 
prc,~Jc, over 111: Pnr~\un Cha7ter 
of Fr.~ncc Tr.!n\pl.int\ HL. \. ) \  

" f l c ~ ~ u w  of Indu. t ! ~  ne~$hbour~n_e 
countric\ k r ~ l l  ncbrr h s ~ b l e  to efftx- 
t~ \c l \  4ct up .i )>\ten1 for taking 
orpins i c ~ r  tra isol.~nts iron1 dead 
tm IIC,  " 

I urgr upori thc Ga~crnment. thcrc- 
forc to  look r:~to the matter .jnd to 
I r a \ :  .i proh: Into 11 

SHRI RAMASHRAY PRASAD 
SINGH (Jahanabad) : Mr. Speaker, 
Sir, the foremost issue posing bzfore 
the nation today is whether we would 
be able to control the growing extre- 
mism and terrorism in the country? 
The answer to this question is neither 
with the politicians nor with the 
military officers or the administration. 
The main cause of growing terrorism 
and extremism in the country is the 
wavering policiel of the Government, 
narrow minded and parochial politics 
and cheap political gains of the 
politician; for the fulfilment of which 
they u,e the police force and not 
to nab the criminal., in the national 
intereit. The reiult was that whichever 
party came to power, they grossly 
mkuied it for their selfish ends. 

In :he present day p~iitic,. the police 
have cultivated a habit of using the 
politial element.; for their gains. Ter- 
roriim and extremism g t s  strength 
i n  the country \then politicians uie 
profriiional and hardsned criminal< 
to m ~ k e  their vote bznk stronger and 
thereby enluring their election victory. 
Thw. the politicians render the po!icc 
forcc inactive b! giving patron~ge to 
hmkned crirni;i~li. The result is that 
this doia ion f r m  duty on the part 
of the police f,.rce puts rhem in a 
dilernm~ when I'..xd with extremist 
and terroriit elements. 

Thcreforc. if we want peace, pros- 
perity and development in the country. 
force; of extremi,ts and violence will 
haw to be liquidated with a heavy 
hand. Adequate electoral reforms will 
IWC to be introduced so that the 
pqor and weaker sections of the 
so-iety could get a r i ~ h t  to vote in  
order to strcngthe I the foundations of 
dmocracy . 

SHKI T U  NARAYAN SINGH 
( Ruxar) : Mr. Speaker. Sir. the ~ n t r a l  
Government had laid the foundation 
%tone of Rumput-Wval bridge on the 
river G a n p  in Buxar district of 
Rihar in 1938. But COIIWUC~IO~ work 
on the bridge has not start:d till today. 
~ l though  it is now more than three 
).can Jnce the foundation stone was 
laid, the Central Govcmmtnt has not 
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sanctioned even a single paisa for 13.15 hrs 
this work with the result that the 
construction work has not even started. THE TABLE 
Therefore, I would like to submit to 
tb Central Government that if the 
foundation stone of the said bridge 
was in fact laid by the Central Govern- 
ment, they must start construction 
work as early as posrible so that Uttar 
Radesh and Bihar could be connected 
through this bridge. (Interruprionsn) 

SHRI RAM VILAS PASWAN : 
Mr. Speaker. Sir. I have given notice 
of privilege against the Minister of 
Commerce. According to the rules 
of this House, no policy decision could 
be announced outside the House 
when the Lok Sabha is in session. 
This is a matter of propriety. (In- 
terruptions) While in Bom bay the 
hon. Minister. . . . (Interruptionr) 

MR. SPEAKER : I have disallowed 
thatthing. It i s  not a privilege question. 

. ~ " 

[English] ' 
THE MINISTER OF PARLIA- 

MENTARY AFFAIRS (SHRI GU- 
LAM NAB1 AZAD) : Sir, on behalf 
of Shri S. B. Chavan I beg to lay on 
the Table a copy of the Central Res- 
erve Police Force (Amendment) Rules, 
1991 (Hindi and English versions) pu- 
blished i n  Notification No. G.S.R. 
345 in Gazette of India dated the 8th 
June, 1991 under sub-section (3) of 
section 18 of the Central Reserve Pol- 
ice Force Act, l 919. 
[Phged in Library. See No. LT-311/!?1]. 

t E A g w  " &led Dcmds for Gnats of . - t k  
&%&try of Ext-Rairs for 

1991-92 - -- 
Tro~krtion] 

SHRl RAM VILAS PASWAN : 
Mr. Speaker, Sir, please listen to mc 
first. Tbc House is in session, but 
Shri Chidambaram made the following 
policy statement in Bombay day before 
ywtcrday : "Import curbs on exporter 
to be lifttd". This is against the spirit 
of the House. The Chair has already 
*a its ruling. . . (Interruptions) 
[ W W  
SHRI SRIKANTA JENA (Cuttack) 

It is a policy matter. Let the Minister 
tdl why he has made it there. (interrvp- 
fh) 

MR. SPEAKER : Pkase take your 
sea#. T h e  and again, it is ruled in 
thid HOW that sucb matters do not 
coodtote privilege question. They 
m y  k matter of propiety but not a 
privilege issue. 

Mow, Papers to be Laid on tbc 
Ti*. 

M R  SPEAKER : f have dloW 
--haif horn Way.  Now, 
Plpm to k U d  on the Tabk. 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL- 
TURE (SHRI K. C. LENKA) : Sir. 
on behalf of Shri Madhavsinh Solanki 
I beg to lay on the Table a copy of 
the Detailed Dcmands for Grants (Hi- 
ndi-and English ver4onr) of the Mini- 
stry of External Affairs for 1991 -92. 
[Placed in Library. See No. LT3 1,219 I ] .  

' 7 
-4 

_.-- 
THE MINISTER OF STATE OF 

THE MINISTRY OF STEEL (SHRI 
SONTOSH MOHAN DEV) : Sir, I 
beg to lay on the Tabk a copy of the 
DetiClcd D:m lnds for Grants (Hindi 
and English versions) of t ht Minsrt 
of Steel for 1991 -92 
[ P k d  in Library. See No, LT-313191. 

THE MlNlSTER OF STATE OF 
THE MINUTRY OF TEXTILES 



(SHRI ASHOK OEHLOT) : Sir, port Corparatioru Act, 1950 
I beg to lay on the Table : (1) A copy read with clam: (c) (iv) of the 
each of the following papers (Hindi Proclamation dated the 11th 
and English versions) under sub-sec- May, 1987 issusd by the Preoi- 
tion (1) of section 619A of the Corn- dent in relation to the State 
panics Act, 1956 :- of Punjab. 

(i) Review by the Government on 
the working of the Central 
Cottage Industries Corporation 
of India Limited, N3w Delhi, 
for the year 1989-93. 

(ii) Annual Report of the Central 
Cottage Industries Corporation 
of India Limited, New Dslhi, 
for the year 1989-90 along with 
Audited Accounts and com- 
mtnts of the Comptroller and 
Auditor General th2rzon. 

(2) A statement (Hindi and English 
versions) showing reasons for delay 
inlaying the papers rn:ntiowci at ( I )  
above. 
[ P k a d  in  Libgry.  - .  See NJ. LT-321191) 

The ~inirbv'af  Sortace Trmsaort. 

[English] 

TiI2 H 1 V i Z T i t  3 :  3!'4Tj, OF 
THE MINISTRY OF SURFACE 
TRANSPORT (SHRI JAGDISH TY- 
TLER) : Sir, I beg to lay on the Table- 

( I )  A copy of the Ministry of Surface 
Transport, Internal work Study 
Unit (Research Assistant) Re- 
cruitment Rules, 1991 (Hindi 
and English versions) published 
in Notification No. G.S.R. 116 
in Gazette of India dated the 
20th July, 1991 is;utli u n d s  
article 30) of th: Cmstitution. 

[P lg:e i  in Lib=try. See NJ.  LT-322!91] 
(2) (i) A copy of the Annual Ad- 

miniatration Report (Hindi and 
English versions) of the hpu 
Road Transport Corporation, 
Patiala, for the year 1988-89 
under ths s u h t i o n  (3) of 
W o a  35 of tbe R& mw- 

(ii) A copy of the Rsview (Hindi 
and English versions) by t b  
Gavernmnt on th: axk ing  
of the Pepw Road Transport 
Corporation, Patiala, for the 
year 1988-89. 

(3) A statemnt (Hindi and English 
versions) showing reasons for 
delay in laying th: p ~ p m  m1n- 
tioned at (2) above. 

(4) (i) A c9py of th: 41nud Ac- 
c x m t s  (Hinii a n i  English ver- 
sioni) of th: P:?;u R3xl Trans- 
port Corpxation, Patiala, 
for the year 1933-89 togzthsr 
with Audit Rzpxt thtrem undsr 
sub-se:tion (4) of sction 33 of 
the Road Transport Corpora- 
tions Act, 1953 re3d with clause 
(c) (iv) of th: Prodamtion 
dlted the I 1 th Miy, 1937 issuzd 
by ths Pic;id:nt in relation to 
the Stat: of Punjab. 

(ii) A copy of the R=.view (Hindi 
and English versions) by th: 
Gavernmxt on the Audited 
Axounts of Ptpiu Road Trans- 
port Corpxation, Patiala, for 
the y e w  1938-89. 

(5) A statemznt (Hindi and English 
versions) showing reasons for 
&lay in layinj th: p ~ p m  m:n- 
tioned at (4) above. 

(6) A statemxit (Hiadi and English 
versions) explaining the rcasoas 
for not hyinp th: Aaaual As- 
counts of the P ~ p w  Road 
Transport Corporation. Patiala, 
for the year 19S9-93 within the 
stipulated p-rio;l of nine month 
; \ f ie  the close of the Accoun- 
ting ybsr. 
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Order dated The '4tiiMarch. 1991 
diwolving f i e  Legislative As- 

THE MINISTER OF STATE IN sembly of the Union Territory 
THE MINISTRY OF AGRICUL- of Pondicherry with imnlediatc 
TURE (SHRI K. C. LENKA) : Sir. effect and directing that tli: 
on hehalf of Shri Bnlram Singh Yadav. provisions of the order shall 
1 beg to  lay on the Table a copv each have effect whicct to certain 
of the fo l lou in~  Notifications (Hindi modification. mentioned In  the 
and English version\) under wh-sec- Wotificntion. 
tion ( I )  of ~ec t io s  28 of the Ilincs ( i i i )  S.O. 137(E) publirhcd in G.1- 
and hiineralc (Regulation and DcLe- a t t c  of India dated the 4th 
lbpment) Act. 1957 : -- Julv. 1991 re\cindino the Order 

The Mineral Conces4on (Amend- rnrihe by the ~rc \ i&nt  on thc 
ment) Rules, 1990 published in ! 3 1 1  January. 1991 in rclati~ln 
Notification No. G.S.R. 19T El  lo the Union Territory of Pondi- 
in Gazette of lndia dated the cherry. 
t q t  April, 1991. [ P i ~ c ~ * r l  irt L i b r , ~ r y .  SPC .Yo, I.  T- 3 1 5 9 I I 

The Mineral Consmation and ( 2 1  q cc,p! c. ch tllc fc)l l trainS 
Development (Amendment) \ot~fication\ (tl~nch and Engli~h 
Rules. 1990 published in Noti- tersions) undcr w h - e t ~ o n  ( 3 )  
fication Yo G.S.R. $27(E) in of wct~nn l x  of thc Crntr,il Rc- 
Gazette of India dated the ,cr\.c h11c.e i - o r ~ c  Act. IW9 - 
2 n d  April. 1991. 

' Notifiutiom u e k  t'nioa- Ta~t_orim 
B&-1963 a d T e a t r a l  R-awe PoWc 

Force Act, 1949"::-"---- 
THE MINISTER OF PARLIA- 

M E W A R Y  AFFAIR5 lSHR1 GHll- 
LAM YARI AZ4D) : Sir. on hehalf 
of Shri 5.1. M. Jacob. I k g  to 13: on 
the Table- 

- - - - 

( 1 )  The I n J o - T ~ k t . ~ n  Bordcr Palm 
( ' o m p d n  Cun1m.1r:Jc.r ( EJI-  
pincer) Kccrultrrlcnt (4;tlcnd- 
r:i:nt~ Rulr,, 1991 p i ~ h l ~ ~ h e c i  tn 
"cc*ttfic.it~on \o C i  Z; R 178 
in Gofttk of In.i:.i dAcd the 
29th June, I991 

( 1 1  t T$e Inh1-Trb.in R d c r  P d r c c  
I ornniandarlt ( f t*pnc:r) .ind 
\w\tdnt  C cm~n~nr ldnt  ( E n -  
etnrcr) Re:ruttnii.nt ( 4inc:1J- 

( I )  A copy ~ r 2 ~ h  of the fo l louin~ inent) Kulcc. 1991 publi,hed In 
?;otificationc (Hindi and tfnplich 'iotifizaltan 'Go. G.S.R. 379 

in Gatctte of i n d ~ a  d.rtcJ thc tcrsion\l i w t d  under wetion 29th Junc. 1991. 
I of the Gavernn~ent of l:ninn 
Territories Act, 1963 : 

(i) 5 .0 .  19(E) p~b l i rh td  in G a m t e  
of lndia dated the 12th Janu- 
ar). 1991 containing Prc\idcnt'\ 
Order da~cd the 12th Januat?., 
I 9 9 1  . eprd~ng  wqxnsion o f  
operation of certain provixions 
of the Government of Lnion 
Territories Act. 1%3 in retarion 
to the L'nion Territory of Pundi- 
ehcrry for a period of six monthr 
with c f k t  from the 12th Janu- 
ary, 1991. 

( t i )  S.O. 153(E) published in Gzstctlc 
d India dated the 4th Metch. 
1Wt containing Pmident'.r 

&' - \  
~ c s f 6 1 1 ~ - & - 1 ; p p t l g d  Works 

ilccwntaar~ - -  Act, 1959 
2. .--- 

Tilb MINISTIiR 01 STATF I N  
T l i t  Mi%lSTRY Of- PAKL.IA31ENT- 
ARY 4i'FAiRS 4'4D MINISl'EK Of' 
STA'I q l Y  'THF MISISTBY OF L4W. 
JUSTICI: A%!) C'OMPANY 
AFFAIRS (SWRI RANGARAJAh 
KUMARAMANGALAM) : Sir, I beg 
to lay on the Table a copy of ~ h c  
Notification No. S.O. 2544 0.iindi anJ  
English wmionu) publ~rhcd in G a m e  
d India datcd thc 29111 September. 
tSVPl) rpcifying tht fuur re@~ionpl consit- 



tuencies for the purposes of elections 
to the Council of the Institute of Cost 
and Works Accountant5 of India 
issued undcr sub-section (2) of rection 
9 of the Co\t and Works Accountant 5 
Act, 1959. 

[Plmcd in Libray. SCLJ No. LT-324,911 
3 4 

-----..l. -- 
THC MINISTER OF STATE I S  

T H E  MINISTRY OF AGRICUL- 
T U R E  (SHRI K. C. LENKA) : Sir, 
1 beg to lay on the Table-- 

A cop) each of the following 
papen (Hindi and Engl~\h 
verionb) undcr 3ub-hection (1) 
of \ection 619A of the Corn- 
p m c h  Act, 1956 :- 

KCVICW by the Go\ernment on 
the working of the Goa Meat 
Colnples Limited. Panjim, for 
the yrar 1 9 89-90. 

r211nucll Report of the tioa Meat 
Complex Liniitrd. Panjim. f a  
the )car I9Y9-YO along ~ 1 1 h  
AuJrtud Accounts and com- 
mcnb of the Cornptrollcr and 
Aud~tor General thereon. 

(2)(i) A copy of the A ~ ~ n u d  Kzport 
(Hindi and English versions) 
of tne Indirrn Councd of A g i -  
cultural Re*arch, Ncw k l h i ,  
(Volurt~cs 1 and 11) for the 
y c u  1989-90. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Indian Cou~icil of Agri- 
culturd Research. New Delhi, 
for the year 1989-90 together 
with Audit Kzport thereon. 

(3) A sttlten~ent (Hindi and English 
versions) showing reasons for 
dclsy in hying tba papers men- 
tioned at (2) above. 

[ P k e d  in Library. See No. LT-3181911 

18.1913 (JAKA) 

of Rational Horticnltare Board, Car- 
-,--- - gaonlTo?lPBJT-9U etc. 

THE M ~ N ~ S T E R R - ~ E  IN 
THE MINISTRY OF AGRICUL- 
TURE (SHRI MULLAPPALLY RA- 
MACHANDRAS) : Sir, I beg to lay 
on the Table- 

( 1 )  (i) A copy of the Annual Report 
(Hindi and English versions) of 
the National Horticulture Board, 
Gurgaon, for the year 1989-90. 
along with Audited Accounts 

( i i )  h copy of the Review (Hindi 
and En&& versions) by the 
Government on the working 
of the National Horticulture 
Board. Gurgaon, for the year 
1989-90. 

( 2 )  .4 htatement (Hindi and En@& 
brrsions) showing reason, for 
delay in laying the papers men- 
tioned at (1) above. 

(P1uc.d irr Librurj.. Srr .I.U. L T-3 19;9 1 J 
t (3) X copy oi the . h n u l  Rspor. 

(Hindi and English versions) 
of the National Oilsezds and 
Vegetable Oil, Development 
Boxd for the >ear 1989-90 
dong with Audited .4ccounts 
under sub-section (4) of section 
I4 and subsection (4) of section 
16 of the Sational OiLeds and 
Vegetable Oils Development 
Board Act, 1983. 

(4) A strltrrnent (Hindi and English 
versions) showing w n s  for 
delay in laying the papers 
nientioned at (3) above. 

See No. LT-320~91) 

THE MINISTER OF STATE 1N 
THE MlNlSTRY OF FINANCE 
(SHRI DALBIR SINGH) : Sir, 1 beg 
to lay on the Table- 

(I)  A copy each of t h  following 
Norificatio~s (Hindi and ~~ 
versions) under s u h d i 3 n  (4) 



of d o n  19 of the Banking 
Cornpanics (Acquisition and 
'Ifansf= of Undertakings) Act, 
1970. 

(i) The AUahabad Bank (OflSccrs') 
smrice (Amendment) Regu- 
lations, 1990 published in 
Notification No. Legal 2/90 
in Gazette of India dated the 
28th July, 1990. 

[ P W  in Library. See No. LT-3251911 

(ii) The United Bank of India (Ofti- 
ctrs') Servia (Amendment) 
Regulations, 1990 published 
in Notification No. 4/90 in 
Gazette of India dated the 10th 
Nwcmkr, 1990. 

[ P W  m Library. See No. LT-326Pl) 

(iii) Tbe UCO Bank (Officers') 
Smia (Amendment) Regula- 
tions, 1991 published in Noti- 
h t i o n  No. PER,TPfPCR, 
1041/91 in Gazette of lndia 
dated the 30th March, 1991. 

(iv) The Bank of India (Officerr') 
S m i i  Regulations. 1979 
puMisW in Notification No. 
Pm:VNK:1473 in Gazette of 
M i a  dated tbc 6th April, 199 1 . 

[Pbccd in Ubrory. See No. LT-328f91) 
(v) 'Ibt Syndicate Bank (Otlicgs') 

senice (Amendment) Regula- 
t h s ,  1991 published in Notifica- 
tion No. 190/q0090,'PD:IRD (0) 
in Gazette of India dated tbc 
Zoth Apil. 1991. 

[P&ced fn LCbraty. &e No. LT-329/01 j 

(2) A copy of tbc Coimlpt (Staodud 
Weigbt a d  Rtmody of the 
Commcmonrive Coins of Ooc 
R u m  oonukri Copper 75 "f pa cent and Nic el 25 per crzlt 
coined in COmLBtrnOntiOD Of 

March, 1991, under sub-section 
(3) of section 21 of the Coinage 
Act, 1906. 

[ P b d  in Library. See No. LT-330/91] 
(3) A copy of the Small Industries 

Development Bank of India 
(Employees Provident Fund) 
Regulations, 1990 (Hindi and 
English versions) published in 
Notification No. 3590lPF in 
Gazette of India dated the 20th 
November, 1990 under sub- 
section (3) of Kction 52 of the 
Small Industries Development 
Bank of lndia Act, 1989. 

[Placed in Library. See No. LT-331/91) 
(4) A copy each of the following 

Annual Reports (Hindi and 
English versions) :- 
(i) Report of the Uttarbanga 

Kshctriya Gramin Bank, 
Cooch Behar, for the year 
ended the 31st March, 1990 
together with the Accounts 
and Auditor's Report there- 
on. 

 laced in Library. See NO. L T-33219 1) 

(ii) Rcpon of the Sabarkantha 
Gandhinagar Gramin Bank, 
Himatnagar, for the year 
ended the 3lst March, 1990 
togaher with the Accounts 
and Auditor's Rtpon rbm- 
on. 

[Ploccd in Library. See No. LT-333/91) 

(iii) Report of t k  Jamrnu Rural 
Bank, Jammu, for the year 
ended tbc 3 1st Marcb, 1990 
together with tbe Accauatr 
and Auditor's Report t b  
011. 
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(v) Report of the Indore Ujain 
Kshetriya Gramin Bank, 
Ujjain, for the year endsd 
the 31st March, 1990 toge- 
ther with the Accounts and 
Auditor's Report thereon. 

[Placed in Library. See No. LT-3361911 
(vi) Report of the Fatehpur 

Kshetriya Grarnin Bank, 
Fatehpur, for the year ended 
the 31st March, 1990 toge- 
ther with the Accounts and 
Auditor's Report thereon. 

[Placed in Library. See No. LT-3371911 
(vii) Report of the Bardhaman 

Gamin Bank, Burdwan, for 
the year ended the 31st 
March, 1990 together with 
the Accounts and Auditor's 
Report thereon. 

[Placed in Library. See No. L T-338/91] 
(viii) Report of the Farmkha- 

bad Gramin Bank, Farrm- 
khabad, for the year ended 
the 31st March, 1990 toge- 
t her with the Accounts and 
Auditor's Report thereon. 

[Placed in Library. See No. LT-3391911 
(ix) Report of the Tripura Gra- 

min Bank, Agartala, for the 
year ended the 31st March, 
1990 together with the Ac- 
counts and !Auditor's Re- 
port thereon. 

[ Placed in Library. See No. LT-340/91] 
(x) Report of the Kashi Gramin 

Bank, Varanasi, for the 
yeas ended the 3 1 st March, 
1990 together with the Ac- 
counts and Auditor's Re- 
port thereon. 

[Placed k Library. See No. LT-341/91] 

(xi) Report of the Chhatrasal 
Gramin Bank, Orai, for the 
year ended the 31st March, 
1990 together with the Ac- 
counb and Auditor's Re- 
port tbwson. 

[ P W  in Library, Ssc No. LT-342/91] 

(xii) Report of the Mizoram 
Rural Bank, Aizawl, for 
the year ended the 3lst 
March, 1990 together with 
the Accounts and Auditor's 
Report thereon. 

[placed in Library. See NO. LT-3431911 
(xiii) Report of the Hazari bagh 

Kshetriya Gramin Bank, 
Hazaribagh for the year 
ended the 31st March, 1990 
together with the Accounts 
and Auditor's Report 
thereon. 

[Placed in Library. See No. LT-344/91 J 
(xiv) Report of the Champaran 

Ghcuiya Gramin Bank, 
Motihari, for the year ended 
the 31st March, 1990 t o e  
ther with the Accounts and 
Auditor's Report thereon. 

[Placed in Library. See No.: LT- 345/91] 
(XV) Report of the Pragjyotish 

Gaonlia Bank, Malbari, 
for the year ended the 31st 
March, 1990 together with 
the Accounts and Auditor's 
Report thereon. 

[ P k e d  in Wrpryc See No. L T-346/9 11 

m 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI RAMESHWAR THAKUR) : 
Sir, 1 beg to lay on the Table- 

(1) A copy each of the following 
Notifications (Hindi and Eng- 
lish versions) under saxion 
2% of the Incometax Act, 
1961 :- 
(i) The Income-tax (Sixtccath 

Amendment) Rules, 1990 
published in Notification 
No. S.O. 959(E)yi Ckattte 
of India dated the 26th 
December, 1990. 
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No. S.O. 90(E) in Gazette 
of India dated the I kh 
February, 1991. 

(iii) The Income-tax (Fifth 
Amendment) Rules, 1 99 1 
published in Notification 
No. S.O. 127(E) in Gazette 
of India dated the 25th 
February, 1 99 1. 

(iv) The Income-tax (Sixth 
Amendment) Rules. 199 1 
published in Notification 
No. S.O. 148(E) in Gazette 
of lndia dated the 28th 
February, 1991. 

(v) Thc Income-tax (Seventh 
Amendment) Rules, 1991 
published in Notification 
No. S.O. 2-PE) in Gazette 
of India dated the 26th 
March. 1991. 

(vi) The Income-tax ( t ~ g h r h  
Amendment) Rules. 1991 
published rn Not~ficat~on 
No. S.O. 2511(EJ In Gazette 
of India dated the 12th 
April, 1991. 

(uit) The income-tax ( h ~ n t h  
Ameodmcnt) Rules, 199 1 
published in Notificat~on 
No. S.O. 340(E) In Gazcltc 
of India dated thc 16th 
May, 1991. 

LPbced in Librafy. See So. LT-347 9 I ]  
(2) A copy each of the followirr~ 

 notification^ (Hindi and Eng- 
tish version$) under sub-mion 
(2) of d o n  38 of the Central 
Excises and Salt Act, 1944: - 
(i) GAR. 828(E) published in 

Gazette of India dated thr 
10th Ocrobtr, 1990 logethir 
with an explanatory memo- 
randum weking to w i v c  
p a y m t  of excise duty on 
printing fmms when u d  
in the factory ol poducticm 
in the printing of tcxt i l~  
fabrics for I he petid from 
thc 28th Febrwy, 19116 10 
tbc Zad *k, 1987. 

(a G & ~ e ~ ~ ~ t & n  
10th Octobtt, 19m top 

ther with an explanator 
memorandum seeking to 
waivc payment of excise 
duty on parts of headgear 
for the period commencing 
from the 1st March. 1986 
to the 1st May. 1988. 

( i i i )  G.S.R. 852(E) publishcd in 
Gazette of India dated the 
22nd October. 1990 toge- 
ther ~ i t h  iIO explanatory 
mcn~ornndurn sccking to 
waivc pay~ncnt of cxci\c 
duty on papcr or p p c r  
hoard required in the 
luanulcturc of low dcn~ity 
polycthylcnc coated pnpcr 
or paper board to hc used 
for packaging nl' milk for 
the pcriod from thc 2F1h 
February. 1986 to thc 4th 
June. 1987 togcrhcr uith ;I 
cornpcndum thcrcto puh- 
lishcd i n  \ot~ficatiun So. 
G.S.R. I~X)2(Is) dated thc 
26r h I)cccnlbcr. 1990. 

( I \ )  G.S.R. 91 i ( i : )  publ~rhcd in  
Ga~r t t c  of InJti~ d;~tcJ the 
15th l\ovc~ubcr, 19%) togc- 
lhcr ~ ~ t h  an cxplnnatary 
mcnrur;lnduln ,c~kinp to 
1 J?iLYLI\CII1 <)I' C X C l e  
dut? ~n CKL'SS of that 1 ~ v i -  
ablc on pcrnliirtcnr mapnet\ 
under Sotificiition 90. 
160 86 on nrticlc4 I W L  ndcJ 
I < I  bmonic prnralirnr n ~ i g -  
fret\ for t t ~ c  pcriud froin thc 
1+1 hlarch, 19Hb to thc 
15th No\enthcr. 1Y8K 

( v )  G.S.H. 53tf:) p,,hilxhrd tn 
Garettc ot lrdra di11cJ 
thc 3Qlh Januar), 1991 to- 
gether w t h  an crplanalur) 
mcrnormcluni smL~ng to 
waive paymcnt of exci,: 
duty an Copper W ~ r c  Rcxh 
manufu-turcd out of duly 
paid Copper W~rc thrs f'w 
the p a d  fram the 131 ti 
May. 1969 to the 1st Au- 
gust, 1%. 

(vi) G.S.R. S7(L:) publislwl 11ri 
W t c  of Ipdla dstcd ths 
&b February, 1991 loge- 
tk wnb ra crphpuof~ 
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memorandum seeking to  
waive paymcnt of evcrw 
duty  on cold formed or  cold 
finislicd \tee1 bars common- 
ly knoibn as Bright Bar) 
\i lien mad:: Srom duty paid 
Inputs on which credit d' 
duty had not bcen availed 
of  for the pcriod from tho 
1st March, 1988 to thc 19th 
Mag, 1988. 

( v i i  j The Ccntr;~l I'i.rcix (Arnond- 
r,ii.r!t Rulcr. :99! pgblished 
I;I  hotification ho .  G.S.R. 
7 1  1 E:) i n  (;iirc.ltc 01' Illdia 
dated thc 15th F e b r u ~ ~ r y ,  
1991. 

( i l l ; )  G.S.R. 156(E) publl,hed i n  
Gairettc of India dated the 
20th Xlarch. 1991 togcthcr 
\r it11 an explanatory memo- 
randurn nl.iking ccrtvin 
anicndrncntr t i )  i h ~  \\.nti- 
fication So.  2390-C' t .  
daied t l ~  18th June. 19%). 

19th January, 199 1 togclher 
u ~ t h  an  e ~ p l i r n n l ~ r y  note 
scckinp to  cxtend Inter \tare- 
houwg Ino\rmcnt of n~ine-  
ral oil products \rithuut 
payment ot' duty 10 and 
from K a r s a r  In liirrnalaka 
Statc. 

(xi)  G.S.R. 27(L) ~nh1isl1c.J I I I  
~ ~ ~ t t t :  of In a is dated rile 
25th January, 1W1 rogcltrer 
with an sxpIanatory notc 

seeking to extend the boun- 
daries of the Madras Ex- 
port Processing l o  re  s o  
;ti to include more area 
therein. 

(xi i )  G.S.R. 88(E) published in  
Gazctte of India dated the 
25th February, 1991 tope- 
thcr with an explanatory 
nienwrandum seeking t o  
waive payment of cxcise 
duty on parts coniumed 
~ i t h i n  the factory of 
production for thc manu- 
t'acturc of Solar and 
other non-con~i l i t ion 
e n e r a  b + i d  products s) =.- 
temr specified in the Table 
to the- Notification No. 
1-7C-81-CE. dated the 15th 
Ma!. 1991 for the perrod 
from thc 2q!h Februar!. 
19SO to the 24th May.  1988. 

cxiii) Thc C'cnrral Exc i s  (Ss- 
c o d  :\lnrnJi:i~~it) Rules, 
1991 pubii>htd in Notifica- 
lion h o .  G.S.R. 142(Ei 
in G;:zerrc of Indl3 dated 
the 26th April, 1991. 

( \ \ )  G.S R. 252(E) puhlr~hd  ln 
Gazette of India dated the 
2nd M a ) .  1991 together 
\t it11 nn r'xpltini~tor? memo- 
randum scvking to providc 
that 111 ,iccordr~ncr. it ith 
thr. gr'ncral practice that 
*a> prevalent at  the rek- 
\ an t  untc, the cxasc duty 
prryiihle on t'rull pulp Ilucd 
drink> in cscess of the dut , 
paid ut the nte applicable 
to heading No. 2U .01 dun* 



the period from the 28th 
March, 1988 to the 19th 
March, 1990. 

(xvi) The Central Excise (Third 
Amendment) Rules, 1991 
published in Notification 
No. G.S.R. 3 2 1 0  in Gatct- 
te of India dated the 28th 
June, 1990. 

(xvii) G.S.R. 3 2 w )  published 
in Gazette of India dated 
the 2nd July, 1991 together 
with an explanatory memo- 
randurn seeking to provide 
that in accordance with a 
pneral practice that was 
prevalent at the relo 
vant time, the excise duty 
payable on u n p r d  cot- 
ton fabrics manufactured 
on powerlooms during tbe 
period from the 15th July, 
1977 to the 16th March, 
1985 shall not required to 
be paid. 

(xv~ii) The Gntral Excise (Forth 
Amendment) Rules, 1991 
publisbad in Notification 
No. G.S.R. 337(E) in Ga- 
ztttt of lndia dated the 
11th July, 1991. 

(A) The Central Excise (Fiftb 
Amendmeat) Rules, 1991 
published in Notification 
No. G.S.R. W E )  in Ga- 
zette of India dated the 
18th July, 1991. 

[Ploctd in Library. Sec No. LT-3481911 

(3) A copy each of the following 
Notikations (Hindi and English 
versions) under section 159 of 
rhe C w m s  Act, 1962 :- 
(i) Tbc Customs d Ceaval 

Excise D u b  Drawback 
(Amcadmcnt) Rukr, I990 
p u W  in Notifiation 
No. O.S.R. 993(E) in Ga- 

of India dated tbc 
21st Daowkr, 1990 (olpc- 
tba with on uplanalory 
IJmmmdom. 

1M Psibrrrrry, 1991 rap. 

(iii) 

(iv) 

he r  with an explanatory 
memorandum regarding 
exemption to Round 
abouts, swings and other 
fairground amusement and 
parts and amssones there- 
of when imported into India 
for setting up of amusement 
parks from the basic cus- 
toms duty in excess of 45 
per cent ad valorem and the 
whole of the additional duty 
of customs leviable thmon. 
G.S.R. 155(E) published in 
Gazette of India dated the 
20th March, 1991 together 
with an explanatory memo- 
randum minding the noti- 
fication No. 258f90-Cus., 
dated the 23rd October, 
1990. 
G.S.R. 17YE) published in 
Gazette of lndia dated the 
25th March, 1991 together 
with an explanatory memo- 
randum making certain 
amendments to certain 
Notifications mentioned in 
tbe Notification. 

(v) G.S.R. 17qE) published in 
Gazette of lndia dated the 
25th March, 1991 together 
with an explanatory memo- 
randum sacking to extend 
the validity of cmain noti- 
fications mentioned in the 
list annexed to the Noti- 
fication upto 31st March, 
1992. 
G.S.R. 177(E) published in 
Gazcttt of lndia dated tbe 
25th March, 1991 together 
with an explanatory memo- 
randum atending the vali- 
di of Notification No. 
5 8 186-Cus., dated tbe 3lst 
Dcctmber, 1986 upro 31st 
March, 1992. 



. extend the validity of 
exemption without any 
time limit. 

(viii) G.S. R. 243(E) published 
in Gazette of India dated 
the 29th April, 1991 toge- 
ther with an explanatory 
memorandum making cer- 
tain amendments to the No- 
tification No. 203190-Cus., 
dated the 21st June, 1990. 

(ix) G.S.R. 284(E) published in 
Gazette of lndia dated the 
30th May, 1991 together 
with an explanatory me- 
morandum declaring that 
the whole of the material 
specified in the Table 
annexed to Notification as 
1s contained in the goods 
manufactured in lndia and 
exported outside India 
shall be deemed to be 
imported material. 

(x) G.S.R. 327(E) published in 
Gazette of lndia dated the 
3rd July, 1 991 together 
with an explanatory memo- 
randum regarding revised 
rate of exchange for con- 
version of Russian Rouble 
into lndian Currency or 
vice-versa. 

(xi) G.S.R. 329(E) published in 
Gazette of India dated the 
5th July, 1991 together with 
an explanatory memoran- 
dum making certain amend- 
ments to the Notification 
No. 252183-Cus., dated the 
27th August, 1983. 

(xii) G.S.R. 330(E) publrshed 
in Gazette of India dated 
thcSthJuly, 1991 toge- 
ther with an ex lanatory 
memomdurn m&ng cer- 
tain amendments to the 
Notification No. 16190- 
Cus., dated the 16th April, 
1990. 

(xiii) G.S.R. 331 (E) published 
in Ouate of h&a dated 
the 5th July, 1991 together 
W i t h m m  Iwm* 
Mdum mrking 

amendments to the Noti- 
fication No. 17190-Cu., 
dated the 6th April, 1990. 

(xiv) G.S.R. 33qE) published 
in Gazette of India dated 
the 10th Jul , 1991 together i with an exp anatory memo- 
randum regarding revised 
rate of exchange for wnver- 
sion of Russian Rouble into 
Indian Currency or vice- 
versa. 

(XV) S.O. 42qE) published in 
Gazette of India dated the 
27th June, 1991 together 
with an explanatory memo- 
randum regarding revised 
rates of exchange for con- 
version of certain foreign 
currencies into Indian cur- 
rency or vice-versa. 

(xvi) S.O. 443(E) published in 
Gazette of India dated the 
2nd July, 1991 together 
with an explanatory memo- 
randum regarding revised 
rates of exchange for con- 
version of certain foreign 
currencies into Indian cur- 
rency or vice-versa. 

[Placed iqikoe)'. See No. L T-34919 11 

--. L-..%m_ - --- 
THE DEPUTY MINISTER IN lR'E- 

MINISTRY OF COMMERCE (SHRI 
SALMAN KHURSHEED) : Sir. I < ---. - 
beg to lay on the Table-- 

(1) (i) A copy of the Anaual Report 
(Hindi and English versions) 
of the Overseas Construction 
Council of India for the year 
1989-90 with Audited Accounrs. 

(i) A copy of the Review (Hindi 
and English versions) by the 
Government on tbe working 
of the Overseas Constnrction 
Council of lndia for the year 
1989-90. 

(2) A statement (Hindi and Engw 
versions) showing masons fot 
delay in laying the papers mm- 
tioned at (1) above. 

[ P k d  & &OTY. SW NO. LT-350/0~ 



13 ,I8 b. 
English] 

MESSAGES f KOhf 
RAJYA SABHA 

SECRkTARY-GENERAL : Sir, 1 
hake to report the following mcssag.s 
rewived liom thc Secretary -General 
of Rajya Sabha :- 

2. Discussion and Voting on the 
Demands for Grants under 
the control of the Ministries 
of : 

(i) Agriculture ,) To bc dia- 
( i i )  Food l cussed to- 

(iii) Rural Llcvc- rEcther 
lopment. J 

"In accordance with the proti- 
sions of rule 127 of the Rule\ 
i,f PractJure and Conduct 
oi Businrtss in t l ~ c  Kiijja Sahha. 
i am dirrctrd to inform the 
Loh Sabha that rhs Rajja Sabha, 
.it its sitting heid on thc 7th 
.4ugust. 19Y!. agreed Hithou1 
any anlend~nent to [he Dclhi 
3lunicipal L;IH~ t.Arnendnwnt) 
Bill. 1991. which ua, passed 
b! the Lok Srlbha at i t i  sitting 
held on the 6th Aupu>t, 1991." 

"In ,izidrdance u ~ l h  tljr proti- 
.ion. of rule 127 of lhc K u h  ul' 
Prwedurc and Conduct of 
Buslncs, rn thr R ~ J J ) ~  S ~ b h d ,  
I arn dtrcctcd to rnhrm thc 
Loi S ~ b h a  that thr: Ral)i Sihha. 
at I I ~  vttlng held crn the 7th 
August. IN:. agrerd w rtlwur 
an} an~endrnent to lnc Jdmntu 
~ 1 1 d  Ka.hm~r C'rrrnroal Law 
Anlendrnent (Sccond Amend- 
r;;cntI 13rIi. 1991, ~ h ~ c h  u.13 
r 3 ~ 5 c d  b j  the Lok Sdhha at I!\ 
slttrng held un thc 6th Auguhl, 
199t." 

l3.184 bn. 
[ Englidr] 

BUSiNLSS OF THL 
HOUSE 

THE MIMSTCW Oi PARLIA- 
MLSTAKY AEtA IRS (SHRI 
GHULAhl hAB1 AZAD) : With your 
pcrmls$wn, Sir, I n s  to annuuncc 
1 hat l jovernrne~~l Bumwss during 
the week cumrnmcing Mondr), 12th 
Augu~t, 1991, will wnrid of : 

S H R I  StlKIKXNTA JEhA (Cut- 
t x h t  : Sir. I arn on a p o w  of' order. 
MK. SPEAKER : Yes, 1 w i l l  

hear your porn1 of order. 
SHRI BASC DEB ACHARIA 

(Bnnkura) : H'ticre i5 thc statrrncnt ? 

+I;<.  SPEAKER : Which 1s thr 
provrkion violalc . ? Shvw mc Ihc 
provision v~olotcit ? 

SHiil Sf iDlKASTA JENA : I h e  1 
assurww w. s giv2rr. But we cio 
 lot h o w  what 1% rhc position of tkc 
Gov-muicnl rn this issue. 
Mi<. SPEAKER : You hiivc no 

provtrian lo show me, which is VIO- 
Inrcd. 

MR. SPEAKER : You have rat)(IJ 
4 p o t  of OtdQC. LCI IRC rule now. 
No*, you uy Ihrt a certain kind af 
s e t  ws mdc by thc W e r  
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of the  House. You have said that  he 
had assured that the statement would 
be duly made by him. Let us find out 
whether the statement has been made 
by him. Let us find out whether he 
has assured that that kind of a \late- 
ment will be made by thc Financc 
Minister. 

SHRI SHRIKANTA J E N A  : Ilc 
has assured us. ( lnterr~~ptiorts) 

SHRI RAM VlLAS PASWA\ 
(Ro\ern) : You go t ' : r o u ~ ~  i the rccnid 

MR.  SPEAKER : Can 1 do  i r  
now '! 

MR. SPEAKER : You h a w  inadt. 
the point. You \hould stop there. 
I f  you mctcli it beyond a crnnin 
lirnit. you d o  not gi't anything out 
of it.  You hay that the Leader of the 
HLNIK' . . . . Mr. Acharia, not like 
thir. IVhcn I am ctcinding. you should 
sit :'oi+n. Whcn you h::vc m:.c'e thc 
poin: i t ~ u  ~ J I J  allow me to reply to 
that .  J 'ou  are saying that he assured 
~ o u .  Lct riis find out From the rcsord. 

M R .  S P E A K F R  : i l , i \ ~ n g  orice 
n i d c  tlic parnr. !01i .;houltl not 
strctch i t  beyond a =rtnin hmit. 
Thcre arc ot h.r M ~ r i i b c r ~  ;d\n u ho 
would lik: to s p b .  

MR.  SPE:IKER : You ;Irr doing 
the same thing spin. It I \  uncniiing. 

M R .  SPEAKER : You \11.111 
take up  ~ubrni\\ion\. 

SUBMISSIONS 

MR. SPEAKER : Now we shall 
take up submissions. You have just 
to mention the subject. You do not 
have to nad it out. Otherwise. it 

will be very drlfi~ult and everybody 
will be making a long speech on the 
w b j x t \  to lx included. You ju,t 
n~ention the name of the wbject 
Shri P. C .  Thomas t o  q x a k .  

SHRI P. C. THOMAS (Movat- 
tupuzha) : The following itcmi may 
pleaie bc includccl i n  the next \i.eek'i 
agenda : 

( I )  The need to probide fund, 
from C c n t r ~ l  Road Fund fo: 
c#\ ! : , : ruc t~~~~~ of road> in thickly 
popul:ited tribal .:nd agrrcul- 
tur;:l nrea. of \Ic.l2ka\2 hlils 
bia KoLin~. E r u r n d ~ r ~ .  \oll,tp- 
parJ. V x h a l  etc.. in 
Kotr'~>iarn Dlbtr~c! i n  K c r ~ l ~  

S H K l  E .  :\H31ED \ ?*i311!tii) : 1 
rc~1ue.t t !u t  the ioii,v\ ii:g i~;.mc i x ? .  h: 
i n i l l ~ d d  in  rltc nsrt  \\ccA', ;:_re:ld:t: - 

[Tron d ' r f i l ~ t ~ ]  
SHRI S U R l ' d  X A R A l ' A \  YA- 

DAY (Sahards.~) : Thr fcdlbing item 
may please bc included in the List 
of Business for the next week : 
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About two aort OdlJalted un= 
employed in India arc forced 
to burn their d u c a t i d  c d -  
ficates under frustration when 
they do not get jobs. I demand 
from the Central Government 
that arrangements k made 
on urgent basis to provide 
jobs to the unemployed and 
the right to work k included 
in the fundamental rights. 

SHRI MANKU RAM SOD1 
(Bastar) : The following subject may 
please be included in the next week's 
list of business :- 

In Bastar district of Madhya Pradesh 
it is necessary to organis the rural 
youth under Rural Panchayats ahcr 
imparting tbem training in handling 
of arms to face naxalites. At present 
the camps of S.A.F. are established 
in the interior. Their Jawans return to 
their respective camps after patrolling. 
On the otha hand naxalites attack 
village any time after midnight. 
Thy force rhe Adivasis to indulge in 
illegal activities and if they disobey 
them. thy an beaten up or even 
killed. 

Therefore, the local adivasi youths 
should k recruited in sufficient 
numkrs in S.A.F. and imparted train- 
ing in bandling of arms. After training, 
tbcy should be g i m  Iiccnccd arms 
on WR terms and conditions and out 
of those youths village Security 
Group should bc formed, Every 
such Group will defend its own village 
whilt working under the control of 
village Panchayat and counter Lbc 
attack by Naxaliks in the hour of 
a d .  

fhcrrfm, 1 rscjuclt the Ctntral 
Government to iwuc otderr to the 
W b y a  fradeJh Government in 
this r q d  immsdiatdy. 

SHRI M O W N  SINGH (Dcda): 

fora it should ba granted the 
status of a Central University. 

(ii) Fertiliser Factory at Gorakh- 
pur, which is best suited for 
producing urea , is lying closed 
resulting in loss of aores 
of rupees. It is causing 
harm to Eastm Uttar Pra d"! esh 
Steps may please be taken to 
nopen it at the earliest. -- 

13.n brs. 
ELECTION TO 

- 4  COMMITTEES 
/ - - . -.-. 

[English] 
(i) Natbod OllweQ d 

Vegdabk Oib DtvelymenJ 
Baud*-.h ~ ; c c . h P r  

THE MINISTER OF AGRICUL- 
N R E  HRI BALRqM JAKHAR): 
Sir, I + g to-*Govc : 

"That in pursuance: of Section 4 
(4Ke) of the National Oilseeds and 
Vegetable Oils Development Board, 
Act, 1983, the mmbcrs of this 
HOUK do proceed to elect, in 
such manner as thc Speaker my 
direct, two members from among 
themselves to serve as members of 
the National O i l d s  and Vegetable 
Oils Devclopmcnt Board, subject 
to other provisions of the said Act." 
MR. SPEAKER : The question 

jS : 
"That in pursuance of Section 4(4) 
(e) of the National O i l d s  and 
Vegetable Oils Devdopmcnt Board 
Act, 1983, the mcmbcnr of this 
House do p r o d  to elect, in such 
manner as the S kcr may P" direct, two m t m k n  rom amoag 
thcmadves to serve as members 
of the National Oilsccds and Vege- 
table Oib Development Bod, 
subject to ather provisions of the 
baid Ad." 
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RAMACHANDRAN) : Sir, I beg The motion wus adoprde. 
0 move : - ,  

"That in pursuanos of Section 4(4) - !,'* 
(iv) Tea Board - 

(e) of the Coconut Development 
G 

Board Act, 1979, the members 
of the House do proceed to elect, 
in such manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Coconut Develop- 
ment Board, subject to other 
provisions of the said Act." 
MR. SPEAKER : Tne question 

is : 
"That i 2  pursuance of Section 4(4) 
(e) of the Coconut Development 
Board Act. 1979. the members 

THE MINISTER OF STATE 

of this ~ o u s e  do proceed to elect, 
in such manner as the Speaker 
may direct, two members from 
among themselves to serve as 
members of the Coconut Develop is 
ment Board, subject to other 
provisions of the said Act". 

The motion was adopted. 
-It 5 

(iii) Indian Council of Agrimltural 
Research. , r r ' ' L.'2-' . .- 

THE MINlSTER OF STATE IN 
THE MINISTRY OF AGRICUL- 
TURE (SHRI K. C. LENKAJ +-- : 
Sir, I beg to-move: 

"That in pursuance of Rule qvii) 
of the Rules of the Indian Council 
of Agricultural Research, the 
members of this House do proceed 
to elect, in such manner as the 
Speaker may direct, four members 
fram a nong thcmselva to serv: i.s 
m:mbirs of the Indian Council of 
Agricultural Research, subject to 
ather provisions of the said Rules." 

THE MINISTRY OF COMMERCE 
(SHRI P. CHIDAMBARAM) --- : sZT6eg 16 move : ---- 

MR. SPEAKER : The question is ( 
"That in pursuance of Rule qvii) 
of the Rules of the Indian Council 
of Agricultural Research, the 
members of this House do proceed 
to elect, in such manner as the 
Speaker may direct four rnembcrs 
from among themselves to serve 
as members of the Indian Council 
of Agricultural Research, Subject to 
other provisions of the said Rules." 

"That in pursuance of Section 4 
(3Xf) of the Tea Act, 1953, read 
with rule 4(1)(b) of the Tea Rules, 
1953, the member% of this House 
do proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the Tea 
Board, subject to other provisions 
of the said Act and the Rules made 
thereunder." 

MR. SPEAKER : The question 

"That in pursuance of Sedion 4 
(3Xf) of the Tea Act, 1953, read 
with rule 4(l)(b) of the Tea Rules, 
1954, the members of this House 
do proceed to elect. in. such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as memb=rs of the Tea 
Board, subject to other provisions 
of the raid Act and the Rules made 
thereunder." 

3. f" e motion was aabpted. 

THE MINISTER OF STATE OF 
THE MINI!3TRY OF COMMERCE, 
(SHRI P, CHID.4MBARAM) . ~-- -. : Sir 
I beg% move : -----. 

"That in pursuance of Section 4 
(3Xc) of the Marine Products 
Expcrt Development Authority 
Act 1972, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, 
two members from among themselves 
to serve as members of the Marine 
Products Exports Devtlopment 
Authority, subject to other psovishs 
of the said Act." 



MR. SPEAKER : T le question is : U -30 brs 
The Lqk S'rb!ta t11c.r~ cr.ljorrrrted h r  

"That in pursuance of Section 4 Lunch trll thirty minutrs pa tr Folrncm 
(?)(c) of the Marine Product4 Export of r l t~  c/o(-k. 
Ikvelopment Aurhority Act, 1977 ---- 
the member< of t h i ~  Hou.se do 
prozed to elect. I R  \ush manners a\ T ~ P  Lok Snhha re-ur ~rmhlrrl u/l"r 
the rpeaher mny drrxt. ttvo rnemben Lwch nt thirtr*-fiw mirrurc~r pmt Forrr- 
fro111 among themelves to scrve twn  of  rhr- C1o;k. 
nr member< of l!w \+ar~ne Product\ [SHRI P bMV{fjD in [be 
Export Dcvelopncnt Aut hont? . ?($2$). 
zuhirct to 0 t h  proviclons of the STATUTOR)' RESOI-LJTIOU R!. 

DIS4PPROVAL OF REPRI:FE\-  
T4TIOS OF THE PEOPLE 

(A \ fF \DMEVT)  ORDI%*I\CI: 
--I991 

AYD 
R E P R ~  S ~ T  ITION OF rt4 r 

The major objwtron that came 
e+entrr!:y In ~ h c  form of the Stxtutofy 
Rczaiu~ton was limited to rhc point 
ths~ whether it could have hecn 
~s~srble to hold the elcctionr in the 



Stab of Jammu & Kashmir with 
regard to the limited portions of 
Ludakb and Jarnrnu. Till now, the pro- 
d o t e  for this, that has been adopt- 
ed is, where there arc some disturb- 
ed areas in certain States, and where 
due to circumstances, it is difficult to 
hold elections, areas are not carved 
out mainly because the Constitution 
itself rccognises the State as a unit 
and the wnstituencies in that State as 
parliamentary constituencies in speci- 
fic areas. 

Further t h  is also another 
problem. If we left out the Valley 
only for the purpose of not holding 
the elections, we may have further 
complicated the situation by alienating 
the Valley totally. It is to avoid such 
complications and a situation as such, 
the Chief Election Commissioner 
on getting the report about the situ- 
ation in Jammu and Kashmir as a 
whole, took the decision to recommend 
to the President under Sub-section 2 
of Section 14 of the Representation 
People's Act to announce a particular 
dateldates on which elections may 
be notified in other constituenci:~ and 
a later date for Jammu & Kashmir. 

The present I t @  situation is that 
under Section 73, this House was 
to be constituted and unless this 

g resent ordinance was made, it would 
ave been impossible to constitute the 

House due to the legal restrictions. 
That is exactly why this ordinance was r ornulgated and this Bill has been 

rought. This is the pictun so far as 
the k 1 situation goes and I hope 
hon, I hri Rao will not press his 
Statutory Resolution and withdraw 
it on my request, considering the 
circumstances. 

Regarding the other points which 
have been made by other members, 
m y  of tbcm are cxtnmely relevant, 
though they my not. k totally within 
the mpa of this Biil, Since it has 
k180 the pndiccI of this House that 

OL#~& wen indirsotly am 
bmu@ oot uad Oovemsnsnt am 
ortknr a S & a d W ~ d ,  I would 
l b t o g l b b t b l i t i t b w t  Oavcga- 
IWt wQoDYP1 

meat's point of view that it b aeamry 
to restart the political process to 
bring back normalcy. We are totally 
in agreement with all the members 
of this House that the problem cannot 
be solved if we view it merely as a 
law and order problem. It is a prob- 
lem where a solution ultimately has 
to be found only when the political 
process is totally brought back. I 
do remember, hon. Member Chitta 
Basuji categorically reminded me 
that when I was on that side, I asked 
about the policy on Jammu & Kashmir 
problem. I can assure you that this 
Government does have a policy. But 
it is not for me to annourcs it. It is 
for the Home Minister to announce 
it. And as and when he p t s  an oppor- 
tunity, he would. 

% Our policy, to put it in brief, is 
that on the one hand we would not 
compromise with anybody who chal- 
lenges the sovereignty and unity of 
the nation but at the same time we 
appreciate the problems and the pic- 
vances of the people of Jammu and 
Kashmir and we would like to restart 
the political process to ensure that 
those grievances are paid attention 
to and we. are able to bring back 
normalcy in the State of Jamma & 
Kashmir. 

With regard to article 370, 1 think 
it is n v  to go on record to say 
--not once, many a time i t  has been 
stated, but since it continues to be 
raised-that we arc committed to 
see that Article 370 continues to 
be enshrined in the Constitution. 
Artick 370 is not just an Artidt for 
the sake of adjustment. It is m 
Article in which tbe paple of Jammu 
and Kashmir haw their faith, in so 
far as their aspirations, 
ambitions are concerned. "c b 
Cbitta Basu said, let us also not f w  
that this is not the only Artide in 
Part 21 of the Constitution which 
deals with transitory provisiom 
There is article 371(a) to 371(1) whsrrr 
a number of States inchding MIQ- 
nshtn, Gujuat, Andhra Fmbdl 
a n d w e n t l r e N o r t h ~  w m  
wpslce. 
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So, when people of these States 
have certain hopes and aspirations, 
we have in our Constitutional Scheme 
built in an area and place-in fact a 
part in the Constitution-to deal 
with these provisions. Article 370 
is not an exclusive provision meant 
for Jamnw and Kashmir. There is 
n political campaign targeted in that 
manner which I think is a little un- 
fonunate and it would not help in 
bringing back normalcy in the State 
of Jammu and Kashmir. 

There are other areas also. If you 
want me to point out which State 
each one does cover, I will be happy 
to do so. We can st3R with Articlc 
371, as it deals with the States having 
special provisions---that is the Maha- 
rashtra and Gujarat, 371(a) deals 
with Nagaland. Article 371(b) deals 
with Assam. Article 371(c) deals 
with M a ~ p u r .  Article 371(d) deals 
with Andhra Pradcsh. Article 371fe) 
d d s  with establishment of a Central 
university in Andhra Pradesh. (These 
arc separate Articles.) Article 371ff) 
deals with the State of Sikkim. 371(h) 
deals with Arunachal Fradesh and 
Article 371(i) deals with Goa. 

So, then are a number of States 
for which special transitory provisions 
have been made in the Constitution. 
IQ fact amendmtnts have been carried 
out every time the situation had war- 
m t c d  and Parliament felt it necessary 
to  provide special provisions for rcs- 
p d v e -  States to meet the hopes and 
a*raUom of that Sratc. After all, 
egg cannot forget that we do have 
a political system which is federal 
wberc we bave Stat- and the Union 
Govcrnmc#lt. 

One of our hon. Members, Shri 
Panigrahi, very categorically came 
forward and suggested that we should 
have multi-purpose Identity Cards 
for ensuring that there are no spurious 
voters coming to vote. That was 
considered by all party Committee. It 
was one of the recommendations. Ini- 
tial exercise has already been stdttrd. 
We have found out that it costs about 
Rs. 10 per card and if we really want 
to complete the process. it will take 
a full five years in exercise itself. 
Government is not averse to it but 
it i s  looking to it very seriously. 

With regard to the manner of 
conducting elections. a decision has 
been taken to have elcctronic polling 
machines. We have obtained quite 
a substantial number of electronic 
machines for polling. A decision has 
been taken by the Elccuon Commission 
that any election that is held after the 
1st of October, th~s ycar-in the b :- 
election hand porsibl? in the sm 3 let 
General elections of States. \cr: 
will adopted the electronic voting 
machmes for which the required 
amendment undcr the law has been 
made and that I do think will rcducc 
the booth capturing k a u w  under 
thc present scheme of things machines 
will not record more thnn a ctrtain 
number of votes In a m a i n  pcriod 
of timc, ensuring that you may quickly 
punch the buttons on a rtgular hsic  
at fast speed. It normally deals with 
how long it taka a pcnon to walk 
in and put his vote after signing the 
required forms. 

SHRl SRIKANTA JENA (Cuttack) : 
Slowly, you can adopt it. 

SHRl RANGARAJAN KUMARA- 
MANGAWM : But that slowly 
also taka mote time. We am hoping 
that tfie normal mschin~y would 
settle by tham. Of count, when the 
Strtt nucbincry itself, like in certain 
Sutler, inwdvar in booth capturing 
tbm it iir a diffmt q d o n .  
(hfcmq,lhl 
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SHRI RANOARAJAN KUMARA- 
MANGALAM : I cannot say very 
much. But one thing is reasonably 
certain that this would help in reducing 
the amount of booth-capturing that 
exists. 

We have also started our exercise 
to analyse in depth the various 
other recommendations that have 
been made by the all-Party Committee. 
We would be coming forward to this 
H o w  categorically with a package 
of reforms. This may not be possible 
in thjs Session but wc are hopeful 
that very soon, we will be able to 
do it .  

SHRI SRIKANT JENA (Cuttack): 
Before November ? 

SHRl RANGARAJAN KUMARA- 
MANGALAM : I said categorically 
it may not be possible in this Smsion 
but we are hopeful that very soon 
we will be able to do i t .  

Mr. Chairman, Sir, regarding the 
question that whether postponemen: 
of elections in Punjab was right or 
wrong, I would like to categorically 
state that it was our opinion that the 
Chief Election Commissioner had 
taken a right decision. Though it 
was not our decision. i t  was his 
decision. Under the R. P. Act, it is 
his decision which he on the basis 
of information available at his disposal 
' aka .  

With regard to certain recognised 
political parties and their involvement, 
we an reasonably certain that our 
policy is to ensun that the political 
p r o w  ra-slarts. We would definitely, 
as a Oovanment, take everybody's 
views in  mind, keep them in mind, 
consult everybody and it is ultimately 
when all the parties especially in this 
House, and the political parties who 
haw not bad the opportunity of 
86tting into this House when they 
Put thir hands together and minds 
t*, it ir only then that this 
Problem W h  we we fad* in tha 

State of Jammu and Kashmir can 
really be solved to the satisfaction 
of all concerned. 

Sir, I do not want to take too much 
time but since everybody has been 
kind enough to support the Bill, I 
should hope that there would be no 
problem and I would request that the 
Bill be taken up for consideration. 

SHRI SRIKANT JENA : What 
about the Kashmiris who are staying 
outside Kashmir ? 

SHRI RANGARAJAN KUMARA- 
MANGALAM : Regarding the 
militants' problem, definitely it will 
be paid attention to. I am reasonably 
certain that the Home Ministry will 
respond at the appropriate time. 

9 r Q  
H R ~ ~ O B H A N A , ,  DREESW 
U VA E (Vljayarada) %. 

T f Z i % ~ % r .  I am happy to find 
several hon. colleagu&- - agreeing 
with me that the elections could have 
been held though not in the Valley 
but in the Jammu and Ladakh areas. 

Just noH, the Hon. Minister was tel- 
ling us that his Government was not 
behind postponement of elections 
in Punjab and now you were telling 
that the Election Commission has 
taken a decision not to conduct elec- 
tions in the State of Jammu and Kash- 
mir because several major pditical 
parties have expressed their opinion 
that i t  is not conducive to hold frct 
and fair elections at that point of 
time. We agree with it. Then, 
it is also a tact that the major political 
parties including your Congress (I) 
Party, the CPI and the CPI(M) have 
also expressed their views that elections 
need not be conducted in the State of 
Punjab at that point of time because 
the situation is not c~nducive to hold 
elections. But the Election Commis- 
sion has taken a decision to go ahead 
with the elections. Even after nearly 
20 candidates were murder4 bg 
thaz mili-ts, the Commission 

emphatic that elo~tions will be 
held. But just before a few hours of 
people going to t b  pdk W tbe 
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Governor of Punjab had appealed to 
all the people to participate in the 
elections and make it a success, 
utilise their democratic rights, their 
inalienable rights and it is a sacred 
duty on their part to participate in 
the elections. 

When the Governor had appealed 
to the entire electorate in Punjab, 
what made this Election Comrnis- 
sion to postpone the elections ? On 
what basis ? On what Report ? 
Now, you are denying it. By the time 
the elections were postponed, your 
Congress (n Party had energed as the 
lafge~t party after the Elections to 
the Tenth Lok Sabha. 

And Mr. P. V. Narasimha Rao who 
yas elected as the Leader of the Con- 
g m s  Party. You wen in a state of 
forming a government. Sin- you werc 
not interested in holding the elections 
in the Punjab, the Election Commic- 
ioaet had taken a decision to postpone 
the elections which is very very wrong. 
I am not ping to funher criticire that 
high office. But I would like to clearly 
say that tbe peopk of this country 
are very definitely uahappy with the 
arbitrary adion of the Election 
Commissioner. And many political 
parties demanded an impeachment of 
the Elsction Commissioner. 

Now, tbc Minister has prornid 
that this Govcnunent is  very kcen to 
bring aormalcy in the Smc of Jammu 
tad Kashmir and also take a p r  for 
holding the ebions .  Thcy were 
Mine srl) these thinm aU the time, 
W nrUy* thy did not do much to 
briag Mmnrlcy ia tk State of Jammu 
rsd K a s W .  My kanrad fie&, 
Sbri Sbahaboddia Syed has dealt 
with it at gwt ha; so, I will 
notrepatit. InrpChbordcr States 
lib hmaln wd m& lad Rtajab* 
--artah raioncrtoksa 
i-hmdy amv mpofdbb for Ik + rt#r of aErin* b it aot 8 

fact that the people of Jarnmu & 
Kashrnir, at least a good majority 
of them or a large number of them 
feel that they are let down ? Why 
are they not interested in the democratic 
process ? Why do they want to go 
away from the mainstream of our 
national life ? 

Is it not your action which was 
responsible for throwing out the 
Farooq Abdullah's Government 
elected by the people of that State ? 
At the same time, you had also 
dethroned the N.T. Rama Rao's 
Government. By such narrow partisan 
political acts. you are making the 
people feel bad about the Union 
Government; and the people are 
losing faith in this democratic process 
itself. So, let us have some intros- 
pection; and aha let us not take 
a hasty decision. After you came into 
alliance with the Natianal Conference, 
you both had rigged elections. What 
is wrong if some candidates of some 
party wins the elcction in few seats ? 
Although they are not anti-national, 
they are not anti-Indians. They 
want that Kashmir shodd be with 
India. But you have let down 'all such 
people; and they are alienated bc- 
csllsc of your wrong policies. Even 
very recently, sine you did not come 
to an understanding, you had fought 
the previous Assembly election in 
Tamil Nadu separately; DMK had 
won and formed the Government 
because you and AIADMK came to 
an understanding. now you had 
simply thrown out that DMK Govern- 
ment. It is my wrong: this will have 
long repemmiom. ThEJC t y p  of 
shortsighted actions will haw long re- 
percussions. 

The Minister has said that he will 
eomc farward with somc eompreheasiw 
package of amcndmenrs. Earl& 
alw the= thinpi were d i s u s d  and 
awtrcin r u m o n s  mde.  One of 
tbe important s u ~ i o ~ s  was to 
eliminate non-ssious candidates. I! 
may k your cxpaieace also. At scwm 
phcds, a fuIe number of Iebapcradcnt 
a d d a t a  am 61508 tedr Domiartion 
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papers just by depositing Rs. 5001-. 
They think that they will get a lot of 
publicity. Their names will be known 
in the entire constituency. As a result 
of this, the ballot papers are becoming 
very big. There are several polling 
booths where there is not enogh light 
because they are located in the small 
primary schools or placer, where there 
is not much light; and the voters 
arc illiterate. Even now 65 per cent 
of our population is illiterate. They 
are finding it very difficult to identify 
symbols because of bad light. So, I 
would suggest to the Government 
to think of certain measures with 
regard to this. Apart from raising 
the security deposit, you also make 
it obligatory on the part of the Inde- 
pendent candidates to purchase a 
copy of the voters' list. The Govern- 
ment gives a copy of the voters' list 
to all the recognised political parties 
either at the Centre or in the State 
for their benefit, but the Independent 
candidates have to purchase it. If he 
is really a serious candidate, or if he 
is really serious of fighting the election, 
then he should at least purchase one 
set of the voters' list. But he is not 
purchasing it because it costs a few 
thousand rupees. 

SHRI SAIFUDDIN CHOUDHU- 
RY (Katwa) : He will get one copy 
frec. 

SHRI SOBHANADREESWARA 
RAO VADDE : No. They do not 
give it. Only to political parties it is 
given. 

MR. CHAIRMAN : Please con- 
clude. 

SHRl SAIFUDDIN CHOU- 
DHURY : Why should he not get 
one copy free, I do not understand. 

SHRl SOBHANADREESWARA 
M O  VADDE : If you really want to 
eliminate thaw non-serious candidates 
you should make it obkigatory for 

basc a set of the voters' 
it at the time of 

mmtby, If onedoas not 
his wmia&ios &odd bo gs 2 

A d .  BIIl 

invalid, so that. the non-serious 
candidates will go out and the election 
can take place in a fair manner. 

The Hon. Minister is mentioning 
about the identity cards. It is very 
very essential. Because, very recently 
in Andhra Pradesh in Tadipatri 
constituency it so happened that while 
in the 1989 election they got a majority 
of 1200 votes, now they got 78,000. 
How is it possible without booth- 
capturing and rigging of the elections? 
1 suggest that, whatever may be the 
cost, the Government may take 
suitable steps for having identity cards 
and also the electronic machines and 
utilise them in the by-elections and the 
mini general elections. 

With these words, I hope that this 
Government will take all necessary 
steps to bring normally--or at least 
stan the dialogue with the conaxued 
people-in the State of Jammu and 
Kashmir and release the workers 
belonging to political parties which 
have faith in democracy and the 
Constitution of our country, and who 
want to play a genuine role as citizens 
of Inha. Kindly allow them to do 
so and do not put them behind the 
bars. If political workers or people 
who do not subscribe to terrorism 
or extremism, or anti-national ele- 
ments are detained, you are giving 
an opportunity to the extremists, 
terrorists, and the anti-national 
elements to come into the arena and 
disturb the entire democratic poky. 

I hope that the Government will 
take adequate steps and also come 
forward with a comprehensive legis- 
lation as promised by the Hon. Minister 
so that the entire elections would 
be free and fair. With these words, I 
wish to withdraw my Statutory 
Resolution. 

MR. CHAlRMAN : Is it the 
pleasun of the House that the Statutuxy 
Resolution moved by Shri SO~~WU- 
dreeswara Rao Vaddc be with- 
dnwn? 



SOME HON. MEMBERS : Yes, 
ycs* 
7 k  Statutory Res~lutlon war, b?' 

leave, withdrawn. 
MR. CHAIRMAN : The question 

is : 
"That the Bill further to amend 
the Represeatation of the People 
Act, 1951 as passed by Rajya Sabha, 
be taken into consideration." 

TIse motion was adopred. 
MR. CHAlRMAN : The house 

will now take up c l a w  by clause 
consideration of the Bill. Before that. 
there is an amendment by Shri P. C. 
Thomas. Arc you moving your 
amendment, Shri P. C. Thomas ? 

SHRl P. C. THOMAS (Mavat- 
tupuzha) : In the light of the expla- 
nation which has been given I am not 
moving my amendment. The rnten- 
tion of tbe amendment was only to 
see that elections in Jamrnu and 
Kashmu wiU not be delayxi. In the 
light of the explanation given by thc 
Hon. Minister that the Go~crnment 
is oll for having the elections at the 
earlitst, with the hope that thc Govern- 
mat will take all stg to do 
so. and that it will not give a 
free band to tbe Election Commission 
to take up tbc ekctions at an) Ome, 
I withdraw thc amendment. 

The motion was adopted. 
Clause 3 was &d lo the BUI. 

MR. CHAIRMAN : The question 
is : 

"That clause 1, the Enacting Formula 
and the Long Title Stand part of 
the Bill". 

The Motion was adopted. 
Clause 1, The Enacting Formula 
and the Long Tirle were added to 

rhe Bill. 

SHRl RANGARAJAN KUMARA- 
MANGALAM : I beg to move : 

"mr fhe Bill be passed". 

MR. CHAIRMAN : The question 
i s  : 

" That the Bill be pcused". 
The motion was adopted. 

OF RELIGIOUS SHRINES AND 
P L A C - ~  OF WORSHlP 
[English 1 

MR. CHAIRMAN : Now, wc shall 
take up further d i~uss ion on the 
Resolution moved by Shri Zainal 
Abcdin an  the 12th July, 1991. Shfi 

'm QPw 2 stand pan d the I rrn s0n-y today that my frienb 
Bill"'. from BJP am no1 

very much c o d .  
rt 'Iw wbjaa with which t cy arc dl! 

llrc morim was odbpted. 
~ O Y C C  2 was rrrldrd to t h  Bill. Sir, iur lime I ww snying that t b  

M R  CHAIRMAN : fbe qwim sm~itf~ I r r ~  hu bssa made f*hcr 
i s :  

x - 3 w p . r t d t ~  
~ ~ b l i m n r r c r -  



In fact, these idols appeared for the 
first time at the place ot that chabutara 
on 23rd December, 1949. Till that time 
the basic principle of co-existence of ; 
mosque and a shrine within the same 
compound was adhered to and in 
actual practice it was so adhered till 
22nd or 23rd December, 1949. The 
R.S.S. Mouth mouthpiece organiser 
on 29th March, 1987 desired us to 
believe that on the historical morning 
of December 23, 1949, miraculously 
these idols have been appeared on that 
chaburra. The historical facts do not 
support it. A radio message was sent 
at 10 -30 a.m. on December 23, 1949 
by the District Magistrate, Shri 
K. K. Nayar. to the Chief Minist~r 
of Uttar Pradesh, Shri Go\ind 
Ballabh Pant which reads like this : 
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around and while chanting bhajans 
and raising religious slogans tried 
to enter the mosque but were 
deterred and nothing untoward 
happened thereon because of 
proper arrangements. Ram Das, 
Ram Shakti Das and 50-60 uniden- 
tified others entered the mosque 
surreptitiously and spoiled its sancti- 
ty. Government servants on duty and 
several others are witness to it. 
Therefore, it is written and filed." 

"A few Hindus entered Babri 
Masjid at night when the Masjid 
was deserted and installed a deity 
there. DM and SP and force at 
spot. Situation under control. 
Police picket of 15 penons was on 
duty at night but did not apparently 
act." 

So th~s  message shows that it war; 
for the first time at that night only 
that these idols appeared at this 
chaburra. This message mas based on 
thc FIR that was made by one 
Shri Mata Prasad who says : 

"When 1 reached Janam Bhumi 
around 8 O'clock in the morning, 
1 came to know that a group of 
50-60 persons had entered Babri 
Mosque after breaking the com- 
pound gate lock of the mosque or 
through jumping across the walls 
of the compound with a stair and 
established therein an idol of Shri 
Bhagwan and painted Sita Ram, 
etc. on the outer and inner walls 
with geru (md-loam). Hans Raj 
on duty asked them to deter but 
they did not. Thesc persons have 
already entered the mosque before 
the available PAC guards could be 
commaadd. Wcials of the district 
administration came at the sito and 
involved thunsdves in necessary 
a m ~ ~ n ~ .  Aftcoward% crowd 
af 6 thouund persons wtbsrsd 

That was the FIR filed by the 
police on duty and basing on that 
the message was sent. Therefore, for 
the first time, surreptitiously entering 
there, these idols were installed. Till 
that time only chabutra was existing 
as far as that place is concerned. This 
is also supported by the earlier liti- 
gation. The first litigation was on 29 
January, 1885. At that time the Mahant 
had gone to the court for the permission 
to construct a temple there. That 
permission was refused by the court 
on the ground of public policy. He 
went in appeal also. That apptal 
was also rejected. 

After installing these idols, then 
on January 16, 1950 one Gopal 
Sin& wanted to perform pujas etc. 
Then he went to the court and tried 
to have injunction in order not to 
interfere with his puja rights etc. 
That injunction was granted. So 
really speaking this dispute started 
in the judicial court from that point of 
view. 

This whole dispute or this whok 
slog. n centres round three uncertain 
factors with respect to the religious 
sentiments of the BIP and those 
Hindus who believe that Rama was 
born at that place and this is the real 
place of birth of Ram. I would l i b  
to point out that served historical 
and archaeologd facts do not 
substantiate these thing at all. 

Therefore, 1 would like to point out 
that this d dispute centres r d  
thne uncertainties which can not he 
establishad at this st+ F W ,  
is it the same p b  when Run waa 
born ? Secondly, is it the same &d&p 
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which is mentioned in Ramayana ? 
And Thirdly whether it is Babar who 
demolished the temple and constructed 
a masque at that place. These are the 
three important issues which will 
have to be established before proceed- 
ing further in this matter. 

Now, as far as Archaeologists' 
evidence is concerned. it is clea 
and stveral Archaeologists have 
supported this, with all evidence that 
has surfaced recently refutes the case 
and not a little evidence bas come to 
light to support the case that this 
was the real birth place of Ram, as 
they feel. 

Now, as far as historical background 
is also concerned, there is problem 
of placing the binh of Ram at particular 
century. Man? people believe that 
k existed in Tromy1cqo -which means 
a million years ago. Historians like 
Shri A. K. Majumdar, they place this 
in 15th or 14th Century BC and. 
therefore, it is not possible to find 
out exactly what w a  the birth place 
of Ram. Many religious people belicw 
tbat he was the incarnation of Lord 
Visbnu. Apart from that, as Rajniata 
baself has said that he was the 
Rm~rapurwh, historical figure. nation- 
al hero. &ow, from that point of 
view we shall havc to establish in 
what period he existed and what was 
the binh place of Ram ? From that 
point of biew it would be possible to  
find out the binh place of Ram. 

bow, rf th t  prescnt A)odh>ii 1 3  

considered to be the capital of this 
Ram, then there rs brave doubt as to 
whaber really he lived in t k s  present 
Ayodhya, that rs shown tbere. So 
mray bislorians do not really bcl~eve 
that it was the tame Ayodhya. The 
tim Sarp b b a n  taking meander- 
ing counc ~ v a l  times and the city 
bqkea chmeng its place from 
to time. if rs, tkmcforc, di&cull 
to wmr: iu tbc concluston that t h ~ s  
b r b t  very place whicb cxlssed at th 
time of Ram and b ~ s  empire ;u, we arc 
tading in Ibc books, At kobt 15 to 
16 M u d s  Pujmis art vouching thrt 
tbi i  wpb is &a d birtb p k .  
80,i!&ootprr*ibklo p out^ 

even several different places are shown 
where people claim that this is the 
birth place of Ram. 

Now, really speaking the Archaeo- 
logists have already established that 
there is no shred of evidence to support 
this theory that this is really the birth 
place of Ram. And as 1 said, Shri 
A. K. Majumdar, Shri Sharma, Shri 
H. D. Shankalia, everybody havc 
expressed the doubt as far as thi5 
place i\ concerned. 

Another point that has alway been 
hurled upon is that it is the vrndication 
of the national pride. Why ? Because 
k b a r  demolished that temple and 
mosque Ha\ constructed In Itr p l s c  
A s  far a> that i \  concerned, I w b m ~ t  
that that theor) Mas alro spread in chi\ 
countr} b) the Briti\hcrs They ~ a n t c d  
to d~rrdc both these relip~ous proup 
and rule thl\ country, we know, and. 
therefore. ~t onpinatcd fin1 In the 
nineteenth ccntur) In I ,  John 
Lqden, J Bnt~\h h~ctor~an. pub l14~d  
thc memoirs of h h r  and rhcn he 
showd that Habar had p s x d  through 
Ajodhya In March 1528. That is  the 
onlj ~nfilr~nation he has phen that 
he has pacwd . So, he unl) probed tbe 
exl$tcncc o r  prslrlg through this place 
in 1528 And taking that 1-d, 
the othcr British Iustorian\ like Col 
Snmm 4owl) spread thr\ that whcn 
Babar ua\ there, he demol~shcd the 
trmple and consuuctcd this mofquc 
That Is how slowly this I\ being sprcad 
ahrch has no h~storical cvidenriaq 
\due  ot all Therc tr no book in whrh 
tht\ ha3 been mentloncd. Nobody 
has mentioned tr. In fact. Sant 
Tulridas, who wrote the gnat 
Ramcharit Manas in 1528, he wrt 
th~rty ycan old. So, if it i s  that In 
1528 any Rama hfudir wasl demolished 
and n wqw was conruuct4, the11 
a n t  T u l s r h ~  wru living at that llltlc 
and he was thirty p r s  old, A 
devotee of Ram, he would 
mtarioned rn his book or in Bis poems 
this inciQtaI. Ar bc w u  r p t  &votes 
d Ram, br! would not hrw f& 
to mcrttion it, if this WM rt 811 

trm, 
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Then, regarding the inscription 
outside this mosque, above the parapet, 
some people rely upon it. But it is 
said that this appears to hate been 
put subsequently because it is clear 
that it has been written by somebody 
who is ill-worsed in Persian. That 
Persian used is not at all correct and, 
therefore, we cannot rely upon it 
at all. Therefore, I was saying that 
the whole myth is based upon a very 
poor evidence. In fact. it is based upon 
the evidence of Britishers who were 
interested in dividing the two communi- 
ties and showing that somebody has 
demolished the Alandir and cons- 
ttructed a mosque in its place. And 
this was done in the year 1856 when 
there were rumbles of the Revolution 
of 1857. Therefore, at that time this 
was deliberately spread in  India in 
order to justify the annexation of 
Oudh by the Briti>her\ and to create 
a wage among the two comtnunities 
as far ar this country war concerned. 
Therefore, we must seriously take note 
of all these cvcnts also before 
we insist upon a prlnicular thing 
being demolished and a temple being 
constructed in it3 place. 

1 sub mi^ that (hi3 is a problcrl~ which 
need not hc spread now any further 
at all. A negotiated settlement is the 
wisest course as far as this problem is 
concerned. No political problem 
defies any solution and in this case a130 
if sinmre efir ts  are made, then certainly 
a way can bc found out. Thu difficulty 
arises as far as the BJP's leaders' 
statements arc concerned. At one place 
they always assert that the mosque 
will never be demolished. Even the 
Chief Minister of Uttar Pradesh 
had said at Lucknow on the 28th 
July that : "The Muslims should not 
be apprehensive about the safety of 
the mosque. The mosque will never 
be dernolishcd". But then, he further 
add. : "But it  is only going to be 
shifted to another site and people of 
both the communities should lend 
tbsir helping hand to cach other in 
the construction of the temple and the 
mrqw". That means they want to 
bmlish and reconstruct it. When 
hay usc these misleading words that 

they are not going to demolish but 
the mosque is to be shifted, according 
to me, it is a misleading statement. 
Therefore, the problem of arriving 
at a negotiated settlement is in cifi- 
culty. According to the BJP leaders 
the settlement is one that should be 
on their terms-that Muslims should 
agree that it should be demolished 
and should be shifted to other place- 
and then only there can be settlement. 
We cannot accept such a settlement. 
A settlement is always to the satis- 
faction of both the parties. Then 
only it i:, called settlement. Giving 
and taking will have to be done. 

It is from thk pomt of view that this 
Resolution i3 very important and the 
Resolution ought to be passed by 
this House. I would be happy if we 
add the words "nigotiated settlement" 
instead of a mere settlement. 

Aj far as this Resolution for preserv- 
ing and maintaining the sratus 
quo of all religious shrines are cop- 
cerned, 1 think that the Congress 
Party refers to it in regard to other 
places of ~orship .  Even in the Resi- 
dent's Address also i t  is said that : 
"Government will make every effort to 
find a negotiated settlement to the Ram 
J ~ n m a  Bhoomi-Babri Masjid issue with 
due regard to the sentiments of both 
communities involved. In case of 
all other places of worship, a Bill 
will be introduced to maintain the 
Jrarus quo a h  on 15th August, 1P17, 
in order to foreclose any new contro- 
versy." Therefore, the Bill is going 
to refer to other places of worship and 
not this place. As far as this controversy 
is concerned, it has to be ended by a 
ncgot iated settlement habing regard 
to the sentiments of both Lheparties. 

I t  is high time that we also express 
our opinion in this manner so that a 
negotiated settlement will get some 
speed and we can arrive at the end 
of this thorny -problem. Thank 
you. 7 6: 

ED SHAHABUDDIN 
: Mr. L q .  

i must -express my regret t& 
tiicndr and calk- of the BJP 



are not present in the House. A 
number of issues that had been raised 
by their spokesmen. . . (Interruptions) 

Mr. Chairmn, Babri Masjid 
controversy. the Ayodhya dispute 
reixs a number of questions. Let me 
say at the very outset that as far as 
1 am concerned, the Ayodhya dispute 
does not raise the question of the 
existence of Ram. It does not raise 
tbe question of the divinity of Ram. 
I t  does not raise the qucstion of 
historicity of Ayodhya as the city of 
Dasarath. It does not raise the 
qucstion of the sanctity of any 
clement of the Hindu faith 3s it had 
been defined by the greatest of Hindu 
scholars. 

Let me aIso say at the very outset. 
Mr. Chairman, that those who arc 
trying to wake up the slaping tiger 
of history are not likel) to mount it, 
thcy are likely to end up inside the 
tiger. Ours is a country of long mdi- 
tions going back into the hazy mists 
of histor>. And our history in the 
past has its ups and downs, it has ib 
swat momcnts and sour moments. 
it has made us what we arc today, 
~t has given us our culture and our 
tradition and culture, Mr. chairman 
is mwr static. One cannot have an 
arbitrary date to say that it cnds at a 
particular point of time or that it 
begins at a particular point of time. 
It bas a dynamrc %ow of its own. So, 
I would likc to caution some fricnds : 
Let w not wake up the tiger of history. 
Wbo knows who shaU end up inside 
tbc tiger ? Mr. Chairman, as a Muslim 
I would likc to state that I am ~ c o n d  
to none in my mmcnce for Ram. 
In fact, tbc Mualim community of 
India respects Ram .o a great figure 
of human history, as a paragon 
of huma vinucr, ar a model of 
hornan conduc!. And may I remind you 
Sir, of tbe ~p#u poem on Ram written 
by IqW, one of tbe rcst pocu 
tlut tk wltcobtiacat &" s produced, 
in which & dsrnribm Rilm as "1mftm-b 
Wh, u th! Inmu of l a b .  Mr. 
Qlinmm, pleucr try to uadtnuad 
tbe irmparuoc of tu tb 
tnunofrmmqm,aortb lmrm 
c v a r d r b b a b i ~ b r r t i f y a u c u r  

imapine India to be a great place of 
worship, then the Imam of that great 
place of worship i s  Ram. That is 
what Iqbal means when he describes 
Ram as "lrnarn-*Hind". 

I would also like to make one more 
statement as a preface to whatever 
1 have to say, and I an1 sure that 
every one in the House will agnc 
with me, that the country belongs 
to all of us irrespective of our religion 
or culture or caste or language and 
when we gained freedom in 1947, 
it was not transfer of power by the 
British to a particular con~munity 
of India. it  was transfer of power 
by the British, by the colonial power 
to the people as a whole and therefore, 
to give the fact of Independence a 
communal dimension and to say as 
if a particular community of India 
derives any special rights by virtue of 
out achicting frccdom in 1947 would 
be surcly qufitionabtc before the 
bar of history. 

Now. Sir, I hale listencd with great 
care to the spokesmen of the VHP 
and BJP. It seems to me that thcy are 
not quitc clear about the exact status 
of the disputed structute. Some would 
admit the structure to be a mosque, 
but claim it was built on the site of 
a prccxi4ng temple after demolishing 
it. Sonle go further and say, "No, 
the structure that you ax is not a 
mosque at all, it has acver ken r 
mosque, it cannot scmc as a m q u e  
it docs not face due west, it docs not 
have minarets, it does not have a 
place far ablutions. So tbt structure 
i s  not a mosque. The sWclure that 
you we is really a ternpk". And tbart 
is  also ti position ia ktwacm,which 
m y  : "The original s W t u r c  at 
thc baso is the temple. Howum, 
the muslimr, Mir. h q i  or Balmr, 
put domes ovw it and coavcrted the 
urnpk into a rn w, nat by dsmolirb- 
ing it, but simp "I y by purring doma 
over it and tbsrccom, tho domes 
can be mmwd and it u a  k W t o d  
o, a tcmpb." 
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and Ram Janma Bhoomi 7 I once asked 
this question to the late Prime Minister 
Shri Rajiv Gandhi, and of course, with 
due respect to his memory, he could 
not quite distinguish between them. 
To my mind, Ram Janma Bhoomi 
cannot be a small piece of land; Ram 
Janma Bhoomi is the whole of this 
country. It cannot be defined in 
limited terms and restricted to a 
place, so many feet by so many 
feet. Perhaps, the word 'Ram Janma- 
sthan' would be more appropriate 
t o  describe the birth site. 

Mr. Chairman, Sir, perhaps you 
are aware that there is already a 
magnificient temple in Ayodhya which 
is called Ram Janmasthan Mandir, 
which stands just to the north of 
Babri Masjid which is regarded with a 
special reverence by all the Mahants of 
Ayodhya. In fact, uhen a new Mahant 
in any temple of Ayodhya ascends the 
'gaddi', the rights take place in the 
Ram Janmasthan Mandir; there, 
he is enthroned in his new seat. So, 
atready there is a temple, right next 
door uhich not only claims to mark 
the birth sire of Lord Rarna. but 
has been accepted practically by the 
entire Hindu world as worthy of 

special reverence for centuries. 

Mr. Chairman, Sir, many th~ng* 
have been =id and facts have been 
invented and myths pmented to us as 
history. It is said that hundreds of 
battles had been fought stnce 1528 and 
that hundreds of thousands of people 
had lost their lives in trying to reclaim 
the Ram Janmasthan Mandir; history 
does not record any such warfare. 
any such conflicts and any such con- 
frontation. It  has been said that in 
1855-56, there was a confrontation 
betwan the Hindus and Muslims on 
the Babri Masjid. The conflict in 
1855-56 was about a small mosque 
which was next to the Hanuman 
Garhi which had fallen into disuse 
and was said to haw been incorporated 
into the Hanuman Garhi. Thc dispute, 
at t h t  time, was, of comsc, fanned 
by tb Brit* as Shri Sbarad ' he 
poin*d out, & ~ t  it war r b u P Y u t  

mosque standing next to Hanuman 
Garhi and not at all about the Babri 
Masjid. In fact, right upto 1949, 
there had been no claim on the Babri 
Masjid at all. The 1885 case referred 
to the petition by the Mahant of 
Ram Chabutra to build a mandir 
on the Ram Chabutra and the petition 
was also not concerned with the Babri 
Masjid at all. If you read the entire 
plaint, you will not find a singe word 
there in which the Mahant had claimed 
that while he has to make do with the 
Ram Chabutra, the real birth site 
of Lord Rarna is where the Babri 
Masjid stands a few feet away. There- 
fore, one basic point which I am 
making is this; right upto 1949, 
there is no recorded claim on the Babri 
Masjid being the birth site of Lord 
Rama. This is something to which 
I would put the Vishwa Hindu Parishad 
to challenge. In 1949, there was, in 
the words of the affidavit recorded 
by the then District Magistrate, an 
illegal and surreptitious installation 
of idols of Bala Rama inside the Babri 
Masjid on the night of December 
22 23, 1949. It is a matter of fact that 
t h e  report of this trespass was made 
by a Hindu constable on duty; it 
was made to the Hindu Daroga of the 
Ramkot Thana and the matter came 
up before a Magistrate who also 
happened to be a Hindu and those 
records are before us. Subsequently, 
section I 4 4  and section 145 proceed- 
i n g  began, the property was attached, 
put in the hands of a receiver and there 
was a nutus quo order that until the 
parties concerned prove their title, 
the property shall remain attached. 

NOH at the moment, there is a 
consolidated title suit-there are 
four suits which have been consolidated 
-which is before the Special Beach 
of the Lucknow High Court and the 
matter is pending before them. This 
Spacial Bench has re-af6nnai-not 
once but twice-that the stam qrso 
must be maintained until thc tidc 
is decided. 

k t  mc add bm that on 1st Fclbaury, 
1986 when tbe bbri Masjii was 
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unlocked by tbe order of the District 
Judge of Faizabad, that was not a 
judgement on the substantive question 
of title to the disputed property. In fact, 
the order itself says that this order 
is without prejudice to the question 
of title which is pending in other suits. 
The order was merely to permit darshan 
by the Hindu community in general. 
I may question the legality of that 
order but that order does not in any 
way serve to establish that thr: District 
J u d p  has decided the title of the 
dispute,; propert) and handed i t  over 
to the Viqhwa Hindu Parishad. 

It is ironical that sbhilc the idol5 
were illegall> introduced on the night 
of 22-23 December. 1949 In thc dis- 
puted premises. they continue to be 
there by virtue of an interim ordcr of 
the coun that the puja such as this 
has been carried out. under a schemc 
f inal id  by the receiver has bccn 
permitted again by venue of an inter- 
locutoq order and that h r \han  by 
the public has hecn alloued agan 
hy a iudiciai order and )CI our 
friend. on thc othcr cidc say that thc 
dispute i s  not wbjcc7 In judluial 
pr-5 at all. T h q  takc adtantap 
of every judicial order and claim rightr 
u n k  it but on thc quatlon of title, 
thty say that the mattcr i\ oubide and 
beyond the juridiction of the court. 
1 cannot understand and nobody c..n 
understand --as this surpaisc\ common 
s a s e - h o ~  anybody in good fath can 
takc such a view. How can 
someone who bencfits from wxessivc 
inlcrloculory o d e n  refuse to accept 
the authont} of the Court of the 
judicial -5 :' I t  is simply impolsiblc 
to understand. 

Str, much has happened dunng 
1989 and 19%). I maintain t h t  the 
S i i i a  rrr was illegal. I maiotain 
t t x ,  

of the land. Shilanyus was illegal 
because you cannot have any construc- 
tion in Ayodhya or anywhere in India 
without the approval of the building 
plan by thc Municipal authorities 
concerned and no municipal authority 
In lndia can approve a plan which 
includes or covers a disputed property. 
Thcrefore. any construction based 
on e plan which has not been approved, 
which admittcdiy includes and covers 
disputed property is ipso ./acto and 
ab inifio unlawful atld illegal. Even 
for argument sake if i t  is assumed 
that the particular spot whcm ,vhilapqas 
was performed i s  just outside the dis- 
puled prcmiscs----though it  is not s o -  
even then any corntncnccmctlt of 
con6truction on the basis of :I plan 
which is prima .facie illcpal is also 
illegal. Howcvcr, thc Government 
of India had its political compulsions, 
had i t5  political priority and it then 
decidcd to pcrmit sItilan,+as. What 
happened afterbiards, we kncw. Then, 
prcwre Ma\ built up through Rath 
Yatm that the next step namely kar sew 
nwst bc pmnittcd. A'w swu was 
rcfuced and ~c had the tragedy in 
Ayodhya I ~ I  srhich cenain tiutnber 
ol' pcoplc swrc killcd. We know the 
poli~ical ionscquctlm. Thc Bbratiyii 
Jansta Pi~rty r~ladc i t  an isrue ant1 
brought d o ~ n  the Nstional Front 
Government; it fought thc elaxion 
and cicl~bcrutcly erploited tbe name 
of Karli ta gcncrate a Ram Ichar. 
It prtted the Mandir against Mondal 
and got away with it. It incited 
th: rcl~giou,~ mtiments of the pcoplc 
and ratsod I& vote in the counvy from 
I0 pcr cent to 21 per a n t ,  Today 
havmp installed ~ t s  Govmmcnt in 
U m r  Prdcsh it claims that by vinuc 
of an ekclion mndatc, it has thc 
rtght to do what it l i k e  in 
Ayodhp.; 

1 wouM like to pmnt out that In 
Uttrrr Pradtrh, cvm ilftct labom, 
the B1P bPs not been rblc to mir 'dc 
and rn~dcad tbe people d the Ctc. 
It pt on1 32 per cent of cbs votes 2 cw a d  ' you take inta -tbn 
tbt  toul uoccr. thrt amounts on11 
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to  about 17 per cent of the total 
electorate of the State. If after giving 
a religious dimension and inciting 
religious passions and, exciting enmity 
and hatred, it has been able to secure 
the active support of only 17 per cent 
of the people of Uttar Praderh, 
I take this opportunity to salute the 
people of Uttar Pradesh for their 
sanity and for their secularism. They 
have not fallen into the communal 
trap and. therefore. I regard the 
present Government in Uttar Prade\h 
as a passing phase and the people. I 
am sure will reject them In the next 
election$. In any case, that does not 
give them ;: mandate. lfthey secure 
21 per cent of the votes in the country 
on this question, 80 per cent of th: 
electorate voted against them in the 
country on this question. If they have 
secured 32 per cent in Uttar Pradesh 
on this question. then 68 per a n t  
of the people of llttar Pradesh voted 
:!gainst them on t h i b  quc\tion. There- 
fore, Shri L. K. Advani or the BJP 
cannot clnirn that it has got the free- 
dom to do n hat they ple3se nwt.1) on 
the hiisis of an electlon mandate. 

I n  any case. a dispute of this nature 
in a democracy cannot be sohed by 
voting. It cannot be solved by resort 
to bullct and it cannot he rezolvcd 
by resort to b:lllo8. 

It can only hc resolved by nego- 
tiations. 

To my mind. the Babri-Masjid 
question today has become a test case 
for the survival of democratic order 

in  this country. 1 maintain that the 
target of those who wish to demolish 
i s  not thc Babri-Masjid. It is really 
the scculnr order and those H ho am 
planning to construct Rsm temple 
in Ayodhya arc not really Ram 
Bhaktas. anxious to add to the glory 
of Ram. hut they are rcally trving 
to Hindu Rashrra. 

Therefore Babri-Masjid today ib 
not just a xligious question. It is 
not a religious dispute. It is a cons- 
titutional q u d o n ,  It is a legal 
question and it i s  a political question. 

We must consider the political reality, 
that on this question, between 1983 
since this issue was revived and 1991 
BJP stands totally isolated on this 
question. The BJP is zgainst legal 
determination of the rights of parties. 

All parties favour that if negotia- 
tions fail, then judicial process 
provides the only solution. All parties 
are for unconditional negotiation. 
But a\ Shri Sharad Dighe pointed 
out BJP always equates that negotia- 
ted settlement with total surrender 
by the Muslim community of its rights 
in the disputed property. All parties 
are in favour of maintaining the Sfatus 
quo in the meantime. The BJP 
tvants to change it unilaterally. 

All parties are in  favour of a law 
to protect the status of all places of 
worship as it existed on the day of 
independence. BJP i \  against that. 
So. \\s can see that there is a clear 
linc u ; ~  politically. with BJP on one 
lridr and the red oi  the country 
on the other. The moral conscience 
of the nation. and thc political con- 
s n w ,  of the country is ;.painst BJP 
on t h ~ .  qustion. 

1 undmtand the dilrrnrna of the 
BJP. The. fought th: election and 
the!. \\<re able to inst.11 a Govern- 
meqlt in C'ttar Pradrsh on this question. 
Today t ' i q  do not know how to fulfil 
their elect.wal commitment because it is 
;~b~olutely clear that there can be no 
cor:ipromice betwen their oath of 
allqisnce to the Constitution of India 
;IS hy Iiiw estahlizhed and the fulfilment 
of thcir electoral sommitmcnt. They 
ha\.e to make a choiiu. either they 
are ;i b:)m .ficft. party or 
the> are outside the purview of the 
Constitution. I t  is absolutely clear 
that on this isiuc, we all must come 
to;  very clear choice. 1 am afraid. Mr. 
Chairman. that if through demolition 
Shri Singhal can have his Temple. 
surely ihosc of us ~ h o  regard our 
great country ai a place of worship 
shall lose our Temple. 

We have negotiations since 1987. 
Between June 1987 and October 1987 



the then Home Minister S. Buta Singh 
conducted negotiations with the Vishwa 
Hindu Parishad and the Babri Masjid 
Movement. Initially the Government 
had taken that line that it was not a 
matter of concern for them; that 
was a local problem; that was a 
State problem aad that the matter 
should k sorted out in Faizabad or 
sorted out in Lucknow. Subsequently, 
they rralised and this had become a 
national question and finally they 
decided to hold negotiations. They 
agreed that if no common-ground was 
estabiished then the only way--and 
the Government was committed to 
that-was to revive and expedite the 
judicial proms. That was done. 
Then came the Vishwanath Pratap 
Singh Government. The National 
Front Government farmed a Commine: 
under Prof. Madhu Danbvat:. 
They did not have very protracted 
negotiation. But they had some 
sessions with both the pania. T%ey 
also came to this condusion that t h m  
was no commongound to be found 
between the posiuon taken by the 
Vishwa Hindu Panshad uh~ch was 
lor a total surrender oi all the rights 
of the Muslim community in  the 
property and the position taken by the 
Babri-Nasjid Movcmenr that they 
were committed to mpmt the rul: 
of law but they were not prepared to 
ugn away the property under prc~surc 
or coetcioa. 
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the Court of Law, before the Spsi 81 
Bench or evcn before an9 tribunal 
that is specially constituted for the 
purpose. But the Executive cannot 
sit in judgement over the relative 
merits of the case. Therefore, what 
was anticipated came to happen. No 
results were achieved. 

Sir, the position in Law is that a 
Mosque cannot be acquired by the 
State; a place of worship cannot be 
acquired by the State. Construction 
of .i temple is not a public purpose. 
Secondly, under the Muslim Law, 
a Mosquc cannot be gifted away by 
anybody. No body has the autbority 
to gift away or sign awdy a Mgique. 

Then came the Chandra Shekhar 
Government. The Chandra Shkhsr 
Gwernment, ~n my vim, adopted 
a very mrxwn;ctved poution. In 
that haste to show wmc results to 
the country. they lned to bring the 
two pan= fact-lo-facx with them- 
seks acting u the umpire. 1 toid 
the thea Prime Mini- that the 
Exacutivc cannot ~ubrtitutc for tbt 
judrciwy; that the Rime Minister 
of India is  not a Coun; h; ts not a 
Commnrioa of lnquisy; kt 1% nut a 
tribunsl. tic cannot ask the putm 
ta Mng W cvidcnoc hsfm him 
8 d t b  ~ u d p r r h o h u # @ ! a ~ # k  
cllmc. S w d y , I & W l r o ~ C m b P r  
AM ro SPW t b c i t w k l o r s  

Thirdly. the structure of a Mosqu: 
1s not sacred, it  is th: site which i s  
sacred, A Mosquc can b: dcmolishcd 
and can be re-built mmy times. 
In fact, the holiest of the Mosquts, 
the Holy Mosque in M x a  and thc 
Holy Mosque in Mcjina have been 
built and re-built scvenl times In 
known History, Therefore. ~t is not 
the structure which i s  Imponant; 
it is  not the hncks and monan, the 
stones that go into the struclurc which 
arc important. but it ts  the site which 
1s s a c d  and sacrosanct. A piece of 
land whlch has been set as~dc with 
due proms to ~ r v c  ac a Mosque 
must rcmsrn a Mosque far all times. 
Thmforc, tdca of shirting the M~sjtd 
or re-loctting the Masjid goes against 
the very hick theology of Ishm. 
But the VW P's portion is that the pro- 
posed 'Tcmpk must bc constructed on 
the vcry site of the BabTi.Ma$jid. 
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ue. Therefore, the Garbha Greha "7 of t e proposed temple must be 
exactly located where the idols are 
now placed. Of course, they propound 
the theory of divine manifestation. 
The theory of Patgar, of course, nobody 
has any proof, nobody has offered any 
proof. But the fact is that on the 
morning of the 23rd December 
1949, idols were first placed in th: 
fore-court of the mosque. And only 
later, they were shifted from th: 
Aangan of the mosque to the inside 
of thn mosque, to the Mumbare and 
then under the Mehrat. Therefore, to 
say that Pargar took place where 
the idols are now placed again is a 
distortion of fact. Therefore, their 
insistence that the Garbha Greha must 
be located where the idols are, 
only implies that the mosque must 
be demolkhed in order to build 
the temple. It is this attitude which 
is coming in the Hay of a negotiated 
settlement. 

A compromise is possible. We 
must note the good sense of our 
people. Number of opinion poll, 
have been taken and the majority 
of the people, even in North India. 
are in favour of construction of a 
temple but they are against the demo- 
lition of the existing Masjid. This 
is the good sense of our people and 
this is the secular temper of our 
people. All political parties are against 
the demolition of the M sjid. There- 
fore. as 1 said, a compromise is possible. 
A temple can be built to the North. 
to the South, to the East and to the 
West of the Babri Masjid. Perhaqz, 
the existing Rama Janma Sthan Temple 
can be re-built on a grand scstle.if 
it is accepted. And this has been 
accepted for many centuries that the 
Ram /anno S r h  Temple marks the 
birth site of Lord Rama. But the 
Vishwa Hindu Parishad is out to play 
a political game. It is not the Ramp 
Bhkri  which impels them. It is the 
political urge which propels them. 
It is the political question and not a 
religious question. And that is why 
without any proof, they insist, "no, 
the rsel birth site of Lord Rams in 

Ayodhya i9 not the Ram Chabutra, 
is not the Ram l a m a  Sthan Mandir, 
it is not the 16 other temples which 
Mahunts claim as the birth time of 
Lord Rama, but it is somewhere 
inside the Babri Masjid exactly under 
the main arch the Mehrab of the 
Masjid is". And this without offering 
any proof at all. Who can today deter- 
mine with exactitude even if we 
accept Ayodhya as the city of Rama, 
where exactly in .4yodhya Rama was 
born. 

Recently a group of historians 
and schol; rs from Allahabad Univer- 
sity plotted on the map of Ayodhya 
the directions given in the Skanda- 
pirrana and Aj.odlzr.a Mahatmaya, to 
find the ersct place where Lord 
Rama might have been born. They 
came to five different spots and none 
of the spot5 coincides :kith the present 
site of Babri Masjid. That was a 
special research team of Allahabad 
University led by a historian Prc.fes- 
zor Shri Sushil Srivastava. 

The VHP raises another question 
that the Babri Masjid stands on the 
sire of a pre-existing temple. Nobody 
e w  $3~. the temple or described it. 
It  was said that the temple was built 
bv Vikramaditya. Then it was said 
that i t  aas built in the 1 lth century 
by the Gurjars. Now let me first 
point out that Babar was not the 
firit muslim to reach Ayodhya. Ayo- 
dhva was taken by the Ghories in 
119.1 from the empire of Kanau!. 

And from 1 194, right up to 1526, 
when Babar came to India, it remained 
under Muslim Rule. It grew into 
a great m t r e  of Muslim learning and 
culture. There is no record at all 
between 1126 and 1528 of the existence 
of any such temple in Ayodhya. 
Fahkn came there during Harsha- 
vardhan's time: Huen Tsang visited 
Ayodhya and neither of these travellers 
wer saw such a magnificent temple. 
So this temple built by Vdmamaditya 
or by the Gurjaras in the late I l thor 
12th century is nothing more than a 
pigment of imaginauon. No contempo- 
rary historians right up to 1528, no 
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rbCOtds, no hsdptions, no coins, noth- 
ing suppart the t h w  that a temple 
existed on the site. &tween 1528 
and until today, until we come to 
the time of historians like Pannikar, 
no eminent historian has said that 
in 1528, a temple existed on tbe site, 
which was demolished in order to 
make place for Babri Masjid. 

As Shri Dighe very correctly pointed 
out, the greatest Ram Bhakt of all 
times. Tdshidas-who is responsible 
for the spread of Ram cult in Nonh 
India, who brought the life of Ram- 
chandraji within the reach of tbe 
common man by writing. Rama- 
charita Manas in Avadhi-does not 
mention the demolition. He was a 
mttmporary of Babar. Of course, 
he had a long life and he was also 
cootemporary of Akbar. if any 
desecration had taken place in the 
tjmc of Babar, Tulshidac. who was 
In touch with the gnat nobles of 
Akbar's C ~ ~ r t - - a t  lcast about Akbar's 
sccularisrn, we can have no doubt- 
through his letters he could have 
brought the matter to the attention 
of the nobles like Todarmal or Jai 
Singb and sought the mtoration of 
t k  most sacred place of the Hindu 
m m u n i v  in Ayodhya. Ramayana 
is dent about it. One can explain i t  
~ f i c r  dl Ramayana was dcaEng with 
a time long goat-by but none of his 
Ie\m now availabk to us undcr thc 
compilation of Yinav Pmiko -ma lee 
any such referace at all. 

A number of thmgr are Bernf mui 
b m  ro mrJcPd t& clcopk. It ta sard 
tbtr the Hurlim~, have not uJad the 
&tm Mas@ snd htve iloc odcfad 
'NOMt' lbtn uiiaac 1934. Jt is  nas 
crmrcf. fhe I m m  d t& Masque. 
M&l Abdol Gamr, died r few 
lllb~bthyrrr. IBtlt,mBlwchiirf8drvit. 
H c ~ ~ ~ W y ~ ~ t l i W b C D b Q d j e d  

He led prayers in the Babri Masfid 
right up to Und December, 1949. 
But even if you accept it for argnmmt's 
sake, that the Muslims for their 
own rcasons abandoned the Masjid 
since 1934, how does it establish a 
rival claim on the Babri Masjid ? 
How does it establish the right of 
Vishwa Hindu Parishad to convert 
it into a temple ? But then, we have 
the Wakf records; Babri-Masjid was 
managed by U.P. Wakf Board right 
from the day. when the Wakf Act 
was promulgated in the early 30s. 
and there are a number of reports 
of the Wakf Inspectors and so on 
and so forth. 

I t  has been said that the Muslims 
have not bccn anywhere near the 
Masjid since 1949. This is true. 
The muslim community was prevented 
by the judicial order from going any- 
where near the Babri Masjid. But. 
can I lose my right if I obey a judicial 
ordcr ? D m  illegal occupation c m t t  
a right ? Docs abiding by a law, 
destroy a right ? There are not agru- 
mats  at ail. It ir s s ~ d  that the Disuic~ 
Judge's order was a judgment. As I 
explained to you, it war not a judgment 
but it ~ 3 %  only an interiocutory order 
whose lcpajity, whose con~ritutionality 
has been chsllcngcd by thc Writ 
Petition. which i s  still pending before 
the npccial &nch of the Atlahabad 
High Caun. 

[SHRI SHARAD DIGHE rn thc 
Chair.) 

It wal satd here tbat the Supreme 
Court bad permitred the Shuaffy~p. 
Tbrs b not tme at dl. The Suprwne 
Court did not into tbia question 
at a11 . . . . . . . . ( ~ c m c P t i t m ~ .  . . . ~ a y  
br if so perminod by Shri Bura Singh 
u&r an agaemcnt wttb Ik Vicrhwv 
Hindu Parisbad, subja~ to ocffain 
COWtitjOas u#l ~CO&C d g d  bc- 
hilviour in future, if t m y  my WJ 
UoPm~~llw, thrr was rOIo no1 
Etwbd. Infrca,tbsoatyordcrt~~ 
m trrve is fsrt 6t 7th Nontmbcr 



1989 by the Special Bcnch of' thc 
Allahabad High Court which clearly 
\ays that Plot No. 586. where Sl i i ln r i~u~  
wal; performed, i \  part of thc disputed 
premises. Now. thc local adminis- 
tration. by wperimpoiinp il rough 
map on iin accurate map, tried to 
please itr, ma3ters by pointing our 
that the little corner wherc .Yhikurtyuc 
wa$ a c t ~ i ~ l l y  performed was vutzidc 
thc rough map attnclicd 10 the original 
plaint. Tliercforc. the bite undispu- 
ted. Thc crtecutivc did not hake t k ,  
couragc t o  go back I.O the judiciar) 
lvith thi, cxplatiation and pet ;? 
ck~rificatory order tiom i r .  Th: 
cvecutivc unililternll~ decided a, t o  
ithat war part of Plot ht). sXh and 
what \r.:lr nor. .41i)way. today 11 i. 
k i n g  dernandd that thc! rllould tx 
permitted to ytr to Plot \o.  5Sh. 
Here. Sir, I would like to point out 
that Plot No. 586 is clearly dcniarc,~tcd. 
And even i f ,  for agrument's scike, i t  
i5 accepted that the .Yhilon,~~c~r tool, 
placc ju\t outGdr thr disputed prcrni,~.. 
and il '  what is bcing demanded tnd.1) 
i s  pcrriiitted b j  thr Ciovcrr~mcnr o: 
Ijttar Pradwh. if one step fontrtrti 
1, tiikrn ~ o w a r ~ i >  the h b r i  Masjid. 
thcn i t  will violate thc slarus q,,,~ 
prernise5. I t  \\dl enter into the disputed 
premiies hcc..iusc beyond the Shilan!~cts 
sttc which is ;1 very small site and 
hcymd that admittedly licr Plot No. 
586. which is part of thc disputed 
prmibea. I t  come$ under thc han, 
uridtr the sfatus quo order or' thc High 
('ourt. And tllercl'nrc, ;in) construi- 
tron h lb rc  the title suit is decided. 
even if onc brick i s  laid into the 
disputed area. will be violation or' 
thc law of thc land and constitutr. :In 
;id of contempt. 

Sir. i t  has h e n  >aid that h b r i  
hlasjid is o matter of n;lt i~ni~l honour. 
I would like to  point out that Babri 
Masjid has bcen known by various 
names throu hout history. Today. 
we call it Ba f, ri Masjid. It was also 
called Jama Masjid, Ayodhya. It 
was called by several other names. 
It i s  not a n~emorial to Babr. In 
fact. i t  is doubtful whether Babar 

ever visited Auyodhya o r  not. All that 
thc inscription says is that a noble 
n u n  of the court of Babar. Mir 
Bag1 constructed thc Masjid 'Ba 
Farmooda-e-Shah-e-Babar', i.e., accorb 
ding to the instruction\ of King 
Bnbar. What I was once told Giani Zail 
Singhji. I do not mind repeating here. 
There are friend\ who object > .  to 
Habri Masjid becauw! Babar was an 
invader and how can you commemorate 
hir  memory by calling it Babri Masjid? 
I \aid tha t  if that will please Shri 
Singhal. the Murlinl communit)i 
\\,auld be prepared to re-name the 
H3br1 .Masjid and call i t  by another 
nlirnt.. .A ri~ashid i, never a memorial 
to an indi~idurll. 4 ma\jid i i  a masjid 
;:nd thnl i \  th3t. 

Sir. Hatw h l ay~d  has bccn compared 
to Snmnsth cace. The fact of thc 
I iu t t c r  I \  that i n  thc ca\e of Somnath, 
~hcrc  !+,a\ 110 dI\pu~c ; ~ t  ;ill. I t  wa. 
.I clear caw of renovation of an ancient 
rmple.  Thcrc i ra \  no legal tale pending 
111erc wt\ n o  ~trrrw quo order and there 
ts.1, no Jisputc. Hoh can the Somnath 
Lac  hc ci)ln?;~rcd 117 thc csie o i  Babri 
3f a>.i~~! ' ?  

Then. Sir. soniebud! ha3 iaid, 'Oh' 
:hc Jlu4in1 community, the Babri 
Masjid Movement wanti that the 
!at\ o i  the land be respected.' The) 
have become great votaries of the 
legal *>ten1 today. And yesterdal, 
when the Shahbano case came up, 
they wanted the law to bc changed. 
1 am sure that thc VHP and BJP 
haw got enough legal intelligence to 
understand that in any cast, there 
arc al\rd)s questions of law. and ques- 
tions of facts. Whenever any order 
or judgement of any court violates 
the spirit of the low. then the Legis- 
lature which i 4  supreme, redefines the 
contours of the law. I do not base 
to tell the august House how many 
LI times we have amended the 
Constitution in order to  nullify the 
impact of judgement or order of thc 
Suprenie Court. But not on a question 
of fact 1 If there is a finding by a 
court of law on a qtlestion of fact, 
that cannot be changed. Therefore, 



we must make a dear distinction. In 
the Shah Bnno Case. it was a question 
of law, the question of interpretation 
of the Sbarirt by the Supreme Court. 
It was chalknpl by the Muslim 
oommunity and the Parliament of 
In& in i t s  wisdom decided to bring 
the law back in line with the Shariat. 
baause the Shriat i s  the law of the 
land as far as the Muslin1 Personal 
L w  i s  wnccmncd. No question of 
fact was invohmi In this case. i t  i s  
a question of faa ubether t k  property 
in dispute i s  a mosque or a temp&. 
whether i t  belongs to X or Y, H hcthtr 
i t  Wonp to th is cornmunrty or 10 
that. 

Rdocetion ha% heen mentioned hsre. 
1 would like to reiterate that thc 
vopooed shift i s  technologic all^ 
irnpassibk because the Babri Ma5jid 
does not consist of big pieces of stonc 
whicb  can he dismanilcd and reins- 
talkd on some o t k  4tc. Ir ~c huilt 
of smal l  rub& pmm ol' stone, 
mortv and bricks. Thtrcforc, onc 
c a m a  take r l  apan and re;s\scmhlc 
It. 

But more than that. a\ I I i r t c  cipl~m- 
ed to you. shift r r  th~olopcdl! 
unnnrptable for the Muslims 11 
has been clarmed that many moiquc~ 
k o n  been \hifled tn othcr countrre\ 
including Pak~stan Let Pak  tan^\ 
do wbat they bkc. CX course. I \ g w  
the caouadict~on In r k  pms b! thc 
PAtstani Ernlakr). rhar no moupc 
*.as shifted in Pdhstan I ,rm not 
&ware of an) spec& ca\t rn an! 
other Mushm cauntr). But there 
i\ a poss~bility m o w  4 - 1  4 U u 4 m  
l u n b p n d t n a r  that for il p~blrc: pulpBC, 
a molquc can be ckrnolithcd Rut 
dwiourly, p u b  p v  annos 
be s~ttchccl to man thst a plaa of 
wmhrp can be of anc wmmuntty 
dcarokkd In ordcr to build a pbsc 
d wnhip for another commun~t) 
n 1 he umc *W. 

with full faith in the secular apptooch 
of our people and in the credentials 
of the secular State. They do not 
consider that the Vishwa Hindu 
Parishad or the BJP rrpments the 
entirety of the Hindu community. 
That they alone have the monopoly 
to defend the Hindu case or pmject 
the Hindu view. They arc not tbe 
wle rcprcscntalive of the Hindu 
Community. 

Sir. coming to the xcond question 
d maintaining thc status of uU 
places of worship as on 15th Augua 
1947. the idea was first mood by 
the Quarni-Ekta Srrmrncloa hckl in 
1950 by eminent Gandhians and th: 
proceedings were published in ,'Y4v. 
~ e ~ r o n .  Subxquently i t  was adopted 
by the Jamb P m y  and later by 
other parties. 11 was alco demanded 
h the Babri Ma5jd Movement. 
l e t  there be a lau that the status of 
dl place\ of tiorship as on 1 Stb 
A u p l  1950 \hall rcmain intact. 
Wh) 15th A u p t  1947 :' Why not 
any other drrtc ? This i s  the question. 
For rhr\. the primary argument i* 
that 15th Aupu51 1947 I\ the datc on 
wh~ch p e r  was t r a n \ f d  by t h t  
Brrrkh lo the pcopk of India. Oa 
15th A u p ~  1947, tlw poplc of 
India kami .  rna*tsr\ ,?I thcrr d:\~~ny 
and rc\ponsibk fcw heir ircr~ons .. 
for tlwrr acts of omission or coalmis- 
i o n .  &fom 15th Augw 1947. 
whatcier might have hrppcnd rn 
hi.rtory. ~ h c  pmplc of Indu arc nu 
responr~hlc. Thcrdorc, wc must 
r n m  that d* il divdrng Irne In our 
hr*torj whnr: wc mu<t bcpm .i ncu 
prilcc\\ d rrrunsiliittrci~i 

rhtrchrc. I hc indkrn pcc~pte u ii h 
full w n e  of thcfr dernocrattc mpon- 
d n l ~ t j  r n w  k t d c  that a ehmg: 
d wvcnpnly. !hot u tranufcr of pow:r, 
sill not affect the crrtl rrgbb, uf' 
curnrnunlltcn or rndrvrdualr Tme. 
fare, what was a tcmpk oa that dale 
urU rcnurln a tunpk and whrl 
a mmquc dull wmmn a mmqut. 
Then cpa be no abn lmc of Bivirton 
and ao c i v i l i d  4) cra bud 
rhc dea oC rcplwr8 ont rCI of ~ I P L Y I  



of  wotsbip with another set of places 
of worship with every change of 
authority. Places of worship cannot 
be treated as booties of war in the 
modern tim~s. 

Therefore. I conclude by saying that 
i t  i s  still possibk to settle the question 
tbrou& negotiations. I f  negotiation\ 
are not synonymus with surrender 
hy one party to the other, there can 
be several positions in which by give 
and take. by respecting each others 
whnients and by respecting each 
ethers rights the Ayodhya dispute 
can be resolved in the interest of the 
peopk of India as a whole, in the 
interest of com~nutlirl harmon! and 
in the interat of wxial peace. 

I must make one point and that i s  a 
wry important point, Mr. Chairman 
Sir, Legally the Muslim community 
hab an irontight, water tight case 
hut they are prepared - and thir has 
btm said many a time-to makeextra 
c o ~ s i o n  to say that the Shur~rar 
does not permit the construc~ion of 
mosque on an usurp land: Shnril-ar 
does not permit the destruction of' a 
ternpls tu build a mosque on that site. 
therefore. i f  on this question of fact 
i t  can be r-tablisbed by an eminent 
authority. wy the Supreme Court 
ef lndrri. that indeed o Ram tempts 
stood in 1528 on that srte of Aydhya 
and was demolished in order to build 
the Rabri Masjid, then even though 
Ih: lam of tbc land d m  not apply 
to Mudim community to surrender 
the Bahrl Nasjid, the Muslim cornmu- 
airy ol' India sliall be prepared to 
give away the Babri Masjid. This 
was \ad to Justice Krtshna lver. 
This was \aid to Shri Rajiv Gandhi 
and this was said to Shri Chandra 
Sbekhar. But we sad one thing mors. 
We said that the Vishwa Hindu Pari. 
shad must also commit itself that 
wbtever be thc finding on the qucstion 
d facts. must be accepted hv them 
.I*. 

Snvndly. in the mean time while 
t k  Supreme Court or a Cammission 
d Enquiy consisting of Supreme 

Coufl Judges i s  dealing with ,.his 
matter, there shall be no agitation to 
incite the people all over the country. 

Thirdly. that thi\ concesion shall 
not be cited against the Muslim 
community for launching ever more 
agitations. $hall not be served as a 
precedent In order to keep the pot 
boiling. 

I am wre, Mr. Chairman, Sir, 
you wil l  accept that all these three 
wcre aptly rasonable. Unfortunately. 
the V.H.P. did not accept this. 
Therefore, on one hand I say it is 
s t i l l  posiblc to find a solution through 
ne~otiationr. I t  i 4  i t i l l  possible to 
conitruct a magnificent temple to the 
glory of Ram in Ajodhya uhich i s  
regarded a\ the C~ty of Ram, next 
to the Babri Mahjid: on a 4ite adjacent 
to the Bahri Ma\jid. I t  kill add glory 
to our countr! if ;i m o ~ q x  and a 
temple u ill htand \ide-b?-\ide. After 
all, \\e haw a trad~tion oi tolerant: 
and mutual respect. I f  a legal solution 
i s  sought. i t  is  still possible to have that, 
as 1 said in reference to the Supreme 
Court, hubject to acceptance by 
\'. H .P. 

We have to come to this ic~nclu~ion 
that i f  no negotiated settlement is  
pnsiblr: i f  all ef?brt\ to bring about 
a reasonable settlemmt fail then a$ a 
civilised society. 3 c  a country w e d 4  
to rule of Is\\ : a, a people who klieve 
in the Constitution. we have no 
alternative but to let the courts decide: 
but to let thr. law t a k  i t \  course. 
Then whether any one likes i t  or not: 
whether any individual, orpan~sation 
or institution ;tccepts i t  or not, i t  i s  
the duty or rhc State to enfonx the 
find decision. the tinat verdict of the 
court of I ~H .  - 

'Therefore. \\cr rnust end on this; 
note that .very effort ruust be made 
to settle the dispute by negotiations. 
The door should not be barred at 
any time but k t  the judicial proceedings 
go on so that in case negotiations foil 
to yield results, wc can scttk this 
dispute. which is eating into the vitals 
of our society. through civi- 



hunian mean< and in the nican time 
let us erect the barrier t o  the multi- 
plication\ of wch d i~putes  In our  
\ocietj so that more Babri Masjid 
disputes do  not arise, and giic a 
handle to thow isho \ \ i 4  to  dtsturb 
the peace nl' the land :rnd ?.\in p l l -  
tical capital out of 11. 

f 7 4 t m ~ i ~ r ~ o t r ]  i + 7  , \ -  

Lecp~ng i n  \ leu the re\olut~on n~t) \cd 
b! S h r ~  Zunal  .4hrtdrn. i t  is Iicce\zx! 
for our national integrtt) tc> pa:\' thc 
re.alution a d  Cn3Cl J 1 3 ~  'iccord 
lngl? Our colleclguc\ h.r\c ..lid 1; )  
rhc House that the u.i! tllc quc\tiori 
ct Ram Janam Bhocw~i .ind R.1t.r I 

31;i.jid bar k ~ n  r s 1 4  bc!orr. t l l c  
ctun~r!.  ~t ha, rexultcd 11: prcnt 
harru the f lric 4 3 ~ 1  ~ o i ~ f r ~ r >  
Ths &*pure ha- ~ h r w  lntl i g ~ n g  
f.,ctr r. Fitct I.  ! i.ror). W X O I I ~  i ,  
l ~ ~ t l ;  3rd t h ~ r d  I \  pditlc-. I1 we Ioc A 
frcn: thc pmnr ol b i r w  of hi\tc r! uc 
i2s;d t h ~ !  Patham capturrd -\!odh>.: 
in 1192. I n  1526. came Bdb.rr .~nd  
Ajtldhla came undcr h ~ r  ct'ntrt,! 
But wrth A~LIJ~!.: ~ c ~ ~ i r ~ n p  undcr 
hi. cl.ntrd. R'ibar v.mt to Gwsl~or  
and C haodcr~ Hc Ha\ l ~ i p r ~ \ W ( i  b! 
tbe magn~f i~cnt  b u r l d ~ n p  In ~ h , . i  
place. He d d  not dcmolrd~ thn,s 
bwldinps but hc i m p r e v 4  uycw 
his sc,n kiuma)un t h ~ t  r t  hc h,sd I t >  
rule ohcr Iim counlr) he souid  lrnrc 
to kecp the culturc n! thtr counir? 
In m n d  Hc would habr to  fakc c c x  
of cow and religiou\ *hnn= and then 
on!) the) could k popular dnd ioulcl 
rulc tbc counu). Durrng thc rcw- 
lution in 1 i t  wu\ fowd [}rat 
the people wcre supportrnf thc rcwlr 
in Faixabd and rbc .hbhdnb ~t 
A)c-dhya *ere supp r t rng  thc Brrtt- 
*hers T h q  were probtdinp c t e q  
fscilirj to the British r o l d w  Laa r ,  
ta front of that mmquc lhcre w a ~  
Nazul larid which wo* ghcn to Mahanrr 
by the Briti~hcrr as a tttkud Later, 
the dii~utc are-& once mare The 
h t  dis talc a r w  in I853 Foilawing 
thb, t k local peoplc conducted a 
comprormse bdwwn Ihe "'Marhs" 
of Hmdu Cornmunil). and t h  

Muslim C'oniniunity. Rritishcrs hang- 
cd the leaders of both thc conimuni- 
ties. The maltcr did not cnd thcre. 
Public organised 'Mc1,s' under 
that banyan tree and paid tributes t o  
the nlartyrh. Britisherc could not 
tolerate i t  and they ordercd felling of 
t hat trcc'. That is how the controvethy 
continued and on 3 r d  December. 
1949 an idol wa, plsccd in I hat tnorq uc. 
Follouinc that a dispute ;trow a, 
Shri Shahahuddin wid. Shri K 
. Nayyar. Ctrllcccnr was r c < j w ~ -  
\it&- for all this prcrhlem, whet u;tx 
under thc inlluencc nf R.S.S. tlm-,e 
d3!\ t~vcn  toda!. it i, obcr\-ccl how 
I n  cliir judiciar!. and police high IMXL\ 
r occupied h) thc pcoplc wilt1 
i~~llllillllla/ f e ~ l l n p  ;illrl ln~pircd by 
,ucli lielings. Shri K.K. Nayyar 
ordcrcd installation ul rllc idol. 
Thc dispurr wa\ rcicrrcd to  the ~ 4 ~ 1 r t  
and thc tcmplc ua. attached ~rnder 
wc t~on  45. Sincc th:n thc c.i\e i k  

sijh judiic. H'c do not  comprehcnd 
whethcr thi. wctinn 4; i ,  inic&cd 
j u ~ t  to  dctcrminc thc real owner 
the propcrt! ': When thc nutlcr i- 
sub jodrac and ntt.i~hnicnt order, 
ha i r  not txcn i.ic;ltcd I~ ibw d d  tht.c 
pcoylc perform "Sli~Lnyas". Tlt~.~. 
\CT) pcoplc uerc rc.rpctnsiblc f o r  
lilting * t C t l l > i ;  45 .tnd opening or' tt!' 
loth o i   he mosque Tii~. r c 4 t  H.I. 
th.tt ccmrnunrtl rim. r w k  place I I I  

our counrr! I hc ~wop l t  saj thst 
R ~ h r  wa\ .t I'cmtgncr. H e  d s o  cw:i- 
sidcr him an a l i w .  If bc d c m ~ l i ~ h c i l  
the tenlplc, \$hat happened to htt;~' '  
How rtiany tcmplcs of 'Vairhnui IR. '  
wcre dcmulishcd by 'Shiivite'  '.' Who 
urrc they! Ilow after aua.i4netlrtg 
Brahadrat It. Puahpumirra inst igut - 
cd killing of Buddhi~b and plur?. 
J e r ~ n g  01 buddhisl Shrincs urld how 
Har4ta opened u Jepflmnt to d c m ~ ~  
Ilbh temple\ in Karhrnir? 11 i o  mention - 
e J  in 'Rajtarangini'. 
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of universal brotherhood and har- 
mony on the one hand and of Hindu- 
Muslim iqsues on the other. Where 
are those 'Ram Bhaktas' with lotus 
symbol? Had thcy been here I would 
have sought an answer from them. 
The other day Shrimati Vijay;,raje 
Scindia said that during the times of 
Lord Ram there was no Hinduism. 
Only humanism was prevalent at 
that time. Who ir responsible for that? 
Today Hindus are embracing Chri- 
stianity, Buddhism and Islam. On the 
one hand they s p a k  about the Ram 
Temple whereas on the other hand 
if a Harijan enter$ the Nathdwara 
temple tie i 4  beatc!i up niercilersly. 
What is thi5.l What type of devotion 
i h  i t ?  Thcy \rant t o  gain political 
~ x i l c a p  out of it. When things go 
that bad, ! hcn thcrc is need to seriously 
think i i b o ~ t  it. Kahirdils had said : 

" ffum m i n  7 i u ~ ~  rrtrin X h u h g  
khanrh r w i n  snh jag vyapal Ram". 

Do they b;int to confine Lord Ram 
to one placc? I f  they want to do  so. 
1 will GI! that thcy haw no faith in 
Lord Ram. Ram had killed Snrnbuk 
and thu4 he 143s an assbsin. Who 
goes to his temple to worship him 
a3 an iiwaisin ? This is an cgalitn- 
rian d e l y  and therefore wc haw to 
look into all these things. Who is 
to blame f o r  this '' Why don't these 
saints and \ages make sornc effort 
in thih direction ? Why don't they try 
10 find out as to why people are 
embracing Ruddhism or accepting 
Islani'? I t  only shows prev. lence of 
parochialism. The number of fol- 
lowers of Hinduism is fast reducing 
This is the miscrahle plight of Hinduism 
and I tlttributc. 311 1hih to these 
Rambhaktas with lotus symbol who 
are making tall claims aboct Hin- 
duism. 1 would like to appeal to all 
the Hon. Members that if wc want to  
preserve national integrity, we should 
s u p p r t  this Resolution which seeks 
10 maintain slorur quo in respect 
of places of worship as they existed 
on 15th August, 1947. We would 
bave been happy had the Congress 
party moved this resolution. You 
must have witnessed their unruly 
behaviour yesterday, W hataver 

little soft corner you have for them9 
please give it up. Whatever is hap- 
pening today is all because of them. 
They are primarily responsible and 
therefore, all secular and democratic 
forces must join hands and throw 
up a challenge to the fascist forces, 
otherwise history will never forgive 
us. 

With these words I support this 
Resolution. 3 . 
[Enalirh] > - ?  9 

SHRl -WUNARBEES- 
WAR A &lQ.YA DDE- (Vijayawada) : 
C h i r m a n ,  I rise to support this 
Reeolut~on moved by Shri Zainal 
Abedln and nt: express our support and 
solidarity on nur oun  behalf as 
\+ell as our Telugu D e a m  Party. 

Sir, lot of things haye been said by 
\everal spe; her. durins the discussion 
on this Private Member's Resolution. 
I will not repeat them. But I would like 
to expres3 m) feeling\ over this irn- 
portant iswe which ha, caused utmost 
concern to a \cry large number ot 
people throughout the country. 

First of all. I wonder how the 
Rharatiya Janata Party which hap' 
mns t o  ht. in power in the States of 
Hirnitctial Pradc4. hladhya Pradesh 
and R~jacthan where they have 
their Go\rrn:iients to which very re- 
cently Uttar Prdderh has been ad- 
ded and even during the Ninth Lok 
Sabha there were quite a large number 
of Menilxrs of Parliament from that 
Party, can argue the way it has been 
doing. Many a time I wondered a t  
their argument that this is purely 
concerning the faith of people belong- 
ing to  a particular religion. Though 
everybody has his own freedom, at 
the same tinre, we have chosen the 
rule of law and we haw dedicated 
ourselves to a Constitution in which 
the judicial process is s n  important 
organ. W hilc they conveniently 
quote some court judgments 
which give some scope to their 
argument, and they put forward that 
court judment, but at the same, some- 
times they say. "No, no. Wt arc not 
bound by the verdict on this matterw. 
This is most unfortunate. 
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I also perform Pooja. I have faith 
in God. hut at the same time I d o  not 
subscribe to their views. Similarly, 
t b m  are mores of people who d o  not 
subscribe to their views and how can 
the BJP take the Vakalat on behalf 
of their entire Hindu population of 
this country? 

There is no  clinching evidence that 
Ram-chnndroji was born at that exact 
place where the Rabri Masjid is locat- 
ed. A large number of historipns haw 
clearly stated that there is no clinching. 
concrete evidence which goes to show 
that Lord Shri Ram. Wac born at 
that particular ylacc. 

And there is nothing wrong if you 
have a temple by the side of Bahri 
Masiid. W'hen Shri V. P. Sineh wao 
the Prime !+?'ricter. his Government 
offered nearh 7 3  3mes of land near 
Babri hlacjid and with a few hundred 
m o m  of rupees they had collected. 
they could have constnrctcd a very 
beautiful temple to Lord Sri Ram. 

In Mathura. Lord Krishna'c tem- 
ple ic. thcrt. Many Hindus do  not have 
ohjeclion to this. But somc people in 
Vishaa Hindu Parishad are fctlinp 
that it should haw k n  conctructed 
after demolishinp the Mudim struc- 
ture ocarhy. This is moct unfortun- te. 

Ure swear in the name of the Consti- 
tution c.cm before we file our nomins- 
tion. And before the Returning Wicer, 
we have to lake oath. 'that 1 abide by 
tbe Indian Constitution'. H m  
therc on: popk  who say that they 
do not have faith in the judicial 
Iptern. This is most unfisrtunate. 

Smd unfortumtt things had taken 
piam. They h a w  choncn t o  overthrow 
r Government that war tkctcd by tbc 
pmpk and which was doing somc 
lenrice ta the t a m  and the poor 
peopk of this couot~ ,  which had 
tried ta d o  wmbing  la a very short 

od d time. h d  it was helpin tbe r- of (hL corntry. it wu Lip 

reservations for the first time to back- 
ward cla~ses in the central sector, 
which was being denied all these forty- 
four pa r s .  

I fully support this Resolution 
k a u s e  it setc a t  rest this problem by 
maintaining the status quo of all 
religious places as they exist on 
15th August 1947. 

Several p a t  people like Buddha, 
Maha\ir Jain. have given a message 
of pace ,  love to all pople,  irrccpctivc 
of caste, creed or religion, to the 
whole world. And even in our times 
we had Mahatma Gandhi. who has 
shown R path of non-violence, a 
path of tnlerance and love among one 
snd all includinp the mast down- 
trodden. who werc till-such time con- 
~idercd untouch.? hlcc. 

And nnu hecause of  the attitude of 
the Vi~hwa Hindu Parichad and the 
Rharntlya Jansta Party. communal 
tcnsions mav increase and already a 
good numbcr of pcople 1mt their lives. 
in  thit, contcxt. T want to remind that 
our country n caw of  unity in diver- 
city. Not only Buddhism and Jainism 
hut a150 came other religions which 
were foreign to our country, came to 
our country. mixed and stayed hcre. 
Thew religions wcrs Zoroxtrianism, 
Christinnity, J4am and Bhaism. 
When in athcr parts of the world 
Jew were k i n g  pr%uted, they 
wcrc let in this country and given 
shelter. Similar i s  the case with Chri- 
stianitv. first they came ta' Kerala. 
Zoroastriang from Iran came to our 
country and landed at the Western 
Coast in Gujarat. Then: was a king 
Jadhav Rana. These pople called 
on the king. t h e  king asked them: 
"What i~ it you w n t  from u*" ? 
Their old pricct replied : "Freedom 
of workship". "Orantcd, What elsc 
d o  you whh" ? "Fraedam to bring 
up out young in our own traditions 
and customd'. "Granted. What else 
do you wish" ? "A small piwe of 
land that we could cultivate, so tbat 
m may not be a burden to ths people 
s m n g  whom we live". "Orrnttd. 
la return, what will you do for the 
camtry of your rdoption"? %'old 
~ ~ w f ~ ~ ~ b C l t J ; w  toh 
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Mad with milk and brought to  the 
assembly. This wa\ done. He then 
stirred a spoonful of sugar in the 
bowl and, holding it up in hi$ trem- 
bling hands. avked : "Does any 
man see the suear in this bowl of 
milk? " All \honk thcir head\. Said 
the priest : "We shdl  try to be like 
this insignificant amount of sugar in the 
milk of your human kindness." There 
were murmerh of approval from the 
crowd. Then. at iI \ignal from the 
priest. all the refuges--men, women 
and children--promated themselveh 
full length on the ground. Each pick- 
ed up a handful of earth and, with 
tears streaming down their face<. 
they prczrcl if tn thcir eye\ :~nd fore- 
head. 

I would like to remind our friend\ to 
recollect what L'iveLananda, the great 
saint who had brought laurel.;, t o  our 
great religion:. Hinduism in  the 
Chicapo conference. said : 

"We had confined our religion to 
temples. inl.l*s and ritual$. W t  
had neplrctecl m.)n in our societ). 
We fitile.1 to ctlc God in man. and 
to w v e  Him In man. though the 
teaching of our Vedanta is to qee 
God in every being . . . . First 
love man a c r w  over there, your 
neighhour. ccnlc him, learn to 
work with him in a tcam. yive up 
this tcndenc) to picking up quarrel, 
and litigation. I t  i q  onlv then 
that you will understand the true 
mcan in~  of religion and develop 
the cancit) to huild s united strong 
India." 
I hope. the RIP and VHP will at 

least now think again and give up  
their ri$d attitude and try t a  solve 
this problem throush J meaningful 
dialogue once for all so that there 
would not be communnl passions 
roused hereafter. Already the country 
is paying a high pric:. At several places 
a l a r g  number of people are being 
killed in that madncw. 

We hope that this type of incidence 
will not m u r  in future. I once again, 
through you, whole-hearted y sup 
port this Private Members Resolution 
which can be adopted. 1 hope the Ruling 

Party also will support thic; and bring 
forward immediately a legislation to  
this effect so that thins;; will be settled 
once for all. I thank you for giving me 
an opportunity. ? q 

every religion preaches an eternai 
message of brotherhood and tolerance. 
'Equal respect for all religions' is in- 
gained in our ethor and reflected elo- 
quently in our age-old belief of "Sarav 
Dharam Sarnhhav". This is m r  con- 
cept of 'Secularim'--a concept that 
we have chosen . I ,  a car.Ainal principle 
for running the :!!fairs c ~ f  this vast and 
diverse Innd. 

We hsv;. altnxy. beli; i.cd that religion 
occupie.; An important place in one's 
lives. I t  makes our 1:: :i sublime. It 
9ivec the godly wace I-i :nind when the 
wordly conflict-, thrcst-n to shatter it. 
But, religion is :I writable double- 
edged weapon that can swing either 
way. While it equips us to attain 
victov of virtue over evil. i t  becomes 
a potent ivrapon of destruction if 
abused. Thii. we have sadly enperien- 
ced on a number OF occasions when 
communal violcncs has threatened to 
break the kaufifill fabric of India's 
unity and intcsrity :md has brought 
untold sorrnu :ind misery to innocent 
I lbss .  

The fire oC cornmun3i fr'renz) has 
been lit on the pctt~est of iibuss but 
today the unseentingly cmtroLersy 
and dispute ovcr R m  J~:13mhtloomi- 
Bsbri Masjid a t  Ajodhya threatens 
to engulf the entirc nation in a major 
conflagration. I am of the belief that 
left to the people of Ayodhya them- 
selves, the matter could never have 
acquied dangerous proportions that 
it has today. But. that would have 
deprived the vultures of their flesh- 
vultures that descend menacingly and 
fly away with flesh tom afresh from 
the body of motherland-that is India. 

We, in our system, have conceded a 
pe-eminent position to  judiciary. 
Aggrieved against sny private or State 
action, every individual looks up to @ 
judiciary for justice. For that matter, 
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any society. governed by the rule of 
law. can sunrive only if we leave the 
settlemCnr of mutual disputes to be 
adjudicated upon by on impartial 
authority without taking law into our 
own hands or reverting to the law of 
iungle. 

Unfortunately. today we find that 
the VHP and the BJP are threatening 
to go a h a d  with their plan to  comtruct 
a tcn~ple 31 the place whew a mosque 
has s t 4  for centuries and they could 
not carclt.ss fiv the order of the High 
Court or the \vise counsel of those to 
whom communal harmony and public 
tranquilit?. are 1:lore ucroianct than 
politicrll power. This is 3 diwoncerting 
feature. n diwnnccning move purwcd 
by thosc aho. for narrow political end\. 
do  not pauw e\en for a moment to 
reflect over the cminoup cnnequences 
of their actimc nnJ indulge in hero- 
t i n p  againqt the judiciary a h , .  

W'hen an hon. Member from the 
BJP-I a m  cony that the? an: not 
preynt here today-uac movtng an 
amendment fn the R~inlutron. hc 
duelt at lcncth refcrnn_a to what hc 
considered and held out l o  he rncon- 
tro\mible e\ldcncc to t u ~ f )  thc dc- 
mand for rcmotal of r?:cl$quc from rhc 
prtseslt w e .  But. unfortunately. he 
and hl\ fellow trarel1cr.i Jec!tne. wa\ 
very cloauentl~ porntcd out t\) Sfw 
Shahahuddinit. to honour an) &crdin 
of the coun and declsrc arropmrl> 
that thc temple ~ o u l d  hc burlt thcrc 
and there alone The Rc4u t1on  5ym- 
bolrw\ the scntments of ever) npht- 
thinking ,=con In thc country. 

I do not want to doubt an?hodyk 
patrhtkrn. We have wen much af 
f u r m  k n p  raid over that. It tr n01 
rn: nght to d o  sa. But. with all hurnilit). 
1 subm~r that 1 cannot pcrswde myself 
to accept such a m  ar p a t n o w  hcrauv 
these contain p e n t  dcmenta of cha r ,  
communal icnriun. v i 0 1 ~ c c  and dtr- 
ruptm, that could cvcn Imd to ~ h c  
bncakrng up of the country. 

main. slafuv quo of 3% 
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definition of Hinduism itself. Our secu 
larism is castigated as pseudo secula- 
rism and what we hear arc veritably 
faxist threatc. In the name of Ram 
temple. nn all-out effort i s  being made 
to create hatred against one another 
in the minds of people of India. This 
is a pernicious move and can lead to  
serious consequences. This has in it 
the seed\ of Hindu Rcnlrtru and. Sir. 
i f  tndny 3 rc\ponsitrlc politicrd party in 
the country can go to the cxtcnt of 
crcating conditions for thc crtabli\h- 
merit or even for thc dcrwnd of a 
Statc based an one psrticufar religion, 
J am sure. thew \vould hs iu\tification 
in the demand from othcr pop lc  
calling for n State hnwd on thcir rcli- 
pons a l w .  Idea\ have Icp and knnsv- 
ins this. wrne pop lc  in the BJP ;ire 

busy plantin!p ideas in the mind, of  thc 
pcnplc. arc h u \ ~  planting h r ; ~ ~ t n r y  
con:munal idea\ w that nrdinn? people 
;$re cxplortcd f l v  purclp n:rrraw pdi -  
t1;n1 end<. 

Wc may all hclong to dtffercnt relr- 
grouc drnarnin;lraonr But the rrltgtrrn 
of a d l  htgkcr fader that wc all klotlp 
to and mu%[ to proud of is  being lnd~nn 
An a v c n p  and true W~adu, or a truc 
Uu\lrm. or a rmc Sikh or a true Chn- 
utan would hc b z l  ohotmcted In ho 
daily pram and pursuit of g d l y  
p r c ,  only if rhc slf-pruchrmrng p m  
tdctota of tbrr t t l i  'an or that relrpon 

orc3nhip. 
cP keep Wr ryn o f m  such plrch of 
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In this context, without taking more 
time of this hon. House, I support the 
present Resolution. I support the con- 
tent and spirit of the present Resolution 
because Congress has always stood for 
an amicable settlement of the issues 
that concern us, failing which-as it  
has been repeatedly said by us-we 
would honour any settlement or any 
decision handed out by the Court. But, 
for that-as was pointed out by Shri 
Shahahuddin-thcrc ha, to be a feeling 
of give and take. There rnuit not be 
adoption or an! rigid \[and. 11  mu,[ not 
be construed a,  a ,urrc~~dcr of one to 
the uhin~,  and pabsions of thc oiher,. 
I t  is \\ith that sp~rit th;~t w c  i~;ive to go 
about thi:, movc. 

I >upport thc' wcund jurt o i  the 
Resolution al%o that the s r l r r i r s  qirv o n  
rcligioub ~ h ~ - i n c \  and plxc> ot' \ \o rh ip  
;is cxi,tcd on I51h of August. 19-17 bc 
n~aintainecl and ii I d u  to tniorce that 
be enacted. I unl s u r p r i 4  to hcar my 
hon. Tricnds froin BJI' say thrit 15th of 
August. 1947 has IIL) hanctit), a, iar a, 
thc function~ng 01- thc society i t d i '  
is concerned and that it is only a d.itc' 
on uhich thc Transtkr of Poncr tooh 
place. With a11 humility and with all 
re\pect to m y  friend,, on the other side, 
I uould like to ditfcr Lvith them on that 
iswc. 15th of August, I917 is a sacred 
day in our history. ithen wc charted 
our course into the future as an inde- 
pendent cw:ltry irec from the yoke of 
foreign rule, the rulc during which the 
rulers s t r a c  to divide us on religion, 
castc and creed. And that is the date 
when wc set out in the comity of nation 
as a fret country ho\ving 3s to what 
is p o d  and what is bad Tor us. That 
tlatc is very important. That date marks 
a wi~tcrshed in our history because for 
nation31 recol~struction and national 
rr.c.onciliation, we then decided to 
forget the past and to work our way 
into the futuw. It' we carry with our- 
selves the legacy of hatred. wc are bound 
to be decmcd. If we carry the time- 
tested ethos of nlutual love and respect 
for each other, only thcn we could 
achieve a brighter future for the country 
-a briehter future for the succeeding 
generations. 

The apprehension that fixation of this 
date for the purpose of determining 
the status quo of the religious places 
may lead to the raking up of new 
dispute; about many other places of 
worship is unfounded and will pose 
no prot.krn if we decide to act honestly 
and s o r ~  out things with an open mind. 
An appropriate law in this respect is 
the need of the hour because law sym- 
bolises the yearning and aspirations 
of the people and in a changing, 
moving ,md dynamic society no law 
can be sistic. Today, responding to the 
yearning and sentiments of the over- 
\r helmkg majority of the people of the 
country 1 1  becomes absolutely essential 
that a lav- is framed to check once for 
all the recurrence of disputes, the 
recurrent i. of violence over religious 
places. o t ~ r  thc places of worship, and 
I am confident that \\,hen the Govern- 
ment rnovsl. for such a law, it will have 
unanimous support o i  the right thin- 
king pople  in the country. The Govern- 
ment must not be unduly worried about 
some propfc who, for narrow political 
cmsiderations. uould be out to oppose 
It. 

With these \\ords, Sir. 1 support the 
, - Resolution. 3- t  , 

S H R I  E. A F ~ A Y ~  (\tan~eri) : Lr.  
I rlre to support the Re,olution moved 
by the honburible Shri Zainal Abedin. 

I t  I ,  really heancnmg to note that 
the hon. Members of the House from 
a11 pdrties barring BJP h ~ v e  taken a 
un~tcd stand in respect of t h ~ s  highly 
sensltrve issue facing the country. It is 
really a matter of gratificat~on especially 
for the Members of the minority com- 
munity that the overwhelming majority 
of the majority communities are not 
prepared to endorse the view of the 
BJP. Unfortunately BJP has taken a 
stand which is going to divide the two 
communities. Certain elements are 
creating hatred and mistrust between 
two communities. They are making 
it a political issue for their own political 
ends. The dispute is only that of ;: 
recent origin. 1 do not want to  travel 
to  entire history of the Babri Mawid- 



Ramjanambhoomi bspute which ever 
citizen of the country knows very well. 

I supprt  this Resolution. There arc 
two parts of this Resolution which arc 
very much acceptable to every one 
m this country. The first part of the 
Resolution resolves taking steps to 
peacefully settle the dispute regarding 
the shrine at Ayadhya. i think no right 
h n k i n g  citizen of this country w ~ l l  
di~gree to this proposition. The second 
part is urging the Government to enact 
suitable legrslXian for preserving and 
maintunlay the s/Jlus quo of all religi- 
ous shrines and places of worship as 
they ewteii on August 15, 1947. 

Slr, thc Congrca Pan) and also my 
party hake all committed this to the 
peapie of t h y  country durrng the trme 
of electron. Thereforc, this 1% a Rc,olu- 
uon on wh~cn, I hope there mll be no 
rcsrvatron for tiit Membrrs of the 
Houd barring BJP. Therefore, In 
sp~te oi whatosr &fierenoes 1 have 
W& tile p r t y  01 the mover on many 
thrngj, 1 >upport this Rcsalut~on be- 
cause we c i ~ d o r ~  t h ~ s  % rew that we have 
atnady expressed earber. 

blr, ban. M ~ l b C r  Shm Dull 1% not 
priscnt ncrc rrow; hc Lhould bovt  bcM 
prtKnr m e .  Wbik rptokmg on thr, 
kteso1utm1, hc rxnadc ctrwn remp~fks, 
whsb, mmrduag to me, rwr n a g  
bul WpPrrolMon ST faas d su&p#i011 
d f a i s  b,osd, Hc was juol foibwuy tbc 
b@ Wurn of sqpre& rnil and 
4 # C S I I B  ~di. hr#f diuoncvr Ikc 

facts of t h s  case. Therefore, I am con- 
strained to mention some of the facts 
of the case to support the case of 
Muslims. Muslims did not and will not 
put forward any unreasonable claim. 
It has been made abundantly clear 
th.it Muslims are not at all against the 
construction of the temple in Ayodhya, 
but without demolishing the Babn 
Masj~d; the demolition of Babri Masjid 
will naturally evoke tlic deep felt feel- 
ing\ of thc Muslims about which the 
hon. Members of th~b l i o ~  have 
alrcady e ~ p r e w d  tflrir \re\$>. 

Sir, wilh ? a i r  pcrrnr>rron. 1 would 
like to quote certain t111ng~ from the 
records of the u s e .  lion. member of 
BJP Shri Dix~t ~hould havc soen thc 
ncords of the ~ i s c  .is to what happened 
on Duxmber 23, 19.13, ~ h c  unlortur~lte 
day in the secular hrriory of th~s  mun- 
L i j * .  I will just rwd the k1K filed by Shr~ 
Mau P r a ~ d ,  the coosublc who was 
on duty at the shrrnc on 13rd Damnber, 
1959. Th15 13 the mnsl~tcd vcnloo of 
the FIR lodged b> Sublu~portot Ram 
Dubc, polla sutlon Aydhja  on De- 
wmber 23, 1949, its certified by tbe 
offiee of the a l y  Mag~drdtc on Febru- 
ary, 11, 19ML 

1 quote : 



gathered around and while chanting 
bhajans' and raising religious slogans 
tried to enter the mosque but were 
deterred and nothing untoward hap- 
pened thereon because of proper 
arrangements. Ram Das, Ram Shakti 
Das and 50 to 60 unidentified others 
entered the mosque surr;ptitiously 
and spoiled its sanctity. Govern- 
ment servants on duty and several 
otners are witness to it. Therefore, 
it is written and tiled." 
This W A  thc FIR that ~ a i  filed S L ~ O U I  

the incident which happened on 23rd 
December. 1919. It ha.; been translated 
and certified on February 11, 1986. 
This has bxn  su5,tmtisted by a 
telegram smt to the then Chief Minister 
of Uttar Pradesh, Shri Gobinci Bsllabh 
Pant by the then District Magistrate of 
the regio:~, K. fi. Vay.ir. Radio meisage 
was sent at 10.33 a.m. on Decemkr 23, 
1949 by thc District M.igistrate, K. K. 
Nayar to the Chief Utni.;ter, Gobind 
Ballabh Pant anJ the Chicf Secretary 
ind the Home Secretary. It reads as 
f.lllows : 

"A few H~ncius w t m d  B~br i  M ~ ~ j i d  
at night when the \1~>jiJ  w.15 drtertsd 
and in~ i i l ed  J ctcity there. D.M and 
SP and fc~cc  at $pot. S l t u ~ t ~ o n  under 
cix~rol. Police p~ckct of l j  persons 
was on duty dt night but &d not 
apparcntly act." 

These arc the facts. Rut Shri S.C. 
Dikshit should not have misled and 
rnisreprcsentcd all these facb in some 
other w ~ y .  This 1s uh;tt BJP people are 
doing. They and thcir organs have 
been making vcnamous propaganda 
and trying to mi-;reprcse;~t the facts 
I can just point out one of the publi- 
cation5 from thcir organ: Orgmiser 
RSS mouthpiece, of March 29, 1987 
Well just see. 

"What happened on D~cember 22-23. 
1949 ? The RSS mouthpiece, Orga- 
niser of March 29, 1987 win have us 
believe that "On the historic morning 
of December 23. 1949 the idols of 
Sri Rarnachandra and Sita Devi 
rniraeulously ap arcd in the Jan- r masthan. As t c Hindu &votes 

rejoiced over the miracle and thron- 
ged in their thousands". 
That is the version they have given 

to what really happened. It is true that 
they have been trying to make such 
propaganda in order to mislead the 
people of this country. But fortunately, 
those who are committed to secularism, 
those who are committed to Hindu- 
Muslim unity, those who are committed 
to the idzals of Mahatma Gandhi 
would not belive it. A large number of 
such people would not bslievz it. 

Mr. S. C. Dikshit in his speech has 
tried to mislead th: House by twisting 
all these things. I only rebut these 
things here to set the record of the 
House straight. 

A civil suit was filed on January 16, 
1953 by one Gapd Singn Visharad 
for a declaration of a right to worship. 
The upshot of thir litigation was pre- 
dictable. The civil judge restrained the 
remaval of the idols and intzrference 
with the puja "as at prebent carried on". 

The sole purpose of this was just 
to deprive the r i ~ h t  of those believers 
belonging to the Muslim community 
from ofTering thar p r a y ,  and creati ~g 
samehow problems to thz.n,. Io this 
case. the suit I m:ntianrd whzn come 
before the Civil Judg: who observed 
on Mxch 3, 195 1 : 

"The undisputed fact remains that 
on the date of this suit the idols of 
Shri Rhagwm Ram Clundra and 
others did exist . . . ." 
This bre,tking opcn th: locks on 

23 Dzc. 1949 and gating into the 
mosque and to install id& will show 
that the mosque bdongs to Mi15lim~. 
The Judge found the reason very 
interesting. inspite of the fact that, the 
Government of UP has taken the stand 
before the court in this case, was quite 
different one. 

On April 24. 1950 b~fore the Faiza- 
bad Judge, Mr. Ugrs, who was Divi- 
sional Commissioner of Faizabad, on 
behalf of the State of Uttar F+radcsh 
has submitted as follows :- 

"The property in suit is known sr 
Babri Masjid and it bas bma for a 
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long period in use as a mosque for 
the parpost of worship of the Mus- 
lims. It  has not bcan in use as a 
temple of Shri Ram Chandraji." 
This is what the UP Government has 

submitted before the Court as back as 
in 1950. The hon. Member Shri Dikshit 
bas incotrectly submitted before this 
august House that there is no case 
that Muslims were in possession of it, 
and there was no case that Muslims 
h v c  been using it as a mosque either. 
Sncb arguments do not hold water. 
I say, Sir, this argument is not main- 
tainable, citber in facts or in law. 

There is also so much evidence 
which aiil prove beyond any shadow 
of doubt that the mosque did exist 
and the Muslims were in pouession 
of it. 

I can very well bring to the notiice of 
this augwt House , dl that evidcncc 
if aecessary. But unfortuaatdy, when 
tbe petition to open tbe mosque was 
decided by the Disuia Judge, Faizabad 
rbe observation ma& by him mas quite 
Jistrcssing, b u s e  he did not cvcn 
beat tbc parties inkoivcd namely, tbe 
MuJimt. Even then the District Judge 
on . . . . 1986 obsencd as follow :- 

"lt k clear that ~t is m t  neccuary to 
kccp t k  locks at the ga t e  for the 
pr~pcwe of marntaining law and 
orda or the d k t p  of tbc id&. This  
a p p n  lo k an unacctMary initant 
to tbe applicant and otber member> 
of tht community.'' 

'This i s  what tbe icarrrcd Judge has  
o w .  Oac can well under- 
strsd what tbc JIEdgr h& in view in bh 
mind crkn he decrdcd thc caw in bir 
3- m y .  Nr maid :- 

Sir, I do not want to take much of the 
precious time of this august House. 
But it is very interesting to read some 
portion of the Judgement passad by 
Shri K. M. Pandey, the District fudge 
while ordering to open the lock of 
Babri Masjid which has now turned 
out to be Babri Masjid Ram Janam- 
bhoomi dispute. The Judge said :- 

"After having heard the parties, it i s  
clear that the members of the other 
community. namely, the Muslims, 
arc not going to be sfiected by any 
stretch of imagination if the locks of 
the gates were opened and the idols 
inside the prcnliscs are allowed to be 
seen and worshipped by the pilgrims 
and devotees. It is undisputed that 
the premises are presently in the 
court's possession and that for the 
last 35 years. Hindus have had an 
unrestricxcd right of worship as s 
muJt of tbc court':, order of 1950 and 
1951." 

It is not only against L h e  bct of the case 
but also wry mush against law as well 
as natural juticc. 

In spite of all  hex thrngs, we want 
it to be wtlcd as carly as possible. 
?bcrrfolt, 1 also support thc view5 
cxprrued by thc hon. Mcmbcr. my 
learned friend Shri Sycd Shabrrbuddin 
that Mu\l~ms the minoriric3 arc alwtt)rs 
apccabk to haw a uccfu'ut xttkment 1" of thc car .  We are wing in a civilisd 
r a t y  and no atrrtn lwng in this 
civilied society can say the: bt will 

not 
t the verdict of a Court of 

Law. t is t L  duty of all the mrts 
rnvol4--the Viebwa W i d u  Pafirhad 
and the fhbri Masjtd Adion Committee 
as also tfit Coordinating Committae m- 
pmenthgall tbc! ~ i o r u - t o  coma to on 
undenrttnding and a(gacmm1 a d  mltk 
the dispute kaclurc it allkts the w y  
4 o r  f'brii d ow counuy. We haw 
to sucagthcn secularism bectm the 
Windm .nd the Murrlim as .Ira lbc 
pcopkdothortdi*mtOHwin 
psux urd tnaqdhtp bscrwt tbrt 1% 
~ ~ m W t 0 ~ ~ ~  
tbbmmtqkr ks@li l .  
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House and the country that they should 
see how the non-Muslims friends and 
brothers are supporting the cause of 
minority in this country. In our country, 
tha right to worship is enshrined in the 
Constitution. Every citizen has to u p  
hold that principle enshrined in the 
Constitution. Every citizen has the 
right of worship. Perhaps we could see 
the anxiety on this matter from the 
speeches made by the hon. Members of 
this House. That is the greatest and 
sure guarantee of this sacred right in 
this country. 

Sir, we have to live in peace and 
tranquillity. We have to live in harmony. 
Communal harmony and amity is the 
need of the hour. Therefore. whenever 
one may try to destroy this secular 
fabric of the country, everybody should 
join hands together to defeat that. 

The first War of Independence took 
place in 1857. It is know as the Sepoy 
Mutiny. What was the war for ? It was 
a war fought by Muslims and Hindus 
together. They fought shoulder to 
shoulder against the colonial powers 
who usurped the very seat of power of 
the people of this country. At that time, 
the Hindus and the Muslims were 
together to protect the Kingdom of the 
last of the Mughals, to protect the King 
Bahadur Shah Zaffar. He was one 
of the last of the Mughal Emperors 
and also the descendent of Babar, the 
much maligned Babar. Therefore, the 
Hindus and the Muslims in that case 
will be happy to know the historical 
facts. They wlll be happy to know that 
those communities have stood against 
the onslaught of the imperialism and 
colonialism and of those vested interests 
and fought for the sake of this country. 
Therefore it is time for all of us to 
uphold secularism and to uphold the 
banner of communal amity, communal 
hatmonfl for which our Father of the 
Nation laid down his precious life. 

With thee few words while 1 once 
again support thc Resolution and I 
hope that the Vishwa Hindu Parishad 
and their atlies wauld just appreciate 
the feelings of this august House. This 
is tba sat of the dotwcdc India 
ratbcting tba wry WiCBso and a@m- 
tisas of all the people ofthisw~fftry. 

We should solve this dispute by nego- 
tiation if the verdict of the Court is not 
honoured. All of us should go forward 
hand in hand to defeat the enemies of 
this country. 

THE MlNlSTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH) : Hon. 
Chairman, the ~esolution before the 
House is one which is not only dealing 
with the situation that has been created 
because of the misadventure of certain 
people who believe that anything, fair 
and foul, is &hfiable in the pursuit 
of political ends. Politics, no doubt, 
has a very wide canvas and history is 
witness to a lot of things that have 
happened, either for the sake of poli- 
tical expediency or sometimes they have 
happened in spite of an honest effort 
being made to put things right. 

I belieke. that the situation that has 
arisen in the last two or three years, 
which has created this situation, which 
has necessitated this Resolution, is not 
only the creation of political expediency 
but I will go further to say that the 
situation has been created because 
certain people chose to act in a manner 
totally alien to the ethos that has 
evolved in this country since we started 
our freedom struggle to free the country 
from foreign yoke. You cannot just 
reverse certain things which become 
identified with the total consciousness 
of the people of a country. When 
Mahatmaji started the freedom move- 
ment and eken before him, when great 
leaders of this country tried to rouse 
the people of lndiadhri  Rabindra 
Nathji. Shri Tilakji and many other 
great people- the core of their effort 
was to create the consciousness of an 
India totally at' peace within itself, if 1 
may be allowed to say, a country which 
had a thousands of years of inheritance, 
an inheritance which is red both in 
variety and in content. 

When we juxtapose that with wbat 
has been sought to be done in the last 
two or three yeas, it is uagic, soma 
times even pathetic when we am told 
that even our heritage has to be &mi. 
Webvetoputadateon 
b r n  this point of tima 
aftimr,thisiswhrttBa 



waseat; by mutual dialogue and in a 
pbsocful manntr, to thrit, mom di- 
gious bush are not alhwed It is 
essential a d  t& Congradfs Party in its 
manifesto has made it ablutoly cbu, 
whicb tbt hon. Resident of India hu 
mitclatcdinhbAdQesrtobothHouras 
of PhrLiam#1t tbat ia all 
a srorw ew, shPU be mrria 

b#oc;rtcl~aotbecauoatharsIrr 
dirptt,mdSamarthtsmphmrttsr 
wasrlro mandrwud, lOlClPithU 
d m d y  bssaf- 



SHRIMATI MALINl BHATTA- 
CHARYA (Jadavpur) : We want 
to know whetha the Minister will be 
bringing a legislation in this regard 
in this session itself ? 

MR. CHAIRMAK : The time 
allotted for Private Members' Rcso- 
lution is over. The next item is Half- 
a I-Hour discussion. Shri Anna Joshi 
is not present in the House. Then we 
will have to  utilise this time for the 
Government work. 

SHRl BASU DEB ACHARIA (Ban- 
kura) : No Sir. You continue with the 
Private MemberJ' Resolution. 

MR. CHAIRMAN : The time allot- 
ted for Private Members' business is 
over. 

SHRl BASU DEB ACHARLA : 
Then you adjourn the House. 

MR. CHAIRMAN : Two and a half 
hours allotted for Private Members' 
Business is over. So we cannot again 
continue with it. We will have to utilisc 
the remaining time for the Govern- 
mnent's work. 

The next item is Statutory Rcsolu- 
tion, Item No. 26. Shri Giridharilal 
Bhargava is not prcsent. Shri Jaswant 
Singh is not present. Shri V. Sobhana- 
dmeswanr Rao is not pncsent. Shri Syed 
Shahabuddin is to move the Rtsolutioa 
This Statutory Resolution and the 
cmsponding Bll will be disc& 
t q e t b r .  The time allotfbd for this is 
two houti. 

STATUTORY RESOLUTION RE. 
DISAPPROVAL O F  TERRORIST 
AND DISRUPTIVE ACTIVITIES 
(PREVENTION) AMENDMENT 

ORDINANCE, 1991 
AND 

TERRORlST AND DISRUPTIVE 
ACT1 VlTlES (PREVENTION) 

f AMENDMENT BILL - , 
[English1 9 \ 0 

SHRl SYED SK4HABLDDIN 
(Kisbanganj) : Sir, 1 k g  to move : 

"That thi; House disapproves of the 
Terrorist and Diwuptive Activitiej 
(Prevention i Amendment Ordinance, 
1991 (Ordinance \o. 5 of 1991) pro- 
mulgated by the President on the  
2nd May, 1991." 
Sir, when the Terrorist and Disrup- 

tive Activitie; Act was being debated in 
this Houg in 19di. nuny of uj con& 
dercd it LO be a b ! x b  act, a piwe of 
legislation of draconian proportions 
and we anticipated that this legislation 
helps open il dark chapter in our legis 
Iative history. 

In tlir iour years that it has b x n  in 
operation much that has happencd has 
served to exemplify the fears and appre- 
hensions that we had expressed a t  the 
time of legislation. in practice it has 
been violative of human rights; it has 
served to denigrate the fundamental 
right senshrined in our Constitution and 
in fact it has denigrated human dignity 
of our common citians. It has been 
usad in an excessive manner and few 
other pieces of legislation in the history 
of our independence have provided such 
avenues for exccnive use of e ~ ~ u t i v e  
p o w  as the notorious TADA. 



In fact the Act as it stands bestows 
unlimited power in the hands of the 
executive in the name of the security of 
the State. Shakespeare would have 
said : "Security, what crimes are com- 
mitted in thy name !" In the name of 
security common citizens have bben 
placed behind bars, weaker sections and 
members of minority communities have 
been detaimd. 

In  fact, the detainees include old 
women and young children. From 1987 
onwards, we have various examples. 
The tint is the case d Gujarat when 
thousands of people were detained at 
one stroke. Roughly about two thou- 
sand people were put behind the ban 
at a given time, including women and 
children. We have this in a famous casc 
in Rajasthan where. today as we debale 
TADA Act in this House, more than 
PSO per.mns arc languishing behind the 
ban for the last two years and more; 
and wherc the Hone Minister of the 
St* i s  on rscord as having stated on 
the noor of n he Assembly that at kast 
178 d them have no charge against 
them which was atabli~hcd afler due 
enquiry. And yet thcy have to be behind 
the bars. 

Wc have m3nj sucb examples of 
mwsc of ?ADA tn Punpb and Jammu 
& Kashmir In Jianunu & Kashmir, 
even thc designated Court i s  not 
fudoning. Peopk: w a t  armted in 
the Vdky and they were expaaad to 
go to Jammu if thcy wanted to mow 
t k  Corn f ~ t  a d w .  U. loeg hut. 
the previous Government esl.Mio&ed 
on p a p  tbgt tht designated Court in 
% n a p  is yet to begin functioning. 

l b c  are very grievous hpm from 
the n3e of bw. 

extended from two yavs to four years. 
Now it is being extended from four 
years to six years. The fin goes on 
raging and I do not think that the 
hon. Ministtr is in a position to give 
an assurance to the House that after 
the next two years, it shall be the end 
of the matter and that this legislation 
will be allowed to lapse. 

The P r m  that has bbta adopted is 
counterproductive. It pours fuel O V ~  
the fin. Terrorism has to be condemn. 
cd; terrorism has no place in a demo. 
cralic society; ternism must be cur- 
bed. But the State which is the creation 
of law, the State which sweats by the 
rule of law, the Statc which exists to 
protect the rule of law cannot engage 
itself in terrorism. State violence can 
be no answer to terrorist violencx; 
Statc terrorism can never scrvc to curb 
the terrorism of the milimts. The 
State should lake upon itself to go 
into the po1itic.A roots of tbe problem 
and work out as to why terrorism has 
come about in the fiat place. And 
then try to find a remedy. So, such 
met hods are counter-productive. That 
i s  why TADA has failad. It failed in 
the first two ycars; it failed to curh 
tenorism in four years and 1 am 
abso)utsly artam in my mind that with 
t h  mtibods, the State cannot curh 
tenorism in the next two years. 

SHRI LOKANATH CHOUDHURI. 
(Jagatsingbpur) : On a point of 
order. Thcn is ao quorum in thc 
HOUK. 
MR. CHAIRMAN : The bcll i s  being 

rung-Now t h n  is quomm. Thc 
hon. Membet, S b i  Sbrbabudd~rl 
Sycd m y  umtinue. 
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*$HRI' S U D ~ R  OIRI (Contail : 
Mr. Chairman, Sir. The terrorist and 

on renewing this mandate for the use 
of such excessive powers as arc vested 
under this law. 1 have no option but 
to move this resolution which I place 
before this House. 

With these words, I conclude. 
MR. CHAIRMAN : Motion moved : 
"That this House disapproves of the 
Terrorist and Disruptive Activities 
(Pmmtion) Amendment Ordinance, 
1991 (Ordinance No. 5 of 1991) 
promulgated by the President on 
the 2nd May, 1991." 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 

"That the Terrorist and Disruptive 
Activities (Prevention) Act, 1987, 
as passed by Rajya Sabha, be taken 
into consideration." 

Mr. Chairman, Sir, the terrorist and 
Disruptive Activities (Amendment 
Bill was introduced on 24th May 
1987 when terrorist and violent acti- 
vities were at their peak and it  was not 
possible to contain them through 
prevailing laws. When the situation 
became abnormal the Terrorist and Di- 
sruptivs Activities Bill was introduwd 
to contain it and these provision were 
made with the hope that normalcy 
would be brought within two years. 
But it could not be possible. Then, 
on May 23, 1989 tbe Act was amended 
extending its validity for a period of 
two years. Now when the country 
is o n a  again witnessing intense t e r n  
h t  activities and violence it seems 
djflBcult to contain it through pre- 
vailing laws. Thmfon, thcn is a need 
to wtad it for a further period of two 
yeam and that is why this Bill has 
been brought forward. 

MR. CHAIRMAN : Motion moved: 
"That the Temrist and Disruptive 
Acdvitibs (Rsvtatioa) Act, 1987, as 

Sabh, be uken 

disruptive activities act was enacted 
on 3rd September, 1987. Then again 
in 1989 the act was amended as 2nd 
amendment bill. This is the 2nd amend- 
ment bill. The main purpose of regu- 
lating this act was to curb the terro- 
rist activities prevailing during that 
time in India. This act was necessary 
because the prevailing acts were not 
effective to curb the terrorist activities. 
The Government felt that the situation 
of India then was such that these 
acts were not at all effective to meet 
the situation. So it was necessary to 
have such act. That is why the Govt. 
declared to have this kind of extra- 
ordinary act. Sir, terrorist activities 
are present not only in India. One 
can find these activities in other coun- 
tries of the world cs well. I t  is said 
that the terrorists from Libia visit all 
parts of the world fulfil their po1itic.J 
p'Jrpo=. 

It is true that if we analyse the acti- 
vities of the extremists, we shall be 
able to divide them in two parts. 
First the extremists organise this kind 
of terrorist activities due to political 
reasons. Secondly, the people who 
have discontentment due to economic 
or some other reason indulge in this 
kind of terrorism. With the idea of 
mitigation of heaps of discontentment. 

Now we haw to find out the reasoas 
behind these extremist activities. What 
arc the causes that forced these extre- 
mists to follow this path ? Then is 
discrimination in the society. This 
discrimination is responsible for eco- 
nomic discontcntmcnt or economic 6 
pression or suffering. When they find 
that they are unable to solve or relieve 
this problem through democratic pro- 
ms ,  they follow tbe method of term- 
rim. But in India behind the terrorist 
activities foreign conspiracy is 
Thcrt is U t d y  foreign hand-like 
that of Pakistan behind thcse cxtre- 
mists. Then again the impvialist porn 



s assisting these tmr i s t s  so as to 
destabilize the political stability of our 

c3 Intry. 
But Sir, we do not want this kind of 

act in our country. 1 remember the 
Rowlat Act. People of India, parti- 
cularly, people af Punjab raised their 
voice against that art. Everybady 
protested against the brutal killings. 
andhi j i  also proteted but his language 
of protst was very mild. Hc did not 
proteqt i i m t l y  against the British. 
His protest was indire:t. But Rabindrn 
Nath forsook his kniirhthood in protest 
against Rowlat Act. When afierwards 
Dcftna of India Rules was intrdu- 
d, the freedom fighters struggled 
a p h s t  this act. We are really sur- 
prised today when u c  think how they 
fought agmngt Pn.vcnrivc Detention 
Act also. 

We have these types of Acts in our 
country even after independence be- 
cause they can be used to suprcss the 
protats, the dimntentmcnt. the voia 
of the people. Then again there were 
Acts like Mia  ctc., now this terrorist 
and disruptive activity Pwcntive Act. 
But we do not want the% acts. 

But what do we find in Punjab, Jam- 
mu & Kashm~r and Asam? What h a p  
p d  sonaetimt back in Gujarat also ? 
Nou vho IS mpon4ble for the situa- 
tion created in Punjab ? During the 
tenure of Urs. Gandh~ as h m e  
Minister, the oppsttron and the pcople 
who arc defying Idw totla? in Punjab 
tnod to find a sdutton to thc problem 
of hajab unitedly. Bur Mrs. Gandbi 
did not sapport the mow. At that timc 
the petty selfish motrve of capturing 
vote worlrad. !h the &ice was to 
idgate  osc part of p p b  against 
mabcr. So the sale aim of these 
pwpk was to capture votc and thus 

did not want to find a rohffion 
jab. The same IS the case with % 

lunuw & Kashmir. Shcikh AbduUa 
was tbe M m  of same injustice. W&n 
Farookh Abdollrh became thc C W  
U i  b& Mrobvy was d i m W  
dtb~thcOovt"0fIadinlost thei t  
ctbdt)slliyia theeyesot thcpeaplca 

KerbrPPir. The adon of the Chow. of 
India was responsible for the di~ttuqt 
in tbe minds of the people of Kashmir 
which gradually fumed and in due 
come this mistrust and various other 
reasons turned into terrorists activities. 
The same is the situation in h m .  
If we look into the problems of com- 
mon pcople of Asmm, their poverty. 
problem of unemployment, we will 
find these an responsible for the 
extremist activities there. So in this 
context I would like to add a few more 
words to what has already been spoken 
by my party comrades. We fcel that 
the people of Punjab should be initiate 
to political activities. The young 
people who have ban misled and 
arc engagad in terrorism should bt 
brought into the main stream. They 
should be initiated to pobtid acti- 
vities. So we have to contact the 
common pcopk thr c We must have 
contact with them. T is kind of work 
a not possible by the hclpof the Gover- 
nor or the administratiun If ae want 
to get the help of the pcopie then we 
have to mix with them. So our task 
1s to oganise, unite the different 
political partics and then dixuss and 
pursue a line of action. But tbe first 
and foremost task iq to contact the 
common pcopk. They must be given 
a chana for contact. To achieve this 
aim, we must convene meeting. con- 
vention and seminar and share our 
fa l ing  witb them. Then again coming 
to the situation in Jammu & Kashmrr 
there is a news in 1oJ;iys Ncwrpapr 
7he extremists arc roanling frecly 
with weapons in the s tmt  of Srt 
Nagar. 'fherr is an administration. 
thee an military foam, army. Thcn 
bow they have became sa dare devil 
and actiw ia tbis manner. So wbat 
do we i n k  from this incident ? The 
inf- ir that therre cxtrsmists ere 
working in coeaivaact with the corn- 
mom pcopk. 'Il#y are wpd in all 
kinds of disruptive dvi t ie r .  They arc 
working lu~wg the oommon ptopk. 
So t h y  u c n N  wparnred from thr 
oo~gllu,n pc~ple. In hct tbcy baw taken 
rbdaaatbtgecrpk. uwe want 
to rlkark! tbem frm thc muPscr, wc 



must initiate them for political acti- 
vities. To initiate them to political 
activities, it is necessary to look into 
their problems, their poverty, their 
unemployment problem. Their eco- 
nomic condition is shattered. We 
must try to solve these problems. 
This is not possible by the help of army 
or military force only. Until and unless 
we change our social system we cannot 
achieve this goal. The same is true of 
Assam. The election was held peace- 
fully in Assam. But now the situation 
that has arisen after the election is 
not good for the country. For this 
some of the political parties are res- 
ponsible there. And also the policy 
of the Congress party followed since 
long time is also responsible for this 
kind of situation. Their step motherly 
treatment meted towards the states is 
responsible for the discontentment of 
common people. They are losing hope 
or respect for the ruling party. So 
naturally this has led to create this 
kind of situation. So we have to 
consider deeply the problem of Jarnmu 
& Kashmir, Punjab and Assam. I 
would like to mention one thing in 
this context. The GSLF had been 
engaged in all kinds of terrorist act 
in Darjeeling with a view to separate 
Darjccling from India and we came to 
know they were encouraged by the 
Centre. So if we claim that the policy 
whether economic or political followed 
by the Congress and also their policy 
of disuniting people is responsible 
for the terrorist activjtis. We must 
try to solve this menace. To solve thc 
problem, we propose to increase poli- 
tical activities in all these places. We 
must take the opinion of all political 
pertie. If we fad to do this we would 
not be able to face this challenge 
facing our country. We do not want 
that this menace should continue 
in our country. But we must realize 
that those who arc responsible for 
crsrding this kind of disruption in the 
country cannot be pardoned because 

they are dictroying the unity, the 
sovcreignity of the country. But we 
cannot alienate people from this task. 
We must take them into confidence. 
So I demand from the Govt. to start 
political activity. They must convene 
the meeting of all the political parties. 
There must be a conference of all the 
parties. They must have a discussion 
with all political parties and sort out 
the line of action so that the terrorists 
are separated from the common people. 

And Sarkaria Commission proposed 
to give more power to the State to 
have decentralization in the State so 
that the state can function smoothly. 
This should be implemented and the 
5teps should be taken in the State for 
land reform. Today the atrocities meted 
out to the Harijans. the oppression 
of the weaker sections should be dealt 
with firmly. Action must be taken 
against the culprits oaerwise if these 
atrocities continue, i t  will again create 
terrorist activities. 

So. Mr. Chairman, I appeal to the 
Govt. through you that they must 
start political activities and to curb 
terrorist activities they must go to the 
masses and take them into confidence. 
With this I conclude my speech. 
1 English] 

MR. CHAIRMAN : Shri Mani 
Shankar Aiyar. 9 \Q 

MANI SHASIAR AIYAR 
(Mayiladutura~) : Mr. Chairman. sir ... 

MR. CHAIRMAN : You may 
continue next time. The House stands 
adjourned to re-assemble on Monday 
at 11.00 A.M. 




